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LOK SABHA DEBATES

LOK SABHA

Priday, December 20, 1874/
Agrchayana 29, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mn. SrEaxer in the Chair)

ORAL ANSWERS TO QUESTIONS
Ceiling on Gold and Gold Ornaments

+

*565. SHRIMAT]I SAVITR]
SHYAM:

SHRI ONKAR LAL BERWA:

Will the Minister ot FINANCE be
pleased to state:

(a) whether Government propose
fo fix gome cefling on keeping of
Gold and Gold ornaments by an
individual or a family;

(b) if s0, the salient features there-
of, and

(c) when and how it is likely to
come into force?

THE MINISTER OF STATE IN THE
MINIVIRY OF FINANCE (SHR!
PFANABS XUMAR MUKHERJEE): (a)
to (c). There is & proposal made to
Gumernment to  impose g cmhing on
Private phswsssion of gold ornarents
and arfitlesd. But there are consitu-
tional amd administeative difficulties
in impositig foch & celling The mat-
::nii uSHéF Siistderation of Govern:

5005 18—y,

witwelt mrfeelt wm wsw wive
qIRAT gAY AT A AL A BT X7 ET41-
ToaT o7 fear § 1 R W [ m
TR AT § i AT ¥ wreR Kk
¢ T wR oW & () wm B
987 97 f§ I8 & Kfem= rad wv §
—3" w1 IHN AT Ay faar, L

. ,mw-wpmmmﬂ

sfiweft wrfelt s - & woiY 0w
98! F—@ R & amed & o gt
ar qar qer § fwe wr w7 Srefex
o i & o Fefuere 7y §—frar
A 38 A & afr fer & e g o
foar 90 ¥ & wwe § fwaar sdw
wHz & 4% ¥ forar g g Foarer ot
damadmrgmy

oo WY T W £ 78
Y § formrt § W A W gAE ¥ qwr
€ fr dferer srardY o oft ey § o

_ oot wfies e agaY Y
wradr § f wror A< v 7 day wgr
o g1 §—0 oY afedww X o
& WY ST ¥ guraT Af T §—r
wat WY warara 1 dar dat feaar §

SHRI PRANAB KUMAR MUKHER-
JEE: The hon, lady member has sug-
gested that some ceiling should be im-
posed on the ornaments and posvession
ol gold. Already 1n my reply } have
said that a proposal is under the con-
sideration of the Covernment But
at the same time, there are some
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difficulties, both administrative and
constitutional in imposing such a
ceiling. All these matters are under
the examination of the Govarpnaend.
About the quantum of gold, how much
of it wasg purchased by black money,
etc., I do not know whether it is quite
relevant to this,

b

st wfel w sw Aty v
%8 W ¥ AT AT AL &4 S RIQF AT
wlft wf f-afrarz F e om0
aw w7 sffequm k fed 2co0amem
#avg forgar ) 99 « fesaqdum &r
qeAT JT——0FT NI I® FAT F
a1 | & s wEd g v ke
¥ 3 A & feaw AWt G Q@F
fertmive fear aiv femar & =&Y
fhar ? fogdfr afy fear w0 Fosz
FIHTT § ¥ g faan

SHR1 PRANAB KUMAR MUKHER-
JEE. The ceiling in 1968 per family
was 4000 grammes per family and
2,000 gm per individual This 1s not
primary gold; this is gold used in
ornaments But regarding the actual
number of people who have filed re-
turns, for that specific question, I
would require notice.

oft gow W wEAR EEHITE
31T GWT 9T @Y F @ H A I
T @A § AT afeY aE @
g omdvmr A andmgw g1 W@
AT g & famode @) sawa
TR IR & 71T § e foda a0 a5
54 7 K€ oA mifEdt o O wmly
BT 3@ & X ¥ gy fauAn

Y ?

SHR] PRANAB KUMAR MUKHER-
JEE- There is no question of creating
any panie. It has been clearly ex-
plained that the proposal came to the
Government but there are certain
dificulties and in reply to the main
question I have already stated that.
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ofy g s e o wvenr
friz vt ad, feed aw Aif— ¥
W W, &) G ST--FT §%
favig gt ?

aww WY, . ¥Ry A, W ¥
aaedy Ao |

SHRI PRANAB KUMAR MUKHER-
JEE 1t 1s difficult to quantify and say
the time.

SHRI R. S, PANDEY: A very im-
portant question was put by the hon,
lady Member with reqard to ceiling
on gold. May I «know whether Mr.
Mohan Dharia once upon a time moot-
ed the idea that per family the ceil-
ing might be 10 tolas and may I know
whether the Goverament hag taken
steps to impose the ceiling and bring
in a Bill m the House?

SHRI PRANAB KUMAR MUKHER-
Jee Then Member referred to Shri
Mohan Dharia's suggestion 1 have
already said that this que:tion as well
as other proposals which he gave were
under consideration. There are cer-
tain difficulties in implementing that
proposal and that is why it is under
detailed examination,

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): May I
add that gold is a very sensitive ques-
tion, particularly with regard o
ladies ] am glad that an hon. lady
Member has taken a very so-called
progressive view “ut there is a good
deal of opposition particularly from
the women section with regard to the
celling... . (Interruptions) We have
to take note of that before taking any
decision 1n regard to the imposition
of ceiling. All these aspects will be
taken into consideration before a final
decision is taken on this,

SHRI N. K. SANGHI: May I know
when the Gold Control Act was first
brought in the country only five tolas
of gold could be kept and the rest had
to be surrendered to the Government?
Hag that been repealed?



s Oral Answers

SHRI C, SUBRAMANIAM: Even
now nobody is entitled to keep any
quantity of primary gold. That is
prohibited, not even five tolss of pri-
m gold. With regard to ornaments
my hon. ladies colleague gave the
ceiling with regard to declaration.
Even then thete is no ceiling with
regard to possession; beyond a cerioin
ceilihng a declaration will have tp be
made,

PROF. MADHU DANDAVATE: The
hon. Minister in hisg reply to the main
question said that the (Government
had before it a proposal for imposing
a ceiling on gold vut that in view of
practical difficulties they have not
been able to move forward with this
poposal for a ceiling, I should like to
know whether it is not a fact that &
number of black money holders are
utilising their black money for the
purchase of gold and one of the diffi-
culties is that you do not want to
embarrass the black money holders
and that is why you are not imple-
menting the proposal?

SHRI C. SUBRAMANIAM: As far
as the possession of gold ornaments
is concerned, once we are able to
trace them in the form of ornaments
or in the form of gold, then they have
to explain the source from which they
purchased. Therefore, there is no
question of any soft corner for smug-
glers; I do not know from where that
So0ft corner comes, but not from the
Government any how. We shall take
all the necessary steps for the purpose
or dealing with the smugglers either

in the form of gold or in other forms
of wealth,

il avond o adt Y R
w1 fx O w0 fadrn afgeoai ¥ faa
§ 1 A 3 fA0rE waT A afgwral
TA o fwar gy 1 g ¥ wfpmmal
¥ A4y #91 fr 3% @ &Y varer ey
S3AY YR e Wy AT AN WY QA
FUI W o w@w § 1 safed dgr
Frwfgeeyd fad ot wion, d wfas
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9z YT wifgd 1 v@ AL H w9 wrwn
g g ?

woaw wgEw - wesr wafar frar’
L iCE
SHRI PRANAB KUMAR MUKHER-

JEE: We shall take that into conside-
ration,

SHRI MURASOLLI MARAN: The
hon, Minister has stated that there
was a proposal to bring forward a
ceiling on the possession of gold and
gold ornaments. Does it mean that
you are leaving out diamond and pla-
finum and other precious metals?

@ w17 . AATH AR FTY |
cHfza WY Tmwe Fart # fa7 g8
el

o 1973-74 ¥ wgw few wav
RS

*550. st faspfar foret @ o faw
ad) g @5 A FY 2 ur Y 5

(*) =6 1973-74%w fEwly
e ¥ vErRa w fal frar
mr A31 ged & fealt uiw awqa o
e A af ;

(@) = T & frabor
& amy ¥ fafen afent el §
it 57 3  fows  Goea®a qaw
) age d fewa g ;W

(n) afe g1 A amauy  Fray
%1 5T aAlq ¥ foe & qrdatly &
ar W g ¢

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE: (a)
The Estate Duty demand created
during the year 1973-74 was Rs. 1142
crores, The collection out of cusrend
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demand during the year amountsd ¢
Rs. 2.06 croves.

(b) and (¢). The Estate Duty Act,
1883, provides for appeals to the
various appellate authorities such as
Appellate Controller of Estate Duty,
Income-tax Appellate Tribunal, High
Court and Supreme Court, These pro-
visions are similar to the provisjons in
other Direct Tax Acts and are intend-
ed to provide opportunities to the
gnrtles at dispute to prove their case.

« oy funfn foor : woqm oY, 11,42
W { ¥ 2. 06 W TTET X AW
g anly 17,18 sz agw g £ 1
a1 % werar wree § fF woRTe A
T #Y wgqy fear § fw ad) e formelt
gurdY fewrmg § oo todt ww agel
Y et § quar s Y ? wae
ORI WY BT G&7 qA AT AT X
®reoY &Y 3wy % fa¥y dare § fw
gy ? afegr, Ay 1953 % FAA T awmA
A A aT Wy ?

SHRI PRANAB KUMAR MUKHER-
JEE: There are ceriain legal impedi-
nents in collecting estate duty even
ifter its assessment and the hon,
Member has correclly pointed out
that out of Rs. 11.42 crores demand
created, the rea} collection is only
Rs. 2.06 crores. If he looked into the
fgures actually out of that Rs. 1142
‘roreg demand created, nearly Rs, 6.44
rores were disputed, As a result of
ihat, the net collectable amount is
Xs. 4.98 croves out of which Rs. 2.05
rores were collected, Sg far as the
state duty assessment and realisation
ire concerned, there are a series of
somplicated procedures, Regarding
dreamlining the procedure, as I have
Uready said, it is under the conside-
-ation of the Governmnt and we are
rying to bring in some amendments
o bring it on par with other direct
axes

floghe fre : dsmm Y, sy o

feam §, & Wt wgw § 2 owng
% wurd ¥ Wl ow o ST e
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¥ sreeft www gy, Wfew ol
¥ & AR q § WY W W T ) R
wrE & W oy Ay ordie oY v
IR & A 9 § Wi IW q¢ Rl
e W o & aredy oY § A sgh
& fs gw gw ® qoar dar oY, oY Wy
Tyt ¥ € wa fo wilr QY awirk g,
q Y ? gut oy fe fram oY e & oenar
axdly gt § fr 99 €t o= aelY
® qr ga wa § § oY om wwm §
7 agw XaW N §)1 O awalx
¥ fgmi o opfoan & fod wowre
wrge AW W fwww e § o
A &2 faw ¥ fwmAt w1 dawiz =
2 ST A S wT W WS gy §
fis ArodYonYo ¥ gu forar #2 fir fveml
93 A pfew ot 37 &1 wedly am
am T qad f§ wgedz S Q@

& ey ?

SHRI PRANAB KUMAR MUKHER-
JEE: There are some difficultieg in the
assessment and even after assessment,
in the actua] ecollechon. The hom.
Member, while making some sugges-
tions, has himself admitted that be-
cause of these procedural dificulties.
the collection iz less than the actuual
demand created. We are looking into
it

oft quy wiw W Ty Ay
W ar€ faer aelt § o) IR daw ¥
snur A df fr amfa ger Wiz am
w7 fagin wTar 3W o gwr e
o€ ¥ o I AV A K 1w weR
7 twafa vy, fiwm< w1 ow 0%
w1 ¥y g & fear a8 18 o & v oy
£ 1 wewre qu Al § 39 qua & Woe-
Ao oY weg WY quT, 25 W W Re
oY § fow *Y @z wldr & fwer
wy faar fi v woar § Wew g9
aygw ot wre e, ko e Y wt wovar
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’Qm’rvvm‘tmw&?mm
QeL?

werw wfve : sy ¥ A o aw
W AR T S | GArE dAw e
" wrar) W AR Wy qarg) W
¥

SHRI PRANAB KUMAR MUKHER-
JEE: If a specific question is put I
will deal with it,

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister in his reply
stated that Rs. 11.42 crores were asses-
sed for estate duty. Even though more
than Rs. ¢ crores were due from the
assessees, only Rs. 2 crores and odd
were pald. What about the balance
of Rs. 2 crores? What steps were
taken to realise this amount? What
are the names of those assessees and
the amount which they have to pay
to the Ceniral Government?

SHRI PRANAB KUMAR MUKHER-
JEE: As far ag the arrangement for
realising the balance estute duty is
concerned, all the provisions in the
law gre being taken up to realise the
estate duty. Regarding the total num-
ber of assessments for the year 1973-
74, I can give the figure. It is of the
order of 28,225, Oui of these 28,225,
how many have paid and how many
have not paid, I have not those figures
with me.

SHRI D. N. TIWARY: The inherited
property is an unearned income. On
Unearned income, there is more
income-tax than on earneq income.
The inherited property is, in a way,
ah unearned income. Will the Gov-
earment take steps to treat it as un-
earned income and levy tax according
to the Income-tax 1aw?

THE MINISTER OF FINANCE
(SHR! C. SBUBRAMANIAM): Income-
tax is different from estate duty. This
is not am income. Any
income etming out of the property ia
being tayed, property
Pastase from one person to another,

i
:
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then we levy estate duty and that is
also progressively incressed according
to the increasing value of the proper-
ty inherited. ‘Therefore, I do not
think we can apply once and for ell
the principles apblicable to incomes,
tax to the inherited property. .

-t -

Siek Tea Gardeng

*557. SHRI TUNA ORAON: Wi
the Minister of COMMERCE be pleas-
ed to state what speedy steps Govern-
ment are taking to open the cloged tea
gardens and to regularize the works of
sick tea gardens in Norfh-Eastern
region?

THE MINISTER OF COMMERCE
(PROF. D, P, CHATTOPADHYAYA):
Proposals for amending the Tea Act,
in regard to the taking over of the
management of the closed and sick tea
gardens and management through ap-
propriate agencies to nurse them back
to normalcy are under examination of
the ‘Government.

ot o g<tw : forw ag ¥ W
faw daeoaw foew ®) wod T &
® %7 3 forar & Y Avg ¥ A A
T &Y gREA A T4 o% WA T
qHTHAT ATEAE ? o g mH
Y x=lY 1€ F2n F26d ?

PROF. D. P, CHATTAPADHYAYA:
It is under active consideration. That
is what we are precisely considering
now,

! T JOW : W IO F vy
TG AN AT wEger T WN zmay
¥ AT § I sttt w1 X e
maa‘{ftxwiﬁm‘aﬁﬁh
& yrey gt § fe fead g wfat
¥ AagR 0@ Hrw ¥ A gn § Wk
T A I TRlY o aRwea w8 ?

PROF. D. P. CHATTOPADHYAYA:
When the question pf taking over of
h:udsuhnhmovman
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of the isgue under consideration I
the availability of the garden labour
fn the garden or in the adjacent drea.
It hag pecommended among other
things that when these gardens are
re-opened, first consideration should
be accorded to these labourers. Many
of them are found to be Scheduled
Ceste and Scheduled Tribe, people.
Certaigly, their case will be favour-
ably eonsidered when we re-open the

gardegs., ..

ot Twi'gdy: F3 gor ar fa oY
dsre 43 § S afaRl w1 FTWIT

-

oY FRNE wu ? ¥ aw wage
diger ar it grag & ¢ fm
AT 46 ¥ WA THFY QAT
Far wrat Faenardy oY 2, A9 sifas
& waa F gOEy fasgard g

PROF. D. P. CHATTOPADHYAYA:
I have already said that the Govern-
ment is fully aware of the problems.
The Government is sympathetic. That
is why the very question of re-opening
the gardens is being actively consi-
dered. But many of the gardens have
remained closed for 10 to 15 years.
Some of them, on examinalion, have
been found to be beyond redemplion.
So, many of the labourers of the
gardens which have remained closed
for 10-15 years cannot be considered
unemployed in the sense that a gar-
den or an industrial unit has closed
down just now and the labourers have
become unemployed. Many of them
may have taken employment else-
where, I cannot give the exact num-
ber of unemployed labourers for the
last one decade or so, But I can 85
sure the hon. Member that when these
tea gardens are re-opened, unemploy-
ed labourers of those gardens will be
taken back first,

SHRI JYOTIRMOY BOSU: Is it or
is it not a fact that the West Bengal
Government was making repeated re-
quests and at the same time they were

DECEMBER 0, 1074~ Oral Answers = ‘12

even forming a sort ol corperetipd of
their own in order tp take over oOr
nationalise the sick tes gardens and
that the process has been golng oD
for the last 1} years or so? Is it alwo
not a fact that the Tea Board hag been
strongly in favour of taking over the
sick tea gardens and ig it also not &
fact that due to the interference of a
particular House of Caleutta, namely,
the Duncan Brothers headed by Mr.
R. P. Goenka, Mr, K. P, Goenka, elc,,
the nationalisation process has been
scuttled, delayed and sabotaged? °*

PROF, D. P. CHATTOPADHYAYA:
The Government of West Bengal
thought of taking over one or two
tea gardeng at one stage under the
DIR. But it is well known that,
unless an all India policy regarding
take-over of the gardens is taken, it
will be very diffizult for one State
Government to take over. Regarding
the question of management, for ex-
ample, the Assam Government has
taken over the management of certain
gardens. If any State Government,
whether it is West Bengal or any other
State Government, can take the res-
ponsibility and form a corporation of
their own for running and managing
these things, we have no objection.
But the all India aspect of the things
have to be borne in mind.

The other guestion is whether the
Tea Board has desired take-over, The
Tea Board is aware and the hon
Member is alsoc aware—because he is
very closely associated with the Tea
Board—that, without amending the
Tea Act and other necessary legisla-
tion, it is not possible to take over
So, the question of its being delayed
or scuttlagq does not arise; the hon.
Member’s attributing it to some or
the othey House is very unfortunate,
unjustified and is not correct.

SHRI JYOTIRMOY BOSU: I have
found myself completely helpless 10
the Tea Board because the Tea Board
has no power, although it is consider-
ed 10 be some sort of an independent.
mmbrybody,nndmemdﬁtymw
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Tea Board has been almost unanimous
that the sick tea gerdeng should be
pitionalised. The West Bengal Gov-
earnment wanted to do so, but it is
Prof. Chattopadhyaya and others who
are putting hindrances on the way-

SHR!I DINESH CHANDRA GOS-
WAMI: 1 hope the hon, Minister will
agree that taking cver the manage-
ment of the sick tea gardens is not
the real solution because once they
become healthy, they will have to be
handed over back to thewr owners.
The hon. Minister has, at various
points of time, assured us that he
would try to bring the necessary
amendment to the Tea Act in order to
confer powers on the State Govern-
ments to take over the gardens, May
I know what is standing in the way
of making necessary changes in the
Tea Act, at least conferring the power
on the State Governments to take
appropriate gaction to take over the
sick tea gardens in case the State Gov-
srnments fee}l it necessary to do so?

PROF, D. P. CHATTOPADHYAYA:
There 1s no legal bar for amending
the Act., As I have said, that is pre-
cisely what we are considering, en-
abling the Central Government to have
the power to take over the gardens,
to institute ap inquiry irto the liabili~
ties and assets of the gick tea gar-
dens, The problem '8, before we bring
about certain legislation, certain wvital
information is absolutely necessary.
namely, the liabilities and assets of
the tea gardensg to be taken over-
Now, those investigations are over.
We have now a clear picture ot the
hiabilities and assets, The question of
legislation 15 being actively consider-
ed and we hope that we will be able
to bring the necessary legislation in
the near future.

SHRI INDRAJIT GUPTA: Since the
Minister has just now said that the
Preliminary investigations are over,
would be kindly tell us whether, in
the Government'y view, the sick tea
gardens are only those gardens which
have actuslly closed down or do they

include those gardens also whose cle*
sure can be apprehanded on good
grounds, such as, financial instabality.
faflure to do adequate re-planting and
g0 on or due to management lapses,
in other words, That is the first part
of my question-—whether these sick
gardens mean only those which sre al-
ready closeq or will it also include
those whose closure is apprehended
due fo management lapses?

Secondly, can he tell us how many
such gardens either closed already or
whose condition is precarious are
there in this north-eastern region of
India to which the question refers?

PROF. D. P. CHATTOPADHYAYA:
The cnitaria of sickness have been

SHRI JYOTIRMOY BOSU: As is

your attitude to jute-growers.

PROF. D. P. CHATTOPADHYAYA:
in terms that 1if a particular gar-
den suffers losses 1n three out of
five previous years, it is considered a
sick garden, The second criterion is
if the garden's produce is less than
25 per cent of the produce of the ave-
rage produce of other tea gardens
situated in the same district and,
thirdly, 1t they fail to fulfi] the statu-
tory obligation. These are the three
criteria 1n terms of which sickness 18
determined.

Just by this criteria, 43 gardens
have been found to be sick and on a
scrutiny it was found that out of these
43, 13 are beyond redemption and
only in the case of 30, we are consi-
dering taking over. The take-over
hability of the Government would be
of the order of Rs. 8 to 10 crores
and we are thinking of taking over
some earhier and others later on. Ini-
tially, we would need Rs. 2 to 3 crores,

SHRI PILOO MODY: What will you
do after taking them over? ,

SHRI B. K. DAS CHOWDHURY:
The guestion put by the hon, Mem-
ber and the reply given by the bon.



whether it is not a fact that it we
take the all India picture of tea plan-
tations, we find a large number of
uneconomic gardens on which hon,
Member, Shri Indrajit Gupta rightly
put the emphasis. I would like to
know the definition laid down by the
Government for sn uneconomic gar
den. The uneconomic gardens in the
country are nearly to an extent of
10 per cent. If that is so, is the Gov-
ernment also considering to do some-
thing for the betterment of these un-
economic gardens along with the sick
and the old gardens which are under
consideration of the Government?

Secondly, a Task Force has already
submitted a report nearly nine months
ago and I would like to know from
the hon. Minister what difficulties
stand in the way of the Government
who are taking an unusually long
time, to get this Act amended.

PROF. D. P. CHATTOPADHYAYA:
1 have said in response to the ques-
tion of Shri Indrajit Gupta as to what
are the criteria of a sick garden ac-
cepted by the Task Force. Shri Das-
chowdhury is referring to what are
called uneconomic fea gardens,

A circular or a sort of a gquestion-
naire was issued by the Tea Board
to all tea gardens eliciting informa-
tion arising from their nwn economic
position, Now, in response to that
questionnaire, many tea gardens--
and their total planted area is 23.033
hectares, that is nnearly 8 per cent
of the total area of plantation—
have claimed to be uneconomic
They have claimed to be uneconomic
to get some financial advantages and
they have submitteq their claimg but
we do not consider them go and we are
looking into the matter.

p!din;thzmmdquuum L
Y s alresdy suubmitted, 1t 15 true
the Task Force has submitted I

extend financial help ten
gardens. 8o, it is not that we sre
sleeping over the issue. 'We are acti-
vely considering the matter,

Statutory Rules {or Bupervisory
Stalf of SBL

*558. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Mnister of FINANCE be
pleased to state:

(a) whether no statutory rules
have been framed governing the
service condition of  supervisory
staff of subsidiaries of State Bank of
India, despite the fact that there i3
a provision in the State Bank of
India Subsidiaries Act;

(b) if so, the reasons thereior;

(¢) whether the Board of Directors
ignored the provision of the Act to
deprive the supervisory staft from
the security of service; and

(d) what steps have been takgxx
to safeguard the interest of supervi-
sury staff against victimisation?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) t
(¢). The fterms and conditions of
service of the supervising staft of the
subsidiary banks are governed in
terms of Section 11(1) of the State
Bank of India (Subsdiary Banks)
Act, 1959 read with Section 30(1)
thereof. The State Bank of India has
reported that as these terms and cor
ditions are not the same in ail the
subsidiary banks, it ia having discus®
sions with the ALl Indie Officers
Association of subsidiary baniks witd
s visw to frame uniforre veguiations
undet Section 83 of the Biate Bank of
India (Subsidigry Menks) Act, 1999
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(d) The State Bank of India has
reported that disciplinary procedures
-obtaining in the gubmdigry banks for
the supervising staff are in confurmity
‘with the principles of nalural justice.

SHRI VASANT SATHE: Sir, ig the
hon. Minister aware that as per Sec-
tion 63 of the State Bank of India
Subsidiaries Act, 1859 there ig a pro-
vision  that, with the approval of
Reserve Bank, in respect of subsidiary
banks, the State Bank ghould make
regulations, not in consonance with
the Act and the rules made there-
under, to provide for all matters for
which the provision is necessary or
expedient for the purpose of giving
effect to the provisions under this
Act?

Now, although fifteen years huve
passed after this Act was passed 1n
1959, no rules or r.gulations have
been framed to govern the gervice
conditions like appointment, dismissal.
removal, disciplinary action ete. for
the supervisory siaff of the State
Bank's subsidiaries Iike the State Bank
of Bikaner and Jaipur etc. There-
fore, at present, if the diseiplinary
actions are taken purely on the whims
and fancies of the rnanagement and
there is no way to know whether any
regulations or rules have been follow-
ed or not. What they refer to you is
the administrative instructioa which
is given under Rule 11 etc. This is
neither here nor there. Why have the
rules not been framed which are
mandatory and statutory? This is
what I wanted to know from him.
Would you kindly enlighten me on
this?

SHRI C. SUBRAMANIAM. I agree.
Under Section 63 regulations have
been framed for various matters ex-
cept for the gervice conditions. Al
the others are covered, But, the ques-
tion is with regard to the service
conditiops, particularly, this concerns
the Btate Bank. As a matter of fact
thare were oight units and Blkaner
&l Juipur were together. There
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were seven subsidisries. When they
were iaken over, there were different
conglitions with regard to emoluments.
When you go in for the purpose of a
uniform scale of pay, naturally, the
demand is for the higher pay and
then to make that uniform. This is
the real difficulty which pushes up
the cost of administration inordinate.
ly. That is why the matter has been
taken up ang discussed and then cer-
tain draft rules have been-framed and
they have been referred to the All-
India Officers’ Association. Thig is
under discussion, 1 think very soon
it would be finalised and the regula-
tions will be passed. But it is znot as
if there are no rules and regulations
governing these seven units. They
had their own original service b ({313
lations, They are being  followed.
What 1 said wag that even in thoge
things, no doubt they are not uniform,
but still, they conform to the princi-
ples of natural justice. Therefore
they cannot act according to the
whims and fancies, Even the existing
regulations lay down certain condj-
tions with regard to which only they
can take disciplinary action.

SHR! VASANT SATHE: Now, Sir,
1 am grateful to the hon, Minister for
saying that aithough there are no
specific rules framed yet the princi-
ples of natural justice are beang fol-
lowed. 1 had brought a specific case
1o the notice of the previous Finance
Minister and the Mimister of State for
Finance where all well-known princi-
ples of natural justice including not
giving the chargesheet, not holding
any enquiry and not an iota of en-
quiry, on principles of natural justice
were followed. This is under (c¢)
whether the Board o Iirectors ig-
nored the provision of the Act which
is strictly wathin  their  purview.
1 want to know even if a Member of
Parliament brings a specific case of
violation of principles of natural
justice to the notize of the Minister
is that to be taken casuully and ulti-
mately the opinion of the
of the State Bank that it would crestt
an embarrassing position for him is
to be accepted, The reply glven to
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the Member of Parliament is that it
is regretted nothing can be done in
this matter although the State Minis-
ter for Finance was convinced that
principles of natural justice were vio-
lated. Wil you re-conaider if 1

satisty you?

SHRI C. SUBRAMANIAM: The let-
ter was written to my predecessor in
office and he had called for the records
and gone into and came fo the con-
clusion that nothing wrong had hap
pened. I also persued the documents
and came to the same conclusion,
That 15 why 1 wrote to the hon. Mem-
ber that nothing more can be done in
the matter. That dues not mean we
have taken it in the casual manner
if we do not agree with the hon, Mem-
ber and we are serious only 1f we
agree with the hon, Member. That
should not be the attitude. We have
gone into the facs of the case. This
question has been raised earlier also
on the floor of the House and, there-
fore, it 15 not a question which has
been looked into casually, Quite
serlously we have gone :nto it and on
the basis of the facts available I had
written to the hon. Member that noth-
ing more can be done in the case.

SHRI VASANT SATHE: The State
Minister of Finance, Shri Ganesh, had
examined the case He was asked to
examine it by the Finance Minister
and he has gone on record to say that
he had discovered that principles of
natural justice have been violated.
How doeg the Minister say that the
previous Finance Minister was satis-
fied that there was no violation of
principles of natural justice?

hilia 2
SHRI C. SUBRAMANIAM: 1 also
said I have gone into the facts of the
case and my judgement is there is
nothing to interfere in this case and
I have written to that effect to the
hon. Member. He may disagree with
me. He is entitled to do so0.

SHRI VASANT SATHE: You had
not asked me to satisty you.
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SHRI C. SUBRAMANIAM: 1t s an
individusl chse.

SHRI VASANT SATHE; I am satis-
fied that I brought a genuine caie to
your notice, What 1s the value of
the Member of Parliament if you do
not hear the Member of Parliament
and you rely more on the Chairman
of the State Bank? -

SHR1 PILOO MODY: Mr. Speaker,
Sir, it ig quite evident that ideas of
natura} justice on that gide snd on
this side differ very widely.

MR. SPEAKER: You address this
to Mr. Sathe, to your neighbour. You
just explain to him.

SHRI DHAMANKAR: Mr. Speaxer,
Sir, it is very cruel and unfair on the
part of the State Bank of India.

MR SPEAKER: You gre both from
Maharashtra. Natural justice there
is the same as anywhere else.

SHRI DHAMANKAR: Sir, it is very
cruel and unfair on the part of the
State Bank of India to prolong this
issue. During the last fifteen years,
the supervisory staff of the subsidia-
ries of the State Bank of India have
been left to their fate. They have
been denied natural justice. There
are no rules and regulations. There
are caseg of violation of natural jus-
tice. No discipline is maintained.
Staff is moved, demoted, action is
taken. ..

MR. SPEAKER: Whateven your
views may be, you ask your question

SHRI DHAMANKAR: My question
is, how long the State Bank of India
is going to take, in regard to this
discussion with the All India Officers’
Association, leaving the fate of these
supervisory staff to the mercies of the
higher authorities? There is no na-
tura]l justice, I would like to have &
specific answer, how long the State
Bank of India is going to take to fina-
lise the rules and regulations in re-
gard to the subsidiary banks of the
State Bank of India? This should
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not be left to the whims and fancies
of the Chairman of the State Bank of
India.

MR. SPEAKER: You are infected
by Mr. Sathe, You are normally very
cool,

SHRI DHAMANKAR: I am infect-
ed with the injustice done to these
people.

MR. SPEAKER: Let him glve a
reply.

SHRI C. SUBRAMANIAM: I have
already replied that draft rules have
already been framed and it has been
circulated to the Officers’ Association
for their comments and on the basis
of their comments, we have to finalise
it. As I have already said, the main
question is about the scale of pay,
whether they should have the high-
est scale of pay and if so, whether 1t
should be applicable to all the subsi-
diary banks or whether we should
have something via media This is
under consideration and very soon 1
am sure it will be finalised.

SHRI DHAMANKAR: I would like
to knaw specifically, whether this
will be finalised before the next Bud-
get Session?

SHRI P. M. MEHTA: Mr Speaker,
Sir, whether or not it is a fact that
Grade II Officers of the subsidiary
banks even at the maximum, which
they reach normally after putting in
20 years of service, are drawing less
than clerks working under them and
less than what they themselves would
have drawn had they refused promo-
tion to Grade II and therefore thu
Officers Grade II of the State Bank
of Saurashtra an@ subsidiary banks,
totalling about 3500, have launched
agitation in a peaceful and constitu-
tional manner without obstructing
the work and without causing incon-
venience to the customers since 10th
December, 1974 and if so, what steps
will Government teke to redress the
long-pending grievances of these
Grade JI Officers of this subsidiary
Bank of State Bank of India?
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SHRI C. SUBRAMANIAM: This is
a specific question with refercuce 10
a particular bank. I cannot immedi-~
ately answer with regard to this par-
ticular instance. Buf, there are diffe-
rent rules and regulations governing
these various units. No doubt, there
are certain anomalies, That is why,
we want to regularise them by mak-
ing uniform rules and regulations ap~
plicable to all the units and the draft
rules and regulations have already
been framed and very soon decision
will be taken. On that basis, what-
ever anomalies are there, whatever
injustices are there, will be removed.

SHRI K. P UNNIKRISHNAN- AMuy
I know from the hon Finance Min’s-
ter, whether his Ministry has issued
any circular to the State Bank of
India and its subsidiaries saying thet
Members of Parliament cannot «end
in representations? 1 am saying this
not only as a consequence, I can
quote hundreds of examples where
the Officers, the Management, the
Managing Director and Chairman
have been telling the junior cfficers
‘If you get any representation from
MPs, send it to us. They are be'ng
victimised Are we going to be
treated this way? 1Is this the idea of
the Finance Minister, his Ministry that
the Members of Parliament Should be
treated this way?

Hundreds of cases can be brought
to your notice Have you issued any
such mstructions or how is it happen-
ing in the SBI and its subsidiarres”

SHR! C. SUBRAMANIAM: I can~
not immediately answer this question,
whether any such circular has been
issued. I shall certainly look into it
and see what sort of circular has
issued and whether it does any injus-
tice with regard to the functioning of
hon. members.

SHRI P G MAVALANKAR: I had
raised this question in some detal on
Monday, the 16th, and had specifical-
ly invited Government’s attention to
the various outstanding problems of
these officers in seven subsidiaries of
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the SBI, It is vight that these subsi-
diaries have different rules and back-
grounds. But the faci remsins that
these officers of the subsidiaries, num-
bering almost 5000, have a large
mumber of outstanding problems. I
am gurprised that from MNenday il
Friday, in spite of my making a de-
mand on the floor of the House noth-
ding has happened. Now may I ask
«vhether the Minister is aware of the
fact that these officers, about 5.000 in
number, are from the I0th of this
month on a peaceful sgitation without
digturbing service to customers with-
out having any agitational or violent
approach, pressing for one simnle
thing. They want the chairman and
managing directors of the subsidiaries
fto start a serious and earnest dialogue
with them with a view to solving
these outstanding problems. How
long are Government going to take
40 meet this request of the officers?

SHRI C SUBRAMANIAM: 1le
same question was put earlier, but
the hon, member puts 1t in his own
style, I agree, a very acceptable stvle
1 am not immediately in a position
10 give an answer with regard tu this
particular branch, but 1 apprecr-
ate the way in which they have orga-
nised the agitation, if that is correct,
-without interfering with service 10
customers. This might perhaps be an
example for other trade unions to
adopt. But apart from that, if there
are any grievances, I shall certainty
Took into them. If there is such an
agitation going on, 1 shall see how it
«an he rectified.

o} Tourr fog - A fefaezy s
A gear Argar g -wea arfeargr
ot @ fafre gigata %1 fAay 7,
77 fafard mdAY av% R ga @AY w7
warg ¥ar 3, Afew dFnaY FY deav
qifwarie & aw fray §-zv 51 W
NawGFa oo ? ag
9 w2z §. 3 w84 ¥ 5 gwgAsr
23 aft @4 g 37 g7 7 60 wEA
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qr ke g Q€ ) wed fodard
w st el oY f-ag v e @
wry?

SHRI PILOO MODY: Ask him hrw
many Subramaniams are in the State
Bank.

SHRI C. SUBRAMANIAM: This
question makes many assumptions,
that they treat the representations ot
hon. members with some sort of coa-
tempt. I hope it is not true.

SHRI DARBARA SINGH: 1t is true.

SHRI C. SUBRAMANIAM: Let me
have a look into it before I say any-
thing categorical about it. But as for
the other suggestion made, 1 shall look
into the state of affairs with regard
to representations by hon. members,
whether any circular hag been issued
by the Finance Ministry. I shall lcok
into the whole matter and inform the
hon members.

Assistance to States to meet Natural
Calamities

*559 SHRI B. K. DASCHOW-
DHURY Will the Minister of FIN-
ANCE be pleased to state

(a) whether, on account of reports
of large scale distress, moveraent of
people from the country-side tu towns
and cities and starvation deaths fol-
lowing floods and droughts, Govern-
ment have decided to make a one-
time departure from the recommen-
dation of the Sixth Finance Commis-
sion that States should meet the
costs of natural calamitieg from their
own resources; and

(b) if so, the States that have re-
ceived special assistance from the
Centre in this regard and the res-
pective amounts thereof?

THE MINISTER OF PINANCE
SHRI C. SUBRAMANIAM): (a) and
(). Following the recomnmendations
of the Sixth Finance Commission, the
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previous scheme of providing non-
Plsn Central assistance to State to-
wards expenditures necessitated by
natural calamities has been rescind-
ed with effect from the current finan-
cia] year. According to the present
policy, financial assistance for relief
expenditures would be considered,
where absolutely essential, only by
way of advance of plan assistance or
of assistance under Drought-prone
Aress Programme, Tribal Develop-
ment Plan provisions etc. No depar-
ture from this policy is contemplated.
The question of providing such ad-
vance assistance under Plan to the
States affected by drought and floods
in the current financial year is under
consideration in consultation with the
State Governments concerned.

SHRI B. K. DASCHOWDHURY:
Having regard to the fact that drought
and floods affect us very badly this
year and though human nature has
the innate capability to deal with the
situation, this situation may sound
academic but the fact remains that
the aftermath of the calamity is still
very much alive. In view of this
will the Government and the hon.
Minister tell us whether they have
assessed the magnitude of the calami.
ty throughout the country and if seo
what is the loss both 1n terms of
human lives and other property? In
view of these losses both in terms of
lLife and property, in view of their
huge magnitude, will not the Govern-
ment think it fit to go outside the
«cope of the Sixth Finance Commis-
sijon recommendations to give such
help wherever it is needed?

SHRI C. SUBRAMANIAM: The
Sixth Finance Commission went into
this problem of drought and flond,
particularly on the basis of experience
we had a few yesrs ago when crores
of rupees were just spent on flood and
drought relief but no assets were
created by that expenditure. Thet is
why the 8imth Finance Commission
made a spacific recommendation, whe-
ther drought yelief or flood relief it
should be with reference to the pro-
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grammes already in the Plan and
therefore if there was any necessity
advances caf be made for the pur-
pose of implementing the Plan pro.
grammes; nothing should be taken
outside the Plan programmes. Of
course if an extraordinary situation
arises, where all these provisions
will not be adequate, we are
not going to say that the Sixth
Finance Commission has recom-
mended and so whatever might be
the magnitude of human misery, we
are not going to look into it. Fortu-
nately this year 1t has been pessible-
to contain it within the recommenda-
tions of the Finance Commission.
Various teamg have visited drought
and flood affected States and they
have made reports ang those reports-
have been made available to the State-
Governments and talks had gone on
and by the end of this month a deci-~
sion will be taken om the basts
of the
terruptions).

SHRI B. K. DASCHOWDHURY: 1
dud not have a proper reply from the
hon. Minister. In view of the great
magnitude and natural calamity that
took place in some of the States, what
assistance he was going to give? He
has not answered that. Will the hon.
Minister name all those States and
districts? We have been saying that
a very large area had been affected
by natural calamifies. Cooch-Behar
district and many other districts in
West Bengal were the worst affected.
If so, what does the hon. Minister
propose to do?

SHRI C. SUBRAMANIAM: Last
year and even during the current
year there have Deen a number of
States which were affected by drought
as well ag floods; the States to which
we sent teams are: Assam, Bihar,
Guijarat, Harvana, Jammu and Kash-
mir, Karnataka, Kerala, M.P.,, Mani-
pur, Orissa, Rajasihan, U.P. and also
West Bengal. The central teams have
made assessments and submitted their
reporis and the discussions with the
State Governments are over and we-
are now to take positive decisions
whether advances will have to be
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made from thé Plan allocatiqhs lor
the purpose of taking steps to meet
the situyation.

SHRI PILOO MODY: I am surpris-
-ed that the Minister considers that
drought relief and flood relief should
be part of the Plan programme and
not a human problem:; to keep people
alive there 1s very difficult and money
18 required for that purpose. If you
want to pursue your Plans nobody is
stopping you; I agree with you that
you should pursue but where 1s the
money to give the relief that is requir-
ed...... (Interruptions).

SHRI JYOTIRMOY BOSU My
question 18 not being anv«(ered.

MR. SPEAKER: It cannot be helped.

SHRI C. SUBRAMANIAM 1 do
agree without financial resources no
work can bhe taken up and financial
resources arc being provided But
how are the financial resources to be
utilised? It 1s only on the Plan pro-
jects which have been included in the
Plan, that s all ... (Interruptions).

SHRI PILOO MODY There 1s no

smoney for it

‘WRITTEN ANSWERS TO QUES-
TIONS

Railds by Income Tax Authorities

*560. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
plensed to refer to the reply given to
“Starred Question No. 588 on the 30th
August, 1974 regarding raids by In-
come-tax authorities, and state:

(a) the details of assets in cash
and kind seized in the course of raids
on the premises of (1) M/s, Jindal
India (Pvt, Ltd.,) (2) W/s. Jindal
Pipes (3) Shri D. 8. Jindal {4) Shri
‘8. R. Jindal (5) Shri B. C. Jinda} in
‘Calcutta and Jindal Group in Dethi;

(b) what are the
Against each of them;

specific charges
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q
{¢) what action, if any, has been
or is being taken in this regard; and

(d) whether Shri B. C. Jindal of
Jindal Group is one of the major
share holders of Matuti Ltd., Harya-
na?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). Bearches in Jindal Group
of cases were conducted by the In-
come-tax Authorties in June, 1974.
Besides books of account ang docu-
ments, valuable assets were seized in
various cases. In cases where valu-
able assets were seized, orders under
section 132(5) of the Income Tax Act,
1961, have been passed after making
the requisite enquiries, including pre-
liminary scrutiny of the agcount
books, estimating the undisclosed in-
come in a summary manner and re.
taining the assels seized to the extent
of tax liabilities, Particulars of asset
seized, concealed income determined
u/s. 132(5) and assets retained as re-
sult thereof in the various cases of
this Group are given in the Statement
laid on the Table of the House
[Placed in Library. See No. 8856/741

It is too early at this stage to ind:-
cate the specific charges against each
of the persons of this group. Prima
facie, members of this Group are
found to have indulged in under-
statement of receipts, unaccounted
expenditure and acquisition of un-
explained assets.

Further investigations are in pro-
gress for completion of regular assess-
ments.

To ensure effective investigation,
the cases of this Group which were
formerly being assessed at Caleutta
and Delhi have now been centralised
in the charge of Commissioner of
Income-tax, Delhi (Central). Other
cases of this Group which are pre-
sently in the charge of Commigsioner
of Income-Tax, Patiala, are also be-
ing centralised at Delhi
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(d) According to the returng filed
with the Registrar of Companies, Har-
yana, upto 1st July, 1974, Shri B, C. Jin-
dal held 12,500 equity shares (of
Rs. 10 each) of Marutl Ltd.
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Directive Issued to  Nationalised

Banks in regard to credit facilities by

Nationalised Banks to People in Vil-
lages

*562 SHRI M S PURTY: Will the
Mimister of FINANCE be pleased to
state*

(a) whether Government have
1ssued any directives to the nationa-
lised banks to ensure that the peo-
ple in villages enjoyed credit fac-
lities with a view to changing the
soclo-economie  conditions in the
country-side; and
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(b) i so, the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). Extension of branch network in
underbanked rural areas so ag to make
banking facilifies available to the
people in villages and enlargement
of the flow of credit to small borro-
wers Mke farmers, artisans, craftsmen,
small industrialist, small retailers etc.
have been the basic objectives pursued
by the public sector banks in the post-
nationalisation period. This has been,
to a large extent, achieved by the
banks through a sustained branch ex-
pansion programme to extend cover-
arge of the rural areas by the banking
system, evolution of specific schemes
to suit small borrowers, simplification
of forms and procedures, changes in
the security norms, adoption of area
approach for imtendve coverage, set-
ting up of specialist agencies lke
Multi-service-agencies and Agricul-
tural Development Branches, adoption
of neceasary legislative and adminis-
trative measures for facilitating the
now of bank credit to agriculture,
drawing up of credit plans for specific
areas and effective lisison with the
State Governments and participation
In the area development programmes
such as SFDA, MFALA, minor irriga~
tion schemes ete,, evolved by the Go-
vernment agencies. To reach the
poorest strata of the people, a special
‘Differential Interest Rate Scheme' is
also being implemented in 274 back-
ward and SFDA/MFALA districts.

These measures have, over the last
five years, resulted in a significant in-
crease in the coverage of and also in
the flow of aredit to people in rural
ureas. However, having regard to
the organisational and other comstra-
ints faced by the banks, 1t will also
be necessary to set up local institu-
tions hke Farmers’ Bervice Societies
androuthnnkcredittoryouthrough
such institutional intermediaries go
that the pace of coverage of rural
areas gets quickened, The Govern.
ment and the Reserve Bank of Indla
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have heen, from time to time, adVis-

stk & o Bt o

of their progress in this direttion,
Additional incentives to Expeorters'

*563. SHRI G. Y. KRISHNAN: Wil
the Minister ot COMMERCE be pless.
ed to state:

(a) whether Government have
framed any acheme to provide addi-
tiona! incentives to exporters to
relieve them of the prevailing cons-
traints on industriel production; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). In the Import Policy
for Registered Exporters for the year
1974-75, a specific provision has been
introduced whereby exporters who
export products on which import re-
plenishment 1s less than 50 per cent
of the FOB value, could seek addi-
tional import replenishment for an
amount equal to 10 per cent of the
normal import replemishment per-
missible against such export, Ex-
porters have also been allowed to
utilise a value upto 10 per cent of
the value of their licences under the
Import Policy for Registered Ex-
porters for allocation of furnace oil
required for export production.

Dhawsn Committee Report

*364. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be plessed to state:

{a) whether the Dhawan Commit-
tee was appointed in 1873 to evaluate
the performance of Avro aircraft;

(b) whether the production of Avro
sircraft in the country and its supply
to Government aviation agencies,

in the absence of the findimgs of this
Committee’s report; and
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(¢) when the report of that Com-
mittee is likely to be received by
Government?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (c). The one-
man Avro Evaluation Committee con-
sisting of Dr. S. Dhawan, appointed
in April 1973, has not yet submitted
its report. As the evalution involves
considerable amount of flight tests and
analysis, it will take some time for
the Committee to finalise its report.
The Committee is doing its best to
finalise the report as quickly as
possible.

(b) Seven HS-748 aircraft manu-
factared by Hindustan Aeronautics
Ltd.,, Kanpur, for supply to Indian
Airlines have encountered certain
problems in meeting the specified per-
formance standards. The Dhawan
Committee is conducting evaluation
trials and the deliverv of these seven
aircraft to Indian Airlines will be de-
cided after the precise reasons are de-
termined on the basis of these trials.

Sa far as Indian Air Force is con-
cerned, deliveries against IAF crders
are being made.

Opening of Branches of Nationalised
Bauks in Punjab

*565. SHRI B. S. BHAURA: Will
the Minister of FINANCE be pleased
to state the number of new branches
proposed to be opened by the nationa-
lised banks in Punjab during the Fiith
Plan Period?

m

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): ®or
branch expansion programmes, com-
mercial banks formulate three year
rolling plans. Reserve Bank of
India have reported that currently the
bank are engaged in formulating their
branch expansion plans for the three
year period 1975-77. Reserve Bank
have also reported that as at the end
of September 1974, public sector

3005 LS—2.
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banks, including the fourteen nationa-
lisced banks, hag 67 licences/allot-
ments on hand for opening offices in
Punjab.

Raids in Gujarat

*566. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) the number of Income-tax
raids conducted on the business pre-
mises and residential placeg of indi-
viduals and firms in Ahmedabad and
other cities of Gujarat during the
months of September, October &and
November, 1974;

(b) the names of these indivi-
duals/firms and the amouat seized
and valuable articles confiscated dur-
ing these raids; and

(¢) whether the said individuals
and if so,
action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (h). The names of 166 indivi-
duals/firms whose promises were
searched by the Income-tax au:hori-
ties in Gujarat during the months of
Septernber, Octover and November,
1974 and the value of the assets seizeda
as result of these searches are given
in a statement which is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8857/74].

(c) Seized materials are under
scrutiny. In respect of 4 cases orders
u/s. 132(5) of the Income-tax Act,
1961 have been passed estimating the
undisclosed income at a total figure of
Rs. 19,02,739 and retaining the assets
to the extent of Rs. 13,47,938. In re-
gard to other cases where valuable
assets have been seized, necessary,
action for passing orders u/s 132(5)
of the Income-tax Act, 1961 has been
{initiated and the orders will be passed
within 90 days, of the seizure. Further
action as may be called for under the
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law including levy of penalty and
launching of prosecution will be taken
wherever warranted
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Rationalisation of Tax Procodure

*568 SHRI RAJDEO SINGH: wil
the Minister of FINANCE be pleased
to state

(a) whether Government propose
to rationalise Income-tax progeftures
<o that evasion is minimised;
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(b) whether the tax payers in our
country are hardly between 5 per
cent to 10 per cent; and

(c) if so, whether the dictum of
present Income-tax sysitem “the
mere you earn the more you lose”
encourages evasion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi
PRANAB KUMAR MUKHERJEE):
{a) Lately, several legislative rieasures
have been taken to rationalise and
streamline the law and procedure un-
ger the various direct taxes emnact-
ments. Some of the important measu-
res are as follows:— | 1

(i) Introduction of procedure for
summary assessments under
the Income-tax ‘Act through
the Taxation Laws (Amend-
menf) Act, 1970.

(ii) Replacement of separate ae-
ductions under section 16 of
the Income-tax Act in 1espect
of wexpenditure on travelling
taxes on professions, books,
etc. by a standard deduction
in the case of salaried tax
payers by the Finance Act,
1974.

(iii) Exemption frem the require-
ment of filing the return or
income voluntarily in the case
of salaried tax payers (other
than directors of and persons
holding shares carrying 20
per cent of the voting power
in the company) having salary
income not exceeding Rs.
18.000 and income eligible for
deduction under section 80L
not exceeding Rs. 3,000.

(1v) Regulation of admission of
additional evidence (both oral
and documentary) before the
Appellate Assistant Commis-
sioner, through insertion oI
rule 46A in2 the Income-tax
Rules py the lncome-tax (Se-
cond Amendment) Rules, 1873

and corresponding provisions
in the Rules under other

direct taxes entactments.
nes:

The measures at (i), (ii) and (iii)
above are intended to release officers
from routine work so as to enable
them to concentrate on cases of tax
evasion. The Taxalion Laws (Amend-
ment) Bill, 1973 pending kefore the
Select Committee of the Parliament
contains provisions for rationalising
the procedures e.g., introduction of
Permanent Account Number. confer-
ment of concurrent jurisdiction on
Inspecting Assistant Commissioner ana
the Income-Tax Officers under him
and authorising the Inspecting Assist-
ant Commissioner of Income-tax fo
call for the records of a case and issue
such directions as may be necessary
etc.

(b) The population of the country
according to 1971 census was about
55 crores. The number of Income-tax
(including Corporation Tax) payers on
the registers of the Income-tax Depart-
ment at the end of the financial years
1971-72, 1972-73 and 1973-74 and the
percentage it bears to the total pnou-
lation of the country is as under—

No. of Percent-
tax-pevers age to to-
Financial Years at theend  ral popu-

of Finan-  lation

cia yeal
1971-72 , 32,08,516 058
1972-73 33,88,259 0-62
1973-74 35,31,086 063

(c) The present slab rate system of
Income-tax and wealth tax aims at
achieving the objective of reducing
the disparities in incomes and wealths
which is the basic principle of pro-
gressive taxation, The Direct Taxes
Enquiry Committee (Wanchoo Com-
mittee) had expressed the view that
the prevalence of high rates of taxes
is the first and foremost reason for
tax evasion because that is what
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makes evasion, in spite of attendant
risks, profitable and attractive. The
Committee accordingly recommended
that the marginal rate of income-tax,
including surcharge, should be brought
down from 97.75 per cent to 75 per
cent with simultaneous reductiorr in
tax rates at the middle and lower
levels. _\This recommendation has
been accepted py Government with
minor modifications ang implemented
through Finance Act, 1974.

Alleged statement for providing legal
protection to Shri Yusuf Patel

*568-A. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleaseq to state:

(a) whether an ex-member of Lok
Sabha has alleged through open state-
ment in the Press that while a Mem-
ber of the Fourth Lok Sabha he had
approached the Prime Minister for
providing legal protection to Shri
Yusuf Patel in exchange for revealing
smuggling operations; and

(b) if so. the ifacts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MUKHERJEE):
(a) and (b). The questiorn presum-
ably is based on the news item appear-
ing in the “Motherland” dated 17ih
October, 1974, regarding a Press Con-
ference held by Shri George Fernand-
es, an ex-Member of Parliament, This
news item has been seen by the Gov-~
ernment.

According to the news item  Shri
Fernandes had written to the Prime
Minister and others *that Yusuf Patel
who had fallen out with Mastan haa
met him (Shri Fernandes) in New
Delhi and offered to tell all about the
smuggling activities in the country, if,
in return, he was protected fiom
Mastan”.

DECEMBER 20, 1974

The records have been checked up
and it has not been possible to trace
any such letter from Shri George
Fernandes.

Ex-Guratia Comapensation for
Properties

¥569. SHRI SAMAR GUHA: Wil
the Minister of COMNMERCE be pleased
to state:

Enemy

(a) whether most of the applicationg
received from migrants from former
West Pakistan for ex-gratia compem-
sation for enemy properties have beer
expeditiously dealt with;

(b) if so, the reasons for inordinate
delay in dealing with similar applica-
tiong from the 'migrants from former
East Pakistan:

(c) the total number »f applications
receivad, disposed ot and still out-
stan iing in regard to migrants from
former West Pakistan and East
Pakistan about suech ex-gratiea com-
pensation;

(d) whether Govermnvmeni have set
up a time limit for finally dealing
with the issue of ex-gratia compen-
sation in regard to ‘migrants from
former Eszst Pakistan; and

(e) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). No discriminatior 1S
made between migrants from former
East Pakistan and West Pakistan in
dealing with their applications for ex-
gratia grant.

(c) About six thousand applications
for ex-gratia grant have been received
so far, of which neariy 80 per cent
relate to the claims from East Pakis-
tan and 20 per cent to that from West
Pakistan. Out of these total claims,
882 claimants have been paid, of which
452 are from FEast Pakistari and 438
from West Pakistan,

Written Answers ik
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(d) and (e). No, Sir. No time
limit for dealing with the payment
of ex-gratie grant have been fixed.
F Yowever every eflort is made to ais-
pose of claims as expeditiously as
possible,

Nationalisation of Jute Indnstry

#*570. DR, RANEN SEN:
SHRI C. K, CHANDRAP-
PAN:

Will the Minister of
e pleased to state:

COMMERCE

(a) whether the West Bengal Gov-
ernment are considering the question
of nationalising the Jute industry;
and

(b) if so, the Central Government’s
reaction thereon?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA):
(a) Government have no information
on this,

(b) Does not arise.

Subsidies to Organisations

~571. SHRI K. MALLANNA: Wil
the Minister of FINANCE be pleasead
o state:

(a) whether Government have de-
cided to stop all subsidies to certain
organisations to meet their losses;

(by if so, whether Government lLave
also considered that thig slashing of
subsidies will embrace even those
organisations who are showing an
overall profit, though they may he
losing in certain operation; and

(c) if so, the salient features of the
poliey of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). In the coantext of the
current difficult financial situati®n

Government have dacided on wvaricus
economy measures. On August 30,
1974 Government took certain addi-
tiona]l measures to eftect maximum
economy in administrative and non-
Plan expenditure of Government.
These included Instructions regarding
grant of subsidies to public sector
undertakings. It was decided that
subsidies given specifically for carry-
ing out certain special responsibilities
which result in losses, even though
such undertakings may he earning pro-
fits or breaking evea on the, whole,
should he stopped and the undertak-
ings should take tAe rough with the
smooth. Similarly enterprises suffer-
ing cash losses were directed to Elimi-
nate such losses fully by the end ot
the next year and in the meantime it
was considered desirable to impose a
10 per cent cut on subsidies to meet
their cash losses in 1974-75. These
instructions exclude the <cubsidies re-
quired to meet cash losses of enter-
nrises which are in the construction
phase or operate in certain key sectors
like steel. coal, mines, fertilizers, etc.
where the pricing policy is a major
decision to be taken by the Govern-
ment.

kerease in Iron-Ore Export

“572. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of COMMERCE
be pleased to state:

fa) whether there has heen an
inerease in the irop ore export: and

(b) if so, by how much would the
iron ore export go up i 1974-75?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA):
ta) and (b). While exports in quan-
titative terms may he somewhat static.
the export earning will register on
increase. During 1973-74, our earnings
from export of iron ore were Rs.
132.85 crores, The target for the
current year, 1974-75, i« Rs. 175
crores.
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Delay in Issue of Impory Licences and
Release Orders
#3574 SHRI M. C DAGA Will the
Mimster of COMMER( E be pleased
to state

(a} whether the officc of the Chief
Controller of Import and Export
takes too much lime 1 1Ssting 1mport
licences and release orders,

(by the mummirm tune required in
1ssuing the licences for the cases
which have been recommended by
the DGTD, and

{¢) whether Government propose to
adopt some method which can cur-
tail the time in issuing the lcences
to the mdustries?

THE DEPUTY MINISTER IN THE
MINTSTRY OF COMMERCE (SHRU
VISHWANATH PRATAP SINGH)
(ay No, Bir

DECFMBER 20, 1974
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(b) Time Lmits have hean presciib-
ed for disposal of applications for im-
port licences accorditg to which im.
port hicences for :1aw malerials are
required to be issued within 30 days
of the receipt of the appheation com-
plete 1n all respect

(c) The procedure adopted for deal-
ing with import applications is review-
ed on a continuous basia and varlous
steps are taken to curtail ‘he time
18suing the lhicences
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Incentiveg to Weavers

5300 PROF NARAIN CHAND
PARASHAR Will the Mmister of
COMMERCE be please} to state

(a) whether there 1s any scheme to
give mncentives 10 the Weavers m the
country to earn their livelihood by
their old prufesson of weaviny, and

(b) if go, whether there are any ar-
rangements under which regular gup-
ply of Yarp is to be provided to these
weavers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH)
(a) and (b) The hundloom industry
15 being developed both by the Stale
and Central Governmen‘s through
State and Central Schemes respective-
ly While all day to day development
and welfare of the weavers 1s looked
after by the State Governments, the
Central Government, besides giving
financial assistance in the farm of
block loans and grants to the States
for development of the industry, pro-
vide the infra-structure for technical
assistince to the indu try on an all
India basis The various schemes
undertaken by the Central and State
Governments are for the betferment
of the handloom wemvers and to en
able them to earn thei~ linving through
the.r traditional profession of weaving
These schemes wnter alua include-—

fa) providing working capital
loans at concessional rate of
interest from the Reserve
Bank of India through ®he
State Cooperative Banks,
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(b) setiing up of Handloom Fin-
ance Corporation in States to
provide loans to handloom
weavers outside the coopera-
tive sector,

{¢) exemption of excise duty on
handloom cloth and hank yarn
of plain reel of counts below
51 New French Counts (60
British Counts).

{d) reservation of certain fieldr of
production  exclusively for
handloom sector, and

(e) supply of paper designs and
woven samples, produceq by
the weavers service centres.
at concessional rates to weav-
ers in the cooperative fold.

2. Supply of yarn ig being made
through the normal trade channels
There is, however, the voluntary sche-
me of Indian Cotton Mills’ Federation,
Bombay, under which yarn is being
supplied t, weavers at prices prevail-
ing on the 18th Muarck, :974 The
prices of cotton yarn have fallen fur-
ther and there 1s at present no Qiffi-
culty with regarq to availability and
price of cotton yarn,

Boosting oy Engineering Export
5301, SHR1 JHARKHANDE RAI:
SHRI D. K. PANDA;

Will the Mimster of COMMERCE
be pleased ip state

(a) whether an official committee
has submitted a report pointing out
the strategy to boost export of engi-
neering goods;

(b) if s0, the broag features thereof;
and

{c) whether Government have ac-
cepted all the findings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH).
(a) and (b), The Committee on Engi-
neering Exports set up in January this
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year under the Chairmanship of Shri
M. SondMi, hay submitted ity Repord
recently. Some of :he more umportant
Teatures of tThe findings and vecom-
mendations of the Committee on engi-
neering exporis are as follows.—

~-Export target of about Rs. 600
crores for 1978-79 for engi-
neering goods should be con-
sidered feasible,

—Production apparatus set up at
huge cost of our regources
should be freed from avola-
able constraints and bettle-
necks in order to increase pro-
duction and generate surpluses
for export.

~~Procedures for grant of varicus
export benefits should be sim-
plified.

- Export should be provided with
adequate credit,

(¢) Various findings and recommen-
dations made in the Report are being
exmined

Fall in Prices of Natural Rubber

5302. SHRI C. JANARDHANAN:
Will the Minister ot COMMERCE be
pieased to state:

(a) whether fall in price of natural
tubber is feared by the growers as
there would be excess natural rubber
stock for five months a{ the end of
the yeer; and

(b) if so, the measureg being taken
or proposed to be taken to ensure
small growers of remunerative prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH).
(a) and (b) It is reported that gro
wers apprehend prices of natural
might fall due to its increased avall-
ability during thig year.

The ruling market prices of natural
rubber are around Rs. 700/- per quin-
ta] which s much above the level of
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minimum notified price of Rs. 520/-
per quintal for Grade I rubber, Gov-
ernment however, continue to watch
ihe situation

Raids in Shahjahanpur

5303. SHRI SARJOO PANDEY: will
the Minister of FINANCE be pleased
to state:

(a) whether in September, 1974
Excise Inspector raided various pre-
mises and confiscated smuggleq goods
from Hsrnamdas Contractor and his
partners in Shahjahanpur (U.P.);

(b) if go, the facts thereofi;
{¢) further action being taken in the
matter;

(d) whether & number of smugglers
of Shahjshanpur were arrested in
1973-74 fer smuggling activities; and

(e) it so, the particulars thereof?

THE MINISTER OF STATE IN THEL
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) to (e). The requistte information
15 being collected and will be laid on
the Table of the House
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Alr Services in Madhya Pradesh

5305 SHRI MARTAND SINGH.
Will the Munister of TOURISM AND
CIVIL AVIATION be pleased to state-

(a) the names of the cities in Madhya
Pradesh where air services have been
demanded by the State Government;
and

{b) the reaction of the Central Gov-
ernment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR!I RAJ BA-
HADUR), (a) Jabalpur and Kanha
National Park, besides resumption of
air services to Raipur

(b) Raipur 1s one of the 16 station.
to which air services were ghscon-
tived by the Indian Airlines from
18th March. 1874 being highly un-
economic 1n the context of the steep
increase in the price of awviation fuel
and the decision of Indian Airhnes to
phase out Viscounts and Dakotas from
its fleet. There are no prospects o1
air services to these places bemg re-
sumed in the near future

Jabalpur and Kanha National Park
are among the hst of 20 towns drawn
up by the Corporation for possible in-
clusion in its net-work during the
Fifth Five Year Plan period Due to
the steep increase in  the price of
aviation fuel and the consequent in-
crease in the cost of operation, the
Corporation is reviewing the list of
towns proposed to be included in s
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net-w irk during the Fifth Plan pe:-
10d It is too carly yet to say how
many of them will be brought on the
air map.

Recruitment of Technical Cadre of
Officers by Nationalised Banks

3806 SHRI S A MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state the names of the
nationalised banks having recruited
technical cadre of officers for pro-
cesmng loan cases from priomty sec-
tors of agriculture, small-scale indus-
tries and other self-employed persons
and the pay scales prescribed for
them®

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): All the
14 nationaliseqd banks have technical
officers to help in the processing of
applcations for loans to priority
sector While some banks have re-
cruited them directly as technical
officers others have recruited them as
part of their general cadre officers
Some banks have also taken technical
officers particularly apgricultur-! offi-
cers, on deputation from Central and
State Governmerts Particulars about
pay scales are being obtained and wall
be laig on the Table of the House

Golcha Properties Limited

3307 SHRI BHAGIRATH BHAN-
WAR- Will the Mmister of FINANCE
be pleased to refer o the reply given
to Unstarred Question No 1709 on the
22nd November, 1974 regarding Gclcha
Properties Limited and state

(a) whether the scheme has sinee
hean placed before the Rajasthan High
Court for acceptance snd it <0, when
and whether this has gince bheen ac-
cepted by it;

{(b) whether Government have ask-
e§ the ex-Directors ~f the Company
for adequate amount to sunplement
the fund and if so, the tota! amount
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that has been demanded and the rea-
sons for delay in submitting the same:;
and

(c) whether Government propuse to
dispose of the propertieg to obtain this
amount in case it is not forthcoming
from the ex-Directors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)-
(a) The scheme was placed, for ac-
ceptance, before the Rajasthan High
Court at Jodhpur on 4th October,
1974 The matter has not vet been
decided by the High Court.

(b) On acceptance of the scheme by
the High Court, the Ex-Directors of
the Company will be required to sup-
plement the funds of the official
Liquidator by about Rs 60 lakhs, Since
the scheme has not so far been ap-
proved by the High Court, there is
no question of any delay on the part
of the Ex-Directors in the payment
of the amount

(c) If the aforesaid amount is mot
paid by the Ex-Directors, the scheme
will fail 1n which event the company
will continue to remain m lquidation
and the properties will continue to
~est in the Liguidator

Capital raised by New Satgram
Colliery

5308 SHRI SATYENDRA NARAY-
AN SINHA- Wil the Minister of FIN-
ANCFE. be pleased tn refer to replies
given to Unstarrcd Question No 2749
nn the 29th November, 1973 and Un-
starred Question 5735 on  the Qlst
December, 1973 regarding IBRD loan
for coal industry and fresh invest
ment in coal industry respectively and
stote:

(a) whether the owners of New
Satgram Colllery had raised more than
Rs. 6250 lakhs as capital from public
through means other than Bonu*
Sharey or amalgamation capital:
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tb) the other mines owned by the
Company, its total subscribed capital,
shareholders Reserves as on J3lst
March, 1973; and

{¢) bonus share capital issued by
them gince IBRD loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE::
(a) Yes, Sir. Selected Satgram Col-
lieries Ltd. (now changed to Shethia
Mining and Mfg Corporation T.td.)
owners of New Satgram Colliery had
raised capital of Rs 64.35 lakhs dur-
mg 1961-70 through means other than
Bonus Shares or amalgamation

fb) Information ;. being collected
and will be laid on the Table of the
House.

(¢} Bouus shares of Re 5 lakhs
only were issued during 1961-70

Increase in prices of fertilisers
supplieg to India

5309. SHRI N. E HORO- Will the
Minister of COMMERCE be pleased to
state:

{a) whether Fast European coun-
tries have becn pressing for increas~
1 the prices of fertilisers to be suppli-
ed by them to India;

th) if so, the particulars of the fur-
ther merease in prices dqemanded by
them and how these prices compare
with the corresponding prices prevail-
ing in other supplying countries; and

(¢) the extent ta which these ferti-
hsers are to be imported from these
countries?

THE DTPUTY MINISTER IN THF
MINISThY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) One East European country had
asked for increase in the price of
fertilizers in accordance with the
terms of the contract

(b) After negotiations it was agreed
to increase the price by eleven per
cent and the increased price compares
favourably with the prices of these
fertilisers prevailing in other supply-
ing countries

(e} 215 lakh tonnes in the current
year.

Tourists visiting Goa

5310 SHRI PURUSHOTTAM KAK-
ODKAR: Will the Mimster of TOU-
RISM AND CIVIL AVIATION be
pleased to state.

(a) the total number of touristy who
visited Goa during the Jast two years:
end

. (b) the particulars of sites visited
hv them?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) (a) The Department
of Tourism maintains a record of
foreign tourists arrivals on an al-
India basis and not on State-wise
basis. The figures pertaining to do-
mestic tourists movements are not
maintained by the Department of
Tourism

The number of international tourists
arrivals during the last two years
was:

Year Internoticnal
Tourist
Arxivals
1972 342,950
1973 . 409.8ax

According to a Survey conducted in
1972-73. 479 per cent of the total in-
ternational tourists visited Goa during
the period of the Survey

According to the information furni.
sh d Ly th. State Government of Goa,
ths nuwnbor of thurists (Indian and
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foreign) who visited (Goa during 1872
were 99,62¢ and in 1978 the number
was 126,244,

(b) The places popular with tour-
1sts are the Calangute, Colva, Vagator
and Miramar beaches, various temples
and churches in old Goa and Mayem
lake.

Export of coir and coir goods

5311 SHRI NAWAL KISHORE
SHARMA'" Will the Minister of COM-
MERCE be pleased tt state:

(a) whether there has been a gharp
rise in export of coir and coir goods,

(b) if so, the facts thereof ang the
-extent to which India's manufacturers
are in a position to meet the rising
demangd of coir and coir goods;

(c) the names of the countries from
where the demands are increasing and
the foreign exchange expected to be
earned annually; and

(d) the gteps Government are consi-
dering to assist the producers and
manufacturers for export of coir and
enir goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
VISHWANATH PRATAP SINGH):
(a) No, Sir, Export of coir products
during April-October, 1874 and the
corresponding period last year was as
under:

Qty.:n  Valuein

tonfics Rs.
April-October, 1974  23361-0  953°80
Apeil-October, 1973  23496-0  778'40

(b) The rise in demand can be met
vy Indian manufacturers,

(c) There is slight incresse in the
demand from EEC countries, USSR
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and USA. The total foreign exchange
earning by export of coir during the
current financial year is expected to
be Rs. 15 crores.

(d) Negotiations are being held with
EEC countries for reduction of tarift
barriers on coir products imposed by
them. The Kerala State Government
has been iequested to arrange for
procurement of all available husks in
Kerala and their proper distribution
and to take drastic measures against
the hoarders of husk so that raw
material can become easily available
to manufacturers

Remittances by Individualy working
in Foreign Companies

5312 SHRI CHANDRA SHEKHAR
SINGH: Will the Mimster of FIN-
ANCE be pleased to state-

(a) the number of persons, both
Indians and foreigners, separately,
working in the private corporate sec-
tor companies in India on a salary of
Rs 5000 P.M and above as on 1st of
January of the years 1972, 1978 an'
1974, year-wise; and

(b) the amount repatriated gbroad
by them during the last three financtal
years, year-wige?

THE MINISTER OF FINANCE
(SHR] C. SUBRAMANIAM): (a) A
statement showing the number of
foreignels in both foreign controlled
and Indian companies and Indians
working in foreign controiled com-
panies on a salary of Rs. 5000 and
above is attached; information re-
garding number of Indians working in
Indian companies is not available

(b) It is not possible to compute
the total amount repatriated abroad
by this category of foreigners because
remittances by foreigners are aot
classified on the basis of their occu-
pation and their income.
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Statement

As on As on As on
1st January 1972 1st January, 1973 1st Januery, 1974

Indians* Foreig- Indians* Foreig- Indians* Foreig-
ners¥* ners** ners**

No. of persons on a salary

of Rs. 5000/- P.M. and
above.

giT 795 1045 674 NA NA

*#This relates to No. of Indians working in foreign controlled companies only; informa-
tion regarding Indians working in Indian companies is not available.

#%Includes non-Indian short term techricians.

NA : Not available.

Misuse of Power and Funds by certain
Officials of C.C.I.

5313. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
ed 10 state:

a) whether Government received
any representation regarding the mis-
use of power and misappropriation of
funds by certain officials of the Cotton
Corporation of India; and

(b) if so, the broad features ther=of
and the actions taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The information is be-
ing collected and will be laid on the
Table of the House.

Import of Copper Clad Wire

5314. SHRI M. R. LAKSHMINARA-
YANAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether dumet or copper clad
wire used for manufacturing bulbs in
the country is imported;

(b) if so, the quantity and the name
of the country from where it is im-
ported; and

fe) the landed cost thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Dumet or copper clad wire ig
allowed for import in consultation
with the Directorate General of Tech-
nical Development,

(b) and (e¢). Dctails of actual im-
ports of thig item if any, are not
available as the item has not been
separately classified in the ‘Revised
Indian Trade Classification” on the
basis of which Foreign Trade Statis-
tics are maintained.

Slashing prices of cloth by nationalised
textile mills

5315. SARDAR SWARAN SINGH
SOKHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Nationalised Textile
Mills had slashed down the prices of
cioth by 25 per cent which do other
private sector mills had done;

(b) whether the private sector tex-
tile mills would be asked by Govern-
ment to slash down the prices of
cloth to the same extent; and

(c) if not, whether Government
would consider taking over these pri-
vate sector Textile Mills in public in-
terest?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The reduction in prices of cloth
effected, by Mills, whether in the
public sector or in the private sector,
varies from quality to equality and
from mill to mill It is, therefore,
not possible to say whether the mills
in the public sector have effected
larger reduction in prices than the
mills in the private sector.

(b) and(e) Do not arise.

Deposits/unsecured loan receiveq by
Universa] Steel and Alioys Ltd from
Nationalised Banks

5316 SHRI DINEN BHATTACHA-
RYYA. Wil1 the Minister of FINANCE
he pleased to state-

(a) the amount of deposits or un-
secured loang received by the Univer-
sal Steel and Alloys Ltd., New Delhi
irom the Nationalised Bankg during
the 1ast three years;

(b) the gmount of secureq loans
advanced to this concern by the Indus-
trial Finance Corporation of India ani
the banks;

(c) the amount of profit after tax
made or loss incurred by the Company
during the last three years; and

(d) the constitution, giving the
names, of the Board of Directors of
the Company?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). In accordance with the practices
and usages customary among bankers
and also in conformity with the pro-
visions of the Banking Companies
(Acquisition and Transfer of Under-
takings) Aect,. 1870, information relat-
ing to the individual constituents of
the nationalised banks is not to be
divulged,
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The Industrial Finance Corporation
of India had sanctioned to Mls. Uni-
versal Steel and Alloys Ltd., on 28th
Aupust 1971, a rupee loan of Rs. 50.00
lakhs which has been fully disbursed.

(¢) According to the annual reports
of the Company, the profit and loss
of the Company during the last three
years were as under:

(Rs. in lakhs)
Year ended 30th April  Profit Lows
1972 . . 0 0§
1973 . . . 4 58
1974 . . . 1-8o0*

*The above hgures of profit (after
tax)!loss are after accounting for the
depreciation to the extent of Rs 455
lakhs and Rs 699 lakhs provided for
during the years 1973 and 1974 (cndeg
30th April), respectively No piovi-
sion for taxation and development re-
bate has heen made in the year 1974
as according to the annual report of
the company, there was no assessable
income as per the Income Tax Act,

(b) The Constitution of the Board
of Directors of the Company as on
30th Apri), 1974 was as under:

Shr1 Raunag Singh Chairman
Shri I-?- Dadichanyi Direct. ¢
Shri H.S. Mehta . . . ”i
Shri V.B. Desai . . "
Shri 8.P. Banerjce . "
Shri H.R, Gupta . . »
Shri S. Chakrabarti "
Shri S. C. Agrawal C e »
Shri5.8. Keowar . . . Managing
Director
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¥mport of newsprint from fpreign
countries

5317. SHRI R. V. SWAMINATHAN:
Will the Minister of COMMERCE be
pleased be state:

(a) whether Government have fina-
lised some deals in November, 1974
for import of newsprint from foreign
countries;

(b) whether any agreements have
been signed with Soviet Union, Bang-
ladesh anq Canada; and

(¢) if so, the main features of the
agreements? *

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The State Trading Corporation
has finalised a coutract in November.
1974 with a Canadian firm for import
of approximately 12000 M.T. of news-

print for supply during the period
January to August, 1975.
(b) and (c). The State Trading

Corporation had earlier finalised con-
tracts with suppliers in Canada, USSR
and Bangladesh for the supply of
1,12,669 M|Ts., 95,000 M|Ts. and 17,000
M|Ts. respectively of newsprint for
shipments during the period from
July, 1973 to May, 1975.

Pending cases of Income Tax
defaulters

5318. SHRI RAMCHANDRAN KA-
DANNAPPALLI: Wil] the Minister of
FINANCE be pleased to state:

(a) the total number of cases pend-
ing against Income-tax defaulters all
over the country at the end of Nov-
ember, 1974;

(b) the number of cases in which
the amount involved is Rs. 25,000 and
below; Rs. 25,000 to one lakh; Rs. one
lakh to five lakhs and above Rs. five
lakhs; and

(c) a brief outline of the steps
taken by Government for the speedy
disposal of these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a)
The latest information regarding In-
come-tax (including Corporation-tax)
cases is available only as on 3lst
March, 1974. As on that date the
total number of cases in which de-
mand (intluding demand not fallen
due or not otherwise enforceable) was
standing in the registers of the De-
partment, was 21,48,096.

(b) The information regarding the
number of Income-tax and Corpora-
tion-tax cases involving demand of
Rs. 25,000 and below and between
Rs. 25,000 and one lakh js not separa-
tely available. The information to
the extent available is as under:

Amount of Income-tax No. of
(including Corporation-tax) cases

Upto s. 1 lakh in each «case 21,41,533

Over Rs. 1 lakh and upto Rs. 5

lakhs in each case - i 4,934
Over Rs. 5 Lakhs in each case. . 3 1,629
21,48,0_96

(c) All appropriate steps provided
in law, including the following, are
taken depending on the circumstances
of each case, for speedy disposal of
such cases: —

(1) Levy of penalty uls 221 of the
Income-tax Act, 1961 for non-pay-
ment of tax.

(2) Attachment of money to the
assessee uls 226(3).

(3) Attachment of
courts uls 226(4).

money in

(4) Distraint and sale of movable
property uls 226(5).
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(5) Issue of Recovery Certificate
uls 222.

(6) Attachment|sale of movable]
immovable property.

{7) Detention of assessee in Civil
Prison.

Apart from the above, the follow-
ing administrative steps have also
been taken for the same purpose:

1) Commissioners of Income-tax
are required to ensure early dis-
posal of appeals pending with Ap-
pellate Assistant Commissioners in
cases of disputed demand and to
contact Members of Income-tax
Appellate Tribunals ang Chief Jus-
tices of the High Courts for early
disposal of appeals/references in
which large amounts of revenue are
involved.

(2) Cases involving arrears bet-
ween Rs. 1 to 10 lakhs are being
watched by Commissioners of In-
come-tax.

(3) The Central Board of Direct
Taxes reviews cases involving de-
mand of more than Rs. 10 lakhs in
each case and issues guidelines to
the field officers for effective action.

Raising of Capital by Companies

5319. SHRI P. VENKATASUB-
BAITAH: Will the Minister of
FINANCE be pleased to state:

(a) whether Government are aware
that a large number of private and
Government companies are raising
their capital by inviting fixed depo-
sits Joans from the public through
notices in the Press;

(b) the rules under which these
companies are permitted to accept
fixed deposit loans from the public
and whether a copy thereof will be
laid on the Table of the House; and

(c) whether Government are con-
temmplating to make certain changes
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anq thereby imposing restrictiong on
the companies for accepting fixed de-
posit loans from the general public,
and if so, the broad outlines thereef?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAfI SUSHILA ROHATGI): (a)
While fixed deposits/loans from the
public have been a traditional ~ource
of funds in the case of certain compa-
nies for a long time, Government have
noticed that, of late, here is an increas-
sing resort to thig source by cempanies
for meeting their requirements of
funds. :

(b) Under the powers vested in it by
Chapter IIIB of the Reserve Bank of
India Act, 1934, the Reserve Bank of
Indja has issued the following sets of
directions for regulating the deposit-
acceptance activities of non-banking
companies : —

(i) Non-Banking Financial Compa-
nies (Reserve Bank) Direc-
tions, 1966;

(ii) Non-Banking Non-Financial
Companies (Reserve Bank)
Directions, 1966; and

(iii) Miscellaneous Non-Banking

Companies (Reserve Bank)
Directions, 1973.

These directions and amendments

made thereto by the Reserve Bank

from time to time have been published
in the Gazette of India. The Reserve
Bank has informed that copies of the
aforesaid three sets of directions, and
of the brochure issued by it in March,
1974 which explains the principal
featureg of the directions, have been
sent by it to the Parliament Secretariat
for being kept in the Parliament
Library.

(¢) The Banking Commission had
made certain recommendations for a
restructuring of the existing scheme
of control over the deposit-acceptance
activities of non-banking companies.
On ‘considering these recommendations
Government have, inter alia, decided

”
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[710 o
that thc uuﬂnl stmtu in this behalf
and the directions issued thereunder
should be tightened. With a view to
examining this matter in depth and to
make specific recommendations for
further action, the Reserve Bank has
constituted a Study Group whose
deliberations are in progress.

Self-employment Scheme

5320. SHRIMATI PREMALABAI
CHAVAN: Will the Minister of
FINANCE be pleased to state:

{a) the number of Self-employment
Schemes sanctioned and loans given
by the nationalised banks under “the
Half-a-Million Jobs” programme in
1973-74 and 1974 to date;

(b) the bank-wise break-up there-
of; and

cw

(c) howdouiteomm with the
suggestion .of the Planning Commis-
sion fo cast a specific duty on the
banks to create at least 10 self-em-
ployment schemes per branch in
1973-74 and 25 per branch in 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT1
SUSHILA ROHATGI): (a) and (b).
According to the available information,
public sector banks have sanctioned
13,804 applications under the Half-a-
Million Jobs Programme upto the end
of June 1974, the amount outstanding
being Rs. 12.00 crores. The bank-
wise data are set out in the attached
statement.

(¢) The suggestions of the Planning
Commission are more in the nature of
a broaq indication and no specific
target as such, has been set either for
individual banks or for bank branches
for sanctioning cases under the Half-
a-Million Jobs Programme.

Statement
S. Name of the Bank No. of Applications  Amount out -
No. RS standing
sanctioned (Rs. in
(lakhs)
1. State Bank of India . . . 2586 155°20
2. Subsidiaries of SBI 104 25-21
3. Central Bank of India . . 906 62:90
4. Bank of India . . . . 1142 266+ 18
s. Punjab National Bank . . . . 245 22'72
6. Bank of Baroda . . . . 235 37: 52
7. United Commercial Bank. . . . 937 258-90
8. Canara Bank . . . . . . . 1061 45°11
9. United Bank of India . . . . . 2232 38-78
0. DimaBank . . . . . . . 153 20:70
15, Syndicate Bank . . . . . . 328 87-02
12. Union Bank of India . . . . 238 12° 42
13. Allahgbad Bank . . . P 918 52:05
14. Indign Bank . . . . . . 2380 7949
15. Bank of Maharashirg . . . . . 304 3512
6. Indisn QverscasBank . , O . . 26 073
' e . R |
5 'TOTAL . 13804 1200°0§

3008 L8--3.
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5321. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to
state:

{a) whether a racket involving
manufacture of fake currency notes
of Rs. 20 denomination has recently
been unearthed;

{b) if so0, the findings in this re-
gard; and

(c) the modug operandi of the
racket as revealed as a result of the
recent investigations and the number
and other particulars of the persons
found engaged in the business?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PRANAB KUMAR MUKHERJEE): (a)
to (c). On 30th November, 1974
Byculla Police of Bombay unearthed
a racket involving printing of fake
currency notes of Rs. 20/. denomina-
tion and arrested four persons, namely,
Sarvashri  Premsunder Satyadev
Sharma (the main suspect), Jamaluddm
Mohemag Isaqg, Ataulla Inayatulla and
Samulla Rahimatulla n that connection.
During investigation, the police re-
coveredq from the culpnits dies, blocks,
machines for printing fake notes be-
sides recovering six-hundred and sixty-
five pieceg of forged Rs. 20/. notes.
On a prima-facie examinnation of these
notes, the forgery wag found to be of
a very crude type. Expert examina-
tion of these notes hag been taken up
in the Nasik Press and further investi-
gation of the case by the Bombay C.1D.
is in progress.

Arreary of Inceme-iax against Film
Actery and Aciresses

5322. BHRI VARKEY GEORGE:
Wil the Minister of FINANCE be
pieased to state;

Wrimm Amm 68
(n) the number nt !ncmtu cames

pending &t present in respéct of the
film actors and actresses;

(b) the amount of “tax arresms
against them during the current fin-
ancial year;

(c) the number of film actors and
actresses being prosecuted due to
non-payment of Income-tax; ang

(d) the number of persons on whom
action is yet to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (d). Information is being collect-
ed and will be laid on the table of the
House as early as possible.

Sound and Light Programmes

5323 DR. K. L RAO: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amounts spent on Sound
and Light programmes at various
places in the country during 1873-74;
and

(b) the approximate daily expen-
diture on and income from such shows
at each of these places?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b). The India
Tourism Development Corporation
operates Sound and Light Shows at
the Red Fort, Delhi, Sabarmatl Ashram,
Ahmedabad and Shalimar Gardens at
Sirinagar. A statement indicating the

amount of approximiate daily expendi-
tun and income from puch shows
each place is atiached,
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Statement

Averige daily income . . .
Average daily expenditure .

Red Rort  Sabarmati Shalimar

Ra. Rs. Rs.
. . 879-00 7700  230-00
. 822.00 211'00 35100

Assistance by IDBI to U.P. and
Gujarat

5324, SHRI AMARSIGNH CHAU-
DHARI:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of FINANCE
be pleased to state:

(a) whether the assistance by the
Industrial Development Bank of India
to UP. and Gujarat has substantial-
iy declined in 1874;

(b) if so, the reasons therefor; and

(c¢) how much assistance has been
given to U.P. and Gujarat during the
last two years by Industrial Develop-
ment Bank of India?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). The total financial asmstance
sanctioned and disbursed by the
Industrial Development Bank of India
to the industrial concerns located in
the Stateg of U.P, and Gujarat during
its accounting years 1872-73 and 1973
74, (July-June), was as under:—

(Rs. in crofes.)

Financial Assistant

Ssrcticred Disbursed
State 1972-73  1973-74 1972-73  1973-74
1. U.P. N . 7:83 794 j oI 6 55
2. Gujarat . . 884 16 00 ot 16 48
1t would be observed from the above Motors Co Limited, New Delhi aftesr

figureg that the financial assistance
sanctioned and disbursed to industrial
voncerns located in the States of U.P.
and Gujarat during the year 1973-74 has
not declined but hes increased as com-
pPared to the asmstance given during
the year 197273

Instalments paid to depositers by M/s.
Glebe Motor Co. Limited

5325. SHRI G. P. YADAV: Will the
:‘Eﬁmn FINANCE be pleased to

the number of

() lnstalments pald
o the depository by M/s Giobe

the decision and direction given by
the Delhi High Court;

(b) whether the last instalment due
for payment hag been released; and

{c) if not, the reasons therefor and
what action Government propose to
take against defsulting concern and
ensure immediate payment to the de-
positors?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b}
The Company has reported to the
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Department of  Company Affairs that
4 instalments have been paid by it
alter the decision and direction given
by the Delhi High Court and that the
payment of 5th instalment was start-
ed but could not Le completed. An
application has been made by the
Company before the High Court for
permitting it to complete the payment
of thig instalment by 31st July, 1975.
The question of payment of last
instalment would arise only after the
payment of the 5th instalment has
been completed The Company has
stated that it has flleq an application
before the Delhi High Court for ex-
tension of time for payment of the
fast instalment.

(¢) Non-payment of instalments on
time is stated by the company to be
due to dislocation of its work mainly
as a result of shortage of power As
the Company 1is functioning under
the supervision of the High Court,
there is little that the Government
can do in the matter

Sugar exports to EE.C.

5326, SHRI RAM SHEKHAR
PRASAD SINGH:
SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether India has received
orders from the East European coun-
tries who have agreed to take 1.4
million tonnes of sugar annually
from developing countries; and

(b) if so, what will be India’s total
sugar exports to these countries and
on what price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BINGH):
(a) No, 8ir.

(b) Does mot arise,
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Control Act

5327. SHRI PRABODH CHANDRA:
SHRI M. RAM GOPAL
REDDY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose
to amend the Import and Export
Trade Control Act; and

(b) if so, the nature of amendments
proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE SHRI r
VISHWANATH PRATAP SINGH):
(a) Yes, sir

(b) Government have not as yet
taken a decision on the nature of the
amendments The proposals are
still under consideration

V.IP. treatment to a smuggler in
Kerala in Police custody

5328 SHRIMATI BIBHA GHOSH
GOSWAMI Wil the Minisier of
FINANCE be pleased to state.

(a) whether Government are aware
that one smuggler Mr. K. M. Abdul-
lah received warm felicitation in a
Police station in Kerala from the
Police Officials and he was allowed
to speak with the newsmen like a
VIP.; and

{(b) if so, the reason for providing
such facilities?

THE MINISTER OF STATE IN THE '
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIEE):
ta) end (b). Report frem the State
Qovemment ipdicates. that Mr. K, S.
Abduligh did pot , ges. e  (gpe of
treatment or faility referred fo.
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Employment provided by Public
Sector Undertakings

5329. SHRT SOMNATH CHATTER-
JER: Will the Minister of FINANCE
be pleased to state the number of
personts given employment 1in the
different Central Government under-
takings and bodies, State-wise, during
the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): The
total employment in the Central
Government industrial and commercial
enterprises was as follows during the
last three years:

1970-71 6,59,920
1971-72 7,01,290
1972-73 8,04,792

A study of the State-wisc employ-
ment in 1972-73 indicated the following
distribution:

Estimate of State-wnse employment
in the Central Government manufac-
turing and mining industries

Percentage
1, Andhra Pradesh 5.66
2. Assam 2.67
3. Bihar 29.69
4, Gujarat 283
5. Haryana less than 1
8. Himachal Pradesh »
7. Jammu ang
Kashmir ”
8. Kerala 1.99
9. Madhya Pradesh 868
10. Maharashtra 3.75
11. Mysore 12,67
12. Orissa 7.76
13, Punjab 114
14. Rajasthan 92
15, Tamil Nadu 659
16. Uttay Pradesh 4.19
17. West Bengal 11.48

5330. SHRI D. K. PANDA: Will the
Minigter of FINANCE be pleased to
state:

(a) the number of industrial units
in Delhi which have been financed
and for which new management has
been created by Industrial Reconstruc-
tion Corporation of India (IL.R.C.1.);

(b) whether all such units have
started working;

(¢) if not, the names of the units
which have not yet started working;
and

(d) steps being taken by LR.C.L to
see that these units start functioning
without delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI). (a) to (d). The
Ganesh Flouy Mills Company Limited,
Delh: 1s the only industrial undertak-
ing at Delh: 1n respect of which
the Central Government, by an order
1ssued on 8-11-1972 under Section
18AA (1) of the Industries (Develop-
ment & Regulation) Act, has autho-
rised the Industrial Reconstruction
Corporation of India Ltd. (IRCI) to
take over its management as the
Authorised Person for a period of
five years. The IRCI has sanctioned
to this undertaking reconstruction
assistance aggregating Rs. 93.30 lakhs.

The Ganesh Flour Mills Company
Ltd. has five factories (units) of
which three 12z, (1) Delhi Vanas-
pati Unit, (1) Hindustan Break Fast
Foods Manufacturing Factory and
(iif) Ganesh Electrical Fan and Frac-
tional Horsepower Unit are located in
Delhi. One unit viz, Kanpur Vanas-
pati Unit is located at Kanpur and
another unit viz, Solvent Extraction
Plant is at Bombay, Of the above
five factories (units), all except
Ganesh Blectrical Fan and Fractional
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Horsepower Unit at Delhi are func-
tioning at present. No assistance has
so far been provided to Ganesh Elec-
trical Fan and Fractional Horsepower
Unit. The feasibility of reopening
this unit was studied with the help
of an expert consultant and the
management committee of the mills
decided in August, 1974 that the re-
opening of this unit at this stage
would be detrimental to the recons-
truction programme of other umits of
the company in view of the large
additional capital expenditure and
working capital necessary for thls
purpose. However, the Management
Committee also decided to explore
possibilities of utilising the fan unit
to the best advantage of the under-
taking.

Use of Helicopters by smugglers for
smuggling purposes

5331. SHRI P. A. SAMINATHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether smugglers are openly
using helicopters for smuggling pur-
poses in view of strict checking on
the ground; and

(b) it so, what steps Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER.
JEE): (a) and (b). According to
intelligence reports available, the
smugglers are not using helicopters
for smuggling purposes.

Arrest of smugglers in Dadra and
Nagar Haveli

5332, SHRI R. R. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) whether any smuggiers have
been arrested in the Union Territory
of Dadra and Nagar Haveli; and

(b) it so, the names thereof and
thev?alueotartic!ureewered!rom
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHNER.
JEE): {(a) No smuggler has been ar-
rested in the Union - Territory of
Dadra and Nagar Haveli.

(b) Does not arise in view of (a)
above,

Visit by Burmege Trade Deleguilon

5333. SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether a Burmese trade dele-
gation visited India recenily; and

(b) if so, the matters discussed and
the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and b) A 4-member purchase-
cum~goodwill delegation from Buima
led by H.E. U Thein Nyunt, Depuly
Minister for Trade, Burma, visited
India 1n November-December, 1974
to negotiate and flnalise arrangements
for purchase of commodities from
India, under the Special Payment
Arrangement between India and
Burma. During the discussions with
the delegation, it was agreed that
India and Burma should increase their
trade and strengthen their economic
relations. In the course of their stay
in India, the Delegation concluded a
contract for purchase from India of
cotton textiles worth Rs. 40 lakhs
under the said arrangements,

Price ingrease for Indlan Irom Ore
5334, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether India had any further
talks recenmtly with Japan over pro-
posed price increase for Indian Iron
ore; L
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{b) i so, whether any deadlock
Bes arisen in the previous talks; and

(c) whether the deadlock has since
been narrowed down in the latest
talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c¢). The Minerals and Metals
Trading Corporation has successfully
negotiated with Japanese purchasers
of iron ore price increase ranging
from 34 per cent to 40 per cent over
last year’s levels,

Bonus demand by Jute Workers

5335. SHRI ROBIN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the jute workers
have demanded bonus at the rate of
20 per cent and for that they went
on a day's token strike on the 24th
September, 1874 and again for 30
minutes strike during working hours
in their shifts on 7th October, 1974
to press their demands; and

(b) if so, the steps taken to meet
the demands of the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH):
(a) Yes, Sir,

(b) This demand has also figured
in the Notice of Strike from the 6th
January, 1875 served by the workers
and the Government of West Bengal
have initiated the conciliation discus-
sions on the demands in the nature
of industrial dispute,

v qre e fawfee
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Special Cell to look into the Affairs
of Jalan Group

5337. KUMARI KAMLA KUMAPRL
Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose
to establish a special cell under his
Ministry to look into the irregulari-
ties in the affairs of Jalan Group per-
talning to the shares in factories
owneq by them; and

(b) if not, the steps Government
propose to control the shares of
Jalan Group in many factories owned
by them?

THE MINISTER OF STATE IN
THE MINISTRY OF  FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) A Special Cell for large
industrial houses has already been



79 Written Amawers  DECEMBER 20, 1974

established under the Directorate of
Inspection (Investigation), for look-
ing into the affairs of large industrial
houses from the income—tax angle.
The Bajoria-Jalan Groups (pariners
of Soorajmull Nagarmull of Calcutta)
have been assigned to the Special
Cell for detailed investigation.

(b) Does not arise.

Fall in Prices of Cotton in Gujarat
and Maharashira

5338, SHRI P. M. MEHTA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether cotton growers in
Gujarat, and Maharashtra are facing
sharp fall in prices and glut in the
market;

(b) if s0, what are the main reasons
for this;

(¢) what assistance Government
propose to provide to these growers;

(d) whether Government have been
approached by these States to have
monopoly purchases of cotton to help
them; and

(e) if so, the steps taken by Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) Reports have been received about
some fall in cotton prices compared
to peak prices of the last season, in
various cotton producing centres in-
cluding Maharashtra and Gujarat.
The prices are however understood to
be ruling higher than in the corres-
ponding period last year.

(b) The poor offtake of cotton by
the trade and the mill sector follow-
ing the credit squeeze and the siow
movement of yarn and cloth ir the
market have been responsible for
the decline in cofton prices,

Written Anstoers 0

{c) to (e). Government have noted
that while cotton prices have declin-
€d in vecent weeks compared to 'the
peak levels reached ih Aug. Septers-
ber, 1974, they are still suling
higher than in the corresponding

period last year. However, to enshls
the Maharashtra State Cooperative
Marketing Federation which is the
monopoly procurement agency in
Maharashtra and the Cotton Corpora-
tion of India to take up some market
operations, Reserve Bank of Indla
has allowed a credit limit of Rs. 20
crores and Rs. 10 crores respectively
to these agencies,

Accammulation of Stocks in Textlle
Mills

§339. SHRI D. B. CHANDRA
GOWDA:

SHRI GAJADHAR MAJHI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government had con-
stituted a Study Group to look into
accumulation of stocks in Textile
Mills and suggest measures to clear
them and to ensure steady produc-
tion and distribution; and

(b) if s0, the salient features there~
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BSINGH):
(a) and (b). A Study Group under
the chairmanship of the Textile Come
migsioner has been appointed to study
the situation about accumulation of
stocks with the cotton textile mills;
make an assessment of the factors
responsible for it and to suggest
measures to be taken for clearing the
accumulation and ensuring a steady
flow of production and distribution
flow of production and distributidn
with a view to benefiting the uitl-
availability of textiles,
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Smugglers arrosted undey MISA

5340. SHRI HAMENDRA SINGH
BANERA: Will the Minister of
FINANCE ‘be pleased to state the
names of the smugglers, now arrest-
«d under MISA, who were previous-
1y arrested, prosecuted, convicted and
acquitted under offences pertaining
to smuggling with dates of arrests,
prosecution, the term of imprison.
ment, if undergone, amount of fine
imposed and other details of their
notorious activities?

THE MINISTER OF STATE 1IN
“<THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE)- It would be difficult to com-
pile the information as required by
the Hon'ble Member, within a rea-
sonable time. If the Hon’ble Mem-
ber desires to have information about
any particular person or persons, the
same wil] be collected and furnished.

Recognition to All India Defence
Accountg Employees Assotiation

5341. SHRI RAMAVATAR
SHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether ANl India Defence
Accounts Employees Association which
hus its Headquarter at Calcutta is the

., Proper authority to grant recogmijon
to its Branch AssoCiation;

(b} it s0o, why C.D A, Patna and
other officers are not prepared to hold
talks with the office bearers recognis-
ed by the Headquarter;

(¢) whether recognition is being
delayed by raising alien issues, un-
warranted questions and untenable
objections by the CD.A, Patna;

(d) whether complaints regarding
making direct admumsirative involve-
ment in the matter of Service As-
sociation by the C.D.A, Patna have

also been recelved by Government;
and

(e) if so, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI me KUMAR MUKHER-
JEE): (a) The All India Defence
Accounts Employees’ Association,
Calcutta, may grant affihation to any
branch formed in any office of the
Defence Accounts Department. Grant
of forma] recognition by the Depart.
ment 1s, however, confined to the
Headquarters Association.

(b) Since 1971, there have been
two factions amongst members of the
Patna Branch of the All India
Defence Accounts Employees’ Asso-
ciation, Calcutta. The factions got
involved 1n a court case. CDA,
Patna then ceased to dea] with either
faction. An Executive Commttee of
the Patna Branch of the Calcutta
Association was reported to have
been elected on 2-8-1974. The ques-
tion as to whether the C.D.A. can
now deal with the Executive Com-
mittee 1s under examination.

(c) No, §ir.
(d) Yes, Sir. -

(e) No actlosl, as the complants
were not found to be justified.

Crop Insurance Scheme in Coimbatore

5342 SHRI HARI SINGH: Wil
the Minister of FINANCE be pleas-
ed to state:

(a) whether the General Insurance
Corporation of India, Bombay and
State Bank of India are collaborating
in an comprehensive Crop Insurance
Schente in South India in the area
of Sathyamanglam in Coimbatore
District; and

(b) 11 so, the salient fcatures there-
of and flnancial condition eof the
above Insurance Scheme?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.
General Insurance Corporation is im-
plementing in Satyamangslama ares
in Coimbatore District a Pilot Crop

Crop covered o . .

Written Answers B

Ingurance Scheme under which State
Bank of India provides crop fnanve

(b) Salient featurey of the scheme
are as follows: t

¢ lDmigated MCH-—5 cotton, winter variety,
LA B Al risks subject to munimum exclusions Iike theft,

Risks covered *
nuclear and war rsks and negligence of insured,
Period of risk . . . *  Winter 1974-75
Minimum guaranteed yield o * 400 Kgs. per acre,
. « Rs. 1845 per scre.

Sum insured - . .

Rate of indemnity 1n case of short fall Rs. 3-87 per Kg.

in assessed yield

Prenuum payable by Farmers -« * Rs. 45 Iﬁg

1o
structure,

Total No. of Rarmers covered 13 * 148
Total area covered - . .

Financial results of the scheme will
be known only by March/April 1975
i.e, at the end of the crop season.

Action taken against Maruti Ltd, for
violation of RBX, Directions in
respect of Company Deposits

$343. SBHRI RAMDEO SINGH:
SHRI MADHU LIMAYE:

Will the Minister of FINANCE
be pleased to refer to the Maruti Ltd.
Report and account for 1973-74 filed
with the Register of Companies, Delhi

and state:

(a) whether a dealers’ deposit of
Rs, 21891042 shown at the page 10 of
the said report can be considered as
the deslers’ deposit offered on com-
mercial consideration in view of the
fact that the dealers were not given
any products, nor obtained any return
on the said deposits, and, especially,
in view of the fact that at the part
cular point of time no indus'~:t
licence had been obtained by tne
company and even its profotype had
not been tested and approved;

acre out of which Rs, 1§ per acre 15 payable

-Parry for providirg the necessary intra-

* 21550 acres.

(b) whether this dealers’ deposit
18 not included in the R B.I. deBinition
of “deposit” in force; and

(¢) it it is included in the defini~
tion of “depoait”, especially because
these deposits are made for the non~
commercial considerations, whak
action has been taken or is proposed
to be taken against the Company for
its violation of RB.I. directions in
respect of Company deposits?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). The Reserve Bank of India has
reported that in terms of paragraph
2(1) (f) (ix) of its Notification No.
DNBC. 2/ED(S)-66 dated 26th Octo-
ber, 1066, any money received from
purchasing, selling or other agents
in the course of or for the purpose of
the business of the company or any
advance received against orders for
8oods, properties, or services (in the
present case deslershin deposity) s
not included in the definition of
“deposit”. The Reserve Bank has
added that the directions have not lsid
down any specific conditions such e
interest or retwn to be paid on the
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deponits, to be fulfilled before such
amount should qualify as dealership
deposit, nor ig there any requiremeht
that the company should have received
an industrial licence since the direc-
tions for non-financial companies are
general and make no distinction bet-
ween companies on the bas:s of the
nature of their business. The Re-
serve Bank has further addeq that as
no wviolation of the directons is m-
volved, the question of taking action
against the company does not arise.

wal W ww ¥ W fata
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Benefits to Government Servants
working in Public Sectoy Under-
takings

5345 SHRI INDER J MALHOTRA:
Wil the Minister «f FINANCE be
pleased to state:

(a) whether Government Servants,
who Joined the public undertakings,
are not being given the benefit of
transfer of leave when they are being
given other beneflts, like pension ete.;
and

(b) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MI'KHERJEE). (a)
and (b). The CGovernment servauts
who have joined the Central Govern-
ment industrial and commercial enter-
prnseg fall in two categores,

(1) Those whose services were
lent to the enterprises in pub-
lic interest on deputation
terms; ang

(ii) other who suo motu spplied
for posts in the public enter-
prises,

Government nitially extended hbera-
lised absorption terms to Government
servants of the first Category, and
these included grant, of pensionary
benefits in addition t> pay (accept in
case of those nearing retirement) snd
transfer of earned leave to their cre-
dit. etc. Those in the second category
and permanently absorhed in the en-
terprises have also been subsequently
allowed pensionary benefits mn addi-
tion to pay. in cases where they were
equally lhable to exercice compulsory
option for permanent absorption or
reversion to their parent cadres with-
in riggd time limits. The question
whether leave benefits should also be
extended to them is under congidera-
tion.
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Agreements for Avoidance of Doubls
'Y Texatiem -

§346, SHRI R. N. BARMAN: Will
‘the Minister of FINANCE be pleased
to state:

(a) the names of the countries with
which India had concluded agree-
ments or held discussions on avoid-
ance of double taxation of income;

(b) in what sphereg these agree-
ments or discussions will benefit
India; and

(¢) what will be their impact on
Indian economy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) (1) India had entered into double
taxation avoidance Agreements with
the following countries'—

(1) Austria
(2) Ceylon (Sn Lanka)
(3) Denmark

{4) Federal Repubhc of Germany
(5) Finlang

(6) France

(7) Greece

(8) Iran*

{9) Japan

(10) Lebanon*

(11 Norway

(12) Pakistan
(13) Romania®**

(14) Sweden

(15) Switzerland®

(18) U.AR.

*Limited to aircraft profits,

**Limited to aircraft and shipping
profits,

WTsen Anncery [}

(n:} India has held discugsions for
::‘:ouﬁn‘uxnuon ot incbime ‘with the
following countriesie

(1) Belgiym
(2) Canada
(3) Czechoslovakia
(4) Hungary
(5) Haly

(8) Kenya

(7) Malays:a
(8) Singapore
(%) UK,

(10) USA,
(11) Yugoslavia

(b) and (¢). The main object of
such agreements 15 to stimulate the
flow of capital, technology and person-

nel from one country to the other for
accelerating econamie development,

Posts of Hindj Investigators for trans-
lation work in Commerce Ministry

5347. SHRI NAWAL KISHORE
SINHA:

SHR! BHARAT SINGH
CHOWHAN:

Will the Minister of
be pleased to state:

COMMERCE

(a) bhow many posts are there of
Hindi Investigators for translation
work in his Ministry;

(b) whether i, March 1972, Home
Ministry asked the Minisiries 1o con-
vert 80 per cent of temporary Hindi
Posts into permanent ones;

(¢) whether instructions of the Home
Ministry have been implemented; and

(d) if not, the reasons of delay and
the likely date for their implementa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) 12 posts,
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{(b) Yes, 8ir

«fc) and (d) Of the 12 posts, 8 have
been made permanent Because the
prganisational set up in the Directo-
rate of Exhibitiong and Commeraal
Publicity was under study and was
hkely to undergo a change, no post on
that side could be made permanent
when the nosition was last reviewed
during August, 1974 The position
will be reviewed again during the rext
financial year

Export of Rallway wagons to Bangla
desh

5348 SHRI GAJADHAR MAJHI
Will the Minister of COMMERCE be
pleased to state

(a) whether any negotiations are
being conducted regarding export of
rallway wagons and coaches to Bangla-
dash, and

(b) 1f s0, the number of wagons and
ooacheg proposed to be mmported by
Bangladesh from India?

THE DEPUTY MINISTER IN THD
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH)
(a) and (b) Negohtia‘ions are 1n pro-
gress for the supply of 12 numbers
Third class Luggage-cum brake vans,
and alsp for construct on ot bodies on
80 numbers of metre gauge under-
frames. to be supplied by Bangladesh
Rallways Contracts for supply of
500 wagons and 50 coaches to Ban-
gladesh have already been concluded
during this year

Confral team tio Stateg to
drought situation

, 5M9. SHRI SUKHDED PRASAD
VERMA: Will the Minister of FIN-
ANCE he pleased to state:

y {8 wz.her amsessment job carried
dver Cantral Team in regard to
drought situation in the States has been
completed; and

(b) if g0, the nature of the assistance
given to the States during the current
year?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a) and
(b) Central Teams have assessed the
financial needs of the Government of
Assam, Bihar, Gujarat, Madhya Pra-
desh, Orissa, Rajasthan ang West Ben-
gal for tacklng the drought/flood
situation 1n the current year The
question of providing assistance to
these States in accordance with the
present pohicy in this regard is under
consideration

Setting up of Export Corporation
5350 SHRI M RAM GOPAL REDDY
SHRI R 8§ PANDEY-

Will the Minuster of COMMERCE
be pleased to state

(a) whether States have been urged
to set up Export Corporations to boost
the country’s exports, and

(b) if s0, the reaction of the State
Governments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Yes Sir

(b} The reaction of the State Gov-
ernments 1S very encouragmg As
many as fourteen Corporations from
the various States and Union Terri~
tories have already been recogrised
by Government as Export Houses to0
cater to the requirements of export-
ers 1n their respective junsdiction

SAS examinations in the office of CDA,
Patna

5351 SHRI BHOLA MANJHI Wwill
the Minister of FINANCE be pleased
to state

(a) whether & iumber of ¥mployess
of CDA Patna Office huve ot Beery al-
lowed to appear at the S.AS Part I
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and 1I Examinations gince the year
1972;

(b) whether confirmations/promo-
tions of large number of Kmployees
who were due for promotions/confir-
mations since 1884 have also been
stopped;

(¢) whether guch actions have been
taken against the staff only because
they were members of the Association;
and

(d) if so, what action Government
‘propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) A few employees who aqd not
fulfil the prescmbed requirements,
were not allowed to appear for the
SAS Examinations held in 1972 and
the succeeding years,

(b) No, Sir,

(¢) and (d). Do not arise

Selzure of cash and valuables during
raids by income tax authorities
in Delhi

5352 SHRI R V SWAMINATHAN
Will the Mimnister of FINANCE be
pleaseq to state:

(a) whether over Rs 50 lakh worth
of cash, jewellery, stockg and promis-
sory notes have been seized by the In-
<come-tax authorities during various
raids ip the Capital on the 22nd Nov-
ember, 1074;

(b) if so, the main features thereof;

(e) action taken against ihe persons
Dol regponsible?

DECEMBER 20, 1874
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
a) to (c) Searches were conducted
on 21st November, 1974 and the o}~
lowing day by the Income-tax autho-
rities at Delhi in the cases of certain
groups of persons dealing In copper,
stainless gteel and stainless steel-war-
es Sunultaneously, on the same
day, searches were conducted in the
cases of a motor transport group. The
number of premises covered in these
searches exceeds 50,

As a result of these searches, the
Iollowing assets were seized-

Value
(Rs. in lakhs)
Cash . . . . 9 52
Fived deposit Raep s, . 18 78
Jewellery . . . 7 29
(approx.)

-

Apart from the atove, substantial
stocks were locaied 1n resvect of
which prohibitory orders u/s 132(3)
of the lncome-tax Act, 1961 have been
<erved on the partieg concermed 39
bank lockers have als, been sealed.
in the course of search operations,
which are yet to be opened Books
of accounts and documents have also
been selzed

Seized documents are under scru-
tiny In the cases where valued as-
sets have been seized, necessary ac-
tion has been initiated to pass orders
under sectfon 132(5) of the Income-
tax Act, 1961 for determining undis-
closed income in a summary mannet
and retaining the seized assets to re-
cover the tux Habilities, Further ac-
tion, as may be called for under the
law, will be taken on completion ot
investigations.
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Offer trom Fokker V.F.W. international
for setting up manfacturing units in

$853. SHRI R. S. PANDEY:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister o2 TOURISM AND
$CIVIL, AVIATION be pleased to state.

(a) whether the Fokker VFW Inter-
nationsl hag offered to set up manufac-
4uring unit in our cpuntry; and

{b) if 80, the reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI RAJ BAHA-
PDUR): (a) and (b). No offer from Fok-
ker Company to set up manufacturing
facilities in India by them has been
received. However, a proposal was
received from M/s. Fokker V., F. W.
International in 1970-71 to establish
manufacture of Fokker F-28 aircraft
by the Hindustan Aeronautics Limi-
ted under licence, It could not be
pursued as there was no demand for
such an aircraft in India. The Com-
pany revived this proposal in Octo-
ber, 1974. There is, however, no
change in the position as there is no
indication of likely demang of this
aireraft,
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U. N. Emergency Operation of relief
in India

$355. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of YFINANCE
be pleased to state:

(a) whether U. N. Emergency opera-
tion of relief in India had been hit
hard by increase in prices of oil, food
articles and fertilizers; and

(b) if so, the broad features thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) * (a)
and (b). In pursuance of a Resolution
adopted by the U. N, General As-
sembly at its Sixth Special Session,
held in May, 1974, the Emergency
Operation was launched to provide
timely relief to the developing coun-
trieg most sericusly affected by the
recent economic conditions so as to
enable them to maintain unimpaired
their essentia]l imports for the dura-
tion of 12 months. A list of 29
countries, including India, has been
indentified by the U. N, as those most
seriously affected.  Assistance under
the U. N. Emergency Operation can
be provided through bilateral or rayl-
tilateral channels, and a Special Ac-
count has been openeg in the U. N.
to receive contributions for extending
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multilateral assistance. India has
so far received $7 mijlion from the
UN. Special Account and a further
sum of $50 million as grant has been
allocated bilaterally by the E. E, C.
out of its first tranche contri-
bution to the U. N, Emergency Opera-
tion These fundg are expected to
be used for the purchase of essen-
tial commodities from the member
countries of the E E, C,

Steps to check incidents of Hijacking

5356 SHRI YAMUNA PRASAD
MANDAL Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether Government are aware
of the recent increase in the incidents
of hipjacking of planes, and

(b) if so, the remedial measures
taken to prevent such incidents of our
planes and on our soil”?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) Compareq fo pre-
vious years, there has been no 1n-
crease in the mnadents of hjacking 1n
1974

(b) The following measures have
been taken to prevent incidents of hi
acking of our planes and on our
soll —

(a) Screening of passenger Lists
to pickout pntential hijackers/
saboteurs for detailed in-
vestigation hy the CID,

(b) Fnsking of outgoing pas-
sengers, domestic and irter-
national,

(¢) Hang baggage to be fully
searched along with the pas-
senger;

(d) In high-nisk areas, unac-
compapied baggage, cargo
ang postal parcels, to be de-
tained for 21 hours, before be-
ing loaded into aircraft as a
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precaution  against time~
bombs;

(e) Posting of armed guards for
aireraft parked on apron for
immediate take-off;

(f) Surveillance of passengers in
airport departure areag by
plain clothes staff of the CID;
watch on passuge between de-
parture lounge and aircraft;

(g) Control of aceess {o the ap-
ron by posting guards at en~
trances leading to it and
restricting entry to those em-
ployees displaying photopas-
ses on their coat lapels or
over their shirt pockets anad
bonafide passengers.

(h

~

Carrving out anti-sabotage
check of {be aircraft before
parking it on the apron for
embarkation of passengers and
loading of carge angd

(1) Installation of metal detec-
tors at selecinrd airports

Transfers in the Office of CDA, patns

5337 SHRI K M MADHUKAR
Wil the Mmistwh  of FINANCE
be pleased to state

(a) whether every year heavy ex-
penditure 15 incurred on transfers and
All India Transfer Liabihities Allow-
ances m Defence Accounts Depart-
ment,

(b) whether various disturbances
are caused to the establishments due
to frequent transfers of the low paid
Class III and Clags IV Employeces 1n
thiz Department; and

(c) 1 so, whether Government are
formulating and umplementing the
policy of regional transfer in all CDA
Offices and particularly in CDA.
Patna Office where transfers are made
on large numbers every years?
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THE MINISTER OF STATE IN
THE MINISTRY OPF FINANCE
(SHRI PRANAB KUMAR MUK-
HERJEE): (a) No, Sir.

(b) and (c). No, Sir, Since the
Defence Accounts Department has to:
provide services to the Armeg For-
ces, units and formations of which
are located at various stations, trans-
fer is inherent in ‘he services of em-
ployees of the Daparimenis and is
stated explicitly in the terms of
service. The requusite transfers are
affected by Controllers  (including
CDA, ®Patna) according to well-
recognised norms. The question
of incorporating them in a for-
mal iransfer policy is under considera-
tion.

Purchase of Jute in Orissa

5358. SHRI ARJTJN SETHI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the Jute Corporation
of India has made any arrangements
to purchase jute from the growers in
Orissa;

(b) if so, the broad outlines there-
of and the official rate of jute per
guintal; and

(c) whether the arrangements are
not quite satisfactory and adequate to
help the growers to sell their stocks?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The Jute Corporation of India
has established 3 Departmental Pur-
chase Centres, esides 30 procure-
ment cenires have been set up by the
Cooperatives Societies, which act as
the agents of the Jute Corporation of
India. The Jute Corporation of
india has been buying jute on the
average at price of ranging between
Rs, 145/- and Rs, 155/- per quin-
tal.

(¢) The size of the crop, the re-
sources of the Jute Cerporation of
India anq the strength of the co-

3005 LS—4,

operative machinery have been kept
in mind in making the arrangements.
These have enabled the maintenance
lof prices which have not fallen be-
ow.

Central Assistance to States for Fitth
Plan

5359. SHRT CHINTAMANI PANI-
GRAHI: Will the Minister of FIN-
ANCE be pleased to stafe:

(a) whether the Central Govern.
ment have released to the various
famine anq drought affected States in
advance funds from the Central assist-
ance for the entire Fifth Plan period;

(b) if so, the amount of such ad-
vance assistance released so far to
States, State-wise;

(c) whether any further advance
has been assured to Orissa for 1974-
5;

(d) if so, how much;

(e) the over-all ceiling of Central
assistance for the Fifth Plan period to
Orissa as a whole; and

(f) how much of this gver-all assist-
ance has been advanced to Orissa by
now and on what accounta?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (8)
No. Sir,

(b) Does not arise.

(¢) and (d). The question of ad-
vance of Plan assisiance to the Gowv-
ernment of Orissa towards drought
relief expenditure is under considera-
tion in consultation with the State
Government,

(e) and (f). The allocation of Cen-
tral assistance to States for their
State Plan for the Fifth Plan pe-
riod as a whole is yet to be finalized.
However, a sum of Rs. 32.70 crores has
allocateq to Orissa as the normal
Central assistance for their Annual
Plan of 1974-75.
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Suspension of Genssl feoretmy of
AN Infls Buik of Bareda Fmpleyoes
Pederation, Bombay

5360, PROF, MADHU DANDA-
VATE : Will the Minister of FIN-
ANCE be pleased to ptate:

(a) whether the General Secrctary
of the recognised All India Bank of
Bsroda Employces Federation, work-
ing as an employee at the DBombay
mamn branch of the bank has been
suspended on the grounds ihat he led
a dernonsiration of Bank employees;
and

(b) if so, whether following l.is sus-
pension the All India Bank of Baroda
Employees Federation has been asked
to explain why their recognition
should not be withdrawn?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (&)
and (b). Bank of Baroda has in-
formed that the bank had suspended
Shri M. Rajagopal, an officer of the
bank who also happens to be the
Gepera] Secretary of the All India
Bank of Baroda Employees Federa-
tion, for certain acts of misconduct
under the Bank of Baroda Officers
Service Rules and that the suspen-
sion order hag since peen withdrawn.
The bank has turther reported that
the All India Bank of Baroda Em-
ployees Feodarstion which is {he
Union recognised by the bank under
the Code of Discipline has been
asked 1o explain certuin breachey of
the Code before the bank considers
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moving derecognition ot the
Unien,

Financial gven hy Publle
Financial and Nationaliseft

Banks to Indwsirial Units

5361, SHRI BIRENDER SINGH
RAO: Will the Minister of FIN-
ANCE be pleased to state the total
financial apsistance which have been
gven by public financial ingtitutions/
nationalised banks to Industrial Units,
other than the Monopoly houses, dur-
ing the last three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Banks
grant assistance normally for work-
ing capital purposes which are
generally expressed as limits in the
shape of overdrafts, cash credits, bills,
guarantees etc. withun which a bor-
rower is supposed to operate. These
limits are reviewed from time to time
depending upon the performance and
needs of the borrowers. 1t is, therefore,
not possible to indicate the amount of
money granted to any category of
borrowers during a particular period.
Figures of outstanding advances
against borrowers within these limits,
as on particular dates, are, however,
maintained, by the banks. According
to the letest available data furnished
by the Reserve Bank of India the ag-~
gregate amounts of outstanding ed-
vances by the 1¢ nationalised hapks
to Industrial units other then thope
belonging to 75 large industzial houses
as on the last Fridays of December
1971, 1972 and 1078 were ag under:

(R n crovey)

Aps on the last Fridey of Deormber
971 1972 W3

amount of outstanding gdvences to lndntﬁd s,
% than those b:lmging:o the 75 large dum?}:;

houses . 1308-38  1668:08 3229653
03-5

"5 (55°1)
Note : within beackets indi
&)ei:tﬁ::n . ndicate percentage to total bank eredit of

(i) The expression *Outstanding Advances’ uscd irdi

the amount drgwn ah{ the borpowers e¢ ont the mn;na;emﬁ?g: eﬁ;::
of their operation of the limits sanctioned to them gnd does not meon
that they are overdue from the bokrowers.
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The financial assistance sanctioned
and disbursed by the all-India term-

lending financlal institutions viz., the
Industriel Development Bank of India,
the Industrial Finance Corporation of
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the Industrial Credit and Investment
Corporation of India to industrial units
other than those belonging to 75
large industrial houses, during the

India, the Life Insurance Corporaton  Yoars 1071-72, 197273 and 1973-74,
of India, the Unit Trust of India and were as under:
(Re 1n crores)
1971-72 1972-73 1973-74
Sanc- Disbur-  Sanc- Dishur-  Sanc-  Disbur-
nioned sed tioned sed tioned sed
Industrial Development
of India (July-
Jume)* . . . 1181 63:0 o8 & -8 % 156 1 117 3
Industrial  Finance Corp-
orgtion of India (Apnl-
March) . |, 30 47 1548 41-<8 23-05 41 €9 2453
Life Insurance Corpora-
tion of India (Apcil-
March) . . . 20-88 383 985 4 65 1630 12 51
Unit Trust of India (April-
Merch) . ., 597 074 373 o 80 461 3-56
Industrial Credit & Invest-
ment Corporation
India (April-Masrch) 22'1§ 17+ 66 28 61 21 18 4123 25 o2

*Figuges sre exclusive of

tions, special credit to‘mm

Impert of Dry Freils by BT.C,

533 SHRI SHASHI BHUSHAN:
Wi} ihe Minister of COMMERCE be
pleated to state:

(a) whether the State Trading Cor.
poration has taken over the import of

drxfrulﬁ;
(b) if 30, from which countries and
on what terms;

{c) whether dry fruits are not being
fmported from Iran and if s0, the
soecons thevefor;

(d) whether import from Iran i
free foreign exchange and
more profit then import from

melawmdﬂb

oh to skares 9nd bonds of financial institu”™
and guaradtee assistance.

(e) whether Government propose to
reconsider the question of importing
dry fruits from Iran also?

THE DBPUTY MINISTER IN THE
MINISTRY OF OCOMMERCE (SHRI
VISHWANATH PRATAP SINGH): (%)
and (b). Tmport of dry fruits is not
canalised through the S.T.C. Howeves,
on 32+10-1974, the ST.C has been
given a C.C.P. worth Rs. 25 lakhs for
fmport of dry fruits from Afghanis-

an.

(¢) Dry fruits are being imported
from Iran.

(d) Paymentz under the Trade
Agreement between India and Iran
are effected in freely convertible cur«
rencies acceptable in both countries.
VUnder the hilateral trade arrangement
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between India and Afghanistan, the
imports from that country are coun-
ter-balanced by exports from India.
As regards profits, it is difficult to
make a comparison as the import is

done by a large number of indivi-
duals.

(e) In view of reply to part (c),
the question does not arise.

Lower Status of Technical Officers
Recruitey by Punjab National Bank

5363. SHRIMATI PARVATHI XRI-
SHNAN: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether the Pumjab National
Bank has recruited technical officers
with experieuce and higher technical
knowledge than the Clerical and Ac-
counts Officers but gave them a
lower status;

(b) whether Banking (ommission
and Pillai Committee report have re-
commended this anomaly to be ree
moved; and

(c) if so, what action .1as been taken
by Government and the future policy
of Government in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (c). Punjab National Bank has 1e-
ported that it has recruited technical
officers mainly in the following offi-
cer grades'—

(i) Assistant Agricultural Officers
and Assistant Economic Offi-
cers—

Officer Grade ‘E’ viz. Rs. 325
20-445-EB-25-620.

(if) Agricultural Officers, Small
Scale Industries Officers, Pro-
perty Officers and Assistant
Personnel Officers—

Officer Grade ‘D’ viz. Rs. 565
25—840——50=—790~—35~~580—
EB—-35—980--40—1130,
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(ii1) Personne] Officers, Tralning
Officers, Financial Analysts
ete,—

Officer Grade ‘C' viz RS,
700—30—1790~~35~~930—~40-—~
1060—EB~—40~—1090~—45~—
1315.

Other technical officers like Mana-
ger—Management Development; sec-
retary; Manager—Small Scale Indus-
tries and Special Officer (Agr.) have
also been appointed by the bank at
grades higher than those mentioned
ahove.

For each category mentioned above,
the bank specifies qualifications and
experience. Applications are intited by
the bank through open advertisements
besides internal circulation and per-
sons conforming to the specifications
are given test/inlerview before selec-
tion 1s made for offer of appointm=nt.
In a recent selection m:de throigh
internal circulation a number of clerks
have been selected/appointed in Offi-
cers Grade ‘E’.

The bank has also reported that
there is no designation as ‘Accounts
Officer’ in the bank.

The Pillai Committee appointed in
pursuance of the recommendation of
the Banking Commission that the sala-
ries and other emoluments of the staff
of the banks at varfous levels will
have to be standardised, has submit-
ted its report, which is under exami-
nation in Government,

Release Orders Pending with 8.T.C.

5364. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleased
to state:

{(a) how does the State Trading
Corporation assess the effective de.
mand for the commodities it deals
with in the country;

(b) whether release orders issued
two years back still remain to be
honoured by the State Trading Cor-
poration or its agents and if so, of
what commodities in particular; and
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{c) the action Government propose
to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH: (a)
The State Trading Corpouration #sses-
ses, requirements of various items,
imports of which s canalised through
the Corporation, in consultation with
the industry and the concerned Govern-
mental authorities.

(b) All release orders issued two
years ago have been fully .erviced
excepting those in respect of Penta
Erythritol and Gum Arabic. It has
not been possible to arrange import
of these items on account of high in-
ternational prices which were ot ac-
ceptable to the industry

(c) Efforts to procure supplies of
these items are continuing.

Raids on Bird and Co. of Calcutta

5365. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Income-tax investiga-
tion guthorities have carried out raids
and searches on the office premises of
Mls. Bird and Co, Calcuita, on tne
22nd November, 1974;

(b) if 80, the purpose of such action
and the outcome thereof;

(¢) whether residences of the Direc-
tors of the said Company wv.ere also
raided and searched for incriminating
evidence;

(d) if 8o, the names of such Direc-
tors; and

{e) whether the Company’s Chair-
man has been traced?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)'
(a) to (e). No search wasg conducted
in the case of M/s Bird and Co,, Cal-
cuttta on 22nd November, 1974 by the
Income-tax authorities. However,

searches were conducted in the busi-
ness premises of M/s Heilgers (P)
Ltd., which is one of the group of
Bird an8 Co. and is situated in the
same building as M/g Bird and Co.
Pvt. Ltd., on 22-11-74 as also the 1esi-
dences of two of its directors and
others connected with the company by
the Income-tax authorities. The two
directors are S/Shri Pran Prashad
and K. L. Dua. Besideg books o ac-
count and documents, Rs. 55,800 was
seized during the search operations.
Seized materials are under scrutiny.
The Chairman of the company
seaiched was 1n the office premises of
the company.

The above searches were conducted
as u rart of the drive against tax
evasion.

Commodities Exchanged for Goods
Smuggled in India

5366. SHRI P. R SHENOY: Will
the Minister of FINANCE be plecased
to state whether any assessment has
been made about the kind of zonds
exchanged for goods smuggled 1nto the
country and if so, whether any essen-
tial commodities such ag rice, vanas-
pati, baby food are exchanged for the
goods smuggled from abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)’
For goods smuggled into the country,
the goods normally smuggled out are
opium, silver, antiquities and precious
stones Recently some reports regard-
ing smuggling of small quantities of
rice and pulses have also been receiv-
ed

Ad Hoc Licences Issued to Pondicherry
Parties

5367. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state:

{a) whether he has :eceived any
communication dated the 3rd Sep-
tember, 1974 from a Socialist M.P.
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seeking information gbout the ad hoc
licences issued to Pondichercy parties;

(b) if mo, the information sought;
and

{¢) the information given in answer
to this communication?

THY DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
to (c). No Communication dated 3rd
September was received from a Socia-
list MP. Seeking information about
ad-hoc lcences isued to the Pondi-
cherry partes.

Art Silk Weaving Industry

5368. SHRI ISHAQUE SAMBHALL:
Will the Minister of COMMERCE be
pleased to state:

1a) whether the art silk weaving
industry is in great difficulty; and

(b) if so, the reasons thereci?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b). There are some market re-
ports of accumulation of stocks due to
{all in demand but §t 1s difficult to
aseess the quantum of the accumulat-
ed stocks because production of art
silk fabrics is mostly in the decen-
t1 alised sector.
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Barter Deals between India and
other Countries

5370. SHRI S. R. DAMANI: will
the Minister of COMMERCE be
pleased to state:

(a) the salient features of existing
agreements of barter deals between
India and other countries and how are
they working; and

(b) whether any more iresh agree-
ments are under negotiation and if so,
the particularg thereof?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) - (a)
and (b). At present no barter deals
with other countries are in operation.
There are also no proposalgs of this
nature under consideration.

Amount Collected by L.IC. in Eastern
Region

5371. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
FINANCE be pleased to state:

{a) whether the amount collected
by Life Incurance Corporation as
premium in the Eastern region has
not been invested there and gg a re-
sult this region has been lagging be-
hind in development;

(b) jf so, whether Government have
taken steps to modify or revise the
present system of investment by LIC;
and

(¢) what are the major channals of
investment of LIC funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI-
MATI SUSHILA ROHATGI): (a)
and (b), The amount available for
jnvestments in the states is not the
total premuim income but the pre-
mium income less (i) cost of adminis-
tration (ii) claims (iif) surrenders
(iv) loans to policyholders and (V)
investments in Central Government

Written Answers 3¢

securities. The actual amount invest-
ed in a particular state is in' aocord-
ance with the needs and institutional
capacity of the state concerneq to
absorb LIC. investments.

The table below shows the total
premium income and investmenta
made in the Eastern Region as com-
pared to all the states during the last
five years:

All the
States

Eistern
Reglon

(In crores of Rs.)

Premium income

from 1969~
70 t0 1973-74. . 293 1673
Gross 1.vestmants. 197 1045
Precentage of total
gross investments
to premium income 67745 62-47

In order to correct regional imba-
lances 1n Its investments, the LIC has
been asked to explore possibilities of
devising new schemes, with the ap-
proval of the Planning Commission,
which might suit the needs and ins-
titutional capacities of such states. In
case the approach of devising new
schemes fails, the market borrowings
of the States concerned is to Ve s0
planned that the LIC gets an oppor-
tunity of taking up a larger share in
them than what has been the case so
far,

(¢) Major channels of invesiments
of LIC's funds in conformity with the
Statutory provisions are detailed be-
low:—

(i) Securities of Central Govern-
ment State Governments and
other State Leve] Agencies
e.g., Central Cooperative Land
Development Banks, Eleotri-
dity Boards and other Biatu-
tory Corporations,

-
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(ii) Debentures and Shares of
PubHe Limited Companies.

(ili) Loans to (a) State Govern-
ments for Housing Schemes.

(b) Municipalities for Water
Supply and Sewerage
Schemes,

{c) Zilla Parishads for rural
piped water supply sche-
mes.

(d) Apex-Co-operative Hous-
ing Finance Societizs,

(e) Housing and Urban Deve-
lopment Corporation Ltd.

(f) Sugar Co-operative So-
cieties.

(g) State Electricity Boards.

(h) Companies for industrial
purposes.

(i) Policyholders under OYH
and other mortgage loan
schemes for Housing.

(iv) House property and Land.

Kelease of Funds in Advance to Orissa,
Rajasthan, Gujarat and Madhya
Pradesh

5372. SHRI NATHU RAM
AHIRWAR:

SHRI CHANDULAL
CHANDRAKAR:

Will the Minister of FINANCE
‘be pleased to state:

(a) whether the State Governments
of Orissa, Rajasthan, Gujarat and
Madhya Pradesh approached the Cen-
tral Government to release plan funds
for the next two-three yearg in ad-
vance to the State Governments this
Year to meet the scarcity cunditions
in the States;

(b) if 5o, the Central Government's
reaction thereto; and

(c) if the matter is still under con.
#ideration how long will it take for
the Central Government ‘o decide it?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). The drought qtuation in the
States of Orissa, Rajasthan, Gujarat
and Madhya Pradesh has lieen asses-
sed by the Cenire and the assessment
has been communicated to the Siate
Governments. They have been reques~
ted to indicate the steps being taken
on their part to tackle the stuation.
The replies of the Governments of
Madhya Pradesh, Orissa and Pajus~
than have been received and are under
consideration. The replv from the
Government of Gujarat is awaitad. It
is expected that decisions in thig re-
gard will be taken soon.

Criteria regarding allocation of
amounts for Market Boerrowing
for different States

5373 SHRI N. K. P. SALVE: will
the Minister of FINANCE be pleas~
ed to state:

{a) whether Government have fix-
ed any criteria regarding allocation

of amounts for market borrowing for
different States;

(b) if no criteria have been fixed,
on what basis are these amounts allo-
cated;

(¢) whether in the matter of fixing
the amount of market borrowing, no
consideration is given to criteria like
backwardness and the financial dis-
cipline exercised by the State Govern-
ment; and

(d) whether the Madhya Pradesh
Government have asked for permis-
sion to raise loans by market borrow-
ing ang if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): )
to (c). Having regard to the likely
availability of resourceg for sustain-
ing public borrowings programme, it
was decided at the time of formula-
tion of the anpual Plan for 1974-75
that the overall allocation of open
market borrowing by the State Gov-
ernments and their agencies in 1974-
75 may generally be kept at the same
level as in the previous year e,
1973-74. Apart from this Andhra Pra-
desh, Gujarat, Karnataka and Maha-
rashira were allowed additional bor-
rowings to discharge the liability of
repayment of Hyderabad State Deve-
lepment Loans in accordance with the
recommendation of the Sixth Finance
Commission The question of allocat-
ing market borrowing amongst the
States on the basis of well-defined
consideration is engaging the attention
of the Planning Commission

(d) The Mad'hya Pradesh Govern-
ment had approached the Central Gov-
ernment for permission to raise un
additional loan of Rs. 10 crores in the
current year. The request of the State
Government has not been agreed to
as the resources available for sustaining
public borrowings programme do not
permit of any additiona] market bor-
rowings.

We  wger s goR e & A
e

§374. W wrew fay Wiy
WT fae Fat qg [@E A g wGY
$

(%) wr Trer s et
# yofor ot qew fagrd aoly
¥ wwRw W W faarr mr §
fe wwirc & yqagd surwid dw -
wy wegwr & sfew gwwc gl raw
¥ wfre wamm @ § dc e
R ghramm Few ot ¥ ;

DEFCEMBER 20, 1074

Written Answers ué

(%) wieut, froe ot 7 qegdt
aat w1 s wr § ; WX

() gt weare & Fafirer &3 3
A s A et wae s
war § W gw i F qar wrdArey Y
T y?

farer stwrerg % cw sy (oY o
gwTe qealt) ¢ (=) oo, @

(&) YT (7). #ad Y oig
oA G F

Production of crimaped@ yarn by nylon
filament yarn spinners

5375. SHRI RAJA KULKARNI:
Will the Minister of COMMERCE be
pleased to state;

(a) how many of the exist:ng nylon
filamenht yarn spinners produce their
own crimped yarn;

(b) the names of auch spinners;

(c) whether these Nylon spinnera
who are producing ctimped yarh are
required to have a separate industrial
licence for producing crimped yarn
other than industria]l licence needed
for producing nylen filament yarn; and

(d) if no separate industrial licence
for producing crimped yarn by the
nylon spinners is required, then what
are the reasons for following this
policy?

THE DEPUTY MINISTER IN THE
MINTSTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (@)
Five out of elght existing nylon fila-
ment yarn spinners are produting
thelr own crimped yarn,

(b) 1. M/s. J. K. Synthetics, Kota.

2. M/s. Modipon Ltd, Modinsgar.

3 M/s. Garware Nylon Lid,
Pimpri, Maharashtra,
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4. M/s. Nirlon Bynthetic Fibres &
Chemicals Ltd., Bombay.

5. M/s. Stretch Fibres Ltd., Nag-
pur.

(c) No, Sir.

(d) Crimped yarn also is nylon
filament yarn only but subjecteq to
certain twisting and processing fo
give it better textile properties. As
such no separate Industrial Licence i
required for producing crimped nylsn
yarn by the nylon spinners.

Enquiry into sources of iocome of
members of managing Committee of
Globe Motors Co.

5376. SHRI DEVENDRA SAT
PATHY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have re-
ceived complaintg that the Members
of the Managing Committee of Globe
Motors Co., Delhi are misultilising the
public deposits with them by incurrimg
expenditure disproportionate to their
salaries;

(b) whethre Government have made
any investigations; and

(c) if so, the result therevf and ac-
tion taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a)
to (c¢). Income-tax Department have
not received any complaint in  this
connection. Information from the De-
‘partment of Company Affairs is beiug
collected and will be laid on the Ta-
ble of the House, as soon as the sarne
is collected.

Applications fropy foreign companies
for remewal of trade marks

5377. SHRI VEKARIA: Will the
Minister of FINANCE be pleased to
state:

(a) the nameg of the foreign com-
punies which have applied for the

renewal of the use of their trade mark:
and

(b) the names of the companies
whose applications have been accepted
and names of firms whose applications.
have been rejected giving reasons
therefor?

THE MINISTER OF FINANCE
(SHRI €. SUBRAMANIAM): (a)
A list giving names of companies ete.
who have applied to the Reserve Bank
of India under Section 28(1) (c) read
with Section 28(3) of the Foreign Ex-
change Regulation Act, 1973 for per-
mitting the use of their trade marks
is being compiled and will be laid on
the Table of the Lok Sabha.

(b) These applications are under
examination in the Reserve Bank of
India.
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Setting up of Indo-British Economic
Commiitee

5380 SHRI BANAMALI BABU-
SHRI VIRBHADRA SINGH
SHRI Y ESWARA REDDY:
SHRI R. V SWAMINATHAN
SHRI RAM SHEKHAR PRA-

SAD SINGH:

Will the Mmister of COMMERCE
be pleased to state

(a) whether a Jownt Indo-British
Economic Committee 18 likely to be
set up in the curent year;
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(b) if so, the broad features of the
proposal; and

(¢) by what time a final decision
ig likely to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGH)
(a) and (b). ‘Theie 1s a proposal un-
der consideration of the Government
of India and the Governmeat of the
United Kingdom for setting up an
Indo-U K Joint Comm tice, 1t 18
expecteg that the tuncton, ‘cbectives
of the Committee would include iden-
tification of ways and means of in-
creasing the scope of economic cr-
operation betwren India and U K.
consideration of vromotional activities
such as exchange of trade missions/
delegations, participation 1n fairs and
exhihtions ete {, stimulate two way
between the two countries concistent
with their internalional obligahions etc.
The Committee, 1t 1s proposea will
have an advisory capacily and may
make recommeadations to the two
Governments with a view to attain
the obpectives. The Commuttee will
meet periodically,

{c) Since the proposal is under con-
sideration of noth the Governments it
is dufficult to indicate at this stage the
likely ttme by which this would be
formed.

Relaxation on credit curbs

538! SHRI VIRBHADRA SINCH:
Will the Mmister of FINANCE be
pleased to state-

(a) whether Union Government pro-
pose to relax credit curbs on selective
basis, and

(b) if so, the main features of the
proposal?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
{b). The credit poliry for the current
busy geason (November, 1974 to April,

1875), announced by the Reserve Bank
of India on 29th October, 1974, provid-
es for selective deployment of credit
for sustaining investment, augmenting
production and facihtating disiribution
of essential commodities. The credit
situation is kept wunder continuous
watch by the Res2rve Bank of India
and the Goverament and necessary
changes will pe made as an¢ when the
situation demands.
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5383, SHRI ARVIND M PATEL:
SHRI VASANT RATHE:
DR H P. SHARMA.

Wil the Mmster o FINANCE
be pleased to state,

(a) whether a high level Ministerial
Commuttee has recommerded an am-
bhitious programme to restructure rural
banking in the country;

(b) whether the scherme recommen-
deg will cover the entire rural ares;

and

(c) it s0, when will the Scheme be
put into effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATIL
SUSHILA ROHATGI) (a) to (c). A
Group, led by Shr1 T A Pai, Mimster
for Industry and Civil Supples, went
mto the question of finding out the
most appropriate instituljonal struc-
ture in our rural arecag for meehng
the credit and olher requirermvents of
fumers, especially small apd marginal
farmers and other rural producers.
The Group felt that the farmers should
have an anstitution as close to their
farmland as posmble to previde them
with a tull package of services includ-
ing credit (both short term and term),
supply of inputs, marketing gervices
and technical guidance. The existing
or new co-operative gocieties would
need to be made larges, mose viable,
professionally mansged, and taken to
the level of Paymers’ Service Socisties,
a8 contemplated by the National Ooin-
mission on Agricuiture, by the spd of
the 6th Plan pericd. While guch
sometien may continue to be Snanced
by wel} run eentral cooperative banks,
the public sector banks after carsfully
identitying the areas in which the cen-
tral co-operative banks are net capable
of working efficiently, should try to aet
up such socieiles in the area of ope-
ration of their rural brancheg with the
aspistance of the State Governments
concerned. The branth expansion
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programme of the public sector banks
in far-flung rural areas should duly
take account of the strength and
potential of guch co-operatives in a
particular area.

The Ministry of Agricullture and
Irrigation is taking follow-up action
towards implementation of these re-
commendations ir consultation with
the Reserve Bank of India, Depart-
ment of Banking and State Govern-
ments,

Jssue of Impory Licences to various
Mils

5384. SHRI PRIYA RANJAN DAS
MUNSI: Wil the Minister of COM-
MERCE be pleased to state:

(a) how many import licences have
been issued to Century Rayon, Mafatlal
Group, D.CM. for importing synthetic
fibre and other textile materials from
abroad in the years 1972-73 and 73-74;

(b) whether any investigation has
yet been made as to how the total
p goods were utilizeq in the
actual ptroduction capacity; and

(c) if so, the main festures thereof?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Particulars of all the import Jicen-
ces issued are published in the weekly
bulletin of industrial licences, import
uﬁnm and cxport licences, copies of
whith are available in the Parliament
Library. Firm.wise statistics are not
being maintaiaed.

() Mo, Sir,

(¢) Does not arise,

Balance sheet of Uma Investments
Private Limitad Bomshay

$385. SHRI MADHURYYA HAL-~
DAR: Will the Minister of FINANCE
be pleased to state:

(&) whether Government are aware
that the halapce-sheet of Uma Invest-
meuts Private Limited, Bombay which

ryns chits, for 1873 is not a public
document yet: and

(b) if so, the reaction of Govern~
ment theretop

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The balance sheet of Uma Investments
Private Limited, Bombay, is now opeit
to the public for inspaclion as it has
been taken on record by the Registrar
of Companies, Bombay, on 13th Decem-
ber, 1974,

Privileges and responsibilities of lead
banks

5386. SHRI SHANKERRAO SAV-
ANT: Will the Minister of FINANCE
be pleased to state:

(a) the previleges and responsibili-
ties of lead banks appuinted for various
Districts;

(b) whether any machinery hag been
created to supervise tie working of
lead banks and if so, what ig it; and

(¢) which are the lead bank: for
each of the Districts in Maharashtra?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI): (a) The leall
Bank Scheme envisages allotment to
commercial banks of specific districts
where they would take the lead In
surveying the potential for banking
development, in extendizg branch et~
work and expanding credit facilities.
The leag bank is expected to act 88
consortium leader and invoke the 0%~
operation of other bankg operating =
the district, in mobilisation of depo-
sits, Jocating actual and potential cre-
dit needs and catering for these.

(b) Each iead bank is responsible
for the implementation of the Scheme
in its lead gdistricts. The performance
in this regard is periodically reviewed
by the Boards of Directors of the con-
cemed banks. The District Level
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Consultative Committec set up in eath
digtrict, under the scheme is the pri-
mary body lor initiating and coordi-
nating the action plans of banks in
the area. Banking developmentg in
each State are alsyp reviewed at the
meetings of the State Level Coordina-
tion Committees and also at the meet-
ings of the Regional Consultative
Committees.

(¢} The requ.red infoimation s set
out in the attachej statement,

Statement
LEAS BANK IN MAMARASHTRA

Name of the Lead Bank Name of the district

State Bank of India 1. Nanded,
Group . . 2. Parbghani.
3. Bhir
4. Osmanabad,
Central Bank of Indig 7. Abmedragar.
2, Dhulta.
a. Jalgaon,
4. Buldhara.
S. Akola
6. Amaravau.
7 Yeotnal,
8. Aurgngabad#
Bank of India . 1. Wardha.
2. Nagpur,
3. Bhandara.
4. Chanda.
§. Sholgpur.
6, Sangli,
7. Kolhapur.,
8. Ratnagiri.
9. Kolaba

*Jointly with Bark of Mahsroshtra,

Written Answers ., 128

Name of theflead bank Name of the Distriet:

Bank « £ Mhharashira 1. Safora
2. Poong,
3. Thana.
4. Nasik.

State Capitals Air-linked with Delhi

5387. SHRI ANAD! CHARAN DAS:
Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the capitals of the States which
are at present connecteq with Delhi by
direct flights of Indian Airlines; and

(b) whether there is ony proposal
to conmnect Bhubaneswar with Dethi
by direct flight?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR). (a) The following State capi-
tals are connected by direct fiights of
Indian Arrlines with Delhi'—

State Capitat
Andhra Pradesh Hyderabad
Bihar Patna
Gujarat Ahmedabad
Jammu & Kashmir Sitnagar
Kamnataka Bangalcre
Madhya Pradesh Bhopal
Maharashtra Bombay
Punjab/Haryana Chandigarb
Rajasthan Jaipur
Tamil Nadu Madras
Uttar Pradesh Lucknow
West Bengal Calcutts

(b) The average {raffic between

Caleutta and Bhubancshwar durwngé
the year 1073-74 was 13 passengers
per day each way. This is inclusive
of passengers between Deini and
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Bhubaneshwar, A direct Boeing-737
service between Delhi and Bhubanesh-
war will, therofore, not be commerci-
ally justifieble and in view of the diff-
cult financial position of Indian Ajr-
lines, it would not for the present be
feasible to introduce a direct Jet ser-
vice between Delhi and Bhubanesh-
war.

Tt Wt gk afetmg

s388. ot e wiwdh:
ot wrwwerw fafiar :
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Righ level committee o Export Credit

5390. SHRI D. P. JADEJA.:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to slaie:

(a) whether a high level comniittee
on Export Credit ig being constituted;
and

(b) if so, the function of the Com-
mittee in relation to export perfor-
mance of the industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATA? SINGH):
(a) and (b). The matter is un-er
consideration.

Extension of annual trade exchanges
between India and Bangladesh

5391. SHRI H. N. MUKERJEE:
Will the Minister of COMMERCE be
pleased to stale:

(a) whether India and Bangladesh
had again extended the annual trade
exchanges between the two countries
for three months upto December 31,
1974;

DECEMBER 20, 1974
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(b) if so, the broad features thereof;
and

(c) how far this would make up the
shortfall of Rs. 35 crores under the
three years’ balanced trade agreement?

THYE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAF SINGH):
(a) to (c¢). TIn arder to maintain the
flow of essential goods on eilher side,
the terminal date for the first year’s
Trade plan cf the protoeol to the
Trade Agreement belween India and
Bangladesh, which was expiring on
27th September, 1974, was extended
upto 31st Decemier, 1974. During the
trade talks held in Dacca in Septem-
ber, 1974, it was agreed that: (i) the
contracts already concluded will be
extended till 31-12-1974 on some terms
and conditions inciuding prices; (ii) in
the case ef coal from Irdia and jute
from Bangladesh the quantities envi-
saged for supnly during the period
were respectivaly 1.65 lakh tonnes of
coal and 1 lakh bales of jute; (iii) en-
deavours wouid ke made to bring
down the imbalaice in the trade dusx-
ing the period of extension. As sup-
plies. of. goods from both sides are
still underway and the period of deli-
very for supbly of coal and jute has
now been extendej upto 28-2-1975, the
extent of shorifall woula be known
after the supplies from both sides
have been completed.

Violation of Irnport Control Regulation
by Karnataka Exports Ltd.

5392, SHRI M KATHAMUTHU: Will
the Minister of COMMERCE be rleas-
ed to state:

(a) whether the Karnataka Exportg
Limited has violated the import con-
trol regulations; ang

(b) if so, the particulars thereof and
action being taken thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH):
(a). Certain reports have been received
that Karnalaka Exporis Limited has.
prima-faeie, violated the provisions of
the Import Trade Control Regu-
lations,

(b) After prelim.nary investigation,
it has been obscrved that the firm has
falled to discharge its export obliga-
tion which was imposed on the licen-
ces issued to them as an Expor{ House.
The investigalions have 2lso revealed
that the firm could possibly have dis-
tributed imporied 1aw material to
units  whg were nnt emtitled {o et
such material. After investigation is
completed, guch action as s consider-
ed necessary under thes LT.C. Regula-
Lions will he taken zgainst the firm.

Corporation for Cashew Cultivation

5393. SHRI VAYALAR RAVI; will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the Cashew Corpora-
tion of India has finalised any scheme
for setting up a separate Corporation
for the promotion of cashew cultiva-
tion in the country with the aim of
achieving gelf-sufficiency in the pro-
duction of raw cashewnuis: and

(b) if so, the broad outlines of the
scheme and the progress made so far
In its implementation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) No, Sir.

(b) Does not arise.

Meeting of Ore-producing Countries

5394. SHRI M. RAM GOPAL RED-
DY. Wili the Minister of COMMERCE
be pleased o state:

(a) whether international meeting

of ore-producing countries is contem-
plated shortly; and

(00 41 0, Wherngeg of She, Pyt

pating countries?

'T'HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PR&TAF - SINGH):
(a) In pursuaaze of the decisio:: taken
at the Minizlerial Meeting nf the
Group of Iron Ore Exporting Countries
held in Geneva in Novembhcr, 1474, 2
meeting of the Preparatory Committee
ot senior officialy of these countries
will be held in New Dell from 13th
to 15th January, 1975.

(b) Algena, Ausirulia, Bolivia, Bra-
z1l, Canada, Chile, Gabon, Guinea,
Liberita, Malavsia, Mauritania, Philli-
pines, Peru, Sierra Leone, Swariland
Sweden, Tunisia and Venczuela have
been invited to participate in this
meeting.

Revision of Wage Structure in Public
Undertakings

5395. SHRI R, S. PANDEY: Wil! the
Minister of FINANCE be pleased fo
stale:

(a) whether 1ovision of wage struc-
ture in Public Undertaking is under
the consideration of Government; and

(b) if so, the tentative time by

which a final decision in this regard
would be taken?

THE. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI FRA-
NAB KUMAR MUKHERJEE): (&)
and (b). Wage structures 1o puklhic
undertakings have been revised on the
basis of bi-latoral negotiations between
management and umons. All sach
wagegsemm*"ml réduired 'to B8
approved by Government, During the
course of the last one vear sixty settle-
ments have heen arrived at. It is the
endeavour of {overnment to ensure
that in the process of wage revision,
disparities which exist between undeir-
takingg are promressively removed and
rationalisation of pay sfructures and
other fringe benefits are brought
about,
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Relief workg undertaken in Madhya
Pradesh

5396. SHRI BHAGIRATH BHAN-
WAR: Will the Minister ¢f FINANCE
be pleased to state:

(a) whether in gpite of the Central
aid being given, the M.P. State Gov-
ernment has decided to take up only
those schemes under the relief works
which have been included in the Fifth
Five Year Plan; and

(b) it so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). According to the information
given by the Government of Madbya
Pradesh, they have startei non-Plan
and other scarcity relief works also to
provide employment to needy persons
affected by the current drought, zl-
though priority has been given to
Plan works wherever they exist in
the affected areas. The question of
assistance to the State Government to-
wards relief cxpenditure is under con-
sideration in consuitation with them.

Allegeq criticism of India for Iron Ore
Policy towards Japan

5397. SHRI B. 5. BHAURA: Will the
Minister, of COMMERCE he pleased
to state: =

(a) whether Japan has severely
criticised India for its iron ore policy
towards Japan; and

(b) if so. the_ facts thereof and
Government’s response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Statements to this efiect on behalf
of the Nippon Steel Corporation have
come to Government's notice,

(b) There has been some shortfall
in supplies of iron ore to Japan cur-
ing the current year because of difti-
culties in transportation. However,
efforts are being made to improve the
position,

DECEMBER 20, 1974
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Branches of S B.I, in rural areas of
Orissa

5398. SHRI P. GANGADERB: Will

the Minister of FINANCE be pleased
to state:

(a) the total number of branches
of State Bank of India in rural areas
of Orissa;

(b) the number of new branches
to be opened in the near future; and

(¢) the factors taken in account
for opening of new branches by the
bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI): (a). As at the
end of July, 1974 the State Bank of
India had 115 odices in Orissa, of
which 59 were located at rural cen-
tres.

(b) Reserve Bank have reported
that banks ars currently engaged 1n
formulating their three year raolling
branch expansiton rlans for the pericd
1975—77. As at the end of July, 1974
the state Bank of India were, how-
ever, reported to have on hand 20
licences/allotmer.ts for opering kran-
ches at rural centres in Orissa.

(c) Main criteria adopted by banks
for opening new branches relate to
such aspects as the potential for mobi-
lising savings and for lending to pro-
ductive ventures, the availabibity of
infrastructure facilities, the leaq res-
ponsibility, existing bank bkranch net-
work etc,

Tourists visiting Orissa

5399. SHRI P. GANGADEB: wil]
the Minister of TOURISM AND
CIVIL be pleased to state:

(a) the total number of tourists
who visited Orissa during the last
two years;

(b) the number of sites visited by
them;
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{(¢) whether a part of the money
earned by Government from toufrists
wat gpent on those tourist spots; and

(d) it so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR! SUREN-
DRA PAL SINGH): (a) and (b).
The Department of Tourism man-
tains a record of foreign tourists
arrivals on an all-India basis and
not on State wise basis, The figures
pertaining to domestic tourists move-
ments are not being collected by the
Department of Tourism.

The number of international tourist
arrivals during the last two years
was:

Year International tourist
arrivals
1972 . . . 342,950
1973 . . 409,895

According to a Survey conducted
m 1972-73, 1.4 per cent of the total
international tourists visited Puri and
09 per cent vigibted Bhuvaneswar
during the period of the survey.

(c) and (d). The Central Govern-
ment does not earn any direct re-
venue as such from tourists visiting
tourist places except in some cases
entry fees for monuments under the
control of Centray Government.

Amount advanoed by LD.BI. to Indus-
tries and Orimm State Industrial
DeveloPment Corporstion

8400. SHRI P. GANGADER: will
the Minister of FINANCE be pleased
to state:

(a) ths total amount advanced by
the Industrial Development Bank of
India to different industries and the

Orissa State Industrial Development
Corporation during the last two
years;

(b) the particulars of projects for
which applications for loan from
Orissa are pending with Industrial
Development Bank of India;

(c) by what time decisions are
likely to be taken thereon; and

(d) if not, reasong therefor?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Presumably information iz desired in
respect of the financial assistance
given by the Industrial Develop-
ment Bank of India (IDBI) to indus-
trial concerns located in Orissa. Dur-
ing its last two accounting years,
namely, 1972-73 and 1973-74¢ (July-
June), the IDB] sanctioned fotal fin-
ancial assistance to varioug industrial
concerns in Orissa as follows:—

(Rs. in crores)

Year (July-June) Financigl sssistance
sanctioned
1972-73 . 173
1973-74 . . 3:58

Out of the above financial assis-
tance, direct financial assistance ganc-
tioned to two industrial concerns
with which the Industria]l Develop-
ment Corporation of Orissa Limited is
associated as promoter/shareholder,
was as under:—

(Rs. in crores)

Year (July-June)  Financial sssistance
sghctioned

1972-73 . . Nil

1973-74 o 174

(b) to (d). The
mation is given
Statement,

required infor-
in the attached
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Statement
(Amount Rup-es in Lakhs)
Sl Project cost  Assistante
Mo, Name of the Unnt sought Pietent p wition.
from the
IDB.I
1 Indian Rare Earths Ltd. 3830 o0 1200 00* The Co. has yet to furnirh the
Institutions  with a compre-
hensive applicatior and detaled
project report for the proposed
integrated industrial complex
2 Jayshree Chemicals Ltd 450 00 200 00* The proposal 1s being examuned
with special ref to market ard
process feaubluy
3 Konarak Jute Mills Ltd. 450 00 Nnt!mdu:ab Under  consideratior.
e
4 Orisca Tyres Ltd 2600 oo D C+ has vet to obtam CG
clearance and make arram g
m-~nts (o1 foreign excharg
5 Hira Steels and Alloy. Lid 150 00 Do R viced projet roport 1 awantey
trom the company
6 Utkal Gases Lid 169 00 D» C-rtmn  bhauc information ap
cludm% letter of intent 1o
awnited frem the company

*In participation with other financial institutions
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Written Answers 771
Five-Btar Holels

5405. PROF. NARAIN CHAND
PARASHAR: Wil] the Minister of
TOURIBM AND CIVIL AVIATION
be pleased to state:

(a) the names of the Five-Star
hotels in the country;

(b) their annua] income ang ex-
penditure along with the total
strength of their establishment;

(c) the number of Siugle and
Double Bed rooms and family suites
in each one of them; and

(d) whether it is proposed to open
more such hotels during the Fifth
Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (8HRI
SURENDRA PAL SINGH): (a)
and (c). A statement containing the
required information is laid on the
Table of the House. [Placed in
Library. See No. LT-8859/74].

(b) The required information In
respect of the Public Sector Hotels
is tabulated below:

(i) Ashoka Hotel, New Delhi

(Classified as §-Star Dulaxe Hotel)
(Rs. in lakhs)

1972-73  1973-74

Rs. 319°36 Rs. 350'16
Re. 292:30 Ra. 30822
As on As on

31373  3PM
1503 1511

Income .
Expenditare .
Staff Strength .



145 Written Answer: AGRAHAYANA 20, 1898 (SAKA) Written Answers 146

(ii) Akbar Hotel, New Delki

(Offering facilities and standerds of
5-star Category)

(Rs. in lakhs)
1972-73  1973-74
Income . . . 95-17 115°74
Bxpenditure . . 88-38 106 69
taff Strength ¢ . As on As on
Steff e 31-3-73 31-3-74
345 408

(iii) Hotel Ashoka, Bangalore

(Offering facilities and standards of
S-star Category)

(Rs. in lakhs)
1972-73  1973-74
Income . . . 74°13 8431
Expenditure 68 50 77 46
Staff Strength; As on As on
31-3-73 31-3-74
280 235

The above information in respect
of hotels functioning in the Private
Sector is not maintained by the De.
partment of Tourism.

{(d) There is no proposal at pre-
sént under consideration for con-
struction of New 5-gtar hotels in the
Public Sector by the ITDC. How.
ever, there are some hotel projects in
the private sector which are under
planning or are at various stages of
construction and depending upon the
availability of financial resources and
construction material etc, these
hotels might comeup during the Fifth
plan period,

Amount of losn advanced by LIC, to

Policy holders for Houss Building
Purposes
5408. PROF. NARAIN CHAND

PARASHAR: Will the Minigter of
FINANCE be pleased to state:

(a) the total amount of loan ad-
vanced to the Policy holders by the
LIC. for house building pukposes
during the Current Financial Year
and the preceding three years;

(b) the categories of policy holders
who are eligible for the sanction of
this loan; and

(c) the total provision being made
in the Fifth Five Year Plan on this
account?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI: (a)
During the year 1873-74, LIC had
sanctioned under its “Own Your
Home" Scheme as also under its
township development, Scheme for
providing houses to its policy holders
a sum of Rs. 567.91 lakhs. The cor-
responding figures for the preceding
3 years, ie, 1972-73, 71-72 and
70-71, LIC amounted to Rs, 557.09
lakhs, Rs. 488.45 lakhs, and Rs. 371.62
lakhs respectively. Information for

the current year is not readily
account?

{(b) The categories of policy ol
ders who are eligible for being sane-
tioned these loans are:—

(1) Policyholders who are em-
ployees and who satisty the LIC
about the stability of their employ-
ment Permanent or confirmed em-
ployees of the following will gene-
rally be deemed to satisfy this con-
dition.

(i) Central or State Govern-
ment.

(i) Municipality, Municipal Cor-
poration, Local Boards, any
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Authonty or Corporation or
Board constituted by an Act
of Parliament or State Legis-
latwe or any Goveinment

Company

(iti) Any Company whose shares—
Preference and or Ordinurv—
are Approved Investments as
defined in Section 27A (I) of
the Insuiance Act, 1938

Gv) Any other Employer approv-
ed by the LIC

(2) Other policyholders

(c) The picvision made 1n t'tre
Fifth Five Year Plan for total loan
assistance to the pelicy holders s
estimated at Rs 3,82942 lakhs

Support Prices for Jute and Cotton

5407. SHR] MADHU LIMAYE Wul
the Mmster of COMMERCE be
pleased to state

(a) whether Government have
declared minimum support priceg for
jute and cotton this year,

(b) the hkely production this year
and

{c) the role envisaged for the Jutc
and Cotton Corporations in the pur-
chase operations this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) While the statutory minimum
price for raw jute has been fixed
such prices for cotton have not yet
been fixed.

(b) Estimated production of 1aw
jute and cotfon in this season 1s 40
lakh bales and 62 lakh bales respec-
tively

(c) Jute Corporation of India 18
employing 1its available resources in
the purchase of jute in the markets
Where thé ruling prices are compura-
#ively negrer the minimum support

DECEMBER 20, 1074
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levels The extent of market opera-
tions of Cotton Corporation of India
15 beimg actively conmdered

Multinationa} Orgmnisation by Latin
American Coffee producing
Countries

5408 SHRI C JANARDHANAN
Will the Minister of COMMERCE be
pleased to state

(a) whether Latin American Coffee
producing countries decided to form
a multinational orgamzation 1o fix
Just prices for the product, and

(b) 1if so, Government's reaction

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b)) It 15 reported that cer
tain  coffee  producing Amenican
countites have decided to establisk 2
new Multinational comoany with the
object of obtaiming higher prices for
coffee from the world market Fur-
ther details about the proposed comn-
pany are yet to be known before Go-
veinment could consider the imphea-
tions

Anomalies jn Salaries drawn by
Officers of RBI,

5409 SHRI BIBHUTI MISHRA
Will the Minster of FINANCE be
pleased to state

1) whether many officers in the
Reserve Bank of India are drawing
monthly emoluments much less than
the staff working under them and
much less than what the officers
themselves would have drawn had
they continued to remain as work-
men staff,

(b) whether the Reserve Benk i
sager to solve the above anomalies
but 13 unable to do so becruse of the
obstacles played by the Department
af Banking in his Ministry; and
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(e) what action Government have
taken to remove such anomalies?

7 /FHE, MINISTER -OF - FINANCE
(SHRI C. SUBRAMANIAM): (a)
Reserve Bank of India have reported
that while it is not possible to say
how many officers of different cadres
in the Reserve Bank draw monthly
emoluments much less than the staff
working under them. 1t is a fact that
a large number of officers in the low-
est cadre of officers, viz, Staif Offi-
cers Grade II draw less emoluments
at present than what they would
have drawn had they continued as
workmen staff because of dnference
1n the method of payment of dear-
nesg allowance to the clerical aud
officer categories of staff,

(b) and (c¢). Certain proposals
made by the Reserve Bank of India
regarding the revision of dearness
allowance to their officer staff are
under examination i Government.

Expansion Scheme of Air India and
Indian Airlines

5410 SHRI B. S BHAURA:- Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether the implementation of
Schemes m An India and Indian Air-
lLines envisaged for the Fifth Five
Year Plan period has been started;
aml

(b) the names of the 20 new cities
included in the expansion of the
Indian Airlines net work?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR! RAJ
BAHADUR): (a) Yes, Sir.

(b) The names of the 20 cities
drawn up for possible inclusion in the
Corporation’s net work during the
Fifth Plan period are as follaws'

1. Burat
2, Ambala Cantt,

. Cahcut

. Jabalpur
. Kolhapur
. Sholapur
. Shillong
. Hubli
Mysore

@ 0 1 Don W

10. Pondicherry
11. Jullundur
12. Ludhiana
13. Kota

14, Salem

15, Tuticonin

16 Bareilly

17. Dehradun
18 Gorakhpur
19. Kanha National Park (MP)
20. Tirupati.

Of the above cities, Tirupat: has al-
ready been airhinked.

Due to the steep increase in the
price of aviation fuel and con-
sequent phasing out of uneconomic
aircraft hke Dakotas and Viscounts
services to about 16 cities had to be
discontinued. Indian  Airlines are
therefore reviewing their fifth plan
proposals and it 1s too early to say
whether al] the 19 cities mentioned
above will be air-linked and services
to the 16 cittes, which were discon-
tinued, will be restored during the
Fifth Plan period.

Export of Marine Products

5411. SHRI DHAMANKAR: Will
the Minister of COMMERCE be
pleased to state:

(a) whether marine products ex-
ports are fetching a fairly good price
in the markets abroad but are facing
the constraint of high ocean freight
rates because of long destinations; °

(b) what steps, if any, Govemn-
ment propose to take to retain jts
foot-hold in the World market;
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(¢) whether any proposals are
under consideration of Government
to bring down costs incurred on
catching fish and other marine pro-
ducts so that their competitive
strength in the World market is im-
proved substantially; and

(d) it so, what are they?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) With sustained publicity in
markets abroad through participation
in fairs/exhibitions, advertisement
etc to project the image and availa-
bility of Indian marine products and
simultaneous efforts in increasing in-
terna] landings of exportable varie-
ties it is hoped that we will be able
to maintain our position in the World
markets.

(¢) and (d) The cost of marine
products for exports will be brought
down by increasing the marine land.
¥ings, increasing the productivity of
fishing craft and improving the pro-
cessing facilities. The chief schemes
during the Fifth Plan towards this
end are (a) introduction of deep sea
fishing trawlers and mechanisation
of fishing boats (b) development of
fishing ports and harbours, refri-
gerated godowns and transport (c)
modernisation of processing facilities,
diversification of export products etc.

Evasion of Ceniral Excise Duly by
Tea Estates

8412, SHRI PURUSHROTTAM KA.
KODKAR: Will the Minister of
FINANCE be pleased to stste:

(a) whether Tea Estateg and their
mansagement in and around the areas
of Mohanbari/Dibrugarh, Amam are
systematically evading payments of
huge amounts of accomulated central

excise duties;

DECEMBER 20, 1014
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(h) i so, whether QGovernment
have so Jong failed to take effective
steps to realise the dues quickly
despits heavy profite cumed by Tes

Estates;

(c) whether these managements
have already made provision for la-
bilities in their own books of
accounts; and

(d) the steps proposed to be taken
n this regard along with list of tea
estates having liabilities of more than
Rs 15 lakhg each on this account?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI YRANAB KUMAR MUKHER.
JEE): (a) In 1971, some of the tea
companies had challenged the vali-
dity of zonal classification and zonal
structure of excise levy on tea and
filed writ petitions in Calcutta High
Court The Hon'ble High Court
granted ad-interim injunctions allow-
ing the tea companies to pay eentrai
excise duties at lower rates pending
final judgment. The Hom’hle High
Court have since pronounced their
final judgment in a number of cases
and held that zonal classification and
zonal rates of excise duties were in
order As a result of this, the tea
companies concerned are now requir-
ed to pay the differential amount of
central excise duty, which, with the
passage of time, has accumulated
considerably.

(b) For realisation of the arrears
of Centra} Excise duty, demands have
since been issued to those tea estates
whose cases have been decided by
the Court., The tea estates have re-
quested for phased collection of ar-
rears of duty. These reguests are
under consideration,

(c) snd (d) The management of
some of the tea estates have inform~
ed that they had made provision for
meeting the contingent Habilities but
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due to credit squeeze, they had utilis.
ed the funds for other purposes. All
possible efforts are, however, being
made to recover the outstanding dues
as early as possible,

The names of the tea estates hav-
ing a liability of more than Rs. 15
lakhs each in and around Mohanbari/
Dibrugarh in Assam are Nahartoli,
Bplijan North, Kharjan, Chabua,
Bokel, Namdang and Mokalbarie,

Evasion of Income Tax by Tea
Companies

$413. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question
No. 3427 on the 23rd August, 1974
regarding evasion of Income-tax by
tea companies and state:

(a8) whether the requisite informa-
tion has since been collected;

(b) whether evasion of central
taxes can be estimated by taking into
account of entry tax dues of these
companies to the State Government;
and

(c) the names of such companies
having capacity to accommodate
about 2 lakhs tea chests?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER.
JEE): (a) Information regarding the
more important concerns running tea
warehouses in Calcutta to the cxtent
available has been collected and is
being separately furnished.

(b) No, Sir. However, it could be
of some use,

{c) The information is being col-
lected and will be laid on the Table
of the House,

Lifting of ban on Export of Khand-
sari Sugar -

5414. SHRI M. MATHAMUTHU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have
decided to lift the ban on export of
Khandsari Sugar; and

(b) if so, the facts and objectives
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b). There is no control at present
on the export of Khandsar:1 under the
Export Control Order or under the
Sugar Export Promotion Aect.

Embezziement by Officers of Delhi
branch of Fire and General
Inpurance Company

5414. SHRI M. KATHAMUTHU:
Will the Minister of FINANCE be
pleased to state

(a) whether an embezzlement of
nearly 8 lakhs, involving senior offi-
cers of the Delhi branch of a leading
Fire and General Insurance Company
has been discovered;

(b) if so, whether any investiga-
tion has been conducted inteo the
matter; and

(¢) if so, the results thereof and
the further aclion being taken in this
regard?

1HE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROEATGI): (a) to (). A
case of embezzlement of about Rs. 8
lakhs in the matter of settlement of
claims on certain medical insurance
policies of the AFIA Unt (Delhi
Branch) of the United India Fire and
Genera! Insurance Company came to
light in July-August, 1974, Prima
facie the fraud was committed by an
employee by geiting cheques prepared



155 Written Answers , DECEMBER 20, 1874

for bogus claims whick could net be
detected due to lack of vigilance on
the part of the supervisory officers.
The matter has been reported to the
Police and investigation is in progress.

The General Insurance Corporation
has already placed three officers and
an employee under suspension and also
ordered a detailed enquiry to fix per-
sonal responsibility of individual
officers and employees for the occur-
ance of this fraud.

The General Insurance Corporation
is also examining the accounts and
claims settlement procedures with a
view to preventing such happenings in
future,

Expo~t of Human Halr

5416. SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the earnings from the
export of human hair have increased;
and

(b) if so, the particulars thereof?

THR DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
No. Sir.

(L) Does not arise.

Amount advanced by 1.D.B.I. to Indus-
tries and Rajasthan State Industrial
Development Corporation

5417. SHRI SHRIKISHAN MODI:
Will the Minister of FINANCE be
pleased to state:

(a) the total amount advanced by
the Industrial Development Bank of
India to different industries and the
Rajasthan State Industrial Develop-
ment Corporation during the last two
years;

Written Answers 146

(b) the particulars of projects for
which applications for foan from
Rajasthan are pending with Indus-
trial Development Bank of India;
and

(¢) by what time decisions are
likely to be taken thereon?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Presumably information is desired in
respect of the financial assistance
given by fhe Industrial Development
Bank of India (IDBI) to industrial
concerns located in Rajasthan. During
its last two accounting years, 1872-73
and 1973-74 (July-June), the IDBI
sanctioned toilal financial assistance to
various industrial concerns in Rajas-
than as follows:r—

fRs. in crores)

Year (July-June) Financial Assistarce

Sanctioned
1972-73 . . 277
1973-74 . . 612

Out of the above financial assistance,
direct financial assisiance sanctioned to
two industrlal concerns with which the
Rajasthan State Industrial and Mine-
ral Development Corporation Limited/
State Government is associated as
promoter, was as under.—

(Rs. in crores)

Year (July-June)  Financial Assistance

Sanctioned
1972-73 . . NIL
1973-74 . . ERL

(b) and (c¢). The required informa-
tion ir ~iven in the attached Siate-
ment,
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Statement

Particulars of applicarions for Ivect { naicial Assistance from indus'rial concerns i Rogasthan
state Pending with the Industrial D-welopsnent Bank of India as on 30-11-1974.

(Rupees 1n Lakhs.)

S1. Pioject cost.  Assistance
No. Name of the Cincern sought Precent poritop
from TDBI

1 Aravall: Swachalit Vahan Lt 282-00 199 so* The application 15 in an advanced
state of prccessing.

2 Swatechi Malt & Allied 94 50 62 00* Detailed application recently rc-
Industries Ltd. cewved from the co. 15 under
examination.
3 Rajasthan Contaners Ltd, 25000 142 00* The Proposal 15 under consi-
deration.
4 Hmdustan Sugar Mells Lud. 640 00 60 00* The company has yet to «atisfy
TDBI about the need for

assistance, tn view of its
substantial cash accruals.

§  Jaipur Udyog Ltd. 10 00 Netindicated Report from consultants on the
company's project is awaited.

6 Sterhing Alloy Stecis Lid. 135 oo 99 00* The company is reconsiderir g
the projects in view of the
present market conditions etc.

7 Saraswaty Sreel & Atloys 10§ 00 52 0o* The proposalis under considera-
Ld tion.

8 Rarhi Alloys & Steels Lud 109 20 Nitindicated Additional information called

from the company is awaited.

9 Patiwal Mini Sreel ‘India) Ltd. 13547 Do The compgny is yet to finalise

the financing arrangements and

indicate the assistance required,
if any, from IDBI

10 Rajasthan  Sovinmirg & 360 00 D». The company is understood te
Weaving Mills Ltd have deferred its expansion
project pending completion of

its existing proiect.

*In participaton with other fiaxcial institutions andfor banks.

Tourists Visiting Rajasthan (c) whether part of the money
earned by Government from tourists
was spent on those tourist spots?

5418, SHR! SHRIKISHAN MOD!
Will the Minister of TOQURISM AND
CIVIL AVIATION be pleased fo state- THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

(a) the number of tourists who AVIATION (SHRI SURENDRA PAL
visited Rajasthan during the last two SINGH). (a) and (b). The Depariment

years; of Tourism maintains a record af
foreign teunists arrivals on an all-India
(b) the number of sites visited by basis and not on State-wise basis. The

them; and figures pertaining to domestic tourists
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movements are not being collected by
the Department of Tourism. -

The number of international tourist
arrivals during the last two years
was:—

Year Interngtional Tourist
arrivals
1973 . . . 343,950
1973 . . 409,895

According to a Survey conducted in
1872-78, 11.31 per cent of the total in-
ternational tourists visited Jaipur and
3.32 per cent visited Udaipur during
the period of the Survey.

(c) The Central Government does
not earn any direct revenue as such
from tourists visiting tourist places
except in some cases entry fees for
monuments under the control of Cen-
tral Government.

Remittances by Foreigners Working in
Private Companies

5419. SHRI CHANDRA SHEKAR
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) the number of persons, both
Indians and foreigners separately,
working in the private sector com-
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panies in India on a salary of Rs. 2000
PM and above as on lst of Janu-
ary of the years; 1972, ‘1073 and 1074
till date year-wise;

(b) the amount repatriated abroad
by these foreigners during each of the
three years; and

{c¢) what steps, if any, are con-
templated to Indianise these posts
gradually?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) state-
ment, showing the number of foreig-
ners in both foreign controlled and
Indian companies and Indians working
in foreign controlled companies on a
salary of Rs. 2,000 and above is attach-
ed; information regarding number of
Indians working in Indian companies
is not available.

(b) It is not possible to compute the
total amount repatriated abroad by
this category of foreigners because
remittances by foreigners are not classi-
fled on the basis of their occupation
and their income.

(c) Tn terms of Section 30 of the
Foreign Exchange Regulation Act, 1973,
foreign nationals have to take permis-
sion of the Reserve Bank of India, who
exercise a strict serutiny with a view
to minimising the number of foreigners
taking up employment in India.

Statement
Ason As on Ason
18t January, 1972 15t January, 1973 1t January, 1974
Indians® Ko Indians* Foreig- Indians* Fore
om! ndians nen]%‘ nm';
No. of Persons on »sal 10020 1 11116 976 NA NA
of Ro. 3000 BM, and .
shove
*This relstes to No, of Indigns working in forei control!ed companies only; information
regarding Indians working in Indian comm#un is not'unv ’

¢¢Includes non-Indian short teems; techmichisns,

N.A.:: Not available.
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Formation of World Sieel Forum

5420. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of COM-
MERCE be pleased to state:

(a) whether India had taken any
initiative to form World Steel Forum;

(b) if so, whether the forum would
negotiate reasonable priceg for ore
on the lines of other international
commodity agreements;

(¢) whether the scheme hag been
finalised at the general meeting held
in November, 1974; and

(d) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
to (d) A Minister level meeting of the
Group of Iron Ore Exporting Coun-
iries was held in Geneva early in
November, 1974 under India’s Chair-
manship, where the participating
countries agreed that there was need
for closer co-operation amongst them
and it was desirable to set up a per-
manent mechanism to continue and
further thg work which had been
carried on by the Group, It was de-
cided to set up a preparatory com-
mittee of senior official of the parti-
cipating countries to examine in depth
the form and detailed provisions for
an Assoclation of Iron Ore Exporting
Countries for consideration at the
next Ministerial meeting to be held
in March/April, 1975
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Advance import entitiementy given te
M/s. Hindustan Lever Limited

5422 SHRI C. K CHANDRAPPAN:
SHRI K M. ‘MADHUKAR"

wWill the Minister of COMMERCE be
pleased to state-

(a) whether any advance import
entitlement; were given to M/s Hin-
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dustan Lever Limited against export
commitments; and

(b) whether Hindustan Lever
Limited have honoured these export
commitments and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b): The information is being col-
lected and will be laid on the Table of
the House.

F}F ATFL FIT AEA NT F AAZA

5423. {1t Ao dlo  FF: [
faw 7 ag g ' FaT FE@@F

(F) Feg a1 =7 G ad F
FeE@ AAIT F T § WeA YA &
feadt gaufn a¥ =0 fa=rz §; A%

(m) zTaaufaais fwad fowm
afensamt 9T =37 fear sraar ?

faw w=t (=0t #to gwgomw):
(%) =it (@). 77 9ET GTHIT F)
1974-7 5 &1 FrASGAT & fa9T 53. 32
FAT ®AT (16 FUT &Y F AT
ML 37.32 FTUT T4 & FT) a7
Fedta ggraar fraa Sy T g 1 T8
ggraar f&qr faay of@ear & fog
78 g afes a7 I A O arfgw
FIATTAT & faT g |

Asgtion taken against Maruti Ltd. for
violating the R.B.I. Directiong

5424. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to refer to the Maruti Ltd. Annual Re-
port for 1973-74 filed with the Regis-
trar of Companies Delhi, and state:

(a) whether in view of the admit-
ted fact (at page 18 of the said Re-
port) that out of the ‘share applica-
tion money” received by the Com-
pany of over Rs. 46 lakhs, there are
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not even formal application fcrms
for an amount of Rs. 20 lakhs, this
latter amount should not be treated
as deposits;

(b) whether this amount of Rs. 20
lakhs plus the deposits—other than
those guaranteed by the Directors of
Rs. 1595175—shown at page 8 of the
said Report do not exceed the Re-
serve Bank limit of 25 per cent cf
the “paid up share capital plus re-
serves and minus losses”; and

(c) if so, the action taken against
the company for violating the R.B.I.
directions in respect of deposit accep-
tance by non-fingncial Companies?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). Sub-clause (x) of clause (f) of sub-
paragraph (1) of paragraph 2 of the
Non-Banking Non-Financial Companies
(Reserve Bank) Directions, 1966 stipu-
lates, inter alia, that any money receiv-
ed by way of subscriptions to any
shares or stock or any bonds or deten-
tures (such bonds or debentures being
secured by a charge on or lien on the
assets of the company) pending the al-
lotment of such shares, stock, bonds
or debentures, does not constitute ‘de-
posits’ for the purpose of the said dir-
ections. The Reserve Bank has re-
ported that the clarifications of Maru-
ti Limited have been sought by it as
to how the amount of Rs. 20,43,500
referred to at page 18 of the Annual
Report etc., of the company for the
year ended 31st March, 1974 could be
treated as subscription money .in ab-
sence of formal applications in support
of such amount and that the question
wilp be further examined in the light
of the clarifications from the company
which are awaited. The Reserve Bank
has, however, added that even if the
said amount of Rs. 20,43,500 received
as share application money without ap-
plication forms is treated as ‘deposit’
the deposits held by the company
would be within the ceiling limit pres-
cribed in paragraph 3(2)(ii) of the
directions and the question of taking
action against the company for violat-
ing the directions does not arise.
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Yarn Project in Gujarat

5425. SHRI P. M. MEHTA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have de-
cided to set up biggest yarn project
in Gujarat State;

(b) if so, what will be the total
cost involved in the projeci:

(¢) whether Union  Govorrment's
capital investment will be theie n
the project:

(d) if sc to what extent, and

{¢) when will the project «lart
production and what will be the an-
nual production of polyester filament
yarn of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
The Government of India have decided
to set up a Polyester Filament yarn
project with a capacity of 3,500 tonnes
per annum expandable to 7,000 tonnes
rer annum at Koyali, District Baroda
{Gujarat).

(b) Investment approval for the pro-
Ject issued in March. 1972 envisaged
an inveatment of Rs. 15.39 crores. Pro-
posal for the revision of the cost esti-
mates of the project from Rs. 15.39
crores to Rs. 24.76 crores are under
consideration of the Government.

(c) and {d): Government of India
will directly participate in the equity
capital on 60:40 basis with the co-ope-
Tatives of yarn users.

; (e) The project is expected to go
nto production in 1876-77. It will have
a capacity of 3,500 tonnes per snnum.

U8, Scheme to channelise surplus ol
funds

5426, SHRI RAJDEO BSINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
of a meet of finance experts from the
group of 10 Jeading non-commumst
frading nations to work out details
of a Uniteg State. scheme to channe-
Lise surplus 0.1 fund. to countries that
nee ' them;

(1) whether fund requirements of
India are before them:; and

(¢} 1f so. the brond outlines of 1its
terms and conditions®

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). The U.S. had, in the middle of
November 1874 proposed a scheme for
major industrial countnies associated
with the Organisation for Economic
Cooperation and Development
(OECD), whereby a part of the funds
flowing back from the Oi] Producing
Countries would be redistributed
among them under a common loan
and guarantee facility so as to relieve
these consuming countries of the
balance of payments strains resulting
from high oil prices. The US.
scheme also suggests the setting up
of a separate Trust Fund managed by
the IMPF. for making avaflable at
concessional rateg assistance to the
developing countries who have been
most seriously affected by the recent
economic events.

The Government, however, is not
aware of the response of other coun-
tries to this scheme or of any further
developments in the matter,

Pending finalisation of the scheme,
the question of placing India's require-
ments before them does not arise.
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Fossemsion and use of Holloopters by
individuals /Compasies/Institutions _

5427, BHRI P. A. SAMINATHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the steps being taken to regulate the
possession and use of helicopters by
individual/companies/institutions?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): The possession and use of heli-
copters ,like that of any other typs of
aircraft, are governed by the provisions
of the Aircraft Rules, 1937 framed
under the Aircraft Act, 1934. The rele-
vant provisions are reproduced below'-

Rule 4:

“Use and operation of aircraft —No
person shall use or operate or assist
in using or operating an aircraft save
in accordance with their rules.

Raule 5:

“Registntition and Nationality and
registration marks—Subject to the
provisions of rule 33 po person shall
fly, or assist in flying aircraft unless—

(a) it hag been registered, and

(b) it bears its nationality and
registration marks and the
name and residence of the
owner affixed or painted
thereon in accordance with
rule 37 or, in the case of
aircraft registered elsewhere
than in India, in accordance
with regulations of the State
in which it is registered,

Provided that the prohibition impos-
ed by this rule shall not apply to air-
craft flown in accordance with the
special permission in writing of the
Central Government and subject to any
conditions and limitations which may
be sgpecified in such permission.

Rule 3%:

Sub-Rule (2): “An aircraft may be
registered in India in either of the
following categories, namely:—

(a) Category A—Where the air-
craft is wholly owned either—
(i) by citizeng of India; or
(ii) by a company or cor-

poration registered and
having is principal place
of business within India
and the Chairman and at
least two-thirds of the
directors of which are
citizens of India; and

(b) Category B—where the air-
craft 18 wholly owned either—

(i) by persons resident in or
cgrrying on business in
India who are not citizens
of India; or

(1) by a company or cor-
poration registered else.
where than in India and
carrying on business in
India”.

As far as registration of aircraft/
helicopter in favour of foreign nation-
als foreign companies is concerned, the
same is done after obtaining clearance
from the Ministry of Home Affairs (In-
telligence Bureau).

As far as use of Helicopter is con-
cerned, they, like, any other tpye of
aircraft are also subject to rules fram-
ed under the scope of the Aircraft Act,
1934,

Betting up of indusizies in Leobanon
with Indian Coilaborxtion

8428. SHRI NAVAL KISHORE SH-
ARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether negotiations are going
on for setting up industries with
Indian collaboration in Lebanon;

(b) if so, the subjects discussed
and the salient features of the indus-
tries to be set up;
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{c) the broad outlines of the agree-
ments, f sny, reached between the
two countries; and

_ 4d) the time by which the indus-
tries are expected to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Negotiations for setting up Joint ven-
ture abroad are undertaken by the
Interested Indian entrepreneurs after
preliminary feasibility studies. On
finalization, the concerned Indian parti-
cipant submits the proposal to the
Government for approval. No such
proposal has been received from any
Indian entrepreneur in the recent
past. Neither has there been any
bilateral discussion with the Govt. of
Lehanon, on the subject.

(b) to (d) These questions do not
arise.
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VIP. treatment given to stmwmggilers
in Jalls

5430. SHRI P. GANGADERB: Will
the Minister of FINANCE be pleas-
ed to state:

(a) whether V.LP. treatment has
been accorded in Jail to some of the
top smugglers recently arrested under
MISA; Y

(b) whether this is seriously en-
gaging the attention of the Central
Government;

(¢} whether any instructiong have
been 1ssued that no extra facilities
should be granted to the detained
smugglers; and

(d) if so, what are those instruc-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUKMAR MUKHERJEE):
(a) No, Sir.

(b) to (d) Persons detained under
the Maimntenance of Internal Security
(Amendment) Ordinance, 1974, under
orders passed by the Central Govern-
ment are given the [facilities avail-
able to prisoners in the ordinary class.
In respect of persons detained under
orders passed by the State Govern-
ment authorities, the facilities are
governed by the relevant rules of the
respective State Governments
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Special Courts to try smugglemy

5481, SHRI SHRIKISHAN MODI:
Will the Minister of FINANCE be
pleased to siate:

(a) the total number of cases of
smuggling pending in the courts be.
fore MISA was amended; and

(b) whether such cases would also
be tried by special courts proposed
to be set up by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
PRANAB KUMAR MUKHERJER):
(a) About 300 major prosecution cases
relating to customs offences, involving
goods exceeding Rs. 1 lakh in value in
each case and important conspiracies,
were pending in various courts all
over India before MISA was amended.

(b) The Government are examining
the Law Commission’s recommenda-
tions regarding setting up of special
courts for trial of economic offences
including the offences under the
Customg Act.

Development of Handloom Indusiry
in Maharashtra

5432, SHRI DHAMANKAR:
SHRI VASANT SATHE:

Will the Minis er of COMMERCE
be pleased to state:

(a) the allotment made in the Fifth
Plan for the development of hand-
loom industry in Maharashtra State;

(b) the names of the various items
and the heads of account under which
allotments have becen made for the
purpose; and

(c) the steps taken/proposcd to be
taken to boost up the export of hand-
loom items abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) Tentative outlay for the
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development of the handloom indus-
try unust the Draft Fifth Plan of the
Maharashtra State i Re. 6.32 crores.
This t. tative outlay is subject to
revision when the Fifth ¥ive Year
Plan is finalised. The development
programme envisaged under the
State’s draft Fifth Plan for the Hand-
loom Industry consists of schemes for
rebate on sale of handloom cloth,
financial assistance to State Handloom
Corporation, share capital contribu-
tion to the State Apex Society and
Weavers' societies and weavers, fin-
ancial assistance to State Cooperative
Marketing Federation, subsidy on in-
terest on loang to Weavers’ Coopera-
tives under the Reserve Bank of
India's Scheme of Handloom Finance,
contribution to thrift fund of the
weavers, provision of training and
common service facilities, etc.

{c) The following are the important
steps contemplated during the Fifth
Plan for increasing exports of hand-
loom cloth and garments: —

(i) Participation in international
fair and exhibitions;

(ii) regular and effective publi-
eity through advertisement in lead-

ing journal and maPazines;

(iil) sending delegations and
study teams to study, explore and
create markets;

(wv) grant of replenishment lic-
ences for import of dyes and che-
micals and readymade garment
machinery items under the Import
Policy;

(v) Compensatory cash assistance;

(vi) efforts to obtain and avail
of tariff concessions whenever pos-
sible, from foreign governments
under trade arrangements, negotia-
tions, ete..

(vii) assistance 0 exporters in
the form of supply of market in-
formation, supply of raw materials
at competitive rates eto.;
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{viil) necessary simplification of
inspection procedures and certifi-
cation required for exports to cer-
tain countries;

(ix) setting up of more Weavers
Service Centres to assist the hand-
loom weavers in producing new
designs and to bring about techni-
cal improvement in production ot
handioom so that sales will increase
in the local and foreign markets;
and

(x) opening of foreign offices by
the All India Handloom Fabrics
Marketing Cooperative Society and
the Handicrafts and Handloom Ex-
port Corporation

World Bank asgsistance for agricultural
extension programme in Chambal
Command Areg

5433. SHRI BHAGIRATH BHAN-
WAR Will the Minister of FINANCE
be pleased to state:

(a) whether the World Bank had
recommended a new agricultural ex-
tension programme on experimental
basis in the Chambal command area,

{b) the outline of the programme
and the estimated total production as
a result thereof; and

(¢) the amount of money to be
contributed by the World Bank, the
Central Government and the State
Government, separately?

THE MINISTER OF FINANCE
(SHRT € SUBRAMANIAM): (a)
Yes, Sir. World Bank assistance has
been obtained for Chambal Command
Area Development Project located m
Kota and Bundi Districts of Rajas-
than. 7This Project is for command
area development--provision of all the
necessary physical works and agri-
cultyral supporting services to en-
able full vealization of the benefits of
existing irpigation facility.

(b) The Project covers drainage
over 167,000 hectares; lining of 14
km. of canals where seepage is ex~
cessive; incressing the capacity of
850 km of canals and building or im-
proving 80 control structures; on-farm
development on 50,000 hectares; con-
struction and improvement of 250 km
of roads; afforestation and erosion
control on 1000 hectares; provision of
15,000 nutrient tonnes of fertilizers;
strengthening of agricultural exten-
sion, research and cooperation; pur-
chase of equipment for project ad-
ministration, and a feasibility study
for a second phase project. At full
development, the project will bring
major benefits to the State and the
annual production of foodgrains will
increase from 140,000 tonnes to 350,000
tonnes. The net value of the addi-
tional production will be about Rs. 9.13
crores ($13 million).

(¢) The total project cost will be
about Rs. 88.63 crores ($91.5 million),
of which Bank financing will be about
Rs 39 crores ($52 million) andg the
balance of expenditure would be met
by the Government of India and the
Rajasthan Government.

Iron ore exports by MMT.C.

5434 SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Minerals and Metals
Trading Corporation has suffered a
less of about Rupees Six Crores on
its iron ore exports during the last
year,;

(b) if so, the facts thereof and the
reasons therefor;

(¢) whether export in the form
of pig iron is more beneficial than
iron ore; and

{d) i! so, whether Government
have any proposal under considers-
tion to streamline the iron ore export
trade and if so, the steps being taken
in this regard?
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THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir,

(b) Does not arise,

(c) an@ (d) While export of pig
iron would obviously earn larger
quantum of foreign exchange per umt
for the country the relative benefits
of export of pig iron vis-a-vis iron
ore would depend on several factors
like availability, infra-structural faci-
lities, cost of production, world de-
mand. etc. There is no proposal to
set up plants exclusively for conver-
sion of 1ron ore into pig iron for ex-
port purposes other than the plans
for expansion of steel industry in
the country,

Supply of cement and iron rods to
Nepal

5435. SHRI P. M. MEHTA: Will the
Minister of COMMERCE be pleased
to state-

(a) whether India has made 1t
clear to Nepal that she will not be
able to supply various commodities
like cement and iron rods after the
31st December, 1874,

(b) if so, the main reasons given
by India;

(c) the reaction of Nepal Govern-
ment; and

(d) what were the conditions on
which India agreed to supply these
commodities to Nepal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) to (d) Do not arise. ’

-d
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Amurances givan by West Beagal
Government to jiste workees

5436. SHRI ROBIN SEN: Wil the
Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
that jute workers and their uniens
are complaining that the assurances
given by Weat Bengal Government
and agreement made during the 33-
days strike in January-February, 1974
were not implemented; and

(b) if s0, the reaction of Central
Governvpent thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir

(b) Government of West Bengal
and the Labour Ministry are siezed of
the problems relating to demands in
the nature of trade union disputes

Attitude of jule barons towards
workers

5437. SHRI RABIN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
of the attitude of Jute barons who are
forcing the jute workers to go in for
another strike by not implementing
their assurances; and

(b) if so, the steps taken against the
jute barons?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) and (b). The notice of strike given
by the National Unjon of Jute Workers
has raised issuey which are in the
nature of an industrial dispute, The
Government of West Bengal have ini-
tiated comciliation talks on the de-
meands included n e strike motice.
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Pay scales of Laboratory cherks and
Attendanty

5438. SHRI SARJOO PANDEY: Will
the Minister of FINANCE be plecased
to state:

(a) whether a letter dated 18th
Mbay, 1972 was addressed by the Cen-
tral Board of Excise and Customs,
New Delhi to the Searetary, Third
Pay Commission regarding the Pay
Scales of Laboratory Clerks and La-
boratory Attendants working in the
various laboratories of Central Board
of Excise and Customs;

(b) it s0, what action hag been taken
by the Pay Commission regarding pay
structure of these categories of em-
ployees and if no action has hoen taken
the reasons therefor; and

(c) if some decision thereon hss
been taken, why the same was not im-
corporated in the recommendations of
the Third Pay Commission Report?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

(b) and (c¢). The Commission was
an jndependent body and it 1s not
possible at this stage to say what
action wasg taken by them on this
letter. The Commission made no
specific recommendation regarding the
vay structure of Laboratory Clerks
and Laboratory Attendants. For posts
which were not covered either by the
specific or general recommendations
of the Commission, it suggested sllot-
ment of appropriate standarg scales
of pay.

In the case of Leboratory Clerks,
the old pay scale of Rs. 110130 has
been replaced by the revised scale of
Rs, 280--430, The revised pay scale
for the post of Laborstory Attendant
is still under considerntion,

178

Demauds of Goldwniths

5489, SHRI ONKAR LAL BERWA:
SHRIMATI SAVITR] SHYAM:
SHRI K. M. MADHRUKAR:

SHRI CHANDRA SHEKHAR
SINGH:

SHRI AMAR SINH CHAU-
DHARY;

Will the Minister of FINANCE
be pleased to state:

(8) whether Government are gware
that Goldsmiths from various parts of
the country had marched on 18th No-
vember, 1974 from Red Fort to Boat
Club in New Delhi to focus their de-
mands and grievances;

(b) it g0, the reaction of Govern~
ment thereto;

(c) what are threir demands and
grievances; and

(d) the action taken by Govern-
ment to redress the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir

tb) to (d)., The demands are as
under

(i) The Government should give
up the proposed scheme for
unposing a ceding on private
possession of gold ornaments,

(i1) The Government should spon-
sor a Scheme for import of
gold and re-export of fnished
ornaments made out of it.

(iii) The goldsmiths should be ex.
empted from repayment of
rehabijlitation loans given to
them.

The proposals for imposing a ceiling
on private possession of gold and gold
ornaments are under the considerstion
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of the Government. In view of the
narrow differenck in the price of gold
prevailing i1 foreign markets and in
India, the Government are not in-
clined, for the present, to pursue the
scheme for import of gold and re-ex-’
port of ornaments made out of it. It
18 not possible to agree to any general
exemption from repayment of loans,
but individual cases of hardship are
considered on merits by the State
Governments.

Meeting of Representatives of Akhil

Bhariiya Swarnakar Sangh with

Minister of State in the Ministry of
Finance

5440. SHRT ONKAR LAL BERWA:
SHRI AMAR SINH
CHAUDHARY:
SHRIMATI SAVITRI SHYAM:
SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether a deputation of the re=
presentatives of Akhil Bhartiya
Swarnakar Sangh alongwith some
Members of Parliament had met the
Minister of State in the Ministry of
Finance on 18th November, 1974 in
connection with a charter of demands
and grievances of Goldsmiths of the
country;

(b) if so, the particulars of the de-~
putationists;

(c) the gist of the demands and dis-
cussiong and the outcome thereof; and

(d) what assurances were given by
him to the deputationists?

THE MINISWYER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANgB KUMAR MUKHER-
JEE): (a) Yes Sir.

(b) The deputationists consisted of
the representat.ves of the Akhil Bha~
ratiya Swarnakar Sangh and Shri
Sita Ram Singh, M.P.

DECEMEER 20, 1074

Written Angwers 180

(¢) and (d). The demands are as
“pder:

(i) The Government should give
up the proposed schemse for
imposing a ceiling on private
possession of gold ornaments.

(ii) The Government should spon-
sor a scheme for import of
gold and re-export of finish-
ed ornaments made out of it.

(iii) The goldsiniths should be
exempted from repayments
of rehabilitation loans given
to them

The proposals for imposing a ceiling
on privaty possgssion of gold and
gold ornaments are under the con-
sideration of the Government. In
view of the narrow difference in the
price of gold prevailing in foreign
markets and in India, the Government
are not inclined, for the present, to
pursue the scheme for import of gold
and re-export of ornaments made out
of it It is not possible to agree to
any general exemption from repay-
ment of loans, but individual cases of
hardship are considered on merits by
the State Governments.

Akhil Bhartiya Swaranksr Sangh
5441, SHRI ONKAR LAL BERWA:

SHRIMATI SAVITRI SHYAM.
SHRI K. M. MADHUKAR:

SHRI CHANDRA SHEKHAR
SINGH;

SHRI AMAR SINH CHAU-
DHARY:

Will the Minister of FINANCE
be plcased to state:

(a) whether Minister of State in the
Ministry of Finance have received any
letter dated 21{28~-11-74 sniongwith
some resolutions and Press Note from
Akhil Bhartiya Swarnakar Sangh;
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{b) if so, the broad outlineg there-
of; and '

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKBER-
JEE): (a) Yes, Sir,

(b) The details of the
contained m the resolutions
under:

(1) The Government should give
up the proposedq scheme for
imposing a ceiling on private
possession of gold ornaments.

demands
are as

(1i) The Government should spon.
sor a scheme for import of
gold and re-export of fimish-
ed ornaments made out of it.

(L1i) The goldsmiths should be ex-
empted from repayments of
rehabilitation loang given to
them.

(c) The proposals for imposing a
ceiling on private possession of gold
and gold ornaments are under the
consideration of the Government. In
view of the narrow difference in the
price of gold prevailing 4n foreign
markets and in India, the Government
are not inclined, for the present, to
pursue the scheme for import of gold
and re-export of ornaments mads out
of it. It is not possible to agree to
any general exemption from repay-
ment of loans, but individual cases
of hardship are considered on merits
by the State Governments

Resolution passed by Central Com-
mittee of Akhl Bharilya Swarnakar
Sangh

5442, SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

m(a) whether Government have re-
Ved copies of the resolutions passed
in the Central Committse mesting of

Akhil Bhartiya Swarnakar Sangh
held at Kanpur on 4, 5 and 6th of Oc-
tober. 1974;

(®) if 5o, the broad outlines thereof;
and

(c) the adtion taken by Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKIER-
JEE): (a) Yes, Sir.

{b) The demands are as under:-—

(i) The Government should give
up the proposed scheme for
imposing a ceiling on private
possession of gold ornaments.

(ii) The Government should spon-
sore a scheme for import of
gold and re-export of finished
ornaments made out of it.

(iii) The goldsmiths should be ex-
empted from repayments of
rehabilitation loans given to
them.

(¢} The proposals for imposing &
celing on private possession of gold
and gold ornaments are under the
consideration of the Government. In
view of the narrow differnce, in the
price of gold prevailing in foreign
markets and in India, the Government
are not inchined, for the present. to
pursue the scheme for import of gold
and re-export of ornaments made out
of it. It is not possible to agree to
any general exemption from repay-
ment of loans, but individual casez of
hardship are considered on merits by
the State Governments.

er ¥ fad wrwer wen
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Set back in heandicom export

5448. SHRI VASANT SATHE: wWill
the Minister of COMMERCE be pleas.
ed to state:

(a) whether Handloom export has
recaived a sharp set back during the

current year:
(b) if 30, the reasons therefor; and

(c) the eteps takengproposed to
boost up handloom exparty
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise.

(c) The following steps have been
proposed to be taken to boost up the
exports of handloom goods:—

1 participation 1n  international
fairs and exhibitions;

2. regular and effective publicity
through advertisement in leading
journals and magazines;

3. sending delegations and stady
teams to study, explore and create
markets;

4 grant of replenishment Lcem-
ces for import of dyes and chemi-
cals and readymade machinery
items under the Import Policy;

5 compensatory cash assistance;

6 efforts to obtain and avsil of
tariff concessions whenever pos-
gible, from foreign governments
under trade arrangements, negotia-
tions, etc;

7 assistance {o exporters in the
form of supply of market informa-
tion, supply of raw materials at
campetitive rates, etc.;

8 necessary simplification of ing-
pection procedures and certifica-
tion required for exports to certain
countries;

9. setting up of more Weavery'
Service Centres to asaist the hand.
loom weavers in producing new
designs and to bring about {achni-
cal improvement in production of
handloom go that sales will increase
in the local and foreign markets;
and

10 opening of foreign offices by
the All India Handloom Fabrics
Marketing Cooperative Society and
the Handicrafts and Handloom Ex-
port Corporation.
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LIC. funds in backward areas

5447. SHR1 VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether attlention of the Gov-
ernment has been drawn to the press
reports that “Backward areag of the
country attract less LIC funds”;

(b) if so, the reaction of Govern-
meny to the observaliony; made there-
in; and

(c) the salient features of steps
taken/proposed tg cnsure 1rcreasing
invesetment of LIC fu.ds i1 backward
areas for development purposes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE ({SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). Yes, Sir. The press reports
seem to have been hased on the find-
ings of an Informal Group constitut-
ed by ihe Finance Minister which,
inter alia, went into the question of
the pattern of investments of LIC
with special reference to their region-
wise distribution. The Group observ.
ed that the percentage of the premi-
um income invested in a few of the
States was less than the correspond-
ing All-India average. Such regio-
nal imbalances were primarily because
of the dependence of LIC’s invest-
ments upon the existence of agennties
in the Stateg that could absorb and
use sizeable gums of money. In
States, such agencies are State owned
financial corporations, State Electri-
city Boards, State level cooperative
financing agencies, Municipalities and
Public limited companies. In some
of the States such agencies are either
non-existant or have not fully deve-
loped.

(c) In order to correct such regio-
nal tmbalances the LIC has been ask-
ed to explore possibilities of devising
new sehtmes, with the approval of
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the Plamning Commission, which
might guit the needs and institutional
capacities of such States. In case the
approach of devising new Schemes
fails, the market borrowings of the
States concerned are to be go plan-
ned that the LIC gets an opportunity
of taking up a larger share in them
than what has been the case go far.

Further, the Ministry of Works and
Housing, while making allocation of
housing loans to State Governmonts,
will also take into account the fact
that many of the States still do not
have central cooperative housing fin-
ance societies.

Loan advanced by Nationalised Banks
and Financial Institutions to Maruti
Ltd

5448 SHRI JYOTIRMOY BOSU
Will the Mimster of FINANCE be
pleased to 1efer to the reply given to
Unstarred Question No. 383 4n the
12th November, 1974, regarding Ma-
ruti Limited, Haryana, addressel to
the Minister of Company Affairs, and
state:

(a) the total amount of loans ad-
vanced to the Company by (i) Nation.
alised bank or bankg (2) term-financ-
ing institutions; anq (3), other finan-
cial institutions, to-date;

(b) whether the Company has re-
cently received any overdraft from
a Nationalised bank; and

(c) if s0, the amount thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(v). In accordance with the practi-
ces and usages customary among ban-
kers and also in conformity with the
provigions of the Banking Companies
(Acquisition and Transfer of Under-
takings) Act, 1970, information relat-
ing to the individual constituents of
the nationalised banks is not to be
divulged.
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None of the all-India term lending
financial institutions viz., the Indus-
trial Development Bank of India, the
Industrial Finance Corporation of
India, the Life Insurance Corpotation,
the Unit Trust of India and the in-
dustrial Credit and Investment Cor-
poration of India Ltd. has so far sanc-
tioned any financial assistance to
M/s. Maruti Lid.

Licences issued to business houses in
Goa, Daman and Diun

5449. SHRI JYOTIRMOY BOSU-
Will the Minmister ot COMMERCE be
pleased to state:

(a) how many import hcentes have
beep issued to the business houses of
Goa, Daman and Diu during the last
three years;

(b) the names, addresses and parti-
culars of pusiness houseg who have
been given import licenceg durmpg that
period and total value of the licences
given to each;

(c) the items for which such licene-
es have been given in each case;

(d) whether these licenceg have
been utilised and the scheduled goods
imported;

(e) whether there are charges of
misuse of import licences against some
of these firms, if 30, the facts thereof
and action taken thereon; and

(1) whether all the irms who have
been giveyn import licences were esta-
blisheq importers when Goa, Daman
and Diu were under the occupation
of Portugal, and if so, the broad fea-
tures thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). Particulars of all import
licences issued including name and
address of the licensee, items etc.,
ire published in the “Weekly Bulle-

tin of Industrial Licences, Import Li-
cences and Export Licences”, coples
of whic¢h are regularly made available
to the Parliament Library.

(d) Data reloting to utilisation of
individual import licence issued 1$
not maintained.

(e) Necessary informuilon ig being
collected and will be laid on the
Table of the Hcuse.

(f) Import .icences are issued 1°
estahlished importers, actual users.
Registercd expoiters and cthers as
permissihle under mport poicv  in
force,

Total business undertaken by Tea
Trading Corporation

§450. SHR! JYOTIRMOY BOSU
Will the Minster of COMMERCE be
pleased to refe~ to the reply given tu
Unstarred Question No. 1655 on the
22nd Novembar, 1974 regardinz totai
Business undertaken by Tea Trading
Corporation, 1nd state:

(a) when the T.T.C. was set up and
when it started operation;

(b) the total capital invested to-
date; and

(c) the reasong why the Corpora-
tion has not started export business so
fary

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) Tea Trading Corporation of Indis
was incorporated on 21-12-1971 as &x
Public Sector Undertaking but it ac-
tually started functioning fromr
4-10-1972. It was thereafter mainly
engaged in establishing minimum in-
frastructure required to start trading
operations. The trading operations
started at the end of 1973.

(b) Authorised capital of the Cor-
poration is Rs. 5 crores. Issued and
subscribed capital is Rs. 25 lacs. Cut
of this, Rs. 18 lakhs has beea invest-
ed by Government as on date.
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{c) The Corporstion has already
commenced export business ang has
made an export of 5.5 tonnes of tem
in August 1974. During 1974.75 the
exports are exvected to be of the
order of 154 tonnes valued at Rs, 16.52
lakhs out of s business of 240 tonnes
valued at Rs. 23 lakhs.

Limiting of powers to deal with the
offendery of Import/Export Trade
Control Act

5451. SHRI N. XK. SANGHI: Will
4he Ministsr of COMMERCE be pleas-
ed to stata:

(a) whether under the Import &
Export Trade Control Act, the control
authorities have only hmited powers
to deal with offences under the Act
like over-invoicing and under-invoic~
ing and other similar offences;

{b) it so, whether Government are
conmdering to bring forward suitable
amendments to the present Act so as
to make it more effective in dealing
with the increasing offences under the
Act; and

(¢) by what time, the amending le-
gislation will be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PHATAP SINGH).
(a) No, Sir.

(b) However, DTovernmert have
under consideration certain proposals
49 strengtben the penal provisions of
the IMPEX Act and orders 1ssued
thereunder tn ensurc that offences
which violate the provisions of Irc
Regulations are dealt with more effec~
tively

(c) It 48 not poswible at this stage
to indicate by wost time the amend-
ment will be effected,
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Development of Saputsts Hils in
Gujarat as & Tourist Centre

5452. SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether the Saputara hills in
South Gujarat are being progressi.
vely developed as a tourist contre and
a hill station; and

(b) if so, how and in what manner?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) snd (b). The
development nf a hill station on the
Saputara hills is being undertaken
entirely by the State Government
No schemes have been included for
this purpose in the Central Sector.

Publicity and information material
produced by 1T.D.C.

5453 SHRI P. G MAVALANKAR'
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether India Tourism Deve-
lopment Corporation is producing any
routine as well ag special publicity and
information material for tvurists at
home and abroad; and

(b) 1f so, the mam features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) The India
Tourism Development Corporation
produces a wide range of tourist lte-
rature, audio-visual aids and display
material for the Central Department
of Tourism, several State Govern;
ments and its own Divisions, o serve
the needs of overseas and domestic
tourist marketa.

(b) The following are the types of
publicity and information matenal
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produced for the Department cf
Tourism:—

(i) Multi-colour FOLDERS on dif-
ferent places/areas of tourist interest
primarily for distribution abroad.
These are produced ‘in English,
French, German, Italian, Spanish.
Japanese and Thai languages. Such
folders are also proposed to be pro-
duced in Persian and Arabic.

(ii) PAMPHLETS (printed in one
or two colours containing detailed in-
formation on places/areas of tourist
interest in India primarily for domes-
tic consumption

(iii) DISPLAY POSTERS—Colour-
ful posters on different themes are
produced for display publicity both
in India and abroad.

(iv) Material for Sale—While the
material mentioned above is for free
distribution. India Tourism Develop-
ment Corporation also produces on
its own guide books, maps and pic-
ture post-cards for sale in India und
abroad.

Tri-Star Air-buses

5454, SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Rolls-Royce-pow-
ered Lockheed Tri-star Air-bus visited
India recently to give demonstration
flights in the country;

(b) if so, the facts thereof;

(c) whether Government propose
{o purchase one or more of such air-
buses and if so, when and at what
cogt; and

{d) it not, the reasons therefor?
3005 LS—7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) and (b). There were
demonstration flights at Bombay and
Delhi in September '74 of the Rolls-
Royce-powered Lockheed Tri-star L~
1011 aircraft,

(¢) and (d). Indian Airlines are
examining the economics of different
types of wide-body aircraft for pos-
sible induction in their fleet during
the Fifth Plan period on the high
density trunk routes where Boeing-
737 and Caravelle aircraft are in ope-
ration. The Lockheed Tri-star is one
of the aircraft being so studied, The
studies are still in progress and no
decision has yet been taken regarding
the number and type of aircraft to
be acquired.

Difficulties faced by Cotton Growers
in Gujarat

5455. SHRI P. G. MAVALANKAR:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Cotton growers in
Gujarat are finding it increasingly
difficult to sell their produce in the
market; and

(b) if so, the urgent and remedial
steps Government have taken to heip
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The cotton growers in
Gujarat and certain other States had
represented o Government against
decline 1n cotion prices. Government
have noted that while cotton prices
have declined in recent weeks com-
pared to the peak levels reached in
August-September, 1974, they are
still ruling higher than in the cor-
responding period last yeer, Govern-
ment are, however, watching the si-
tuation.
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New Accounts opened under the addi-
tiomal emolumenis (Compulsory De-
posit) Scheme

5456. SHRI JAGANNATHRAO
JOSHI:

SHRI R, V. BADE:

SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of FINANCE
be pleased to state:

(a) the number of new accounts
epened under the Additional Emolu-
ments (Compulsory Deposit) Scheme
and the expenditure to be incurred
on it during the last tws yeary;

(b) the amount of money deposiled
so far and the total amount of money
likely to be deposited Juring the cur-
rent financial year; and

(c) its impact on the economy of
the country?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) In
terms of the Compulsory Deposit
Schemes notified under the Additional
Emoluments (Compulsory Depusit)
Act, 1974, the responsibility for the
maintenance of employee-wise ac-
counts of the deposits is on the em-
ployer (including the Drawing and
Disbursing Officer 1n Government),
who is the specified authority for the
purpose. The Act extends to nearly
18 million employees of the Central
and State Governments, local autho-
rities, public and private enterprises
and other establishments in the crga-
nised sector. The number of em-
ployee-wise accounts opened would
depend on the actual number of em-
ployees who have received emolu-~
ments after the 6th July 1974 which
include additional wages and/or ad-
ditional dearness allowance as defin-
ed in the Act. As the employee-wise
accounts are kept in a decentralised
manner and the nominated authorities
under the Schemes are responsible
only for maintenance of consolidated
employer-wise accounts, the exact
number of accounts 8o far opened
under these Compulsory Deposit
Schemes is not available,
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During the last two years of the
operation of the schemes, only the re-
payment of the, remaining instalments
of the deposits and payment of inter-
est would be made as under:

(i) in July 1079, the fitth and
final instalment of additional
wages deposit and the Zourth
instalment of additional dear.
nesg allowance deposit with
interest for the year, and

(1) in July 1980, he fifth and final
instalment of the additional
dearness allowance dzpnit
with interest for the year.

As the normal repayments and pay-
ment of interest indicated above
would involve only one operation
each year, the administrative cos(s at
the level of each of the specified
authorities and nominated authorities
would not be significant when com-
pared {o similar costs for the period
for which Compulsory deposits have
{0 be made, Expenditure on payment
of interest on the balance of deposits
would depend on the maximum bank
deposit rate during that period as the
Act stipulates that the rate of intereat
shall be 2-1/2 per cent above the
maximum bank deposit rate.

(b) The total amount deposited
with the Reserve Bank of India for
the period ending 13th December
1974 is Rs 25.25 crores. The amount
likely to be deposited during the re-
maining period of the current finan-
cial year would depend on factors like
the movement of the Consumer Price
Index hereafter to which payment of
additional dearness allowance to em-
ployees in the organised sector i1 by
and large linked in some form or an-
other and the nature and extent of
wages revisions in the organised sec~
tor. Ag these cannot be foreseen with
any reasonable measure of certainty,
no accurate estimate of the amounts
likely to be deposited under the
Schemeg during the remaining part
of the cutrent financial year is pos-
sible at this stage.
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{¢) The deposits received under the
provisiong of the Act are kept immo-
bilised in a separate account with the
Reserve Bank of India, This will
help to reduce the rate of growth of
money supply with the public and
thereby moderate the pressure «f ag-
gregate demand in the economy. The
Act is a part of the various anti-in-
flationary measures which have heen
taken recentlv in order to impart a
measure of stability to prices. ilow-
ever, it would be difficult any time fo
assess separately the impact of a
single measure like the Act on the
economy of the country. Also, it 1s
too early to make a reliable assess-
ment of the impact of all these mea-
sures together on the economy though
the indications so far are that they
are exercising a restraining influence
on prices.

Accord on overflights and Air-links
with Pakistan

5457. SHRI RAJDEO SINGH: will
the Minister of TOURISM AND CIVIL
AVIATION he pleased to state:

(a) whether recently Pakistan has
refused to withdraw its case pending
before the International Civil Aviation
Organisation as a result of which an
accord on overflights and air-linkg bet-
ween India and Pakistan could not be
reached after five days' talks in
Rawalpindi;

(b) if so, whether our Government
have instituted any case for buraing
our Dakota in Lahore; and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (c). The discus-
sions at Rawalpindi on the 1871 case
before ICAO and on resumption of
air«links including overflights were
inconclusive ang are to be continued
in another meeting to be held at
Delhi. Further developments will

depend upon the outcome of these
talks,

Gloomy outlook of colton Textile
Industry

5458. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the outlook for cotton
textile industry is gloomy on account
of low cntton production and inade-
quate production capacity of the
domestic textiles machinery i:dustry;

{b) whether target for export of
textiles for the current ycar will be
achieved;

(cy whether our textiles in the
world markets are out-priced by
nearly 40 per cent, and

(d) if so, the plan envisaged to com-
pete in the worid market?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) and (c). Our cotton textiles are
at present out-priced in the world
markets by 15-20 per cent. However,
the export target of Rs. 235 crores for
the year 1974-75 1is expected {o be
achieved, on account of better ship-
ments in the Aprii-October period.

(d) A new Scheme of combined
obligation for export of cotton tex-
tiles and manufacture of controlled
cloth, providing a set off in controlled
cloth obligation against exports, has
come into force from 1-10-1974. This
Scheme is intemded to provide indirect
incentives to exporters of cotton iex-
tiles.

Indifferent treatment by Public Sector
Banks to Agricultural Sector

5459. SHRI RAJDEO SINGH: will
the Minister of FINANCE be pleased
to state:

(a) whether the priority sector,
agriculture in particular continues to
get indifferent treatment at the hands
of public sector banks in the country;
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(b) whether according to final
figures which are out now of the total
advances of Rs. 4,803 crores by 14
nationalised banks, the State Bank and
its subsidiaries the share of the priority
sector was only 31.4 per cent with
agriculture accounting for a meagre 9
per cent; and

(c) if so, the reasong for this step-
motherly treatment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI): (a) end
(b). In pursuance of the objectives
of bank nationalisation, public sector
banks have been endeavouring to
meet, in an 1ncreasing measur?, the
credit needs of small borrowers for
their productive ventures in the prio-
rity sectors viz. Agriculture, Small
Scale Industry, Road Transport Ope-
rators, Retail Trade and small busi-
ness, Professional and Self-employed
people and Education.

The outstanding advances of the
public sector banks to thg priority
sectors, in particular to agriculture,
as at the end of June, 1969, Decem-
ber 1972 (the date to which the data
given by the Hon'ble Member relats)
and June, 1974 are set out in the
statement laid on the Table of the
House (Placed in Ubrary. See No. LT.
8860/74). Advances of public sector
banks to priority sectors as a cropor-
tion of their total advances increased
from 149 per cent in June, 1969 to
25.7 per cent in June, 1974, The pro-
portion of advances to agriculture
have also increased during this pe-
riod from 3.5 per cent to 8.9 per cent
of the total advances. Further, while
the number of borrowal accounts re-
lating to agriculture, has increased
from 1.64 lakhs 1o 18.39 lakhs, the
number of borrowal accounts for the
priority sectors as a whole increased
from 2.6 lakhs to 28.21 lakhs, regis-
tering a ten-fold increase. Thus,
there has been a substantial increase
in the advances of public sector banks
to the priority sectors, particularly to
the agriculutral sector. It may be
added that cooperatives continue to
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play the major role in providing agri-
cultural credit and the role of com-
mercial banks in this field is supple~
mentary,

(c¢) Does not arise,

Requirement of Jute by Mills

5460. SHRI SAMAR GUHA:
SHRI INDRAJIT GUPTA:

Will the Minister of COMMERCE
be pleased to state:

(a) the latest facts about the prices
of jute sold by the cullivators in West
Bengal, Assam, Tripura and Bihar;

(b) whether there is any probability
of distress sale of jute;

(¢) whether any estimate has been
made about requirements of jute by
these mills for the year 1974-95, for
domestic and international market and
if so, the facts thereof;

(d) whether West Bengal Govern-
ment had complaineq about pautity of
funds for purchase of jute by the Jute
Corporation of India and 1if so the facts
thereof; and

(e) the stepg taken or prouposed by
Government to save jute cultivators
from distress sale of jute?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) A statement is attached.

(b) No, Sir.

(c) It is estimated that the jute
industry would require about 70 lakh
bales of raw jute in the 1974-75
season.

(d) Yes, Sir. The West Bengal
Government had requested that 1he
credit available to the Jute Corpora-
tion of India be enhanced.

(e) Though there have been no re-
ports of distresa sale, with a view
to maintain prices the Jute Corpora-
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tion of India has already been in-
. structed to concentrate on such povk-
ets where prices are comparatively
low. Besides the funds position of

Jute Corporztion of India has been
improved by increasing the credit
limit by one crore and the advance
of a Government loan of one crore.

Statement

Statement showing the latest riding prices of raw vute in different markets.

C:ntres

Nowgwng (Upper Assam White) - .
Dhubri (Lower Assam) -

Choch-Behar (Sel. Northern White) -
Raiganj (Semi-Northern white)
Crssimbazar (Sel. Murshidabai Tossa)
Haripal (Selected Daisec) . .
Kisanganj (White) . . . .
Murliganj (Bihar Jute White)}

Danpur (Cuttak White) -

Agartala (Masrta) - . .
Viiayanagaram {Bimli) .

Price Statutory
Date of (Inrupces Min.price
fepoit  per Quin- (In rupees

Steps to improve Services of Indian
Airlines

5461. SHRI SAMAR GUHA:
PROF. MADHU DANDAVATE:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleated
to state:

(a) whether quality and quantity of
food served by Indian Airlines fo its
passangers have very much deterio.
rated;

(b) it po, whether Government pro-
pose to improve upon it;

(c) whether magazines which were
formerly supplied to the air passengers
have been withdrawn and it so, the
reasons therefor; .

tal) per Quin-

tal)
' * 10-12-1974  127°50 rzs:co
* 10-12-1974 125°00 12500
9-12-1974  T37°50 12900
. + 9-12-1974 13300 12300
1 * 10-12-1974 150° 00 139° %50
* 10-12-1974 158'00 146° 50
* g-12-1974 136" 50 12250
+ g-12-1974 109°50  103°CO
* 5-12-1974  147°00 13450
© 10-12-1974 114°50  114'50
. * §-12-1974 12500 106' 00

(d) whether supply of magazines is
proposed to be re-introduced; and

(e) whether bus serviceg from and
to international airports fur passangers
have also become very irregular and
disorganised and if so, the steps Gov-
ernment propose to take 1o improve
such services?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b) Serving of
full meals on Indian services resulted
in considerable waste and frequent
complaints from passengers about
the quality and variety of meals
served due perhaps to the liverse
and different food habits of passen-
gers. On most of the domestic fli-
ghts the world over, full meals ate
not served. Indian Airlines accord-
ingly discontinued the serving of
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full meals on board the aircraft with
the commencement of skeleton ser-
vices during the lock-out period.
From the 15th April, 1974 snacks are
being served to passengers on flights
of 1-1/2 hours duration or more,
falling during meal time. Dissatis-
faction has been expressed by some
sections of passengers to the stop-
page of serving full and hot meals
and in regard to the quality and
quantum of snacks served at present.

Indian Airlines have been sasked
to take due notice of the opinions
and feelings expressed by the pas-
sengers 1n this behalf and to take
necesary measures to provide the
maximum possible degree of satis-
faction to the passengers consistent-
ly with therr objective of minimising
their losses.

(c) and (d) The provision of maga-
zines on Indian Airlines’ flights has
been discontinued as it has been
found that on the short duration
flights the use of magazines by pas-
sengers has been rather limited, poc-~
sibly because Indian magazines
which are normally available at
homes and offices of passengers, were
being provided on flights,

(e) The transport coach servires
introduced by International Airports
Authority of India at Delhi, Madras
and Calcutta international airprits
are regular and properly organised.
The contract for ruming coach servi-
ces at Bombay has been given to a
Co-Operative Ex-Servicemen’s firm
angd it is expected that coach service
will begin operating by the ond f
the current month.

All India working class price index
and payment of D. A. to Central Gov-
ernment empioyees
5462, SHRI SHRIKISIHHAN MODI:
SHRI PRABODH CHANDRA:
DR, GOVIND DAS
RICHHARIYA:

Will the Minister of FINANCE
be pleased to state:

DECEMBER 20, 1974

Wrtten Angwers 204

(a) the latest figures of All India
Working Class Consumers Price Index
(base 1960-100) for the last twelve
months and twelve monthly averages
thereof as supplied by Labour Bureau
to his Ministry, to date;

(b) whether according to the index
for the month ending 30th November,
1974, six instalments of additional
dearness allowance have become pay-
able to Central Government cmplo~
yees after April, 1974; and

(c) whether the instalments men-
Jioned in part (b) above have been
sanctioned to the employees and if not,
the reasons for the abnormal delay in
sanctioning these instalments to the
Central Government cmployeces and
how long would it take to sanction
the additional D A. to them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUK-
HERJEE): (a) A statement contain-
ing the required information is atta-
ched

(b) According to the scheme of
dearness allowance as recommended
by the Third Pay Commission and
accepted by Government, dearness
allowance 1s payable when the 12-
monthly average of the All India
Consumer Price Index for Industrial
Workers (1960—100) goes up by
every 8 points above 200 and a re-
view is to be made should the price
level rise above the 12-monthly ave-
rage of 272 As the index average
crossed 256, 264 and 272 at the end
of May 1974, June 1974 and \ugust
1974, respectively, three instalments
of additional dearness allowance have
become due to Central Governme«nt
employees after April, 1874, The en-
titlement to dearness allowance be-
yond the stage of 272 depends on the
review to be made, as recommended
by the Pay Commission.

(¢} The question of sanctioning
the instalments of additional dearn-
ess allowance, referred to In part (b)
above, is under the consideration of
Government.
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Statemeny

- - —

Month

All india Workirg 12 monthly average of the price
Class consumer price 1

ndex

Index (1960-100)

g —

Nvvember 1973 ¢ .

259 231°83 a« on  30-11-1973
D cember 1973 260 236 00 as on 31-12-1973
January 1974 264 240 50 as on 31-1-1974
February 1974 . . . . 267 245 00 as on  28-12-1974
March 1974 - . . 275 249 91 as  on  31-3-1974
April 1974 - . . 283 255 08 as  on  30-4-1474
May 1974 294 260 §§ av  on  31-5-19074
June 1974 - . . 301 266-25 as  on  30-6-1974
July 1974 : o 31 271 91 & on 31-7-1974
Augast 1974 * 321 27% o8 as  on  31-8-1974
September 1974 334 285°25 as on  30-9-1y74
October 1974 335 262-00 as on  31-10-1674
Allotment of Electrolytic Copper ing authorities. Normally, Electro-
5463. SHRI M. C. DAGA: Wil lytic Copper bars are allotted only

the Minister of COMMERCE be plea-
sed to state:

(a) the criteria ang procedure for
allotting wire bars of Electrolytic cop-
per and who allots them and haw thefe
are allotted;

(b) whether wire bars of Electroly-
tic copper are allotted to industries
engaged in the manufacture of non-
ferrous rolled products, such ag strips/
sheets/coils; and

(c) whether wire bhars (Electrolytic
copper) are allotted to other alloy
producing industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) According to the present policy,
Electrolytic Copper bars are alloited
on the basis ‘of the recommendations
of the Directorate Genersl of Terhni-
cal Development and other sponsor-

to the manufacturers
wires,

of cables ard

(b) Manufacturers of non-ferrous
rolled and extruded products are not
allocated Electrolytic Copper bars,
except when there ig shortage of
other forms of Copper.

(¢) Electrolytic Copper bars zre
normally not allotted to the other
alloy producing industries. How-
ever, if there 1s a shortage of other
forms of Copper. Electrolytic Copper
bars could be allocated.

Bank Deposits
5464. SHRI M. RAM GUPAL
REDDY:
SHRI R. § PANDEY:

Will the Minister of FINANCE
be pleased to state:

{a) whether there has beer substan.
tial outgo of bank deposits in the first
balf of November, 1974; and
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(b) if so, the reasong thecefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI). (a) and
(b) During the weeks ending Nov
8 and 15, there was some decline in
the deposits of scheduled commer-
c1al banks Ag will be seen irom
the figures given below, the 1trend
since then has been an upward one
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As on Rs crores
25-10-74 11206
1-11-74 11251
8-11-74 11234
15-11-74 11193
22-11-74 11261
29-11-74 11313

Week to week fluctuations in bank
deposits are not an unusual feature
in the banking business Conditions
in the money and capital marhets,
temporary increases i the +eeds of
trade and industry for cash hold-
g ete, sometimes lead to sizcable
weekly vanations in deposits

ferere wad w) gfewma awy qdze

5465. &Y Waww ¥t : AT

@z Wi Amre fasvm wea g any
Y 9T &7 fr

(%) %1 wreA & °F wqT W,
g1, oz foe it wa gy § wivafz
gr, &1 & ®19-%1T 7 417 § ANvagr
fea-fwa aa<y 7 fowre 577 =
gz ey, wir

(W) 57 =19 97 FR-¥7 &
AmAAT JqEsy § WIT I 1973 ¥
A T A TAT TG F AT G
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gt ¥ fwadt gaair ¥ & oic
£ WqUAT A § welw ww § gwren!
faradt afew arreft et & 2

iz Wit arve fewmm s ¥
T At (& goow qrw fag) ¢ (%)
wic (&) witfas gear ooy goprd
& axfaa oY ar Y § 0F 797 @97 gwWr
qeq g @ & gt )

wrehy qiew fuwre firmr gy adewt
W JTMY weAR nY  wivawrei
wArCa

5466. St yEwX ¥TM: AW,
qzn st wrre fawrra weAt g e
&l qT w3

(F) ag7, 79U W7 MW ¥
TGTHT Y MEA T wATA qlaar
T FAM & 7 1 Areeiey 9§z fagrg
fFATIT RT T IST TG § A 47
fid gror g £98 frard (1963) WiC
Fexo 2T ga gfear (1909) &
wfAdz- & ST o B ww IS5 Y
?,

(@) afz gr, ar IT%T AT w9
W wIE, 97

(7) %ar gdzw qrvmza gAY &
A q2q T 7T X § oy e Wiy
qdY 7e e Freqr am PRGN
¥ gl g i AT WS Wl gy
farma g?

iz sire awee fesro swmre #
e Wt (ot gow arw fag) @ (%)
T (W) WA qdew faw g Fro
KRG RIN AT X afe wdrae ge-
S WA Ay aranr wdife e gl
9T 39 & qre wr wiare giearg ady
& L arqut § ey adzw fawd g
w1 ot gYze grer ft % weep foy wur
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3 AR fqwa agi 9T 7AEEw giaaig
NRI7 FIA AT GEAEAT FV S0 HT @I

gl

1963 1 @7 affy fene & fmi—
fioar &Y wioft ofv % wAYIST FTLHAT HT
fFas W gumy & fear ser
=ifge | Iitg adeq  (Gary G &
gledt wAiq w3 faedl ¥ wow grea,
FNA F flewt wMta, gAT Fearanw {
GWOUEA A & Aregfaxw argwg
frafas &= & grge & s
g1

iEgplae Tdzq st (i

(1969) & 9¥ gu TmTH| 4T gafi—
QHTT ST AT HY AT 9T a9 4T 74T
g7 | AT 94 a5 fas1g fw e fa
9% eqf7 uqd gFE gIwe &1 qfE@mrea
FIAT & | 48 9hze faamr & AT F
HFAITATT § SIATHAT BT Jq7 AT
F oATATL TS F H o eafe ud garw
JIRAT HT Ja7G TIAT & |

giegfas qdze fuaid & wrada
FeAl  H qMT  Far qeqw ¥
7T 1 T Ieaa fat war g1 wiwd
gazs fasrg faaa # AT gEaed
Aifg 7 gfezFio & quiq: wTET |

(7) M@ gdzs faarg tHaq &
faiel i Y gree & A 717 74T g1 2 |

Canvassing for JALANS by Chairman
of IL.CICIL

5467. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that Chairman of I.C.I.C.I, who was a
former share broker is reported to
be quietly canvassing for the JALANS
for share value of Mysore Paper Mills
Limited; and

3005 L.S—8

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). Government have no rea-
son to believe that the Chairman,
Industrial Credit and Investment
Corporation of India Limited, has
been canvassing for the Ex-Jalans,
in any manner. in respect of any tran-
sactions in the shares of Mysore
Paper Mills Limited.

Employment given to Branches of
Nationalised Banks in Bihar

5468. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the number of persons employ-
ed in the branches of nationalised
banks located in Chhotanagpur in
general and District Palamau (Bihar)
in Particular in the year 1973;

(b) the number out of them who are
local people of that area; and

(c) whether any preference i3 given
to the local people in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (2)
to (c). Information is being collect-
ed and will be laid on the Table of
the House.

New Policy in Regard to Central
Asgistance to States

5469. SHRI P. M. MEHTA:
SHRI S. R. DAMANTI:

Will the Minister of FINANCE
be pleased to state:

(a) whether TUnion Government
have decided that Central Assistance
to the States, hit either by drought or
floods will hereafter be made avail-
able only as advances against their
respective plans allocations;
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(b) if so, whether any financial
assistance under the new policy haw
been given to any state so far;

(¢) if so, whether Gujarat Govern=
ment has asked for such assistance
under the new policy; and

(d) the other stateg who have asked
for such assistance and Umon Gov-
ernment’s decision ot them?

THE MINISTER OF FINANCE

(SHRI C SUBRAMANIAM)- (a)
Yes, Sir

(b) No, Sir

(c) Yes Sir

(d) Assam, Bihar, Gujarat Hay-
ana, Jammu & Kashmir, Karnatake
Kerala, Madhya Pradesh Manwnr
Orissa, Rajasthan UP and West
Bengal have sought Central assistince
for relief measutes in the current fin-
ancial year

The assessment of the Centre mn
regard to the drought situation 1n
Gujarat, Rajasthan Orissa and
Madhya Pradesh has been communi-
cated to the respective States ind the
matter 15 under conwideration mn ron-
sultation with them  Central Teams
have also visited Assam  Bihm and
West Bengal and their repotts  will
be considered by Government Situ-
ation 1n UP and Haryana 1« heing
assessed As regards the othe
States having regard to the non-
Plan nature of their requiroments,
they have begen fnformed that thev
will have to find the necessary funds
from their own resources

Attachment of Properties of Smugglers

5470 SI{RI P M MEHTA
DR H P SHARMA

Will the Mnister of FINANCE
be pleased to state

(a) whether any final decision has
been taken in regard to the tuke over
of smugglers' properties,
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(b) it not, whentheﬂndl&echhn
is likely to be taken;

(¢) whethes any assessment has
been made as to how much property
belongy to the top smugglers who have
been arrested, and

(d) whether Law Ministry has heen
consulted 1n this regard and whether
any Legslation is likely to be intro-
duced for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUJKH-
FRJEE) (a) and (b) The matler
15 under consideration

(¢) The case of smugglers and
their assoctates are being centralised
with gpecial umts for investigation in
depth from the direct taxes ansgle In
some cases searches have also been
conducted It 15 too early to deter-
mine at the moment the value uf the
properties of these persons particul-
arly as the investments in various
ptoperties are held benam

(b) The matter 1 under c(onsiderda
tion in eonsultation with the Mimstrs
of 1 aw & Justice

Memorandum from Ashoka Hotel
Employees Unjon

5471 SHRI C K CHANDRAPPAN
SHRI H N MUKLRJEE

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether Ashoka Hotel] Em-
ployees’ Union has submitted a memo-
randum to him demanding the re-
moval of Chairman and Managing
Director of India Tourism Develop-
ment Corporation in order to hold a
fair enqury against him {or his alleg-
ed jrregularities;

_(b) it 80, the facts thereof; and

(¢) the reaction of Covernment
thereto?
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THE MINISTER OF TOURISM
AND CIVIL AVIATIOM (SHRI RAJ
BAHADUR) (a) to (¢) A repre-
sentation addressed to the Mimster of
Tourism and Civil Aviation by the
Ashoka Hotel Employees Union
was received in October, 1974 thiough
a Member of Parhament in wn.ca a
demand was made that the Chaui~
man and Managing Director, India
Tourism Development  Corporation,
should be removed from his post to
enable the Central Bureau of Investi-
gation to complete their enqwiry nto
his alleged corrupt practices and
abuge of power and money No ac-
tion was taken on the repiesentation
as the Central Bureau of Investiga-
tion were already investigating in-
to the matter The Central Bureau
of Investigation’s repoit has smce
been reteived The 1eport does
not reveal serious charges agamnst
the Charman and Managing Lt -
eetor  India Tourism Development
Corporation and the mater has been
relerred  to the Central Vigilance
Commission for  then advice briore
the matter 1s finally disposed of

Aliotment of Indian Cotton to Few
Selected Mills by C.C1,

5472 S8HRI C K CHANDRAPPAN

SHRI 8§ A MURUGA-
NANTHAM

Wili the Miuster of COMMERCE
Le pleased to state

(a) whether CC1 allotted Indian
cotton {o a few selected nulls who
were already having large stock with
them,

(b) 1f wo, the names of the mulls and
Particulars of gllotments made,

{c) at what price it was given and
what was the market price at that
time,

(@) how much of Indiap cotton
was agvailable with them at the time
of CCI’s allotment; snd

(e) the namey of mills who have
been either denied or whose applica-
tions were not considered snd if #0,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) Aliotment of cottony has buen
made by Cotton Corporation of In-
dia to a few exporting mills on the
basis of Textiles Commussioncr's
basis of Textile ( ommissioner s releage
orders

(bs The particulars of the allotments
made by the CC I are us under —

Qty of
Cotton
Name of the Mall allotted

{Bales)
—X
Bomb1y Dyeing & Mfg Co 14.965
Usha Spg & wag Mulls (2,000
Lakshm Cotton Malls 2,000
R B Moulal Poona Mills 4,000
Standard Mills Co 1,229

Matatlal 1ane Spg & Wig Mlls 1,724
New Shorrock Mialls (Ahnw dabad) 120
New Shortock Mills Nadiad, 00

Maduia Mills 2,83

{¢) The (orporation chaiged Rs 300
more per wandy above its puichase
price to cover 1ty progressing and
and carrying charges

(d} Prease nformation is  not

availabie

(e) The 1extile Commssoner had
to cancel the release oiders in  the
tase of following nulls as thar
cases did not fall wathin the norms
prescribed by him —

1 Navsan: Cotton and Silk Mlls
Ltd

2 Cawnpore Textile Mills Ltd

3 Elgin Mills Ltd

4 Shri Sitaram Mills Ltd, Bom-
bay

§ Bradury Mills Ltd.



21§ Written Answers
Decline in Export of Mariue Products

$473 SHRI 5§ A MURUGA.
NANTHAM-

SIIR} VAYALAR RAVI

Wil the Mimster of COMMERCE
be pleased tp state

{(a) whether the export of Manrne
productg has been dechinmag during
ithe last few jears,

(b) if ~u, the quantity thereof ex-
ported and the foreign eschange earn-
ed during the last three years, and

(¢} the mcasures being taken to
mprave the situation?®

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
VISHWA NATII PRATAP SINGH)
fa) No Su

(b) The quintity and the value of
exvporis of marme products duung
the last three yearc were as follows —

Yot Quanuty Value
animnes (in Rs
CLores

19735 =2 36521 44 55
197273 34993 59 72
1973 74 §2279 89 I

{¢) Does not arise

Subsidiary Banks of State Bank of
Indig

5474 SIHHRT S A MURUGANAN-
THAM Wil the Minister of FINANCE
be plcased to «tate

(a) whether Government nropose to
mntegrale the subsidiary bhanks of the
State Bank of Indin inty one Inde.
sendent Rank, and

™) if a0, the salient fealures and
objectives thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (&)
There is no such proposal under the
consideration of Government,

(b) Does not arise.

Un-economic Routes of Indian Afrlines

5475 SHRI S A MURUGA-
NANTHAM:

SHRIMATI PREMALABAI
CHAVAN

SHRI AMAR SINH
CHAUDHARY,

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
1efer to the reply given to the Un-
starred Question No 1610 on the 22nd
Novembe:, 1874 regarding un-econo-
mic routes of Indian Airhines and
state

ta) the routes of Indian ainlines
which are operating at a loss,

(b} whether Government have any
proposal to stop the operation of these
un-economic routes, and

(c) 1f not, the steps being taken to
moke these routes profitable”

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR) (a) Route-wise econo-
mics of services operated by Indian
Afrlines so far during 1974-78 Dbave
not yet been compiled.

(b) and (¢) While the Indian Air-
lines 1z expected to function, under
the Air Corporations Act, on busness
principles, as far ag possible, it hus
to perform its obligations as a public
utility service  Consequently, the
Corporation is obliged to continue to
operate some of the un-egomornic
routes in order to meet regional and
tourist requirements,
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Value of Rupee

5478 SHR] RAMAVATAR
SHASTRI

SHR! BHARAT SINGH
CHOWHAN

Will the Minister of FINANCE
be pleased to state

(a) whether the value of a rupee as
measured by the All India Induwtrial
Workers Consumers Price Index
showed decline of 19 per cent in one
year from 1872 to 1973,

(b) whether the value of a rupce
with 1960 as 100 was 47 6 paise in De-
cember, 1972 and 395 pase in De-
cember, 1873,

(c) whether the wholesale piice
Index of Vanaspat1 thowed an 1n-
ci1ease of 46 4 per cent from beginning
of 1972 {o the end of Januarv 1974
coal marked an 1increcase of 86 per
cent during the period, Xerosene
a1l 425 per cent and edible cil. other
than Vanaspat: 96 per cent, and

(d) if the answeis to varts (a) to
fc) above be in aMirmative, how Gov-
ernment propose to compensate the
loss of money value deposrted with
Government as Provident Fund of the
employees even from a back date of
1960 and 1f not, the reasons therefor?

THE MINISTER OF FINANCE
(SHR]I C SUBRAMANIAM) (a) to
(c) Yes, Sir

(d) Savi~gs held in the form of
general provident fund are usually for
long periods and, as such, flugtuations
fn the value thereof are unavoidable
However, the Government has tried to
offset in a number of ways the effets
of the decline in the real vatue of the
general provident fund of their
employees ‘These measures include
various tax exemptions rewision of
Pay acales, additional dearness allow-
ance, higher interest rates on out-
standing belances of provident fund
and  HNberaMsstion of gratuity and
pensionary benefits.
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Recruitment iy CD A, Patna

5477 SHR1 RAMAVATAR SHAS-

TRI Will the Mimmister of FINANCE
be pleased to state

(a) whether recruitment mn Patna

office of CDA 15 done on regional
basis,

(b) 1f so, dates on which class I1II
ard IV employees were recruited ju
Cffice of Controller of Defence Ac-
counts Patna and Ranchi, State-wise
since December, 1972,

(c¢) whether any unfair means are
alleged to have been adopted m re-
cruitments,

(d) whether existing policies of re
gional recruitments have been violated
by the CD A, Patna, and

(es if so, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
\a) The recruitment 1s generally done
on s regional basis from persons 1e-
gistered m the Employment Exchanges
in the region 1In addition, Ex-Ser-
vicemen and surplus staff of Central
Government Departments who are
sponsored by the appropriate autho-
rities <serving employees eligible to
apply for higher posts and dependents
of decessed employees are alsp con-
sidered

(b) The information relating to the
two stations 1e Patna and Ranchi j,
given m the statement attached State-
wigse information 15 being collected
and will be laid on the Table of the
House as early as possible

{(¢) While some allegations were
received these were, on investigation,
found to be not gubstantiated

{d) No, Sir

(e) Does not anse
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Statement

Dates on which recniitment was done by C.D.A.; Patna at Patna and Ranchi:

Patna Class 111 1972:

§-12-1972 and 7-12-1973.

1973: 22-2-1973 to 23-2-1973, 12-3-1973 to 16~3-1973,
I1-7-1973 t0 13-7-1973, 10-8-1973, 11-9-1973 to
12-9-1973, 20-10-1973, 22-10-1973, 23-10~1973 to
24-10-1973, X9-11~1973 and 21-I11-1973.

1974. 29-1-1974, 30-1-1974> 2-3-1974> 4-3-1974> 17-10-1974»
19-10-1974, 28-10-1974 and 18-11-1974.

Ranchu Class IIT  1972: Nil.

1973: 19-11-1973 L0 23~11-1973.

1974 28-2-1974 10 2-3-1974> 25-11-197 10 27-11-1¢74.
Petna ClassIV 1972, NiL

1973* 7-2-1973.

1974 18-1-1974 and 19-8-1974.
Ranchy Class IV 19729

1973 » Nzt

1974 )

Introdaction of Central Government
Health Scheme in CDA, Patna

5478. SHRI RAMAVATAR SHAS.
TRI: Will the Ministe; of FINANCE be
pleased to state

{a) whether Government propose 0
imntroduce Central Government llealth
Scheme in CDA, Patna;

(b) what will be the estimated
annus] cost of jntroducing such scheme
in Patna; ang

(c) the present expenditure on re-
imburgsement of medical billy and
whether introduction of CG H.S. will
be beneficial both for Government and
Employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEL):
{a) There is no proposal at present to
extend the Central Government
Health Scheme to Patna.

(b) ang (c). The information abovt
present expenditure 1s not readily
available; nor has any estimate heen
made of the cost of introducing the
C.G.H. Scheme in Patha,

Violation of Foreign Exchange Rega-
Iations by concerns

5479 SHRI RAMAVATAR
SHASTRI:

PROF MADHU DANDAVATE
SHRI N. E. HORO:

SHRI DINEN BHATTA.
. CHARYA:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have re¢-
ceived gny complaints concerning vio-
lation of Foreign Exchange ang Cus-
tomg Regulationg against the manage-
ment of the Hindustan Sanitary Ware
& Industries Pvt. Ltd. of Bahadurgara
Somani Piikington Pvt. Ltd. and
Somani Ceramics and other concerns
controlled hy the Somani Bros of
Cslcutta and against Shri H. L. Somani
and other Directors of these com-
panies; and
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Yes,
sk‘

(b) Investigations are being nade.

Branches of Public Sector Banks m
Andhra Pradesh

5480. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) the number of branches so far
npened by the Public Sector Banks in
Andhra Pradesh;

(b) whether there iz any pioposal
to open more branches of these banks
in the State during Fifth Plan period;
and -

(c) if 80, the broad outlines thercuf?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) The
number of bank offices of public se¢-
tor banks in Andhra Pradesh increas-
ed from 438 on the eve of bank
nationahsation to 952 as at the end of
Scptember, 1974.

(by and (c). Commercial banks
formulate three year rolling plans of
branch expansion. Currently the
Lanks are engaged in formulating the
plan for the three year period 1975—
77. The Reserve Bank of India have,
however, also reported that as -t the
end of September, 1974, public gector
banks had on hand 134 licenccs/
allotments for opening officas in
Andhra Pradesh.

Iado-Cgechoslovak Joint Commitiee
Meeting

5481, SHRI Y. ESWARA REDDY,
SHRI YAMUNA PRASAD
MANDAL:
SHRI 8, R. DAMANI:

Will the Minister of COMMERCE
e pleased to state:

(a) whether the Fifth Meeting of
the Indo-Cxechoslovak Joint Commit-

tee wag held in New Delhi recently;
end

(b) if so, the gist of the conclusions
arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Both sides agreed upon
measures to be adopted for——

(i) industriar cooperation between
the two countries with emphasis on
fuller utilisation of capacities of
Czechoslovak aided projects in India,

(1i) promoting sustained growth end
diversification of trade between the
two countries,

(iii) implementing the programme
of cooperation in the field of science
and technology; and

(1v) cooperation for production and
exchange of electronic items,

Arrears of Taxes against Bajaj Group
of Industries

5482. SHRI RAMDEQO SINGH.
SHRI SAT PAL KAPUR:

Wil] the Minister of FINANCE
be pleased to state;

(a) the nameg of the Share-holders
having share of Rs. 1000 or more in
Bajaj Group of Industries who are in
arrears of taxes;

(b) the amount of taxes outstanding
against each of them; amnd

(¢) the measures taken to realise
these outstanding taxes?

THE MINISTER OF STATE IN TH®
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to {¢). The Bajaj Group of Indus-
tries comprises 23 companies ocut of
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which as many &a 15 companies are
Public Limited The number of share-
holders holding shares of Rs 1,000 or
more who could be individuals or
corporate bodies, would be large and
necessary information will have to be
collected from the field formations &ll
over the country. Collection of the
desired information, therefore, will in-
volve considerable time and labour
which may not be commensurate with
the results However, 1if the Honour-
able Members desire to have informa-
tion about any particular share-
holder(s), the same can be collected
and Jaid on the Table of the House

Alp link beiween Ahmedabag and
variouy Cities of Rajasthan

5483 SHRI LALJI BHAI Will the
Minmister of TOURISM AND CIVIL
AVIATION be pleased to state*

(a) whether the existing fhght on
Delhi-Jaipur-Jodhpur-Udaipur Bom-
bay route over flies within the airport
contro! of Ahmedabad;

(b) whether Government propose 10
movide an additional landing of tnis
fiight at Ahmedabad, and

(c) 1f so, the facts thereof?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR) (a) The Indian Airlines
Service 1C--123/124 while operating
Delh#-Jaipur-Jodhpur-Udaspur-Bombay
gector does not fiy withn the
control air space (50 NM) of Ahmeda.
bad on the south bound sector where-~
as 1t touches the fringes of the
Ahmedabad control air space on the
northern bound fight

(b) and {c) At present, Indian Air
lines does not propose to provide a
additional stop at Ahmedabad on this
service There is, however, a jet ser
;we between Dellhs Ahmdabad-Bom-

ay.
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Export of BRayon Yam

5486 SHRI NAWAL KISHORE
SHARMA:* Will the Minister of COM-
MERCE be pleased to state-

(a) whether India is likely to expott
rayon yarn to foreign countries in the
near future;

(b) it so, the particulars of the
rayon yarn to be exported and the
countries to which it will be exporiad;
and
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(c) the estimateq foreign exchange
to be emmed ay a result of this ex-
port?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
() Certain representations have been
received fram the rayon yarn manu-
facturers to lift the ban on the export
Of rayon yarn on the ground tnat
there is accumulation of stocks with
them. This request is under con-
sideration in the context of total
domestic need.

(b) and (¢). Do not anse.

Difficuities faced by Polyester Units
due to import of cotton and wool

5486 SHR] NAWAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn 15 the re-
ported difficulties faced by the Polyes-
ter units in the country arising from
import of cotton and wool from
abroad;

(b) if so, the facts theieot; and

(c) the steps being tuken by Gov-
ernment to meet their requirements
and provide relief to vpoust up pro-
duction of Polyester units®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (¢) The Association of Poly-
ester Staple Fibre Manufacturers had
been representing for import of DMT
some months before when they were
suffering for want of raw material.
They had been suggesting that the
loreign exchange that might be uti-
lised for import of cotton could be
better utilised for import of DMT for
making polyester fibre, At present
there Is no shortage of DMT supply.
Hence this problem is no more there
The present difculty is of no accumu-
lation of stocks.

3005 LSw-p

Incentives 1o Agents of LIC,

5487. SHRI NAWAL KISHORE
SHARMA:

SHRI NAWAL KISHORE
SINHA:

SHRI SHASHI BHUSHAN :

Will the Minister of FINANCE
be pleaseq to state:

(a) whether the winning as wel] as
consolation prizes have s0 far been
given to all the Agents and Develop-
ment Officers entitled to it by the Life
Insurance Corporation of India—Delhi
Division for the competitions held dur-
ing the financial year 1973.74;

{b) if not, the reasons for such

delay and when it ig proposed to give
away the prizes;

(c) whether it is customary with the
LIC.—Delhi Division that jt sends
cheques for Rs. 10 for the consolation
prize and if so, the reasons therefor;
and

(d) the particular efforts made by
the LIC. to give more incentive to
agents so that they may procure more
business for the L.1.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b),
During the vear 1972-74. the Delhj
Divisiona} Office of the LIC held three
business compelitions for Develop-
ment Officers and agents. Out of the
1749 prizes announced under the com-
petttions, all hut 61 have since Leen
distributed  The mamm reason why a
few prizes shitl remamn to he distri-
buted is that the pri:c-winners have.
despite reminders, not come forward
fu collect them

(c) 1t 18 not customary 10 give cone
solation prizes by cheque or cash, but
they may be pad in that form if the
prize-winner so deaiires,

td) Apart from comnussion, which
increases with rise in business, the
following incentives. among others,
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are provided to agents for procuting
new business —

(1) Bonyg commission.

(1i) Gratunity and free term in-
surance benefits,

(1) Membership of the Agent's
Club at different levels, which
entitle the agents tn such pri-
vileges and fringe berefits as
office allowance, reimburse-
ment of telephone charges.
conveyance facilities on spe-
cial terms and sales promo-
tional gift items

(1v) Competition prizes

Right of patent by Tea Board for
producing ‘Instant Tea’

5488 SHRI R N. BARMAN Wwill the
Minister of COMMERCE be pleased
to state

(a) whether the Tea Board along
with University of Calcutta holds the
right of a patent for producing
“instant tea”;

(b) if so, what progress has so far
been made for popularising the patent
and what steps have been taken for
setting up research Jaboratories at the
tea producing centres at Assam, West
Bengal and Nilgiri,

{c) whether any such laboratory has
been approved in West Bengal, and

(d) if so, the broad particulars
{hereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (S8HRI
VISHWANATH PRATAP SINGH)
(a) Yes, Sir

(by Steps huave been taken for the
setting up of a Pilot Plant at the
Tocklai Experimdntal Station foy fur-
ther trial of the patented method.
After the Pilot Plant studieg are sue-
cessful the question of popularising
the method and its commercial exploi~
tation will anse Further none of the

DECEMBER 20, 1874
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Research Instifutions locmted i other
tea growing uress possesses the basic
facilities required for such 1iesearch.

{¢) No, Sir
(d) Does nol ausse.

Central Assistance {0 Madhya Pradesh
for providing Tourist facilities

5489 SHRI BHAGIRATH BIHAN.-
WAR Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whethe:r Madhya Pradesh Guv-
ernment have asked for financial assis-
tance from the Centre for the purpose
of developing communication, trans-
portation gnd accommodation facilities
to be provided to the tourlsts in the
State; and

(b) if so, the amount prososed to he
given to the State Government for this
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF ‘TOURISM AND
CIVIL AVIATION (SHR) SURENDRA
PAL SINGH) (a) and (b) Proposals
relating to the arvelopment of camp-
ing sites at Khajinaho and Dewas at
an estimated cost of Rs 275 lakhs
were received in the Depertment <f
Tourism from {he State Govert.ment
for eaecution (uring 1973-74 Due to
constraint on resourc:s necessitating
re-fixalion of p-orities, these propo
sals could not e considered under the
programme of the Department of
Tourism

Conversion of Handioom Boapg Into 2
Statutory Board

5490 SHRI DHAMANKAR: Will the
Mimster of COMMERCE be plessed
to state

(a) whether an All-India Handloom
Board ig propsed to be converted into
a statutory body and the handloom
weavers would be brought within the
co-operative fleld;
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(b) whether some special protpction
weuld be given to the handloom indus-
try for raising the lowest sections of
the popuiation to the minimum con-
sumption level and for creating rural

employment; and

(c) what are the financial and other
implications involved on the State
Governments who have the primary
respensibility for the handloom in-
dustry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI/
VISHWANATH PRATAP SINGH):
(a) The recommendations ¢f the
Sivaraman (Committee on Handloom
Industry to convert the AllIndia
Handloom Boarg into a statutory or-
gamsation and fo brning at least 60
per cent of the handloon weavers into
the cooperative field are under consi-
deration,

(h) The recommendations of the
Sivaraman Commiitee in this regard
ure under consideration and the final
decisiong are expected to he announced
as early as possible

(¢) We have no infonration on this

paint

Amount put intp suspense account by
Ll¢

5491. SHRI NAWAL KISHORE
SINHA

SHRI SHASHI BHUSHAN

Wilj the Manister of FINANCE
be pleased to state:

(a) the total amount put into sus-
pense account by the L.IC. during the
last three years, year-wise; and

(b) what efforts are being made by
the LIC. to locate the persons con-
cerned or their survivors on maturity
of policies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT1
SUSHILA ROBATGI)- (a) The total
amount of premium deposits held m

suapRnge accoaat at the end ot each
of the last three yecrs was as fol-
lowsg:—

- ]

Date Amou ¢
‘Re. ¢ ars)

31-3-1972 34:¢5
31-3-1973 . 36-58
31-3-1974 3118

¢h) In the case of maurnty claims,
the LIC sends d'scharpe voucheis to
the pohicyholders, 1n  advance of the
maturity  date, for being returned
duly signed along with the policy
documents. Where there 13 delay in
complying with this recuirement, the
Development Officials are deputed to
contact the claimants and to assist
them in  completing the formilities.
Location of claimants in respect of
death claims does not present a simi-
lar problem, since the LIC imtiates
action on the .»asis of intimations from
the claimants themselves
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¥all in Production of Rubber

5495. SHRI PRABODH CHANDRA:
SHRI R S PANDEY

Will the Minister of COMMERCE
be pleased to state:

(a) whether there has been a fall
in the production of rubber during the
current year; and

(b) if 80, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Production of rubber during the
current year has n.t fallen from the
level reached lust vear

(b)Y Does =ot arise

Fall in Prices of Raw Jute

5406 SHRI PRABODH CHANDRA

SHRI YAMUNA PRASAD
MANDAL

Will the Minister of COMMERCF
he pleased to state

(a) whether recently West Bengal
Government has communicated to the
Union Government its concern ovel
the steady fall in the piices of raw
jute in the primary markets of the
State, and

(b) 1f =0, the 1eaction of Cential
Government thereto?

THE DEPUIY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGII)
() and (b) West Bengal Govern-
ment had drawn our attention to de-
chning raw jule prices Jute Corpo-
ration of Indias op2;a.ions have been
activised furtber withm the financial
resoyrces available, in areas where
the ruling prices ure comparatively
nearer the statutorv mnimum price

Release of Smugglers Detained under
MISA

5497 SHRI R V SWAMINATHAN
Will the Minister of FINANCE be
pleased to state

(a) whether, even after tne ordi~
nance barring the smugglers from
gong to the courts, many -mugglers
have been released thereafter by
courts,

(b) if so how many and in which
States

(¢) the reasons therefor, and

(d) Government's reaction thereto?

THE MINISTFR OP STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKITIERJEE) (a)
and (b) According to information
available with Govermment upto
18-12-197¢ six detenues have so far
been releaseq by the courts, after the
Presidential  Order dated 16-11-1974
Two each have been released by Delhi
and Karnataka High Couris and one
each by Madras and Gujarat High
Courts

(c) The courts have generally
held anq that noihwithstanding the
Presidential Oraer, the Court has got
4 right to look 1nto meris of deten-
tion

(d) The conceraed Governments
have moved the fligh Courts for Leave
lo appeal against some of the above
judgments,

CORRECTION OF ANSWER TO UN
STARRED QUESTION NO. 2608 DT.
1-12-1872 RE EXPORT OF
WOOLLEN CLOTH

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
It 1s regreited that the followwng
corrections are to be made in the
rephes given aganst parts (a) and
(b) of the above mentioned question —

(A1 In 1eply to Part (a)—

(1) the total number of woal-
len Mills in India which
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were eXporting woollen
cloth, should be 12 and not
13, as given in the state-
ment attached to the ieply
The names of mills at Sr
6 and 12 in the staiement,
viz, Supreme Woollen Mills
and Khushiram Dwarkanath
Mills Limited, Bombav, are
to be deleted from the
reply given, as these mulls
were not direct expoiters
and were exporting induec-
tly, on the other hand the
name of another mill, vz,
M/s Sailesh Textile Indus-
tries, Bombay, has to be

included,
(1) The name of ‘Modella
Woollen Mills” appearing

at Sr 2 mn the statement
may be read as ‘Modella
Textile Industrieys Private
Limited"

(B) In part (b), the following
names of countries are to be
added to the reply given and
the names of twop countiies
viz, Bulgaria and South
Yemen Republic, are to be

deleted —

USSR, Switzerland Syna
Jamaica, Fin  Austraho
France, Italy Lebanon
Nigeria Ghana  Muscat
Bangladesh Mauritius
Uganda. Aden, Malay-11
and Cyprus

2 A satement indicaling 1ea-
sons of delay for amending the reply
is attached

3 An Assurance was given in res-
pect of Part (c¢) of the Question
Necessary information in this respect
is now available and is given in the
statement lald on the Table of the
House [Placed n Library See No
LT-8862/74).

DECEMBER 20, 1974

QOP agninet
Shry R, N, Goenl.a

The delay in carrying out the cor-
rections to the replies given agwinst
Parts (a) and (b) of Lok Sabha Un-
starred Question No 2608 on 1-12-1972
15 due to the fact that it 13 only
while compiling the information re-
qured for reply to part (c), that
the ormussions 1 the information
given in respect of part (a) and (b)
came to hght Hence these correc-
tions have been carried out along
with the submission of the reply to
part (c¢) of the Question

(Interruptions)
12 hrs

MR SPEAKLER Do not get up with-
out my permission

M AT T4 (grac )

MR SPEAKER Nothing will go
on record When I am standing you
arc not called to speak Before you
start youi programme allow me to
read the ruling on the pending Goenka
1ssue and other 1ssues

1205 hrs

QUESTION OF PRIVILEGE
AGAINST SHRI R N GOENKA
MP —contd

MR SPEAKER Sarvashri Priys
Ranjan Das Munsh:;, Bhogendra Jha
Indrant Gupta, S M  Banerjee,
Ramavatar Shastri, K P Unmkrish-
nan D C Goswami Darbara Singh
Shash1 Bhushan and Vayalar Ravi
gave notices of question of privilege
against Shri R N Goenka, MP
arising inter alia from the following
news report published in the Patriot
dated the 4th December, 1874 .

‘Three directors of the Indian
Express group are to stand trisl
for cheating, forgery and criminal

——

*Not recorded
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conspiracy, Besides the directors—
Mr. R. N, Goenka, his son, Mr
B. D. Goenka and Mr. B. D. Goen-
ka's wite, Mrs. Saroj Goenka—
two other employees of the Express
group of companies will stand tna:
on similar charges.

The case was committed for tria}
by the Special Metropolitan Magis-
trate of Madras to tHe court of the
Chief Metropolitan Magistrate, New
Delhi on Saturday....

The prosecution case was that
the accused entered into a eriminal
conspiracy in 1888, to cheat the
bank, commit forgeries and falsify
the account books and stock re-
cords of the companies with a view
to obtaining excess cash credit
facilities from the bank.”

Sarvashri Priya Ranjan Das Munsh!
Bhogendra Jha, S. M. Banerjee, K. P
Unnikrishnan, D. C. Goswami,
Darbara Singh and Shashi Bhushan
made their submissions in the House
on the 13th and ,16th December, 1974
regarding the admissibility of their
notices. The members teferred to
the alleged charges against Shn
Goenka and contended that the im-
pugned conduct of Shri Goenkn was
derogatory to the dignity of the
House and inconsistent with the high
standards expected from Members of
Parbament.

Shri R N. Goenka made his sub-
mission in the House on the 18th
December, 1974. He stated that these
allegations related to a period when
he was not a member of the House.
He added that he was not in a posi-
tion to go into the merits of the case
since the matter was pending in a
court of law and that he would pre-
sent his rebuttal in the court. He
also submitted that the allegations
and charges made by some members
against him should not have been
permifted to be made and pleaded
that a question of privilege against a
member could arise only it the mem-
ber had been guilty of misconduct or
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misdemeanour as a member of the
House.

As stated in my ruling in the House
on the 2nd December, 1974, in order
to constitute a breach of privilege or
contempt of the House, the miscon-
duct ot a member should relate to
business in the House. In the present
case, as the impugned conduct of Shri
R. N. Goenka does not relate to busi-
ness in the HOWEE, 1 do not give my
consent to the notices of question of

, brivilege.

The Chair shall 1n future disallow
notices of questions of privilege in
imine "where it is not clearly shown
that the alleged breach of privilege is
connected with the businesgs of the
House.

There may. however, be cases where
1t may be alleged that a member's
conduct involveg moral turpitude and
to that extent the member may be
deemed 1o be guilty of lowenng the
dignity of the House, In such cases,
appreciate procedure should be fol-
lowed and the matt&rinnuld not be
brought as a question of privilege. 1
have already ruled in my ruling of
2nd December, 1974, that the rule of
sub judice does not come in the way
of disciplinary jurisdiction of the
House But the Chair and the House
will have to consider each case on
1its merit.

12.10 hrs.

QUESTION OF PRIVILEGES
AGAINST A LR.—contd,

MR SPEAKER Yesterday, Shri R.
N Goenka scught to raise a question of
privilege against the All India Radio
for broadcasting in its news bulletin
and in the broadcast entitled “Today
in Parliament” on the 4th Decem-
be1, 1974, certain matters as proce-
edings of the House which in fact
were not im the official record of the
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proceedings of the House of that day.
Shri Goenka, while seeking to raise the
question of privileges, inter alia
stated:

“In the official record of the pro-
ceedings no doubt all these were
omitted, yet various newspapers
had published what happened in
the House, some briefly, others at
great length for their own reasons.
1 did not invite you to take formal
notice of them, as I felt that there
may have been a genuine misunder-
standing in that the Press Gallery
may not have heard your ruling
and wanted them to have the bene-
fit of doubt. But the All India
Radio, which is an official organ,
a Department of Government, can-
not have the same excuse. In their
coverage of the news regarding
what happened in Parliament, they
said;

‘Tmmediately after the question
hour, pandemonium prevailed
in the House as Mr. Priya
Ranjan Das Munsi (Cong-
ress) soughtt #o agcertain
from the Chair whether a
newspaper report about Mr
R. N. Goenka had anything
to do with the Member of the
same name in the House. . .

The All India Radio, not only

broadcast the expunged matter,
but in the commentary “Today in
Parliament” on 4th December
night ..talks of ‘cheating and
forgery’ under ‘quote’”.

Thereupon, the Minister of Infor-
mation and Broadcasting, Shri I XK.
Gujral, explained the position and
inter alia stated:

“On the 4th December 1974 some
reference were made in this House,
immediately after the Question Hour
on the newspaper report about
Shri R. N. Goenka hy Shri Priya
Ranjan Das Munsi, M.P. The pro-
ceedings arising from his reference
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were reported by the All India
Radio in its bulletin at 2 pom, and
another bulletin. ..AIR was not
alone in reporting this incident. All
the news agencies, including the
PT1 and UNI and seeral newspaper
correspondents reported the inci-
dent....the AIR news bulletin
made no reference to allegations
about cheating and forgery against
Shrt Goenka which were reported
by thc news agencies as well as
newspaper correspendents. ...

Shr1 Goenka has special objec-
tion to the commentary ‘Today in
Parliament' in which the words
‘cheating’ and ‘forgery’ were used.
Sir, as the House js aware, this com-
mentary 18 written by experienced
newspaper and newsagency corres-
pondents The Commentator on
that day was Shri N. Gopinath Nair,
a senior Correspendent of UNI....

He referred to the issue raised by
Shri P. R. Das Munsi about the press
report involving Shri R. N. Goenka
In that context, he mentioned the
words ‘cheating’ and ‘forgery’ only
occurring in the press report and
as quoted by Shri P. R. Das
Munsi ...”

The position is that the representa-
tives of the Press, including the Gov-
ernment news media. are admitted to
the Press Gallery on the clear condi-
tion that they will faithfully report
the proceedings of the House in an
objective manner and, more imper-
tantly, observe the decisions of the
Chair and carry them out in letter
and spirit. There can be no excuse that
what is ordered not to be recorded in
the proceedings can be reported in
the press or broadcast.

1 have looked into the official record
of the relevant proceedings of the
House of that day and I find that the
observations attributed to Shri Priya
Ranjan Das Munsi in the news broad-
cast of All India Radio at 2 p.m, on
that day are not recorded therein.
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Nor do I find the referenges to “for-
gery” and “cheating” in those proceed-
ings. In fact, this is what I had said
in the House on thgt day:

“I never called Mr. Das Munsi. He
is not considered as speaking....

I have not allowed it; I hag not
called any Member, If anything has
been said, without my permission,
this is not on record. I told it very
clearly.

I am not allowing anything with-
out notice. No Member has got the
riglit to get up without the per-
mussion of the Chair. Anything said
by any Member without being called
or without my permission will not
go on record.”

1 am, therefore, of the view that
the All Indma Radio should not have
broadcast the observations of members
as proceedings of the House which
did not form part of the official record
of the proceedings and the news agen-
cies and the Press should not have
similarly carried the alleged report
of the speeches in the House, It s,
however, admitted that there was
terrible noise in the House at that
time and in the din and uproar it is
possible that the Press correspondents
and other representatives did not
clearly hear my orders, and as Shri
Goenka has also said that there may
have been a genuine misunderstand-
ing in the Press Gallery and he
wanted the Press Correspondents to
have the benefit of doubt, I think, that
the same benefit of doubt may also
be extended to the Correspondent and
Commentator of the All India Radio
since they are also placed in the same
position in the Press Gallery as other
Press Correspondents and the House
may be well advised to waive its pri-
vilege jn this case and leave the mat-
ter where it is.

1 should, however, make it quite
clear that in future serious notice
would be taken of such lapses and in
order to prevent their repetitions, I

3006 L8—10

AGRAHAYANA 20, 1896 (SAKA) QOWP. against 243

the Juganter

would advice the Press Correspon-
dents in the Press Gallery to make
sure from the official reporters about
the correct position so that the pro-
ceedings are reported or broadcast
faithfully.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): That is not possible.
(Interruptions)

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Are you sure that your
rulling will be broadcast by the All
India Radio?

MR. SPEAKER: 1 am very much
hope.

ot vy fomdy (amT) @ O QEEAS
figar e & sERY gferm @ AR &Y
qesTer faedY wnfen | @t smg S A
TE & qET |

=it wrzet fargrdt wrondrdy (vnferre)
7g waF §%fE & FW § fr 99
F7elt ¥ Fare {5 v gamaw (@ a3
g

12.18 brs.

QUESTION OF PRIVILEGE
AGAINST JUGANTAR OF
CALCUTTA-—contd,

MR. SPEAKER: Thig is the third
ruling.

I have to nform the House that
Shr1 Jyotirmoy Bosu gave notices of
questions of previlege on the 1st
Aupgust and 18th November, 1974
against the Jugantar, Calcutta, com-
plaining that while reporting certain
proceedings of the House of the 20th
July and of the 15th November, 1974,
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in its 1ssues dated the 30th July and
16th November, 1974, respectively, the
newspaper deliberately suppressed the
name of Shn Jyotirmoy Bosu.

The matter was taken up with the
Editor of the Jugantar. The Editor
has, m lus letter dated the 12th Dec-
ember, 1974 stated wnter alia as
follows: —

Quote

“It 15 not possible for a news-
paper to publish the full proceed-
ings 1n regard to any matter and the
editor 35 obhiged to reduce the re-
port and publish a summary there-
of. In the summaries of the pro-
cedings of the 15th November, 1974
and 29th July, 1974, as publshed,
it appears the name of Shn
Jyotirmoy Bosu, MP was omitted
among the members who had
spoken on the motion It 1s not
eorrect to say that the name of Shu
Posu was deliberately omutted or
that the Jugantar is in the habit of
suppressing the name of Shn
Bosu.h

“¥From the proceedings it appears
that there were also other speakers
who spoke on the question whose
names could not be included in the
report.

“We want to make 1t clear that
there was no intentional or delhibe-
rate omission of the name of Shn
Bosu. We respectfully submit that
there has been no breach of prnivi-
lege. We, however, express our deep
regret and tender our sincerest apo-
logy for the omission which may
have caused some pain to the Hon
Member and which we had no inten-
4ion to cause.”

In view of the above, the matter is
treated as closed.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I was the mover of the
Motiom and they had omitted my name
deliberately. However, 1 accept their
:olym. No turther gction is neces-

Al
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12.21 hrs,
RE IMPORT LICENCE CASE

MR. SPEAKER: Now, may I tell
you another thing. I have received a
no-confidence motion and also Ad-
journment Motions, Adjournment Mo-
tions have been given notice of by
many hon members, Shri Madhu
Limaye, Shr1 Vajpayee, Shri Jyotirmoy
Bosu, and so on the failure of the
Government to accede to the unamm-
ous Opposition demand for a Parlia-
mentary probe into the Pondicherry
case on the basis of the new evidence
unearthed by the Opposition represen-
tatives after the perusal of the CBI
report and other documents which
conclusively establish the involvement
of the former Minister of Foreign
Trade, Shr1 L N Mishra, in the whole
affair And similas 1s the other one .

ot v fagrdt wovdit (snferav):
wsay WERE, W o9 |fvErew
®Y gaa X 4% § (% ag qraer g 95
gy ¢, AfEw w0 ) wearg @
® ¥ AEY

TR wE
AW )

sk A-wrfresa

SHRI JYOTIRMOY BOSU (Diamong
Harbour) I am not pressing mine.

MR. SPEAKER. It can be either a
no-confiderce motion or an Adjourn-
ment Motion

Mr. Morarji Desai.

SHRI MORARJ! DESAI (Surat):
After we saw you last evening, we saw
the Prime Minister and gave her a
Memorandum about what conclusions
we have come to on a perusa] of the
papers supphed to ug so far, and we
have pleaded with her that a clear
prima facie case of ministerial involve-
ment has been made out in these
papers winch makes it very necessary
to have a further probe for any final
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aciion that requires to be taken. While
accepting her offer, I had made it very
clear that we reserved our right of
asking for a further probe and action
if a perusal of the papers required us
to do so. It is not possible for ug to
mention in the House several things
which are in these papers because we
have agreed not to do so, and it is
also proper that we should not do it.
But it is very vital and essential for
the House as well as for the Govern-
ment and even for you, Sir ..

AN HON. MEMBER: For the coun.
try as a whole.

SHRI MORARJI DESAI: Of course,
the country is represented by this
House. It is very essential that this
should be probed completely as a
prima facte case has been made out in
our view beyond any doubt so far and
a further probe 1s necessary to make it
final. This can be done only by a
Parliamentarv Committee as we had
asked for and that is what we p'eaded
with the Prime Minister o agree to.

It was then said that some time 1s
required tn consider it. Several hours
have gone by since then and I should
not consider it difficult for the capacity
of the Government to come to a con-
clusion within these few hours on this
question which, I hope, will be to
agree to ow request and no. other-
wise.

I do not know if they want further
time. But if they want it, we can
have it tomorrow. The session can be
extended or we can have a secret ses-
sion tomorrow or on Monday if it is
necessary. That slso can be considered
by the Prime Minister, and that is
why I would appeal to her to accept
this very reasonable and legitimate
demang of the combined opposition in
a matter which ig very vital to the
honour of this House, also to the hon-
our of the Government and to the head
of the Government also, if I may be
permitted to mention it.

Licence case

May I, therefore, request her and
also request you fo see that this de-
mand of ‘he opposition is granted.

ot ww fomd  (ater) @ W
areaT STgY @ [ oA waY o oY
Waiw T &

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): The leaders of some of
the Opposition Parties met the Prime
Minister, as stuted just now, and some
of her colleazues last night. They re-
peated their demand %hat a Parliamen.
tary Committec be appointed to go
into the question of the grant of licen-
ces to “he Pondicherry firms. The op-
position Leaders a'so gave a written
memorandum to the Prime Mimnister.
It 1s u detziled memorandum and re-
fers to a number of documents and
statemen’s The memorandum re-
quires a close study. The House wiil
appreciate that such a task will neces-
sarily requir¢ some time.

SOME HON. MEMBERS rose.

MR. SPFAKER: This is a motion
by Shri Indrant Gupta.

Shri Indrajit Gupta

SHRI INDRAJIT GUPTA (Alipore):
In *his matter T wish to make it clear
at the outset that our Party had not
authorised Shri Morarji Desai to speak
on our behalf . . (Interruptions),

SHRI MADHU LIMAYE: We do not
consider ycu %o be in the Opposition.
He did not make any reference to
the allies of the Congress Party ....
(Interruptions).

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN MISHRJ\
(Begusara1): Has Mr. Morarii Desal
ever expected that he would represent
you?
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AN HON. MEMBER: It is a com-
bined opposition.

SHRI SHYAMNANDAN MISHRA:
We do not consider them to be in the
opposition.

SHRI INDRAJIT GUPTA: Our
Party has been taking a consistent
stand from the very outset, and long
before Shri Morarji Desai took it upon
himself to come from the back row “o
the front row. We have been taking
the stand that 3 Parliamentary Com-
mittee should be set up to go into this
matter. ...

SHRI SHYAMNANDAN MISHRA:
Then it is a combined demand.

SHRI PILOO MODY (Godhra):
Then he is only being petty-minded..
(Inerruptions).

SHRI INDRAJIT GUPTA: Have
you finished? May I proceed?

SHRI PILOO MODY: By all means.

SHRI INDRAJIT GUPTA: As far
as we understood it, it was in order
to make such a Parliamentary Com-
mittee’s work, if it is appointed, usefu]
and purposeful* that we have been
demanding that these pavers, CBI re-
port and documents connected there-
with, should be made available to the
House.

That was the purvose. And we had
said it on the flncy of the House re-
peatedly that if the House is to come
to a correct judgment—a final juag-
ment—in this matter, it can only do
so if it is assisted by the Government
in making available the report and the
connected papers, That we consider
essential] for the interim stage hefore
the setting up of a Parliamentary
Committee. 1t seems, so far, we are
on a certain common ground on this
side. Now, after a lot of arguments,
debate and so ¢n and after two or
three weeks have passed, the Govern-
ment agreed, in a certain modified
form, to the demand of the Opposition
Parties. They could have agreed much
earlier—I regret to say that they did
not agree earlier,
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SHRI PILOO MOGDY: Ang with

greater grace.

SHRI INDRAJIT GUPTA: Anyway
they agreed on certain coaditions that
those papers would be showzn to the
Opposition  Parties, to their leaders
or to any Member who is authorised
by their leaders,

Now, Sir, that work of perusal of
those documents, as far as I know, is
still going on; it will be completed
within a day or two J am informed
by Mr, Bhogenira Jha whc is repre-
senting our party in the work of this
perusal that .ome one Member—-I for-
get the name—now had suggested that
this perusal work should be completed
by Friday or Saturday. Our represen-
tative was agreeable ts that. PBut,
other Members said ‘n>’; they insisted
that time must be given even up to
Monday of the next week. That it-
self is enough to show that even if
anyone particular Member or one or
more particular Members here—I do
not know if they wish to make a
claim—claim that they have completed
the perusal, it still shows that all the
Members or many of the Members
have yet not dcne so ard they have
askeq for time till Monday.

Anyway, now, Sir, whether the
perusal is completed on a particular
day or on gome following day, I wish
to make a submissicn as to what is
the further procsdure and modalities
that will follow from that. Here, as
far as I have understood it, there are
two viewpoints—one is put forward
or, rather, implieq by Government, as
far as I understand it—and the other
is by Shri Morarii Desai and the sub-
mission he just now made,

Ag far as his submission is concern-
ed, I have understood it to mean this,
that already on the basis of whatever
perusa] has been done, some MembersS
feel that a primn-facie case has been
established and, therefore, straight-
away, we should procezd to the consti-
tution of a Parliameatary Commitiee,
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The Government’'s viewpoint, as 1
understand it, is this, They have ad-
vanced the plea of some more time
being required fo study the memoran-
dum which has been given. Here, 1
am not fortunate enough t;, have ceen
the memorandum—1 d2 not know
what it contains. Anyway, it is my
firm belief that Government would
prefer that no Parliamentiany Com-
mittee is set up and that the matter
should be hushed up or conveniently
brushed aside under the carpet and
the matter should end there,

I would not subscribe tc either of
these wviewpoints. Otherwise there
was no point in fighting for so many
weeks to have access to those papers
and documents. If we are not going
‘to come to a considered viewpoint,
then how are to proceed further in
the matter? On that point I have
made certain proposals which I shall
explain and which are embodiec¢ in
the motion that I have submiited, I
do not agree with the Government’s
viewpoint that the matter should be
dropped here and ended for the s:im-
ple reason that I am quite sure that
what has happened so far has its im-
pact, outside this House, on the
country, on the public. I made this
point  earlier some days ago also.
That is not adequate enough to set at
rest the doubts and suspicious which
have been aroused in the public mind
not only regarling certain individu-
als, other Members of this House or
Minist:'rs of Government but also re-
garding the very sovereignty of this
Parliament itself. I do not think what
has transpired so far is adequate to
allay those susvicions and doubts.
This is not a party affair, I repeat it.
It is a matter in which every side of
the House should be vitally interested
to see that wugly suspicions and
doubts are not allowed to linger in
‘the public mind in the way they have
been created.

Therefore, Sir, the suggestion I am
making is this: That when the work
of this perusal has been completed—
it may be Monday or anv day that iS

Licence case

fixed. I have no objection to that—
what is the next step that should he
taken? Our suggastion is that those
hon. Members belonging to wvaricus
parties who have been associated with
this work of perusal should be con-
sulted by the hon. Speaker, who will
sit with them, they willl exchange
views as to what they have found in
that perusal. I believe, Sir, they have
been permitted to keep certain notes,
though not allowed to carry those
notes outside the room. Those notes
are available. They can be compared
and exchanged. Some discussion
should be held with somne purpose and
the purpose of that discussion in my
view should be that those hon. Mem-
bers along with you should formulate
or frame some agreed terms of refe-
rence. Some substanlive pcints must
come out of this perusal. Otherwise
what js the use of perusing? Are we
perusing in the air? Some agreed
terms of reference should be formulat-
ed and those terms of reference will
then be forwardzd to a parliamentary
committee which should be duly
constituted representing various sec-
tions of this IHouse because then we
feel that that Parliamentary Com-
mittee will be able, if I may say so,
to complete the work, which is very
necessary, of investigation into the
conduct of concerned persons who
may be either Members of this House
or Ministers of the Government so
that ultimately we ray at last be in~
a position to reach a concidered—and
officers also—and objective final con-
clusion in this matter and then decide
to take whatever action we ccnsider to
be necessary. In this way, I hope, the
Government will consider it also that
it is not a matter of dropping the mat-
ter and declaring it to be closed, I
am totally against that and certainly
when anything has been broughi to
light which can establish the guilt or
misconduct of any person—Dbe a Minis-
ter or a Member or an oflicial—he
should not be spared.

If you go back to the history of the
last 15 years of this House there have
been numerous occasions when pro-
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minent Ministars of the Government
have hag to go-—not on the basis of
enquiry, even not on the basis of
established proof or conclucive evi-
dence—when they happened to be in
the centre of some controversy or 8
type which was considered by even
the thep leader of the ruling psrty to
be not a matter which was healthy or
conducive to carrying on the responsi-
bility which that particular Minister
was entrusted with. 1 am not going
into the merits nf those cases whether
it was done correctly or not. But
they had to go and some of them later
on came back also. Pecause So long
as we function—] do not know how
long it is going to be now as some-
thing is happening in the country—
within the framework of parliament-
ary system then in addition to facts,
evidence and so on which from time
to time may be alleged or estatlish-
ed—there is =also such a thing as
Parliamentary propriety which cannot
perhaps be strictly defined but it is of
the essence of the spirit of Parlia-
mentary Practice. I dare say ia other
countries, in jne couniry whose model
we are fond of quoting, and saving
that we are following them I am sure
their concept of Parliamentary pro-
priety is something different to curs,
I find that in that country, in the
United Kingdom, Ministers them-
selves came forward sometimes to
resign at the slightest tinge or breath
of suspicion against them. I am not
saying that necessarily you must do
the same thing here, pecause we are
of a different culture and of a diffe-
rent tradition, But, T woulg suggest
that whereag on the one side, it will
‘be completely wrong and inrdefensible
of the Government to try hy virtue
of its majority here to get this mat-
ter ended, - closed, dropped once and
for all, at the same time, | would
‘appeal to my {riends on this side,
however agitated they may get when-
- ever 1 get up. ..

SHRI PILOO MODY: - Actually, you
are quite sweet, 3 .

' SHRI INDRAJIT GUPTA:  Thatk

"you that from the position which we -
"have reached now, when certainly we

succeeded after two or three weeks in
getting the Government to’ agree even..
though in a gsomewhat limited and
modified form fo the demand which
we have been making right from the

beginning that we should now come

forward to propose some substantive

procedure, some modalities by which
this matter can be led to a purpose-
ful conclusion and not just because
today happens to be the last day of
Parliament that somsthing must be
said today, last day of Porliament or

last day of the Lok Sabha....] am

not afraid of the spectre, It ig not
that because today hsppens to be the
last day, willy nilly in'a hurry, some-
thing must be .lone just now, straight-
away. If that is one of the appre-
hensions that Mr. Desai has that he
fears that there may not be another
Session. . ...

SHRI MORARJI DFESAI: Not at all. .

SHRI INDRAJIT GUPTA: If there
is such a fear, th2y should dispei it.
The Prime Minister should dispel it.
Sir, I do not want to take much time.
I wil] just read out for the benefit of
the House the Motion that I have sub-~
mitted to you. I feel that it doeg try
to suggest a wosiive way out so that
all sides of the MHouse are satisfied
provided Governmiit does not wish
io evade the issue which is something
much bigger than what we are debat-
ing here. I think they should try to
understand that though it would have
been much better if they had yielded
with good grace to this thing ang uMi-
mately if they had done it two-three
weeks ago,

My Motion reads ag follows:

“The House is of opinion that
after the work of perusal of the
CBI report and connected docu-
ments has been completed the hon.
Speaker, in consultation ‘with - ‘the
Members who have baen assocluted
with the work of - perusal ghoyld
formulate agreed terms of reférence
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for a Parliamentary Commitiee re-
presenting all seclions of the House
to be duly constituted in order to
complete the work of invest:gation
into the conduct of concerned Mem-
bers of the House ard Ministers of
Government 5o that the House may
be enabled to come to a final conclu-
sion in the matter and take neces-
sary action thereon.”

This is my Motion, Sir. I commend
it to the House.

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): Sir, I would hke to meake
a submission,

MR. SPEAKER’ I thought that Shn
Morarji Desai bas spoken on behalf
of all of you. Shri Indrajit Gupta
has also spoken,

ot wew fagrt e (varfaae):
ot gezell A F IWA F A% WY A
Wl WY HSA & qTHA W7 A0H & Qv Y
af<fegfa dar gf &, 3w 9T g8 W o
[ FFAT AET | gH A A 9O NE
oo & fear § )

SHRI JYOTIRMOY BOSU: Sir, we
have not pressad for the adjournment
motion on the clear unuerstanding
that after shri Morarji Desai makes
his statement on behalf of the Oppo-
sition, we shall be try:ng to high-
light certain things that have arisen
without quoting from the cocuments
as we have promised to do.

MR, SPEAKER: I have to see and
decide as to whether we would take
up this motion immediately or we take
it up later on.

SHR! MADHU LIMAYE- Which
motion?

AN HON, MEMBER: Under what
rule?

SHRI K. RAGHU RAMAIAH:
There ig no motion before us.
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SHRI INDRAJIT GQGUPTA: On the
last day of the gsession it is our pra=
ctice always to waive previous nnfice.
We have to come tp some decision. If
you do not want to toke it up, it is
a different matter.

SHRI SHYAMNANDAN MISHRA:
We have also submiited some molions.

SHRI MADHU LIMAYE: My &ad*
journment motion 15 there. It 18
a priority motion,

MR. SPEAKER: There were 50
many adjournment motions, We are
not taking up any. They are not
in order.

SHRI JYOTIRMOY BOSU: I have
not seen before a motion being
recited on the floor of the House
immediately after question hour. 1
bave nothing against it that way.
Shn Indrajit Gupta has made a speech
It is all interesting to hear. But for
my education, kindly teli us under
what rule, under what auihcrity, this
motion is being talked about, this
motion is being introduced ang it is
being pressed 1ior a debate today.
We had tried to co-operate with you
in the matler of cuming to a conclu-
sion coolly and properly. There-
fore, 1n the Opposition we had a
meeting and there we decided that
we are not pressing for the nro-con-
fidence motion.

MR, SPEAKER: | will need time to
consider how far this motion can be
accepted . .

SHRI JYOTIRMOY BOSII: There
is a request lo the Leader of the
House for a secret sesgion....

MR, SPEAKER: It 1s a great pro-
blem for me what to do with this
gentleman,

SHRI SHYAMNANDAN MISHRA:
May I seek vour guidance? Just as
we had a reaction to the statement
made by the hon. member, Shri
Morarji Desai, shall we have the 1e-
action to the proposal made by the
hon. member, Shri Indrajit Gupta,
from the Government?
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8HRI K, RAGHU RAMAIAH' It is
the same thing. He has only sugges-
#od certain modalities. 'The propo-
sal ig substantively the same. I bave
already given our view; I gaid what-
ever has to be said,

MR. SPEAKER: It is just notice
of a motion, 1t will bc taken
up at the appropriate time. We will
treat it as notice of a2 mot.on.

SHRI DINEN BHATTACHARY-
YA (Serampur): Mr, Raghu Ramei-
ah's statement 15 nothing but a blufl to
evade the House. It has nothirg to
do with Shri Indrajit Gupta’s mo-
tion

SHRI  INDRAJIT GUPTA: The
point is this. First of all, Govern-
ment sghould tell the House whether—
it is alinght if thoy want time to
study that memorandum and all that—
they are in principle not averse to
the 1dea of a purlinmentary com-
mittee, Then what wiil be the moda-
lities, what the procedure will be,
we can discuss.

S8HRI G VISWANATHAN (Wandi-
wash) Let them say ‘yel’ or ‘no'.

SHRI INDRAJIT GUPTA. If they
say ‘we do not think anything of that
kind 18 required’, it is a different
matter.

oft wrzw fagrdt oy . wiTETRTT
7g ¥ qawTg o 3% famr aug oifgd
o ot W F wr € o O
WY ¥} qE@  §——T9-IEH WA w7
waw fear mor @ 1 2g ww Ao
wi§ €Y g & o wré & fw oY 1 far
Y § woere wivare oiT gaaEne
aoe g g ATA M A A vy T
for formr qedl & wraTr 9T TR TR
g g¢ & § aw gw wam W S &
w7 i T ®Y A4TT § WIT g I
v faedyardy fafy walt o oot &
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N gw wg oY gward ¥ fag §arc d
W & fod Y fawr sl 1 anfigd vt
T AR 77 WIHATT O 4GTH §1 BEAT
TR frgw ¥ o 53 dar § i
e d ot # e ady wyqa g &
IH ATTE HT W G2 & qrwd @ |
AFTgm AN wI R T g sa &
WA FT 74 Fq, g7 A7 @7 7)Y
TR | TEeg S Fwa Y srr ey
afw « wn T gopr arfearied w2 dorh
I AT T FT O JICIAY AT
RS g ofi ggwa 2, A wrwen g
g 9T § | (%3 97 77 Fv=7 qUwy g
5 oz w4z &d vt Jg

&Y wera| e AFY a7 Ave w@
I zvd A T L A Aw g fEd

ot sEw fagt aREt W@ W
FTITA ¥ TE T &7 =Y WrEy q@y @
$5 9 1 ITFT 37 AT 9T TUHT AT
39 FFAU A 97 (% 17 ®WF
g 41 |

weqw WERT
fearx et ¥ & 7

Mt wew fagrd wrodwt - wEAT
yrdar wd AR FW @

ag a1 A

SHRI K RAGHU RAMATIAH: On
that pomnt, by way of clarification,
may I point out that the Law Minis-
ter was here the whole day, busy
with the Representation of the Peo-
ple (Amendment) Bill, The next
day he had to go to Rajya Sabha
He was not keeping aloof without
sufficrent reason. He was aot keep-

ing idle.

it wew fagrdt wodat : s
g2 ot o ¥ g o F v
e Ay w ¥ W wrwT 3w R § 1w
uT ¥ sw vy fw qfeqdy sadt
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nﬁmtmmw#irﬁﬁmﬁ
af wufr 1 ...

were RN BT |

oft wzw fagrét wwdt : gew w7
qaww w41 & ? qifwardy s W
Y Ty ¥ awnf?

weaw WA : g Wt 9, ged
Lcg i

SHRI JYOTIRMOY BOSU: Jus-
tice delayed 1s justice denied. This
is a matter over which we are
struggling since 28th August. In
spite of the assurances, they tushed
to the court of law to protect ths
from the clutches of the House,
althnugh in the matter of nuscon-
duct or misdemeanour on the part
of a member or a munister of the
House, it 1s the domain of this
House and this House 1s supreme,
Why did you think we were sitting
there hour after hour till late hours
gomng through the papers thorough-
ly and minutely? Our object was to
find out whether from whatever we
have seen a prima facie case is
ectablished to prove that Shri Lalit
Narain Mishra was fully and wholly
involved or not After going through
the papers, we are unanimous that
Shri Lalit Narain Mishra is inextri-
cably involved in the matter. There-
fore, we want to see the Prime
Minister and saw her. (Interrup-
tions).

MR. SPEAKER: The Prime Min-
ister is going with my permission
because she is hosting a Junch in
honour of the King of Bhutan. All
the other Members of the Govern-
ment are there.

SHRI JYOTIRMOY BOSU: After
we came to the agreement that we
shall be allowed to peruse the
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papers and make mental notes and
no notes should be taken out, we have
been cooperaling with them fully.
During our persual it has come out
clearly, and there 1s no second opinion
among he readers on this, that a
prima facie case has been established
Shr: Lalit Narain Mishra had been
wholly involved in the matter from the
beginning to the end. And it is, there-
fore, necessary, because the House is
supreme and has its domain over
misconduct, malpractice or corrup-
tion by members, it is necessaiy that
a parhiamentary probe be instituted
because it is much more serious than
even the Mudgal case,

MR SPEAKER: So far as the
question of privilege raised by Shri
Samar Guha and others is concerned,
it is very difficult to take it up today
We can keep this privilege issue
pending Further, I do not see Shri
Samar Guha here. We will keep it
pending.

SHRI JYOTIRMOY BOSU: The
CBI Report from which I quoted the
other day, which you did not allow
me to lay on the Table of the House,
on the basis of that I was fully
entitled to go to a court of law.
praying that Shri L. N. Mishra be
cited as co-accused. But, 1 refrained
from doing so because, as far as
Shri L. N, Mishra and other mem.
bers of this House are concerned,
the House is there....

MR. SPEAKER: He wanted io lay
a part of the document on the Table

which was not permissible. He can
lay only a full document.
SHRI JYOTIRMOY BOSU: I

wanted to lay on the Table the whoie
document. I can do it right now.

MR. SPEAKER: Not now. I do
not know what it is.
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SHRI SAMAR GUHA (Contai):
Sir, what happeng to my question of
privilege?

MR. SPEAKER: Thit has been
postponed, You were not here, We

. waited for some time. We have post-
poned it to some other time.

& % warorm wx for & gew §,
s A e wfrar ¢

ot Ay fomdy . arz ¥ qfed otz
AwT 9T gafawa 7 & arg | oy
G ¥z w7 Baar adf gar

oW AR FTIAAT WA ar
# ¥ wrt onw 7Y faway

SHRI JYOTIRMOY BOSU: I did
not go to a court of law to make
Shri L. N. Mishra a co-accused,
though it is permissible under the
circumstances. Because I had every
hope that the House would take
cognizance of the whole thing and
sit in judgment as to what extent
this man is involved in this serious
licence scandal,

13 hrs.

Through the perusal of the docu-
ments, very revealing things have
come out. I gave a privilege motion
day before yesterday stating what
Shri L. N, Mishra had said was
false, saying, *“I knew nothing of
what happened after I ceased to be
the Minister of Foreign Trade on 5th
February, 1973.”

It has come to my notice, long
before I, started perusing the docu.
ments, that on that day, Shri Tul-
mohan Ram went to hiz house and
garlanded him. Shri Tulmohan Ram
saw Shri L. N. Mishra twice on that
day....

MR, SPEAKEE That was dis-
POsed of.
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SHRI JYO’I‘II!MDY BOSU. In ‘the
morning, he was assured that™: steps
will be taken to complete the licen-
ces, and, in the eveming, .he: was
assured that the job had been done.

‘Then, there are various contradic.
tory. things, I do not want to go
into details. It is precisely for that
reason that a parliamentary probe .is
essential. The matter is hanging
fire from 28th August. It is. now
about four months. The Lawy Minis-
ter has had a plenty of time to ga
through the documents. There is no
reason why he should require more
time to study the documents. It is
essential that either we sit tomorrow
or on Monday or on both the days
and, if necessary, hold a secret ses-
sion for which we have given the
notice to the Leader of the House,
Shrimati Indira Gandhi who has just
disappeared from here.

It is necessary to the real fact
finding in this very session., If it
means that we are required to sit for
one or two or three or four days,
whatever it is, we are quite willing
to do it. Please don’'t stand in the
way. You have the power to appoint
a parliamentary committee instead
of allowing the majority to deny it on
this righttul issue.

SHRI SEZHIYAN (Kumbakonam):
Sir, the Government has not given
any clear indication of what they
propose to do, Since 28th August, we
have been demanding a parfiamen-
tary committee to go into the entire
question. Several motions have been
given. My motion demands the setl-
ing up of a parliamentary committee
to go into the conduct of Shri Tul-
mohan Ram as & Member of Parlia-
ment in . the entire affair. . These
motions are still pending,

The @Government, though belated,
allowed us o go into the documents.
We reserved the right to drdw on-
clusions and to -suggest certain mes.-
surer  Aler going into. the docu-
ments our dtmnnd for a parlumm_
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tary committee has been strengthen-
ed. It is not as if that some Minis-
ter or a Member has been found to
be guilty or there is a misconduct.
But any ordinarily intelligent pcr-
son, with the material supplied to
him, will come to an inescapable
conclusion that something could
have been done. Even in those cases
referred to in UK, it is not as if
they could prove the guilt and then
order for a parliamentarv probe If
an intelligent person comes to a rea-
sonable conclusion that the thing
could have happened, even then a
parliamentary probe is started there.
I do not think that today is the
lust day of Parhamentary democracy
m this country, today may be the
last day of this Session but not of
Parliamentary democracy 1n thiz
country Therefore, I want them tn
a.ve o catezorito' 1ewly  They say
that they want time Yesterday
evemng we gave the Memorandum
which contained only about five
pages 1 do not think the Govern-
ment is not aware of the backgiound.
They are the possessors of all the
documents and they have mucn more
than what has been given to us, We
went through the documents that
were given to us for two or three
days, I can conscientiously say that
excepting the documents that were
fiven to us at 2 O’Clock yesterday,
all the otwer documents I have gone
throughr o the capacity that was
possible for me. We went through
them ih an objective way and we
have given that memorandum. Many
of us have been associateq with Com-
mittees like the Public Accounts
Commiittee and in these Commuittees
we have been allowed to handle files
of a confideniial nature; some of the
documents which were not given to
the others were given to us and we
were able to process them. Theru-
fore, it is not as if these doruments
are of such a sacred nature that they
cannot be shown to a Parliamentary
Committee, Only some sgelected
documents were shown to us and even
with these, T can ‘say that theve ere
many gaps, there are many mysteri-
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ous portions which cannot be ex-
plained by the dumb files, there are
many places where I can easily point
out contradictions and conflicts. One
does not tally with the other; vertain
things do not tally with evea what
has been stated in the House or
even with the charge-shect. I can
point out many gaps. Therefore,
these things need a Parliamentarv
probe. It is not to be decided by the
majority of the House. If thev think
that this House is supreme., they
should also accept that Parliamen-
tary democracy is more supreme
than a single party, this party or that
party. For the benefit of Parliarren-
tary democracy, we should have a
Parhamentary Committee.

In Bulletin No. 2, No. 2075, as
many as 10 to 15 motions were sug-
gested for the appointment of a
Parhiamentary Committee. It 13 not
as 1f, for want of a formula, they are
waiting. We fully support the mo-
tion put forward by Shrt Indigit
Gupta and 1 want to know the re-
action of the Government to it.

They say that they want time. How
much time do they want? A few
days or weeks or years! The Law
Minister knows the facts of the case
He is the person who came to the
House and said that a case had been
registered. He gave a cooy of the
charge-sheet to the House; though
for a long time he did not give the
date, but ultimately he :ave it. So.
he knows the background. Going
through our Memorandum should not
take much time A couple of days
should do. By Monday they should
be able to give a conclusive reply to
our demand. If they think that today
is the last day. they can stall it. they
can put it under the carpet. then
thev are doing a greaf disseivice not
only to this House but to the entire
Parliamentary democracy. I demand
a clear and categorical reply from
them as to how much time the Losw
Minister requires to go through our
Memorandum and when the members
of this House can be expected to
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[Shr1 Sezhiyan]

have a clear reply from the Govern.
ment, from the Minister for Parha-
mentary Affars.

ot weer falrd avdeY (vanfaar)
wsgy wgreT, ot ww A wgr & fw
axdiy gfafa a7 &7 9w 7LT ¥
awar & 1 A sy o § e g owT
wd 78 ¢ f w% av agww arelt o
{oelt gwTa 1 wfeTe A w00, TX a6
a% GATT T F T TE 7T A1)
S 77 T |AHA WA §, IT A B
Afag | Flws o gawieT a7 & Ak
w9 ¥ @ w30 9 fF UF SreAr-sA
¥q ? w3 IR OTfAATCET AFAT R )
T & 77 WY 27 97 fE AT sErA W
& =m Frvor A Y fawwrfasTe ¥ vy
a7 fa=are FC ¥ 78 Qwr W AFATE
& araen wvean g fw o geTew W
® ArAT 7 FvET qrEt & v {wqr )
wIT AEAT-GE ¥w § A (§ wmad
AT ¥ AT W7 IT AT AGT ) ALEGAT
% fafsaa v &1 qvars e qrEf
&1 A&y AT 7TiEn 9v? AT I F WraTY
g fare %79 & fom ow afafq 1 137
Y fear sva1 wfge ? JfE qaowe
ag 7&T w7 A wfE g A E w
A AT FTEH Fqa oY GrAET T Y
aft & afes g8 weft it 1Y ¢, §O WY
M7 F 9F gu & o wne OF @
A} ZARIZT 718 1 FTRAT @ A wfafa
%), ar fafaasr w3 &1 qor fear mm,
& fipv qreTe avy v of & AT @R

A Efun s a7 faww gy el

ANy et e g i fs
WK A mfafir sra go
wg | wfw 7 TeaTdolY & W ow WS
arag¥ & fr e oY qurog fwarmar 1
wex ¥ vy ar v fy wad arcafos
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w1 i wfy gar Wi g e X o
frmraformmA yaeR ot ¥
T I ot aw orie & afiome ¥
¥ g yivw af fear § ) aeamaont
& wrez § (w Zfwfen g & 139 & fag
7 fasere ¢ ? wifgs 929 & gz
&, forr & selt oY miferer 8, wraroly o
Ty & w00 ? gw aada gfafy
NamesrRY WMivgmaga le
I ET WY worfy gonrE w1 W fgar o o
gw (ol & arg wITg T X T A
a8t & 1 e ard e oY ga fawr o,
T T a%iwr AEY w37 |

7w ¥ ) vyt ¥ qor § v ww
foraaT wwg Argy 2 1 49 ¥ orATH AW
* fag =g dure 78T & 1 wewe W,
T gAY R w2 |

wew Wt & at sy g (w 9v-
AT AN AR Y | A O qw N oy
for gz gt wk & 1 w7 (T 0@ 7

oft wzw faprt ww@dt wemw
w@ag wy faaw 7 #réT | 5% WEEs
F1Y q FF AR ¥ Zfoaqw w g
fear & xzt e # wisg w330
v fean & 1 wrfaT g% /791 & og am
qHaTH A A%H §¢ % J1Y qEAw W
& v ¥ o ad W o=
T ¥ w1 W fordy

dar v gw & qga W w7 &, @
A T TEATES FAW EART QU Fag WA
g v fag et W &1
aAAT S AT argdY § e I swmmaAM ¥

Ty & a7 oW fvw wft qv ogR R |

oft WYo quo fvwy : (fzwrer)
W s S o’
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ot wEw fagrét wwinh ;O @
TS L, N v FAS §,
g W x@ Ay § gt § g
argeft & 1 a7 oy wfgq f e gwaré
Y ot Wt & ) geg oW qgwA
T AT w41 § T g A AT X AT
oY o fir WY ¥ AWTT HT ITET H
AT FTRTY T #Y T AR ATRY WY qF
gudia gfafy vy @93 & fag dare w3
SOTT X %7 FETT Y A1, A WA 7 G
9 wwar § | Wi 8w wiaw saTdme
WA, TE KEAT TR EA WA § |

SHRI SHYAMNANDAN MISHRA
(Begusarai): I would request the
hon, Members on the other side of
the House to consider our demand
with a certain amount of objectivity,
if not with generosity.

The whole thing has to be brought
into perspective. There have been
two demands from this ride of the
House One has been for the cnnsti-
tution of a Parliamentary Committee
here and now....

aeqw WP ST WY oF faee
& forg garwra €, &t o1 A7 2% 9T v
F & I &, TW FT HY %7 247 Ny,
AfET AT AH (IWK AR OT TR AN

ot wyp foend : w07 Wgiew, §9
FAVET WY ALY ARAT | XK T AW &R
TR | g qwen €@ Q@ g, 59 w1
T Q&g |

SHRI SHYAMNANDAN MISHRA-
Now, Sir, there iz one demand that
no time should be lost in constitut-
ing a Parliamertary Committve to
€0 into the entire gamut of the issue
involved, Another demand is from
my han, friend, Shri Indrajit Gupta
_ that we should take two or three days
. more and then decide about the for-
[ mation of the Committee. As I could
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understand it, he wanted the Mem-
bers to have two to threg days more.

SHRI INDRAJIT GUPTA: I said
just the oppositee My Member is
agreeable to complete the work on
Saturday. The other Members said
they should get time upto Monday

SHRI SHYAMNANDAN MISHRA:
So far as his party 1s concerned,
probably, they would be prepared
for the constitution of a Committee
even tomorrow. That 15 the conclu-
sion to which I come,

SHRI INDRAJIT GUPTA. You
see my motion Before that the
Members have to sit with the Speak-
er, discuss, exchange notes and com-
pare the notes and then finalise the
terms of reference. After that the
Committee should be constituted.

ot e fagrdt st - @@ gw
|y &ffwT ggw § A 3 § 1 'R
ned wgH £ fF TN 4T F7 Faew
aiferariz ®71, ardY avEry ot £, Fer
E—FREY aqy qwMY, w7 gy T
arRAY )

SHR1 JYOTIRMOY BOSU: When
we were discussing these matters, if
I remember ... (Interruptions

SHRI SHYAMNANDAN MISHRA:
Now, the hon, Member Shri Gupta
would not like to commit hmself to
any time horizon so far as the consti-
tution of the Committee is concerned.

But, one could infer from what he
had said that after his Member has
completed his study, he wonld be in
a position to discuss with the other
Members the formulation of the terms
of reference on the basis of which a
Committee could be constitutel. On
that basis, I had reasonably expected
that he would probably require two
to three days' time more for the
constitution of a Committee, But, if
he does not want to commit himself
to any time horizon, it is his bust-
ness,
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SHRI INDRAJIT GUPTA'
.Jeave it to me.

You

SHRI SHYAMNANDAN MISHRA:
About this motion also, when we
wanted to know the reaction of the
Government, the Government said
that it could not accept it even, in
principle. That is, the Government
does not want to commit itself to the
principle of the constitution of a
Committee. The other thing is that
he had suggested the constitution of
a Committee. So, there is, in a sense
a rejection of the demand at this
point of time so far as Government
is concerned.

Now, my hon, friend, Shri Indrajit
Gupta said. when the hon. Member
Shri Morarji Desai made our demand,
that he was not speaking on behalf
of the entire Opposition. This I can
understand, But, what the hon.
Member Shri Morarji Desai had to
submit to you. in substance, is also
"the demand of my hon. friend, Shri
Indrajit Gupta. And may ! remind
him that two or three months back.
during the last session, his party had
associated itself with a resolution
which demanded the constituticn of
a2 Committee to fix responsibility 1n
the matter? (Interruptions). He said
so. But this requires to be repeated.
At that time, his party could do it
though it was not in vossession of
much of the material, or the fact; to
warrant the constitution of a Com.
mittee, Now, after the study of the
documents for two or three days, I
think his party should have been in
a better position to say that thev
stand by  the earlier demand for the
constitution of a Committee. What
he was submitting was that others
geemed to be in a hurry and he was
doing justice to us. We have not
come to any conclusion in a hurry.
We have done so after a Freat deal
of study and after due deliberations
amongst ourselves, It may well be,

. my hon'ble friend or any ‘member of
his party, was pot associated with
some of the consultations we had in-
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this matter Here, 1 owe an expla-
nation on ‘bshalt of those ‘Wwho deli-
berated. amongst themselven. May 1
say that it is not our Tault that his
party was not associated with the
deliberations that we had? =~ -

SHRI INDRAJIT GUPTA: We -are
not complaining that we were ex-
cluded from your . talks. -

SHRI SHYAMNANDAN MISHRA:
But many people would like to ask
as to why the CPI was not associated
with the deliberations. 1 would lke
them to understand that on whatever
occasion we had invited them to take
part in our deliberations they had
always absented themselves. So, the

-whole thing is that we have come to

this decision to which the hon. Mem.
ber of the Communist party had
come earlier also during the last
Session and it has been arrived at
after due deliberations.

So far as the reaction of the Gov-
ernment to this demand is concerned,
I must submit that it is wholly un-
reasonable. Why do they want to
have more time? What have they
been doing all the time? Had they
been sucking their thumb? This
matter was raised during the Ilast
Session also and the whole thing had
been discussed from day to day dur-
ing the current Session. The minds
of the Members of Parliament were
full of suspicions about jt. What was
the Government doing so far with
the documents that had been made
available to them by the CBI? Do
they want to sgtart from this point of
time, that is, after we submitted the
memorandum? Were théy not ex-
pected to study those documents
earlier? 1

Now, that raises a very important
point. We had raised many jssues
during the lasf Session but the ov-
ernment has been keeping its  mind
closed on tFose issues and they did
not try to study thase issues which
had been thrown up . during
course of ‘the discusiion, -Se, tt comes
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to this that if we had not taken pains
to go into thiz matier, then Govern-
ment would have allowed those issues
to remain covered. That is the basie
thing, Otherwise, they would not
have taken this plea that ihey re-
quired more timie about this.

Now, Mr. Speaker, you have not
been pleased even to grant permis-
sion for the reference uof the matter
in some form to the Committee of
Privileges But in the case of hon.
Member, Shri Tulmohan Ram, you
had been pleased to say, as you had
been reminded by the hun. Member,
Shri Atal Bijhari Vajpayee, that a
specia] committee, as is done in the
House of Commons, may be called
for to go into the conduct of the hon.
Member. Did we not get a vomplet.:-
ly unresponsive attitude from the
Government also to that remark of
yours?

Now. whal 1s the door open to us”
1 would like to say that this demand
that we have now formulated does
not brook any delay and 1t 1s both
in the interest of the Government
and the Members of this House in-
volved, because there is a clear sus-
picion now raised in our minds. So
there must be fixation of responsibi-
lity in this matter. But how do you
fix responsibility 1n this matter
on those who are accountable to the
House. If it is conceded that there
has been something in the nature of
a scandal, then, would not this hon
House like to fix responsbility for
this scandal? We do not say at this
point of time who has been respon-
sible so far as this House is concerr-
ed, although we could contide in you,
or the hon. Leader of the House so
far as our impression is concerned.
But, here, we have taken a complete-
ly objective stand. We want a Com-
mittee t0 be constituted to identify
persons, factors, circumstances that
have been responsible for this shady
deal. In that not a very objective
demand? Why should not the Gov-
ernment accept this demand now?
Mr, Speaker, 8ir, you would also
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recal] that the then Home Minister,
Shri Uma Shankar Dikshit had said
in his statement during th= last ses-
sion that a Committee was nol ruled
out. I ask you: would you like this
Government to go on breaking one
assurance after another? He had
given this clear assurance in the
House that if after the probe, a
Committee of the House was requir-
ed, that was not ruled out. I would
like the hon, Home Minister, the pre-
sent Home Minister to consider whe-
ther he would hke to stand by that
assurance of Shri UUma  Shankar
Dikshit or not.

MR SPEAKER: Please conclude
now.

SHRI SHYAMNANDAN MISHRA:
Then, Mr Speaker, Sir, finally, my
submission would be that if the Gov-
ernment does not accede to this de-
mand for the constitution of a Com.
mittee, then, those of us who have
studied the documents owe a duty to
the House We will have to apprise
the House of the facts and of the
evidences which have been unearthed
during the course of our study. How
do we do that unless thers is a sec
ret session? Therefore, we have made
the second demand that there should
be a secret session, not for fixing
responsibility in a collective manper
in this House but for aoprising the
House of the facts and the evidences
that have been thrown up auring the
course of the study. I hope that the
Government with your help and
guidance would persuade itself to
accept the fiist demand in the first
instance, and if it does not do so,
then to accept the second demand
for a secret session on Monday

oft wq fomrd © wemw WERT, W
a8 af gFe’?

wreae g : ¥ gErE A
wY, qodk & g7 o & A
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oft wey formdt . At q 7Y g @

Fod & wrt & Y f7 Angzw X K5

Mifea fen & 1 I8 OF QRS AT W@UE
IR A X wew WA

worm W fud & AAfeke
wg ¥ I WY wA I

ot vy femrd A, weawr WIS,
T AT o gy ¥, e ¥ ¥ A Ay
ur gFY 1 (s7wwR) AR
g0 WA, TREY T4 AL gA4T 7 W
qAFT {7 TOE A A 1w H
YN AT A& FE WA )

wow wgRw W9 ¥ 7 5 59
Arad wY AEAT E, ™A A0 Y, IN
& frq 3T HT AATY

oty faerd 37 B AAT G EH W
T ST

SHRI PILO MODY: Kindly recog-
nise us.

waw W § A1 EEES
wear AT fetadtans & wwrr/amn
oar & f6e o) a7% & F@T 98T

ot wy o wegw wgrew,
af arvar, fra T gw w1 Al Aerom
Fwal

MR. SPEAKER: Thope who want
to go may go, authorising their col-
leagues to lay the Pupers.

oft oy foery g7, 3% &, Fr A
Ewt‘wiﬁrha%, AN CE IR
g
SHRI N K SANGHI (Jalore):

Sir, on a point of order. You should
also hear us, on this side.
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MR. SPEAKER: In this case, Mr,
Sanghi, I thought the Opposition
wanted to express a view and later
on if the Government wanted to say
something, they can. But, if you want
to make out a debate out of it, that
1s not possible I do not mind =
debate if on your side he demands it
It he demands 1t, I do not mind But
they have given their motions 1
must call them There 13 Shrii Madhu
Limay's motion, there 18 Shri Mishra's
motion, there is Shri Vajpayee's mo-
tion How can I say, ‘No I would
not listen to you unless somebody
elsg comes In between'?

ot wy fera® ¢ weaw APET W
g ¥ §o MRIT 917 5 aq & g
33 g1 fagr & T AaE I3 ¥ foaR
¥ 1Y w1 oy A frof 2 faar & 1 oo AT
ag g7 fr gfieafer frads & @
w1 Wt qifegmid fyasw € q.97
F77 § €8 &1 fAorg g1 7 1 #1o #1o ke
FafrseaAN sTArAd e arErQ
ZTEATAAT Y T 1Y T@A F7 {¥HT fAT

FAY AATH qI-NATAT T FAsHa
T arfrarie &1 srd-Ae-Wt o9
TR WYLANE §—3% FTHATER 7 37
w1 WA frofa famr fie wgr qet &
IR T wAr wrar ¢, Pawsraw
F1 RATH WAT §~I9 T wxrera &) Afew-
faww w1 qave agy £

AT ¥ 2 fegreat w7 & a9y g7 T
&, 31 fagra it anft g 1| gw-glivreg-
fex nadiiz & WA, wRITHR & WRT
73 ST wsaT , fafew afze i fafy-
T 37 %71 ¥4 Povar gar wifgg ) g
T AT 8 ¥ FaT §ATC WY TR
wY 2ud & e g o v e A
grfeaTiedl s wT R AEr K WA N
wftew ey wear Y wifigg, o -
s dar raerely £
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iy aava-vie whwfafe  aei
FAfwedred w1 A ok Wfad
[rq WX T & ag war fer g
7g WY o fararx w1 fraw § AT arfear-
Y w2y Y g7 ¥ ¥ F ol Argv-TEA
wriew 5 foger aa v @& wfgg ¥®
g 1Y darfam get wrRATEY AAT Y
WY A vy aray - P gard
qUATTHLY HHEY € 7V )

WA LT AT ALY §T AT §— WA
47 NI GA7 A wgr d fw A faarens
A A AITEET F7 wAr , e
FFECET T HAT §— T § F77 qg 7aA
A W TG HATE /Y AT T T gFA7
FAEGER e L AER LTt EL L
RWErT & gg wraAr fedy TR ¥ 99
T4 I qEATE, TR AT FT, A FTHRA
g 1 g7 P moa wERY, wT A
% ¥ Azeq F7 WA § a1 awAr faim
98 WIT ATEHE § A ¥ 7Y WE@AT
N ITIAE IR qA F Aq7 A -qF-
4 WA B AR F e w9 F @ e
qifarE # 7T €Y AT E( QTFT FWHI
w7 HYCuTT & qrqur 72, {6 g 959
1 FrE A6 Ag &, wEifE 26T wWTR
Thea gdve WO @ wATgA WA g,
%7 9% frarz 't qargwAd §

THI G0 W1 o2 AT [T T
agr wgr fe gee g gast oA
&, SR § AST W AT CH T K AAT-
fr % wrx w1 frar o, 10 A F, 5
fza &, @1 fam &

oft i wgremd w1 T e
g

oft uy fomt ¢ T g T
weamt ¥ 1 groen vk o g o
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faet § 37 1 791 ¥ a0 wewy, HFT
AT F qrgrv 93 faarees AR 33
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o HrLo foe, fedr 1w $AT7-71a-
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“¢o strengthen the hands of the
minister in the reopening of the
case”,

ag WY Pt &y faww &1

qiwat fagg -5 v, 1973 F 7
FTIIFETE >N 0o Fo [6E 7 5 5@,
1973 FTAfzT oY A e X w1z faar
T8 & IR & oY faarg g1
o ATo WMo fRNE F 5 FEFO AN
A faeare ¥ € wy &1

¥ 7 AR fadig o & @y
FEeqt A1 U & T i farreweas fawg
g gmamATBAINMC I T &
W4T QF A TEAY, OF q97 NE 1w, A0
a7, T gfadeg awT ¥ ) gufm
731wt & fr v F g fraardfas
w@ &, Tfve- miad ¢, sasTRdmia 5¢
¥ o Y 1F ga7 § ife i) @A
%Y FIGOT FLATER | W & 414 37 AT
Uit |rT faaiy & WX aear
iy ) gFasm A )

SHRI N. K. SANGHI (Jalore): On
a point of order, Sir. The CBI re-
port has been shown to certain
opposition leaders with certain quali-
ficalions. We are not in the know as
to at what stage the perusal of these
documents is. Once the process has
started under the directions of the
House, since we do not know et what
stage it is, we would like fo have your
ruling whether this is the right stage

to take up a subsequent discussion.

emanatipz from

.

the pevasal of the
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SHRI B. V. NAIK (Kanau). In-

eontfnultion ‘of thiz point. uf order,
may I say,” there are certain deaders
of the opposition who are tware uf
the report. There are cettaix ‘minfs-
ters who are aware of the report.
But we are ignorant of the report,” A

large section of the House is ignot-.
ant of the reporf. How do you ex-
pect us to undefstand what they are
saying?

SHRI G. VISWANATHAN (Wandi-
wash): I support Mr. Naik. It should
not be the privilege of a few leaders
to see the réport, We should all be
given to understand what the report
is.

MR. SPEAKER: This discussion
arose out of Shri Morarji Desai’'s ac-
ceptarice of the Prime Minister's’ offer
in her speech, namely, perusal of
the documents by the opposition lead-
ers or their nominees, and I am keep-
ing it ‘within these bounds. Now, if
you also claim to be an  opposition
leader, I do not deny that.

SHRI B, V. NAIK: Our claim is
that this should be allowed to be dis~
cussed inside the chamber of the Spea-
ker. .

MR. SPEAKER: Now everything
is confined to the statement made by
the Prime Minister. I am nobody ‘o
come and change it here or their, or
interpret it in any way. I am going by
the statement.

SHRI PILOO MODY (Godhra): Mr.
Speaker. Sir, to begin with, I entirely
sympathise with the hon. ' Member,
Shri Naik. In fact, it has been ‘our
persistant demand. ... )

MR. SPEAKER: You can sympa-
thise with him at Bombay, .

SHRI PILOO MODY Sir, I mrmot
hear what ycu are saying. .

SHRI' INDRAJIT GUH‘A Pu* on
vour ear-phone, . -
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SHRI PILOO MODY: Then, I cannot
hear what I am speaking.

As I started by saying, I entirely
sympathise with what the hon, Mem-
ber, Shri Naik, is saying. We have
made persistent efforts in this House
to see that these reports are laid on
the Table of the House. We have also
suggested that there should be a sec-
ret session of Parliament in which this
can be discussed. Now, neither sug-
gestion is acceptable to ‘he Govern-
ment because, unfortunately, the Gov-
ernment has gone into a state of think-
ing from which it cannot re‘rieve it-
self. After hearing all the supplica-
tions that have been made here and
the persuasive disertation of Shri In-
drajit Gupta, all that the Minister of
Parliamentary Affairs could do was to
get up and say “we want more time"
They have been asking for time from
the end of the last session. Because,
when in the end of the last session I
gave notice of a  privilege motion
acainst Pratipaksha they could have
sent this matter {o a parliamentiry
committee, and “he matter would have
died there. or even held up for mav
be another six, eight or ten months

But the arrogance of this Govern-
ment is its own greatest enemy. Thank
God, they have some vital enemies
still left irn this country and their
arrogance is the worst of them. What
they have denied on one occasion,
they cannot agree on another occa-
sion. That was their only plea for
which today they are in this pathetic,
pitiable condition. They want more
time because Shri Gokhale has to read
the report. Yesterday at the meeting
with Shrimati Gandhi, Sardar Swaran
Singh was there, Shri Raghu Ra-
maijah was there; I do not know who
else, Shri Dikshit and God knows what
other Ministers were there; none of
them was eonnected with the affair.
But Shri Gokhale, who should have
been there, was not there.

AN HON MEMBER: He was there,
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SHRI PILOO MODY: He had to be
given more time. As far as I remem.
ber, Shri Gokhale is also one of the
perusing members. Now I can under-
stand the plea of Shri Bhogendra Jha
that he could have finished by Friday
but wants time till Monday. Shri Go-
khale, who happens to be the least
literate, needs another week or ten
days to think over. This is nothing
but the mort useless excuse for stal-
ling, hoping, as the hope of a giant
man clutching at every straw, that
something will come which will ex-
tricate then: from this particular mess
which they themselves got in%o.

First, they did not want a parlia-
mentary committee; then, they did not
want a parliameniary probe. At one
time, they did not even want a discus-
sion on the subject in the House
Then. they did not want a debate.
They did nct want %0 place the CBI
Report on the Table of the House
Then. thev did not want to place the
supplementary documents; they did
not want to place the diary. They did
not want 4 committee again.

Finally, they realised that in spite-
of their intransigence, they had to
yield inch by inch, inch by inch, and,
ultimately, whatever documents they
had, fabricated or otherwise, they
made available only to the leaders of
the Opposition. They started the same
delaying tactics. They made available
the documents only to the leaders of
the Opposition and in secrecy, saying.
“You please see them”, Thereafter,
they are told to only read it, don’t
think about it, don’t speak about it,
don’t write about it-—just read it.

This sort of reading without think-
ing and talking can only be done by
the Congress and cannot be done by
the Opposition. Therefore, 1 would
say that this is the pettiest, the mean-
est, the lowest, form of harassment
that any section of Parliument has
ever heen subjected to.
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Now, I want to know; Who is res-
ponsible for this delay? Who is res-
ponsible for wasting the money of the
public exchequer? Who is responsible
for the wasting of time of Parliament?
Who is responsible for postponing le-
gislative business? Who is responsible
for postponing discussiong on all the
important problems that we are facing
in the country, the problems that were
to be discussed in this session?

It is only the Government who 18
responsible for all this and who was
unwilling to yield to justice and right
demand, We have wasted a whole
session, an entire session, to save the
miserable neck of one man I do not
think thls is doing justice. The Gov-
ernment must realise it. The sooner
they realise, the better it is.

Today, as Mr. Indarjit Gupta said,
they are befare the bar of the pcople
and the peoplc are not going to ex-
onerate them. Only the Opposition 1s
in a position to exonerate them if ex.
oneration is demanded We are not
doing witch-hunting. We are not ask-
ing for any particular man All we are
saying is that justice and right must be
done. Whether it is one man, whe-
ther it is two people. no people or
ten people, that is not material. But
as we stand today, only the Opposi-
tion can vindicate the honour of this
Government.

Who is guilty? Is Mr. L. N, Mishra
guilty or is the rest of the Government
guilty?

AN HON. MEMBER: The Prime
Minister.
SHRI PILO MODY: It is  only the

Opposition who can decide it. The
Opposition can only decide it if the
Government gives a fair opportunity
to the entire Parliament to look into
the papers and decide by ftself who
is guilty. 1t it does not give that op-
portunity, the entire Government will
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stand condemned. The entire Gov-
ernment will be guilty, It iz only,
therefore, a parliamentary committee
which we have demanded that can in
any way exoneraie them from the
doubt, slander and, malice which is
today on their head.

SHRI H. N. MUKERJEE (Calcuita-
North-East): May I make a submis-
sion? I just put it in one sentence, It
is this.

Since there is a unanimous request
from the Opposition for a probe which
was made clear by the statement of
the leader of my party that we want
a reference to the committee and this
can be done only after the perusal
of the documenis is complete and
after you can formulate the terms of
reference and since we are under obli-
gation to uphold the honour of Par
liament, you sir, the hon. Speaker, can
certainly, on the basis of your own
stand earlicr which you had made in
a principle way, and also gauging
the oYbwvious fpct of o sufficient num-
ber of MP< wanting the reference to
the Committee. you can appoint, on
your own, a Committee, say. in o
week's time at “he outside, without
reference to the Government party in
view of its lack of response to deal
with a matter of paramount urgency
My submission, therefore, is tha:, un-
der the rules, you can do so (Inter-
ruptions)

MR, SPEAKER: Here I do not have
the support of the House. I cannot,
I have made it very clear. The Com-
mitiee can bt appointed only by the
House.

SHRI S. A, SHAMIM (Srinagar): I
also want {o make it clear that Shri
Morarj:t Desaj did not speak on my
behalf. There are other pecple also
who are not articulate, who do not
like to say. For instance, he Musim
League member has asked me to con-
vey this to you that Shrl Morarji De-
sai did not speak on his behalf as well.
Nevertheless, as my friend, Mr. Madhu
Limaye, says, I support the demand,
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hut not the demand made by Shri
Morarjl Desai, I do not, in any case,
speak on behalf of BLD, that junk
party.

There is no doubt that the Govern-
ment is interested in concealing the
truth, But I am afraid the Opposition
represented by Shri Morarji Desai in
this case, is not also interested in
knowing the truth alone, because, in
that case, they wou.d have accepled
the most sensible suggestion made by
my friend, Shri Indrajit Gupta. What
bas he said? He says that the perusal
15 not over. The Opposition Members
do not challenge that, Then he says
that a Committee cannot be just fur-
med in the air. The Commitee must
have terms of reference. This is ano-
ther sensible suggestion, Then, of
course, that Committee should not
comprise of the so-called lead=rs of
the Opposition parties. That Commit-
tee must be a representative Commit-
tee You will remember, Sir, I have
a'so suggested that the business of
shuwing the documents to the leaders
alone is not doing justice to the Par-
licmentary forum. I sympathise with
Mr. Naik and the others genuinely
becruse for all these Members except
myself—because I have seen the real
copy of the ('BI--for all of them it is
s pantomime. somebody is  talking
about something and the entire House
does not know what they are talking
ubout. Government has given a hand-
le to the leaders of the Oprosition—
to some of them; I am certain-~t0
make references, alleged references,
and they are getting away withat. It
the Covernment had the guis and
the clarity of mind. they would have
conceded the demend for a  secret
Session where the entire House vrould
have known what exactly is tneve--
maybe, some of them; I do not say,
all of them, Let the Government come
out with the documents and lay them
on the Table of the House and have
a secret Session.

Emphasis is laid on only Shri L. N.
Mishra by most of the Opposition
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members. I think, they are doing a
greag service indirectly to Mrs, Indira
Gandhi by suggesting that there is
only one corrupt Minister in the whele
Gnvernment. I would like the entire
House not to draw that inference.
The way the Opposition has been after
the blood of one person leads the
country to iwnfer that there is prob-
ably only one corrupt man. I had
thought that the enitre Government,
from top to bottom, was corrupt, in-
cluding all those Ministers who wece
in charge. The only thing is that no
Tulmohan Ram has had occasion to
namec them as well,

Therefore, my point is that  Shri
Indrajit Gupta's suggestion is the most
constructive one; it is the most sen-
"sible one and it should be accoptad.
Neither the Government nor the Gp-
position should make it a point of
prestige. Government by saying that
they will not accept the demand for
a probe, and the Opposition by sayving
that, if the Committee is not formed
today, they will not leave the Goverr -
ment alone. My suggestion would be
that the constructive suggestion of my
friend, Mr. Indrajit Gupta, should be
accepted. . ...

AN HON. MEMBER' Mr. Hiren Mu-
kerjee's?

SHRI S. A SHAMIM®- Not Mr.
Hiren Mukerjee's. He has brought a
new element. He wants you, Mr. Spea-
ker. to shoulder the responsibility.
But all the time you have tried to
evade the responsibility. If you
had accepted the responsibility, then
we would not have wasted ovne month
Therefore. it is hetier for you now
to accept the suggestion of Mr. Indra-
}it Gupta.

SHRI SAMAR GUHA: I have only
one submission to make. I will not
take more than two minutes.

MR. SPEAKER: I am not calling
you now.
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SHRI INDRAJIT GUPTA: Shri
Bhogendra Jha who wag there and
-examined the CBI documents has ask-
€d for your permission to speak.

MR. SPEAKER: Yes.
Shri Mavalankar.

SHRI P. G. MAVALANKAR (Ah-
medabad): Various submissions have
been made on this important issue.
You have already been pleased to
observe that this has resulted into
a kind of a small debate. It is so
because of the unusually long, indeci-
sively and deliberately elever manner
in which the Government are irying
to keep this House and the Parlia-
ment and the country from the main
truth. Now, I do not want to spend
time again 1n telling you in too many
details as to why this whole proce-
dure you were good enough to adopt
has been extraordinary. If the CBI re-
port were made available to a Parlia-
mentary Committee, I would have ac-
cepted it  straightaway because I
would have thought that I am re-
presented in that Committee cven
though I may not be a Member of
such a commttee. But to ask this or
that particular Member of this or that
particular party or section to g0
through the report, that in itself chal-
lenges the very basis of the rights of
every Member of this House who is
equal with every other Member. After
all, party considerations come only
with regard to certain formalities
like channels of communication bet-
ween the party whips, and for decid-
ing how much time particular Mem-
ber of a party must get on the basis
of the strength of that party in this
House, and such other matters. Rut
there are certain basic rights of sll
‘MPs about which surely the Govern-
ment and much more the Chair cannot
say that some Members are more
equal than the other Member!
But I do not want to repeat that
aspect. Now, the whole course iz al.
ready decided and acted upon. Some
Members have already seen the report
under the oath of secrecy.
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Now, Shri Morarji Desat and Shri
Indrajit Gupta had in their own way
made certain submissions to  you.
They have focussed the matter from
two different angles and both have
ably put forward their arguments,
What surprised me however, is this.
After Shri Morarji Desai’s statement,
Shri Raghu Ramaiah, on behalf of the
Prime Minister, although the Prime
Minister was present in the Houue,
gets up and reads out a  prapared
statement saying that Government
want some more time. Now, you might
have seen that after Shri  Indrajit
Gupta got up and made out ap able
case from his angle, to that also the
same Minister gives the same reply!
Now, that means what Shri Morarji
Desai and Shr: Indrajit Gupta said
1s the same thing and that the Gov-
ernment are determined nol to be
open or to be receptive to this roi.t
at all.

Now, they say that they want <ome
time 1 want to ask. Why do they
want some time”? After all some of
us on this side have seen the CBI 1¢-
port. Of course, I am not there But
at least the Government has seen it
from the beginning till today. So. they
know whether there is a prima facie
case or not They have all the facts
In their possession But even from
those facts which are in the posses-
sion of some of the Members on this
side, they have come to a  definite
conclusion, not a tentative conclusion
now A tentative conclusion was on
the basis of an inference before look-
ing into the CBI report, Now, it is a
definite conclusion that from what-
ever reports documents and notings
on the files these few members have
seen, they are convinced beyond doubt
that there exists a prima facie case
for sending the whole matter to a
Parliaqtentary committee,

14 brs.

Now, 8ir, the Government are in
full possession of facts. I want your
guidance on this particular point.
Whv should the Minister of Parlia-
mentary Affairs say that Government
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want more time so that Mr. Gokhale
reads the various documents? He
should have, if at all, made this
offer much earlier that he wanis—
Government want—more time. But
asking for some more time to-day is
in order to merely get the whole
thing cancelled or lapsed, They want
to get this thing lapsed and kulled!

Therefore, I want to ask this ques-
tion—Why does the Government
want more time? Is it for throwing
out the whole thing? Some of my
friends wanted a secret Session— my
friends Shri Bosu, Shri Shamim and
others spoke about it. They all re-
peated the same demand. But 1
want to give a warning, If we have
a secret Session, what will happen?
Sarvashri Madhu Limaye, Atal Bihars
Vajpayee, Shyamnandan Mishra and
other Members have taken an oath
of secrecy. as regards the perusal ot
CBI reports and related documents
They are now saying that they cannot
speak about these papers in sny case
while we are here in open session
because of the oath. Now, if you
have a secret Session, what will hap-
pen? In a secret Session. no strangers
and pressmen will be allowed. Only
the Members will be there and they
will only be sitting and discussing all
these things. AIll these things and
secret matters will be brought in
But because it is a secret Session,
we wan't be able to speak anything
outside and the Government which
has a majority will, in any case,
throw the whole thing out, whether it
18 a secret or an open Session! And,
thus, the main purpose will not be
served. My point is that the purpose
wil] be gerved only if there is a full,
proper Parliamentary probe.

In concluaion, I would invite your
kind attention to my own motion.—
No. 218 printed in the Lok Sabha
Bulletin, Part 1T dated 6th December,
1874¢. This is what 1 said in my
motion, 1 quote:

“That this ¥Mouse retolves that
2 special Parliamentary Committee,
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nominated by the Speaker and
under hig Chairmanship, be consti~
tuted with a view to going through
the CBI Report and deciding whe-
ther the conduct of some of the
Members of the House was in con-
formity with the high standard of
Parliamentary democracy and
decency.”

I am very glad that some of the hon.
Members who gave their motions that
are printed in the Lok Sabha Bulie-
tins and several who have spcken
just now also confirm after going
through the CBI reports ete that
there is a prima facie case for a
Parliamentary probe. So, I am happy
that what some of us inferred and
imagined even without the perusal of
the documents is being fully confirmed
and strengthened.

My point is that this Parliamentary
probe must take place immediately.
1 am glad that after the CBI report's
perusal some esteemed friends have
been n'ore than convinced about the
prima facie case. Therefore, there
should be a probe, and it must be
announced to-day, and lo-day oniy.
Parliament has a right to demand
that There 15, after all, a democratic
policy in our land and. no matter,
who the person is, higher of the high,
if he 1s found guilly of certain
charges of corruption and undignified
behaviour he should be forced to be
removed by a Parliamentary probe.
In a Parliamentary democracy, no
one is indispensable or unremovable.

Please therefore decide to-day, and
do not let it go to another threc or
four days because this wil} then be
thrown out!

MR. SPEAKER: Prof. Guha has

already spoken.

SHR! SAMAR GUHA: 1 want to
draw your attention to one thing.

MR. SPEAKER: [ shall give you
two minuteg only. Your party
Members have already spoken,
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SHRI BHOGENDRA JHA
ger': 1 kept on standing. ..

{Jnina-

MR SPEAKER: I am not denying
you a chance,

SHRI BHOGENDRA JHA 1 can-
not keep quet,

SHRI INDRAJIT GUPTA: He had
been perusing the documents,. .

MR SPEAKER: 1 shall call him
last of all. -

SHRI BHOGENDRA JHA: No I
do not seek time from you I want
that this House should have some
more facta

MR. SPEAKER®' Do not lose your
temper. You will be called

SHRI BHOGENDRA JHA: You
heard everyone,

MR SPEAKER Mr Guha will
you wait a minute?

SHRI SAMAR GUHA: For him I
shall <1t I shall speak after him

MR SPEAKER: I am not going
to allow eveivbody

SHRI SAMAR GUHA You may
carry on

SHR]I BHOGENDRA JHA: Let the
Speaker decide whether I should
speak or Shii Guha I cannot stand
everytime.

SHR] INDRAJIT GUPTA: When
Mr Mody got up to speak Shm Jha
also rose But you said at that time
that after Shri Mody you would
allow him

MR SPEAKER: I tell you I am
dommg 1t this way I allowed the
party leaders to speak first. From
ibe same party some Members came.
I told them that their leaders have
already” spoken. You may have two
mmufes Mr, Guha &nd then Mr.
Bhogendra Jha

288
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SHRI SAMAR GUHA: Sir, let him.
first speak.

SHRI BHOGENDRA JHA: 8ir, 1
want to know your decigion. If you
do not allow the second Member to
speak from the same party then I
will sit down. (Interruptions)

MR. SPEAKER: You had sat down:
in his favour and he hasg withdrawn
I had called you and you sat down in
his favour. I am not going to call
any other gentleman now. I allow-
ed perusing nominees and the leaders
to speak, In your case you were not
the perusing nominee.

SHRI SAMAR GUHA: 1 had no-
mnated Mr Madhu Limaye. You
have allowed more than one person
from different parties.

MR SPEAKER I request you to
please sit down now. We had enough
of it

SHRI SAMAR GUHA: You have
allowed more than one spokesman
from vne party.

MR SPEAKER' That was done,
Mr. Limaye has spoken.

SHRI SAMAR GUHA: Certainly,
if you do not allow other Member

MR SPEAKER. I am not allowing
any other Member

SHRI SAMAR GUHA: There
should not be more than one from
every party.

MR SPEAKER [ accept that.
Papers to be laid on the Table,

SHRI BHOGENDRA JHA: Sir,
kindly hear me I am not insisting
upon to speak. Shri Indrajit Gupta
hag moved a Motion. Some ather
Motions are alsd before you. Then,
those Members said, that they are
not going to press those Motions.
Shri Indrajit Gupta read out the
Motion and he has spokéh on that.
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MR. SPEAKER: This ig Notice of
a Motion which I received while sit-
ting here.

SHRI BHOGENDEA JHA: Sir,
Members have perused the docu-
ments, Today's discussion begins on
that basis, Having “gone through
the documents, if you think that my
views or suggestions on thase Mo-
tions are necessary, you allow me
Because my name has also heen men-
tioned by certain people, because I
wag in the Committee and you know
how the memorandum was dralted
(Interruptions).

MR. SPEAKER: Not at present
1 clearly said that this is Notice of
a Motion This is Notice of a Motion,
like other Motions. I have not taken
any decision on it yet.

st wrw fagrdt i @ weqw
qERT, X ATAR G W AGH OIS F7
EaramE TAAE qE,
wTy WRT WY J YA ®E
far 21

ot wew fagrt ot =3 feg
tafiT g A e g RaA @ AN
gdr wiew ¥ wor f& A wamw
X & | vw §@ 7R ¢ f¥ f¥aar amn
wrgA § 7 ¥W o1 s A A T

SHRI K, RAGHU RAMAIlAt: Sir,
it is very unfair to pin us down to
any particular time, On behalf of
the Government, I did say that the
memorandum requires a close study
and that it will require some time.
How can 1 say how much time the
Government will take? It is wvery
unfair.

SHR; INDRANIT GUPTA: What
about my Motion? ] have not given
you any memorandum.

3005 L8-12
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SHRI K. RAGHU RAMAIAH: We
have not even had a copy of that.
(Interruptions).

SHR1 BHOGENDRA JHA: Sir,
the Minister has stated that all the
Oppagition leaders had met the Prime
Minister and gave the memorandum.

This is factually wrong. (Interrup-
tions)

SHRI INDRAJIT GUPTA: Sir, we
are all feeling hungry and you are
also feeling hungry and that is why
you are also very angry sometimes,
I would suggest thrat you allow as a
special case, those Ministers who are
waiting to lay the Papers. We do
not mind. Let them lay the Papers
and go away and then this discussion
can continue. You can hear Mr.
Bhogendra Jha and others also.

MR. SPEAKER: I shall not give
any chance to any Member. I have
asked the Minister to reply. He has
already rephed,

SHR] SAMAR GUHA: Sir, on a
point of order A specific resolu-
tion, a specific moiion nas been
brought before the House and it has
been categorically stated here. .
(Interruptions). Where %they have
categorically stated that a Commit‘ec
should be constituted. In reply to
that, the hon Minister has said that
they want time Time may bn eter-
nal Time may be one day, twy days
and so on. It is everybody's hunch
that today may be the last day not
only of this Session but of this Par-
hament. Therefore, this House is
entitled to know when 1s the Guvern-
ment going to give themr ~onsidered
view What 1s the specific time?
Time may be of Nth degree, It does
not mean that Otherwise, thiz Gov-
ernment will carry the whole ble-
migh, the Prime Minister will carry
the whole blemish, of shielding one
corrupt Minigter. The whole people
will think that Yhe Government and
the Prime Minister are carrying the
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whole blemish of shielding one
Minister. ...

MR. SPEAKER: No, no.
it vew fagrdt wreddd
L {cC AP
SHRI BHOGENDRA JHA: On a

point of order—On a point of order—
On a point of order.

LeTd

MR. SPEAKER: This ig not the
way of outing a point of order.

PROF. MADHU DANDAVATE: He
has said ‘point of order’. Let him
formulate his poinf of orger,

SHRI INDRAJIT GUPTA: When
one or more motions have been
formally moved, how do you dispose
of them?

MR. SPEAKER: I told you that
you had brought it at the time I was
sitting in the Chair. I said you had
sent in a motion which would be
treated ag a notice.

*ft vew fagrdt et sreer wE =7,
HIT QAT 2T 4§
SHRI INDRAJIT GUPTA: You do

not join this game of playing for time
like this.

st wew fagrdt moddt © o A
w7t fear 7ay g7 a1y 9491 § fr g
UF Hrhe §OF 3T @FR A, QD
far aigra@a W & . . (sawerwr) | |
& g2 AIgT Q% AET T G |

SHRI BHOGENDRA JHA: On a
point of order.

MR. SPEARER: Please do not
disturb. Shri Vajpayee was called
first. He was already on his point of
order,
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SHRI BHOGENDRA JHA: No,
You are violating your order. See
the record.

PROF. MADHU DANDAVATE:
Let him formulate his point of order,

MR. SPEAKER: He is not in a
position to Tormulate.

SHRI BHOGENDRA JHA: My
point of order is that you as Speaker. .

e W ¢ faeex wRte W,
AN 2T FTRE T TEY og v
WTRHY | WY G F 7T WG

SHRI BHOGENDRA JHA: Agreed.

SHRI INDRAJIT GUPTA: This
should apply to everybody, nost once
in a blue moon and only to us,

SHRI BHOGENDRA JHA: WMy
point of order ig this, You had an-
nounced when Shri Madhu Limave
was speaking that you are gomng to
give me time not in the capacity of
the second member of the party but
as a person who has perused the
documents. Today the discussion has
arisen on that basis.

The second point of order 1s that
while the Minister was making his
statement, he had included all the
Opposition parties....

SHRI K. RAGHU RAMAJAH: No,
no. The correct version ig this, I
sald ‘leaderg of some of the Opposi-
tion parties’. I did not say ‘all’.

SHRI BHOGENDRA JHA: Any-
way. Either you abide by your crder
or you say you have committed a
mistake in announcing that you
would give me time,

MR, SPEAKER: It it satisfles
your vanity, I will admit that I com-
mitted a mistake. I am sorry. (In-
trruptions).
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SHRI BHOGENDRA JHA: I will
get a more reasonable chance outside
v« (Interruptions). What 1s <your
ruling on that. Unless you allow me,
I will not speak.

WoTw wEET ¢ W W™ Y §E
¥ waeet Ot f s & =g T aerefy g€
tarzmah wgm fr gl g 1 ¥ Qarad
g fr fae § oo QY ol g feg o)

SHR] BHOGENDRA JHA: Sir, to-
day being the last day of the session
—TI do not hope that this is the last
day of Parliament or Parliamentary
democracy; even though the forces
are there, they are not strong cnough
to destroy parhamentary democracy. .

SHRI ATAL BIHARI VAJIPAYEE:
Obviously he is referring to the rul-
ing party,

SHRI BHOGENDRA JHA: The
issue has been precipated according
to me, Even before the perusal of
the documents, our stand was there
should be a probe by a parliamentary
committee. At that stage, many mem-
bers of the ruling party wcere also
of that view. That is my assessment
of the situation. Having perused
most of the documents—the report,
the case diary. seizure list etc,,
many of us could not give adequate
time to that, Yesterday ] =ould not
give time to the House; dav before
yesterday also I would not give time
to the house. After spending 10
hours each day, still 1 have not com-
pleted it. I do not think anyone else
has been able to complete the perusal.
They have decided that the study of
the documents should continue to-
morrow, day after tomorrow and
perhaps even beyond that, In such a
situation, Mr. Indrajit Gupta suggest-
ed and I also suggested that there
should be a probe by a Parliamentary
committee. So, from the beginning
we have been demanding that there
should be a parliamentary probe. I
would still say that it would have
been much better for democracy, for
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this Parliament, for the ruling party
and for the entire Council of Minis-
ter without exception, if this had
been allowed. I do not support the
suggestion for a secret session. On
the basis of the evidence collected.
the CBI have given us abundant
material after perusing which one can
be in a position to come to a conclu-
sion on a particular point. In such a
situation, let the Government announ-
ce their decision now. Even if there
is a secret session, there would be
suspicion lingering in the ininds of
the general public. So, I am not for
a secret session. I think there should
be a parliamentary committee, Even
if it is a full parliamentary debate,
neither Parliament pnor Government
will lose anything, because the facts
have come out in the charge-sheet
and nothing new will come out which
will harm the country or the demo-
cratic system or the Minister. So, !
suggest that let the perusal of the
documents be comvleted and then lot
those members come to some unani-
mous conclusions.

In such a situation, this being the
last day of the session, let the Gov-
ernment announce their decizion as
to what steps they are going to take.

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order.

MR. SPEAKER: There is no pomnt
of order.

oft vEw fagrdt areda © weae AR
T T T AT AR qF: FIA G
T Y T AT AT AT I - TE AV
HHTT FRAT FRET A BT TGO FT
T Y T FIH T ARG AT VAR
g% ¥ fad ag wfgdww Far faar qa o
Tq & R ¥ 5 o 8 fear ant
F dr%z Jam HL AT T $—of) Wi Ay
FIIW ] TANTE, AT T IT W E
T7e & wgwa § fr e dedw w R
AW &7 4T WX X 1 afk v dad
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{8 srew fargrdt aradant]

FAEY AMT AWwT F@ A W W
famr #T 3 ¥ oxdf Wiy Wew iy
qq FUFT §——q& ST T A *7
*qTe fewang |

SHRI DINEN BHATTACHARYYA-
After so much of discussion lasting
so many days over this maiter, if
nothing happens, what wiil be the
impression in the country about
Parliament? So, 1t is our firm opinion
that the Government should imme-
diately fix some time, appownt that
committee and decide the tcims of
reference of that committee,

SHRI INDRAJIT GUPTA: 1 can
appreciate the hon, Minister for
Parliamentary Affairs bemng in a
difficulty because he Rag Jot only
that brief which he got in the morn-
ing. He s sticking to that He 15
not in a position to say anything
which is outside his brief 1 would
say in all seriousness that we are
prepared to accommodate him. Let
the laying of papers go on; in the
mean while, let him have further
consultation, and let him come back
and announcg the decision of the
Government Because, there are mo-
tions moved which cannot be dis-
posed of this wav, in a cavaler
fashion, passing on to the next busi-
ness. We will not allow that.

SHRI S M. BANERJEE: 1 nse on
a point of order, Sir. My pont of
order 1s this. I want a ruling fiom
you on two points. My first point
1s that the notice of a motion has
been given. Fortunately or unfor-
tunately, the notice has been read
out 1n the House. It hag gone in the
proceedings. Today is the last day
of the session, I want to know
whether you have accepfed it and, if
you have accepted, when it is coming,
whether it is coming in the mnext
session.. .,

case

MR, SPEAKERR: 1t §5 a No-Day-

Yet-Named motion.

SHR! 5. M. BANERJEE:  Under
rule 184, it has been moved, Wheather
it is under rule 184 or 188, I do not
Kfow. But it is a motion. I am &
Member of the House and I am en-
titled to know what is going to be
the fate of the motion. If vou have
accepted the motion, what is the
reaction of the Government thereto®

My apprehension is that *he people
are marking time and, today, the
session will adjourn and everybody
will go away, including myself 1
want to know the fate of the motion,
Let the Government come forward
and openly discuss 1t Let the motion
be discussed. Let them reject it.
You give your ruling.

MR SPEAKER: Please -it down

As T have ten times told earlier,
it 15 the notice of & motion It 1s
like any other motion It 1s a No-Day-
Yet-Named motion, ,

SHE] K RAGHU RAMAIJAH- Si.
1 really thought that the Owoposition
would appreciate the spirit in winch
I madeé the statement Yesterday, it
was about 8 PM or so when a me-
morandliin was given, when a sugges-
tion was mgde about the parhiamen-
tary committee, etc. Again, this
morning, some other suggestions ave
made Do you expect the Govern-
ment to immediately react, all at
once, withih a minute? The memo-
randum which contains so many
points has to be examined. The Law
Minister is doing it. It is unfair to
expect that the Government must
react immediately. I ‘do not accept
this suggestion,

ot wew fagrCt wrwadt : weag
TR, T 1 Aau 3g § v wTee
A A fmm aR s S @3

MR. SPAKER: Whatever you take
it.
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SHRI ATAL BIHARI VAJPAYEE:
We mia a’walk~out in protest.

ooy fomd  : wenw g,
2w wR™T FIWE

WOTW WEWT ST AT

Shri Atal Bihari Vajpayee and
some other hon. Members thea left
the House.

14.33 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL INDIA
Services AcT, 1951

THE MINISTER OF STATE IN
THE MIN'STRY OF HOME AFF-
AIRS, DEPARTMENT OF PERSON-
NEL. AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): 1 beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of sec-
tion 3 of the All India Services Act,
1951: —

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Twenty-fourth Am-
endment Regulations, 1974,
published in Notificatinn No.
G.S.R. 1299 in Gazette of India
dated the 7th Deceraber, 1974.

(i) The Indian Adminstrative
Service (Pay) Twenty-third
Amendment Rules, 1971, pub-
lished in Notification No.
GS.R. 1300 in Gazeite ot
India dated the 7th Decem-
ber, 1874, [Placed in Library.
See No. LT-8827/74].

AGEAHAYANA 29, 1896 (SAKA)
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Auprt REPORT oF WORKING oF CocHiN
RerFINeERIES L1p., 1973 AND NoOTIFICA-
TION UNDER Customs AcT, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
PRANAB KUMAR MUKHERJEE): 1
beg to lay on the Table:—

1. A copy of the Report (Hindi
and English versions) of the
Comptroller and Auditor Ge-
neral of India for the year
1973—Union Zovernment
(Commercial) —Part Ve
Appraisal of the Working of
the Cochin Refineries Limit-
ed, under article 151(1) of the
Constitution. [Placed in Li-
brary. See No. LT-8328/74].

2. A copy of Notification No.
G.S.R. 691(E), (Hindi and
English versions) published .n
Gazette of India dated tne
17th December, 1974, under
section 159 of the Custom-
Act, 1962, together with an
explanatory memorandum.
[Placed wn Library. Sec No.
LT-8829/74}.

CORRECTION OF ANSWER To USQ No
4569, paTep 16TH DECEMBER, 1974 re.
FinpiNG oF U.P. Lanp RerForMs Com-
MITTEE, GUJARAT AGRICULTURAL Pro-
DUCE MARKETs (AMNDT.) Ruwrrs, 1974
AND NOTIFICATIONS UNDER GUJARAT
PancHAYAT AcTt, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): On behalf of Shri Anna-
<rheb P, Shinde, I ay on the Table -

1. A statement correciing the ie-
ply given on the 16th Decem-
ber, 1974 to Unstarred Ques-
tion No. 4569 by Shri Madhu
Dandavate regarding ¥inding
of U.P. Land Reforms Com-

mittee on Violation of Land
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Celling Laws, [Placed in
Library. See No. LT-8830/
74].

2, (i) A copy of the Gujarat
Agricultural Produce Mar-
kets (Amendment) Rules,
1974 (Hindi and English ver-
sions) published in Notifica-
tion No. GHKH-57-74-APM-
1073-24194-D, in  Gujarat
Government Gazette dated
the 9th May, 1874, under sub-
section (5) of gection 59 of
the Gujarat Agricultural
Produce Markets Act 1963,
read with clause (¢) (i) of
the Proclamation dated the
9th February, 1974 issued bv
the President in relation to
the State of Gujarat.

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notification. [Plac-
ed wm Library. See No, LT-
8831/741.

3 (a) A copy each of the following
Gujarat Notification under sub-section
(4) of section 323 of the Gujarat Pan-
chayat Act, 1961, read with claure
{¢) (i1i) of the Proclamation dated
the 9th February, 1874 issued by the
President in relation to the State of
‘Jujarat: —

(i) The Gujarat Panchayat Ser-
vice (Casual Leave and Spe-
cial Casual Leave) (Amend-
ment) Rules, 1974, published
in Notification No. KP/23/PSR
1072{10526{TH, in Gujarat
Government Gazette dated
the 6th February, 1974, fto-
gether with an explanatory
note,

(it) The Gujarat Panchayat Ser-
vice (Classification and Re-
cruitment) (Amendment)
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Rules, 1974, published in No-
tification No. KP|16(14) [PRR|
1072/122|TH, in Gujarat Gov-
ernment Gazgite dated the
8th March, 1974 together with
an explanatory note,

(iii) The Baroda District Local
Board Pension Fund (Am-
endment) Rules, 1974, pub-
lished in Notification No. KP)|
189{PRR|1067]6310|TH, in
Gujarat Government Gazette
dated the 18th August, 1974
together with an explanatory
note.

(iv) The Gujarat Panchayat Ser-
vice {Classification and Re-
cruitment) (Amendment)
Rules, 1974, published in No-
tification No. KP|220/PRN}
1071|8212|TH, in Gujarat Gov-
ernment Gazette dated the
11th October, 1974 with an
explanatory note.

(b) Two statements (Hindi and
English versions) ghowing reasons for
delay in laying the Notifications men-
tioned at (i) and (ii) above.

fe) Four statements (Hindj and
English versions) explaining the
reasons for not laying the Hindi ver-
sions of the Notifications [Placed in
Library. See No. LT-8832/741.

CeNTRAL Snix Boarp (AMENDMENT
RuLes, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHR! ZIAUR
RAHMAN ANSARI): I beg to lav
on the Table a copy of the Central
Si1lk Board (Amendment) Rules, 1874
(Hindi and English versions) pub-
lished in Notification No. G.8.R. 1165
in Gazette of India dated the 2nd
November, 1974 under sub-section (3)
of mection 13 of the Central 8ilk

Board Act, 1048, [Placed in Library.
See No. LT-8833/74).
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Rrvorr oF MomoroLixg ANo Resaic-
sIvE Trad® Practicks COMMISSION re.
ACQUISITION OF CERTAIN EQUITY BHARES
or M/s Matwa Sucar Mms Co. Lap.
BY Mis. K, C. THAPAR AND Bros. L.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN.-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): On hehalf of Shri
Bedabrata Barua, I beg to lay on the
Table a copy of the Report (Hindi
version) of the Monopolies and Res-
trictive Trade Practices Commission
under section 23(6) of the Monopo-
lies and Restrictive Trade Practices
Act, 19698, on the proposal of M/s.
Karam Chand Thapar and Bros. (Coal
Sales) Limited for acquisition of cer-
tain equity shares of M/s. Malwa
Sugar Mills Company Ltd. and the
order datvd the 30th July, 1973 of
the Central Government thereon,
under section 62 of the said Act.
[Placed in Library. See No, LT-
8834/74].

ANNUAL REPORT OF PosT GRADUATE
INSTITUTE OF MEDICAL EDUCATION AND
ResearcH. CHANDIGARH FOR 1973-74,
AND NOTIFICATIONS UNDER HOMOEOPATHY
Centrarl Councin Act, 1873

SHRI B. SHANKARANAND: On
behalf of Shri A. K. M. Ishaque, I
lay on the Table:—

1. A copy of the Annual Report
(Hindi and English versions) of the
Post-Graduate Institute of Medical
Education and Research, Chandigarh,
for the year 19738-74, under section
19 of the Post-Graduate Institute of
Medical Education and Research,
Chandigarh, Act, 1966. [Placed in
Library. See No. LT-8835/74].

2. A copy each of the following No-
tiflcations (Hindi and English ver-
siong) issued under the Homoeopathy
Central Council Act, 19738:—

{1) 8.0. 460(E), published in
Gazette of India dated the
30th July, 1974
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(if) BO. 469(E), published in
Gazeite of India dated the
2nd August, 1974,

(iii) 8.0. 482(E), published in
Gazette of India dated the 6th
August, 1874. [Placed in Li-
brary. See No. LT-8836/74].

REVIEW AND ANNUAL REPORT OF INDO-
BUrRMA PETROLEUM Co. LTD. FOR 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of section 619A of the Companies
Act, 1956: —

(i) Review by the Government on
the working of the Indo-
Burma Petroleum Company
Ltd. Calcutta, for the year
1978,

(ii) Annual Report of the Indo-
Burma Petroleum Co. Ltd.
Calcutta for the year 1973
along with the Audited Ac~
counts and the comments of
the Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-8837/
74].

REPORT ON POLICE FIRING AT VILLAGE
PARTHAMPURAI, DISTT, BARODA AND
MEMORANDUM OF ACTION TAKEN
THEREON

SHRI OM MEHTA: On behalf of
Shri F. H. Mohsin, I beg to lay on
the Table a copy each of the following
documents (Hindi version) under sub-
section (4) of section 3 of the Com-
mission of Inquiry Act, 1952 read
with clause (c) (iil) of the Proclama-
tion under the Sth February, 1974
issued by the President in relation to
the State of Gujarat;—

(i) Report on the police firing at
village Parthampura. Distit.
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Baroda on the l4th August,
19872,

(1) Memorandum of Action taken
on the Report. [Pi~ed in
Library. See No. 0-8338/
1.

NOTIFICATION UNDER ESSENTIAL CoM-
mopiries Acr, 1955

SHRI PRABHUDAS PATEL: I beg
to lay on the Table a copy of Notifi-
cation No. G.S.R. 684(E), (Hindi and
English versions) published in Gazette
of India dated the 9th December, 1974

DEGEMBER %0, }974
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under gub-section (6) of section 3 of
the Essentia)] Commodities Act, 1985,
[Placed in Library. See No, 1718839/
74).

STATEMENTS SHOWING ACTION TAKEN
BY (GOVERNMENT ON ASSURANCES, FEIC.
GIVEN DURING VARIOUS SESSIONS OF

LOK SaBHA '

SHR] B. SHANKARANAND: 1 beg
to lay on the Table the following
statements showing the action taken
by the Government on various assur.

Fourth Lok ° Sabha

() Statement No. XXVI - .
(n) Statement No. XXXI -

Fifth Lok Sabha

(ui) Statemeng No. XXXIV , - .
(1v) Statement No, XXV .

{v) Statement No. XVII . .

(vi) Statement No. XV | . .
[(vi1) Statement No. XVIII - .
| (viii) Statement No. X1 .

(xi) Statement No. X .
(x)¥Statement No. XI .
(xi) Statement No. IV

{(xii) Statement No, I

ances, promises and undert kings
given by the Ministers during the
various sessions of Lok Sabha:—

. +  Eleventh S.ssion, 1470,

. + Twelfth Session,  1g70.
S:cond  Session,” 1971.

« «  Fourth Session, 1972

. Fifth Session, 1972,

. . Sixth Session,  1972.

. . Seventh  Session, 1973.

. . Bighth Sesston, 1973.

. ¢ Nunth Session, 1973.
*+  Tenth Session, 1974.

. Eleventh  Session 1974.

. Twelfth  Session, 1974.

[Placed in Library, See No. LT-8840{74].

ReviEw AND ANRUAL REPORT OF Man-
GANESE ORe (INpIA) Ltp., NAGPUR FoOR
1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): On behall of
Shr Sukhdev Prasad, 1 beg to lay on
the Table a copy each of the following
papers (Hindl and English versions)

under sub-section (1) of gection 610A
of the Compames Act, 1956:~—

(1) Review by the Government
on the working of the Manga-
nese Ore (India) Ltd., Nagpur
for the year 1872-73

(ii) Annual Report of the Manga-
nese Ore (India) Ltd, Nagpur,
for the year 1972.73 slong
with the Audited Accounts



and the comments of the
Comptroller and Auditor Ge-
neral thereon. [Placed in
Library. See WNo. LT-8841/
74).

Corron Texmes (ConTRon) 28D
AmNpr, Orper, 1974, REVIEWS .AND
ANNUAL REPORTS OF MINERALS AND
MrraLs TrapiNg Core. OF Inbm LTD,
New DeLur, ror 1973-T4 axp Exrort
CrepIT AND GUARANTEE Core. LTD,
BoMBAY WITH AUDITED ACCOUNTS ¥OR
1973 anp Govr, RESOLUTION THEREON.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH): 1
beg to lay on the Table:—

1. A copy of the Cotton Textiles
(Control) Second Amendment Order,
1974 (Hindi and English versions)
published in Notification No, SO.
3147 in Gazette of India dated the
30th November, 1974 under sub-sec-
tion (6) of section 3 of the Essential
Commodities Act, 1955, {Placed in
Library. See No, LT-8842/74].

2. A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 618A
of the Companies Act, 1958:-~

(1) (a) Review by the Govern-
ment on the working of the
Minerals and Metals Trading
Corporation of India Ltd..
New Delhi for the year 1973-
74.

{b) Annual Report of the Mine-
rals and Metals Trading Cor-
poration of India Ltd. New
Delhi, for the year 1973-74
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon,

(i) (a) Rewiew by the Govern-
ment on the working of the
Export Credit and Guarantee
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Corporation Ltd,, Bombay, for
the year 1973.

(b) Annual Report of the Export
Credit and Guarantee Cor-
poration Ltd., Bombay, for
the year 1973 alongwith the
Audited Accounis and the
comments of the Comptreller
and Auditor General thereon.
[Placed in Library. See No.
LT-8843/74].

3. (1) A copy each of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951 —

(a) Report (1974) of the Tarilt
Commission on the continu-
ance of protection to the Dye-
intermedistes Industry.

{b) Government Resolution No
12(1)-Tar/74, dated the 17th
December, 1974 (Hindi and
English  versions) notifying
Government’s decisions on the
above Report,

(1) A statement (Hindi and Eng-
lish versions) explaining the reasons
for not laying simultaneously the
Hindi version of the Report mentioned
at (i) above. [Placed in Library. See
No. LT-8844/74].

AnnNuvaL Rerorr or Press Councrt or
INDIa FOR 1873

THE MINISTER OF INFORMA-
TION AND RROADCASTING (SHRI
1. KX GUJRAL): On behalf of Shri
Dharam Bir Sinha, I beg to 1av on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Press Council of India for the vear
1973. under section 18 of the Press
Council Act, 1965. [Placed in Library.
See No. LT-8845/74].
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AND CERTIFIXD ACCOUNTS AND AuDT

RerorT O INDIAN INSTITUTE OF TECH-
NOLOGY KHARAGPUR, FoRr 1971-72

SHRI ARVIND NETAM: On behalf
of Shri D, P. Yadav, I beg to lay on
the Table—

1. A copy of the Indian Museum
(Amendment) Rules, 1974
(Hindi and English versions)
published in Notification No.
G.SR. 1275, in QGazette of
India dateq the 30th Novem.
ber, 1974, under sub-section
(3) of section 15A o. the
Indian Museum Act, 1910
[Placed in Library. S=e No.
LT-8846/74].

2, (1) A copy of the Certified
Accounts of the Indian Insti-
tute of Technology, Kharag-
pur for the year 1971-72 along
with the Audit Report there-
on (Hindi and English ver-
siong) under sub-section (4)
of section 23 of thr Instituts
of Technology Act, 1961,

(ii) A statement (Hindi and Eng.
lish versions) showing rea-
sons for delay in laving the
above Accounts, [Placed in
Library. See No. LT-8847/

74].

STATEMENT Te. REASONS POR DELAY IN

LAYING THE AUDITED ACCOUNTS OF

Emrrovees’ Stare INsUrance Core,
AND Auprr REPORT FOR 1971-72

SHRI B. SHANKARANAND: On
behalft of Shri Balgovind Verma, |
beg to lay on the Table a statement
(Hindi and English versions) showing
reasons for delay in laying the Audit-
ed Accounts of the Employees’ State
Insurance Corporation for the year
1871.72 and the Audit Report therc-
on. [Placed in Library. See No. LT-
8848/14).

MR, SPEAKER: Mr. Madhu Limaye
....He is not here.

DECEMBER 20, 1974
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SHR; INDBANIT GUPTA (Al
pore): My. Speaker, you are net
allowing the House to come to any
conclusion on this matter.

MR. SPEAKER: Whatever you had
to say, you have said, and whatever
they had to say, they have said. I
do not come in, S0 far as this matter
is concerned, it is concluded now.

SHRI INDRAJIT GUPTA: As a
protest. I walk out of the House,

Shri Indrajit Guptas then left the
House.

14.37 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: &, 1
have to report the following messages
received from the Secretary-Get.ral
of Rajya” Sabha; -

(i) ‘T am directed to inform the
Lok Sabha that the Rajya Sabha
at 1ts sitting held on Thurcday,
the 19th December, 1874, adopted
the following motion in regard to
the Central and Other Socleties
(Regulation) Bill, 1974:—

“That this House do recom-
mend to Lok Sabha that Lok
Sabha do appoint a member of
Lok Sabha to the Joint Commit-
tee of the Houses on the
Centra} and Other Societies (Re-
gulation) Bill, 1874, in the vacan-
cy caused by the resignation of
Shri Niti Raj Singh Chaudhary
from the membership of the said
Joint Committee, and communi-
cate to this House the name of
the member s0 appointed by
Lok Sabha to the Joint Commit-
tee”

1 am to request that the ron-
currence of the Lok Sabha in the
said motion, and also the name of
the member of the Lok Ssbhn
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appointed to the Joint Committee
may be communicated to this
Houge.’

(i) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on Thursday,
the 19th December, 1974, adopted
the following motion in regard to
the Adoption of Children Bill
1972: —

“That this House do recom-
mend to Lok Sabha that Lok
Sabha do appeint a member of
Lok Sabha to the Joint Commit-
tee of the Houses on the
Adoption of Children Bill, 1972
in the vacancy of Shri Amar
Nath Chawla and communicate
to this House the name of the
member so appointed by Lok
Sabha to the Joint Committee.”

1 am to request that the con-
currence of the Lok Sabha in the
said motion, and also the name of
the member of the Lok Sabha
appointed to the Joint Committee
may be communicated to this
House.

(iii) “In accordance with the
provisions of sub-rule (8) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No. 4)
Bill, 1974, which wag passed by the
Lok Sabha at its sitting held on
the 17th December, 1974, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has po recommendations
to make to the Lok Sabha in re-
gard to the said Bill”

(iv) *In accordance with the
provisiong of rule 127 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
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directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 18th December, 1974
agreed without any amendment to
the Representation of the People
(Amendment) Bill, 1974, which
was passed by the Lok Sabha at
its sitting held on the 16th Decem-~
ber, 1974.”

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

MINUTES

SHRI G, G. SWELL (Autonomous
Districts): I beg to lay on the Table
Minutes of the Forty-sixth to Forty-
ninth sittings of the Commitltee on
Private Members’ Bills and Resolu-
tions held during the current ses-
si0n.

JOINT COMMITTEE ON OFFICES
OF PROFIT

ELxvENTH REPORT

SHRI JAGANNATHRAO JOSHI
(Shajanpur): I beg to present the
Eleventh Report of the Joint Com-
mittee on Offices of Profit.

ESTIMATES COMMITTEE
SIXTY-NINTH REPORT

SHRi M. G. UIKEY (Mandla): I
beg to present the Sixty-ninth Re-
port of the Estimates Committee on
the Planning Commission—Develop-
ment of Backward Areas.
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S.C. & 8., Comm.
Reports

COMMITTEE ON SUBORDINATE
LEGISLATION

FOURTEENTH REPORT

DR KALAS (Bombay South): 1
beg to present the Fourtcenth Report
of the Committee on Subordinate
Legislation

s,

RAILWAY CONVENTION COMMIT-
TEE

Fourte ANp FIFTH REPORTS

SHRI § A KADER (Bombay Cen-
tral-South) I beg to present the
Fourth and Fifth Reports of the Rail-
way Convention Committee, 1873 on
action taken by Government on the
recommendations contained in the
“Third and Fourth Reports of the Rail-
way Convention Committee, 1871 on
Commercial and AlThed Mattas
Parts 1 and I respectively

i

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

Reports oF Stupy Toums

SHRI D BASUMATARI (Kukra-
shar): I beg to lay on the Table a
copy each of the following Repmts
of the Study Tours of the Commultee
.on the Welfare of Scheduled Castes

.and Scheduled Trives —

(1) Report of Studv Tour of
ftudy Group I of the Cim-
nuttee on its visit to Gujaiat
in September-October, 1974

(2) Report of Study Tour ot
Study Group II of the Com-
mitiee on its visit to Raja-
sthan :n October, 1974.
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Bomb incident at $
Shri Bhogendra Jha's
Regidence (St.)

PETITION RE. DANGER TO

MARINE LIFE BY POLLU.

TION FROM CAUETIC SODA
PLANT AT KARWAR

SHRI B V NAIK (Kanara) 1 beg
to present a petition signed by Shri
Ramnath Medon Genera} Secretary
Akhla Karnataka Fishermen's Pari-
shad, Mangalore: and other regard«
ing danger to marine hfe by pcllu-
tion from a Caustic Soda Plant baing
set up at Kaiwar

1440 hrs.

STATEMENT RE ALLEGED BOMB
INCIDENT AT THE RESIDENCE OF
SHRI BHOGENDRA JHA, MP.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA)
On behalf of Shr1 Brahmananda
Reddy I beg to lay a statement ie-
garding an alleged bomb incident at
the 1emdence of Shi: Bhogendia Jha,
MP on the 17th December, 1974

STATEMENT

According to the Delhi Admimstra-
tion, the Parhament Street Police Sta-
tion receivel telephomc information
from Shri Bhogendra Jha, MP, at
1080 » M on the 17th December, 1974
that two persons of unknown identity
had thrown into his residence at 10,
Windsor Place a solid object which
looked hike a bomb The police 1m-
mediately went to the spot and (on-
tacted Shri Bhogendra Jha, who gave
the following details of the incident.

On the 17th December, 1974, at
about 10 pm, a person aged about
23 years entered his compound Since
his movements appeared suspicious he
wag checked by the servant where
upon he threw an object and ran
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away. On inspection, this object was
found to be a coconut shell wrapped
in a plastic cover and secured with
cello-tape. It was suspected i0 be a
bomb. The person, who had thrown
the bomb, was chased upto Windsor
Place, where he was joined hy un-
other person having a cycle and both
of them escaped.

A case u/s 447, IPC has bheen re-
gistered in this connection and is
unde: invesiigation The susnecta2d
explosives was de-activated by being
put in water. It dig not have eny
fuse or initiation device. Howaever,
the opmion of the Explosive Expert
is being obtained.

—ersa—

1442 hrs

STATEMENT re. GRANT OF ADDI-
TIONAL DEARNESS ALLOWANCE
TO CENTRAL GOVERNMENT
EMPLOYEES

THE MINISTER OF FINANCE
(SHRT C. SUBRAMANIAM): Mr
Speaker, Sir, in response to the Call-
ing Attention Notice tabled by Shri
S M. Banerjee and others regarding
the girant of dearness allowance to
employees of Central Governmert, 1
had made a statement in the House
on G6th December, 1974. 1 had rtated
at that time that the Government
hoped to be able to take a Jecision
on the dearness allowance payable to
its employees in the light of all con-
siderations. 1 had occasion to spell
out in some detaml these considera-
tions in the course of my replies tv
the points raised by the Hon’ble
Members. I am however. now mak-
ing a further statement in deference
to your wishes as indicated in the
House on the 18th.

Government are fully aware of the
hardship caused to all sectiong of
Government employees by the rise
in prices. It was this awareness that
had led Government to initiate seve-
ral measures in recent months to ax-
rest the rising trend in prices. These
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measures have already met with a
measure of success. It is of the ut-
most importance that the recent wel-
cume change in price trends is main-
tained and further improved upon.

It cannot be denied that successive
increases in dearness allowance of
Government employees, though justi-
fied by risc in prices, have eroded
suJstantially the resources for deve-
jopment. The grant of dearnass al-
lovance to Central Government ¢m-
pls ees has also  repercussions on
State Governments. Many of the
schemes which are crucial to ihe
growth of our economy form part of
State Plans The impact of our deci-
¢ions in regard to dearness allowance
on State finances cannot be com-
rletely overlooked. We are how en-
gaged in a detailed assessment of
the resources. Decisions on dearness
allowance will be taken soon after
this exercise is completed.

The welfare of its employees, par-
ticularly the lower paid employees, is
of special concern to Government. It
15 this corcerp that had in fact led
Government to improve upon ‘he for-
mula for grant of dearness allowance
recommended by the Pay Commis-
sion  The House may rest assured
that the decisions of government ¢n
deatness allowance  will keep the
genuine interests of the employees in
view 1 am confident that the Gov-
ernmment employees also appreciate
the severe strain under which cur
ecnnomy )¢ functioning and would
extend their wholehearted coopera-
tion in findine solutions {o the vari-
ous problemg particularly that of In-
flation facing our country.

SEVERAL HON MEMBERS: What
is this?

SHRI S. M BANERJEE (Kanpur):
Sir, I rise on a point of order.

When we made a statement in this
House with your permission under
Rule 377 and also during the course

_of the debate on the Supplementary
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[Shri S. M. Banerjee]

Demands for Grants which were be-
ing discussed, the hon. Minister of
State for Revenue and Expenditure,
Shri Pranab Mukherjee said that this
would be replied to or that the mat-
ter would be brought to the notice of
his senior colleague, the Cabinet Mi-
nister and that he would meke a
statement thereon and he mentioned
nothing more than what has been
mentioned in the reply to the call at-
tention motion a reference to which
has been made by my hon. friend,

Shri C. Subramaniam.

Sir, we have made it abundantly
clear that we were not interested in
hearing from him to what difficul-
ties there were or were not ur this
and that. We know after this Com-
pulsory Deposit, law has been enact-
ed and so many other so-called anti-
inflationary measures were brought,
the prices have gone up and that was
the reason why they were cntitled to
another instalment of DA upto Octo-
ber 1864 four instalments have al-
ready fallen due All their tall talk
of curbing the prices is simply to
hood-wink the peopnle. You ¥know
the prices have gone up. My point
of order is this. We wanted >nly an
assurance from him. Let him say
that they will not give DA to the
Central Government employees. Put
what is the use of freezing it indirect-
ly giving the hope to the employees
that they would be entitled to it? We
wanted a definite assurance from him
whether they will pay the four ins-
talments or whether, according to the
information available to us they are
going t» freeze all the four instal-
ments of DA. That was the matter.
I want a straight answer from him-—
whether the DA that is due to the
Central Government employees will
be paid or not. I want a clear-cut
reply.

<t wew fagrdt anedat (vifea?)
T %1 @K M7, A g ATHAT IST
ar g% W T ¥ A 5O w1
W ot oy g% W &, 1 g TUH LA
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o g ot v Y § s 2w w5 wiww
feafir ot & 1 gETE wiw ag v fw
oY O % wwpw & 1 o o A
v gEaorafir g
WX WY o Y g aff e g

ft wiewe Py (xEgEe)
W RENFATRE

W wrw fagr? wewd : Ty W
WA ev e dar W § oW A
LR R TR A

! wreare wret  (TEAr)
W€ #1 waw § 7 w6 Ay & 0w
Fqf feqaa g1 d wA § |

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram). We want to know
whether the Central Government s
prepared to sanction the four instal-
ments of DA that have fallen due to
the 28 lakhs Central Government ¢m-
ployees. 1f not, we, the Opposition
Parties, have to tuke some decision
against thig unti-employees ang unti-
working class attitude of the Govern.
ment nof only in this House but oul-
gside also. You are forcing all the
officers and employees of the Central
Government to launch a movement,
and as a result the Government work

will come to a standstill. ¥ou :ire
provoking the employees in this nitu-
ation. You are responsible for that.
Please bear it in mind. (Interrup-
tions).

SHRI C. SUBRAMANIAM: I have
categorically stated that a decision on
DA will be taken soon after this
exercise is completed.

SHRT RAMAVATAR SHASTRI
When?

SHR1 C. SUBRAMANIAM: Very
soon.,

SHRI JYANESWAR MISRA: ‘Very
soon’ means what?
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SHRI INDRAJIT GUPTA (Alipur):
1 want to ask the Minister one thing
only. According to the law, they can
freeze or impound half of this DA
which is due to the employees. Are
they not now trying by executive ac-
tion to impound the whole thing? I
think by the time they take a deci-
sion, the sixth instalment will be-
cOme necessary.

SHRI C. SUBRAMANIAM: No such
decision has been taken. I have al-
ready stated that we are gtill {0 con-
sider the matter and take a decision
and that cap be taken only after we
make an exercise of our resources
position.

1445 hrs.

SATEMENT re. PROPOSED AM-
ENDMENT OF DELHI UNIVERSITY
ACT

MR. SPEAKER: Item No. 28 Prof.
S. Nuru! Hasan.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF, S NURUL HASAN): Sir, 1
beg to lay 2 statement regarding pro-
posed amendment of the Delhi Uri-
versity Act.

STATEMENT

In reply to Unstarred Question No.
369! on December 8, 1974, 1 had, in-
ter alia, stated that it was proposed
to introduce a Bill o amend the
Delhi University Act in the current
session of Parliament.

I would like to inform the House
that Inspite of Government's best
efforts, it has not been posaible to
finalise legislative propossls for am-
endment of the Delhi University Act,
and Lring them before Parliament
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during this session. There are seve-
ral complicated and Constitutional
issues involved, particularly in view
of the latest judgement of the Sup-
reme Court in the writ petition filed
by Ahmedabad St. Xavier College
Society and others against the State
of Gujarat and others, which requice
careful examination. The new Vice-
Chancellor could take charge of his
office only in the second week of this
month and has gince then been meet-
ing the representativ's of teachers. As
it is essentia) to have his views alro,
1 have been holding discussions with
him.

I can assure the House that every
effort is being made to complete this
work expeditiously so to that a Bill
may be introduced in the Parhiament.

14.45-1/2 hrs.

STATEMENT re. DELHI DRAMATIC
PERFORMANCES BILL

MR. SPEAKER' Item No. 29 Prof
S. Nuru! Hasan,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN): Sir I
beg to lay a statement in response to
the matier raised by Shri Madhu Li-
mave in the House regardine rz2com-
mendation of the President for intro-
duction of the Delhi Dramatic Per-
formances Bill given notice of »y him
on the 12th November, 1974.

STATEMENT

In connection with the Point of
Order raised by Shri Madhu Limaye
regarding the delay in obtaining Pre-
sident’s recommendations for the con-
sideration of the Delhi Dramatic Per-
formances Bill, 1074, the notice of his
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intention to move for leave to intro-
duce which was given by him in his
letter dated 12-11-1974, the Deputy
Speaker was pleased to observe that
1 owed a Statement to the House.

2. Shri Madhu Limaye’s letter dated
12-11-1974 giving notice of his inten-
tion to move for leave to introduce a
Bill with short title: “The Delhi Dra-
matic Performances Bill, 1974” was
sent by the Lok Sabha Secretariat cn
19-11-1974 to the Ministry of Educa-
tion, Social Welfare and the Depart-
ment of Culture where it was receiv-
ed on the same day. Due to a mis-
understanding it did not reach the
officer concerned, The Lok Sabha
Secretariat made a further reference
on the subject on 23-11-1974 which
was received on 26-11-1974 «und at
the request of the Department of
Culture, the Lok Sabha Secretaiiat
was kind enough to send a copy of
Shri Madhu Limaye’s letter with en-
closures, which was received hy the
concerned Section on 3-12-1974
There was thus time available for ine
to obtain the recommendation of the
President to enable the Hon'ble Spea-
ker to decide whether the Iion'hle
Member could introduce the Bill on
13th December, 1974, Unfortunately,
the officials concerned in the Depart-
ment of Culture thought that sirce
under Rule 65(3) notice for a period
of one month would be needgd after
President’s recommendation has been
received and since the Session of the
Lok Sabha was due to end much be-
fore, the President’s recommendation
could be obtained after the norma!l
consultations with agencies con~rrn-
ed were completed.

3. I have no hesitation in saying
that this impression of the Depart-
ment was unjustified and the matter
should have been dealt with expedi-
tiously. For this lapse on the part of
the Department;- T express to the
House and to the Hon'ble Member my
sincere apology.

DECEMBER 20, 1974 |
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STATEMENT re. REINSTATEMENT
OF EMPLOYEES OF ANTIBIOTICS
PLANT OF INDIAN DRUGS AND
PHARMACEUTICALS LID.,
RISHIKESH

MR. SPEAKER: Item No. 30. Shrt
K. R. Ganesh.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): Sir, I beg to lay a further
statement regarding implementation
of the awargd given by the Union La-
bour Minister about the reinstatement
of some former employees of the
Antibiotics Plant of Indian Drugs and
Pharmaceuticals Limited, Rishikesh.

STATEMENT

I made a statement on the 11th ins-
tant on the matter ratsed by Smt.
Parvati Krishnan on 19-11-74 under
Rule 377 regarding the abnormal de-
lay in the implementation of the
award given by the Union Labour
Minister regarding the re-instatement
of some former employees of the
Antibiotics Plant of IDPL, Rishikesh
1 have since held a meeting on 19th
instant in which Labour Minister,
Smt. Parvathi Krishnan and Shrt
Paripoornanand Painuli, representa-
tives of the Workers’ Union and Man-
agement participated. With a view to
implement the decision, instructions
are being conveyed to the Manage-
ment.

14 46-1/2 hrs.

STATEMENT re. NDMC DUES TO
DELHI MUNICIPAL CORFORATION

MR SPEAKER: Item No. 31. Shri
Om Mehta.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS. DEPARTMENT OF PERSON.
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SURI
OM MEHTA): I beg t0 lay a scate-
ment regarding NDMC dues to the
Delhi Municipal Corporation.
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The Municipel Corporation of Delhi
imposed a tax with effect from 1st
3uly, 1989 on consumption’ or sale of
electricity under section 113(2)(d) of
the Delhi Municipal Corporation Act
with the prior approval of the Cen-
tral Government. Thereafter the
Municipal Corporation demanded the
tax from the New Delhi Municipal
Committee on the supplieg made to
the latter. The New Delhi Munlcipal
Committee challenged the legality of
the demand and contended that the
bulk supply of electricity made to
them under section 284 of the Delhi
Municipa] Corporation Act did not
amount to ‘“sale” of electricity to
them,

2. Conflicting opinions have been
given on the legal issue by eminent
jurists. For resolving the legal issues
several meetings were held from time
to time and finally at a meeting taken
by the then Home Minister on 13th
September, 1968, it was suggested that
the matter might be referred for arbi-
tration to a retired judge of the Sup-
reme Court. The Delhi Municipal
Corporation resisted this suggestion
for some time but ultimately passed a
resolution to the effect that the dis-
pute be referred to the Government
of India for arbitration by a retired
Judge of the Supreme Court. On 1st
April, 1871 the Commissioner of Delhi
Municipal Corporation and the Pre-
mdent of the New Delhi Municipal
Committee signed an agreement for
referring the matter to Shri S. K.
Das, a retired Judge of the Supreme
Court, for arbitration The arbitra-
tion was to be on the following
points:—

(1) whether Delhi Municipal Cor-
poration is empowered under
various provisions of the
Delhi Municipal Corporation
Act, l!ﬂ'l.tolevyc:axmthe
supplies of electricity made
to the New Delhi Municipal
Committee with effect from
1st July, 1958;
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(2) whether the ssid fax has been
validly levied by the Delbd
Municipal Corporation and is
binding on the New Deihi
Municipal Committee; and

(3) the amount, if any, payable
by the New Delhi Municipal
Committee to the Delhi Mu-
nicipal Corporation or re-
fundable by the Delhi Mumi-
cipal Corporation to the New
Delhi Municipal Committes,
as the case may be,

The terms of appointment of Shri Das
could not be settled. Therefore, he
did not take up the job.

3. The position was reviewed early
in 1973 and it was decided that the
Lt. Governor, Delhi should make an
effort to resolve the dispute. The Lt.
Governor, Delhi made such an effort
and asked the New Delhi Municipal
Committee to pay the amounts due,
but the New Delhi Municipal Com-
mittee reiterated their earlier view
that legally they were not lable to
make any payment on this account.
The Lt. Governor thereupon suggest-
ed that the matter might be referred
for arbitration as earlier agreed to by
the two local bodies. Government
have accepted the suggestion and ne-
cessary steps are being taken in this
regard. ‘The amount due from the
New Delhi Municipal Committee, ac-
cording to the Delhi Municipal Cor-
poration, was Rs. 430 crores upto
30th September, 1973,

14.47 hrs.

ADOPTION OF CHILDREN BILL
CONCURRENCE IN RECOMMENDATION OF
RaJva SABHA TO APPOINT A MgMsER TO

JoiNT COMMITIEE

MR. SPEAKER: Item No. 32,
Shri Bedabrata Barua,
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): Sir, I beg to
move:

“That this House do concur m
the recommendation of Rajya
Sabha that Lok Sabha do appoint
a member of Lok Sabha to the
Joint Committee of the Houses on
the Adoption of Children Bill, 1972
in the vacancy of Shri Amar Nath
Chawla and do resolve that Dr.
(Smt.) Sarojini Mahishi, 8 mem-
ber of Lok Sabha, be appointed to
the said Joint Committee to fill
the vacancy.”

MR SPEAKER: The question 1s:

*“That this House do concur imn
the recommendation of Rujyva
Sabha that Lok Sabha do appuint
a member of Lok Sabha to the
Joint Committee of the Houses on
the Adoption of Children Bil, 1972
in the vacancy of Shri Amar Nath
Chawla and do resolve that Dr.
(Smt ) Sarojini Mahishi, a member
of Lok Sabha, be appointed io the
said Joint Committee to fill the
vacancy.”

The motion was adopted

CENTRAL AND OTHER SOCIETIES
(REGULATION) BILL

CONCURRENCE IN RECOMMENDATION OF
RAJYA SABHA TO APPOINT A MEMBER TO
Joint COMMITTEE

MR. SPEAKER: Item No. 33 Shri
Bedabrata Barua again.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA.
BRATA BARUA):

Sir, 1 beg to move:

“That this House do concur in
the recommendation of Rajva

Roman script (St.)

Sabha that Lok Sabha do appoint
a member of Lok Sabha to the
Joint Committee of the Houses on
the Central and Qther Societier
(Regulation) Bill, 1874, in the
vacancy caused by the resignation
of Shri Nitiraj Singh Chaudhary
and do resolve that Dr, (Smt.}
Sarojini Mahishi, a member of Lok
Sabha, be appointed to the said
Joint Committee to fill the
vacancy.”

MR. SPEAKER: The questicn is:

“That this House do concur in
the recommendation of Rajya
Sabha that Lok Sabha do appoint
a member of Lok Sabha to th:
Joint Commuittee of the Houses on
the Central and Other Societier
(Regulation) Biull, 1874, 1n the
vacancy caused by the i1esignation
of Shri Nititaj Singh Chaudhai
and do resolve that Dr (Smi
Sarojint Mahishi. a member of Luk
Sabha, be appointed to the aid
Joint Committee to fill the
vacancy.” . .

The motion was adopted

14.48 hrs.

STATEMENT RE. DEMAND OT
BODOS FOR ROMAN SCRIPT

MR. SPEAKER: Item No 33-A.

Shri Raghuramaiah to lay a state-
ment on behalf of the Home Minister

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR! K. RAGHU RAM-
AlAH): 8ir, on behalt of the Home
Minister, I beg to lay a statement
regarding the demand of the Bodcs
for Roman Script.
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for Roman

script (St.) -

STATEMENT

Sir, as the Honourable Members
may recall, a statement was made
by me in this House on 21st Novem-
ber, 1974 on a calling gttention notice
relating to the reported clash bet-
ween the tribals and the police in
Assam. Since then the Bodos have
continued their agitation for adop-
tion of Roman script. Picketing and
demonstrations by Bodo volunteers
have taken place in various locali-
ties in Assam. Some wooden bridges
were burnt dislocating communica-
tions. On 24th November, 1974 a
group of Bodos reportedly attacked
a police party causing injuries to two
Sub-Inspectors of Police. There was
police firing in two places resulting
in the death of one person.

In order to maintain law and
order, the authorities had to arrest a
number of persons. We understand
that the State Government have
agreed to release all the arrested per-
sons against whom there are no
charges of substantive offences. A
good number of persons have gince
been released. The State Govern-
ment have informed us that no in-
stance of rape or kidnapping of wo-
men has come to their notice,

The Bodos were learning their
language in the Assamese script till
last year. It is only this year that
they have taken to agitational method
which has resulted in hkardships to
so many people. Tribes like MiKkirs,
Dimasas, Rabhas, Mechs, Lalungs use
Assamese script. Assamege  script
provides a link among the different
tribal languages in tha State and the
tribal languages on the one hand and
the Assamese language on the other
and thus helps in integrating the
various communities living in the
State. A common script will help
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strengthen the many bonds of com-
mon interests which have existed
for centuries between the communi-
ties and will contribute to building up
of a united prosperous State in this
gensitive border area. If there are
any difficulties or apprehensions these
could be discussed and settled in a
peaceful manner. Violence will lead
us nowhere. This aspect seems to
have been appreciated and I am glad
to inform the House that the Bodo
Sahitya Sabha have suspended their
agitation albeit temporarily, have
had ‘discussions with the Education
Minister, Assam on 28th November,
1974 and propose further discussions
in the third week of January, 1975.
Three representatives of the Plains
Tribals Council of Assgm also met me
in this connection on 18th December,
1974.

Now that the dialogue Tbetween
the State Government and the Bodo
representatives is in Drogress, we
should all endeavour to create pro-
per atmosphere for its success.

14.48% hrs.

INDIAN TARIFF (AMENDMENT)
BILL*

MR. SPEAKER: Item No. 34. Prof.
D. P. Chattopadhyaya.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Indian Tariff Act, 1934.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amenqd the
Indian Tariff Act, 1934.”

The motion was adopted.

PROF, D. P. CHATTOPADHYAYA:
Sir, I introducey the Bill.

e e

20-12-74.

*Published in Gazette of India Extraordinary, Part II, section 2, dated

TIntroduced with the recommen- dation of the President.
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14.49 hrs.

[SHRI JAGANNATHRAO JOsHI in the
Chair)

SUBMISSIONS BY MEMBERS ON
VARIOUS MATTERS

SHRI NOORUL HUDA (Cachar):
Sir, I want to make a submission.

A serious situation has arisen in the
Department of the Comptroller and
Auditor General of India involving
70000 employees following the autho-
ritarian and undemocratic attitude and
action of the Auditor General. There
is the Joint Consultative Machinery
of the Central Government employees
and also there is a Departmental Com-
mittee. But no meeting has been
convened during the last 6 years of
this Departmental Committee or the
Joint Consultative Machinery. Sir~
the Auditor General has been con-
stantly refusing to meet the leaders
of the recognised employees’ associa-
tions since 1972.

Since 1972 the Auditor General has
not even created the necessary condi-
tions. Since 1974 normal facilities for
carrying on the association activities
have not been given before they went
on strike in May 1974. The depart-
mental authorities in the Comptroller
and Auditor General have started vic-
timising the office bearers and also the
employees in almost all States, Kera-
la, Orissa. Madras, Gwalior in Madhya
Pradesh. And victimisation has reach-
ed such g3 huge proportion. And after
May 1974, there is a massive victimisa-
tion of the office bearers all cver the
country. The office of the Auditor
General is an important wing of the
Government of India. Such a totali-
tarian and authoritarian attitude cn
the part of the Auditor General cannot
be allowed to continue for an indefi-
nite period. This is seriously affecting
the efficiency of the department. So, I
demand that the Finance Minister
shoulg make a statement on the sub-
ject so that the Auditor-General is
prevented from victimising the em-
ployees and he starts negotiation with
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them immediately so that the emplo-
yees ‘of the, Auditor-General’s office
can come to a reasonable settlement
between themselves. I want the Fin-
ance Minister to make a statement on
the subject immediately,

MR. CHAIRMAN: Be brief. We
will have to start the Private Members
business. Be brief.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I wish to raise the
following matter to save the Calcutta
port; in the national interest and to
keep the industries going and to give
employment opportunities for the un-
employed youth and to save the prob-
lem State of West Bengal, 40,000
causecs of water should be allowed
from Farakka Barrage throughout the
year including lean months, Further
to make Durgapur Steel Plant viable
and for industrial interest of the eas-
tern zone, it is essential that the Dur-
gapur Steel Plant should be expanded.

I also demand further that every
year due to floods and water logging
in the river Kanur in Burdwan district
where 40,000 acres of paddy crops get
damaged, steps should be taken by
Government to undertake drainage and
irrigation project. This is a long-
standing demand of the people of Bur-
dwan District and it should be com-
pleted before the financial year 1974-75.

So, Sir, through you I draw attention
of the Government to take proper
steps regarding all these problems
which I have mentioned. To-day being
the last day of the session I do not
know whether to-day it is the last day
of the Fifth Lok Sabha«~I urge upon
the Government to take necessary steps
to redress the grievances of the people
of Burdwan and West Bengal

SHRI S. M. BANERJEE (Kanpur):
Mr. Chairman, Sir, first of all, I would
like to support what My hon. friend,
Mr. Huda said about the victimisation
that took place in the Department of
the Comptroller and Auditor General
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In Gwalior alone, there is maximum
number of victimisation which runs in-
to hundreds and the position 18 worse
through the country. I am Bur-
prised that the Finance Minister bas
not been able to persuade the Auditor-
General to follow the same procedure
which was followed by the Railway
Minister. Under the Constitution, the
Auditor-General enjoys a peculiar posi-
tion. He can come and address the
House. He can sit and the Opposition
may have to ask him a barrage of
questions relating to the victimisation
cases. I would like him to appear be-
fore us so that we may be able to put
questions to him about this. About
the railway employees, we request him
to make a statement. 1f the railway
employces are not remnstated immedi-
alely and the four instalments of D A.
are not paid to the Central Govern-
ment cmployees, the employees thro-
ughout the country, despite MISA. DIR
and all soris of acts, are hound to go
on strike and nobody can stop- it

My last point 1s that you are awdre
in Kanpur because of a clique by the
dollar lobby headed by Dr Muthana,
Director of Incian Institute of Techno-
logy an emnent scientist of the country
who was selected as Chairman of the
Institution had to resign 1l.s resigna-
tion Jetter is still pending.

SHRI ATAI. BIHARI VAJPAYEE
(Gwalior): Oh: this is msfortune,

SHRI S. M. BANERJEE Yes It is
misfortune only becausc he replaced
Padampat Singhania who must have
been connected with Lakshm but not
Saraswati because he had nothing to do
witth learning. With greatest difficulty
we were able to change him and bring
Dr. Zaheer. I was told that Dr. Muth-
ana’s resignation has been accepted.
1f this Is so, how is the vrontinuing
even loday. There cannut be peace
m T Kanpur unlesg this gentleman
is removed and Dr. Zaheer is brought
back ag Chairman. I want the Bdu-
cation Minister to make a atatemdnt
In this connection,
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15 hrs,

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Sir, yesterday. I had the
opportunity of drawing the attention
of the House to the great health hazard
caused by pollution from the Zuari
Agro Chemical factory at Sancoale in
Goa. There were several cases of fish
mortality some time ago, and after con-
siderable pressure from us, Govern-
ment asked the factory to stop func-
tioning and told them that some short
term and long ferm measures should be
carried out in order to stop this pollu-
tion. Obviously, these measures have
not been carried out because since then,
by seepage of effluent from the re-
servair on the top of the hill at San-
coale, over one lakh square metres
have been rendered unfit for cultiva-
tion by pollution either of Arsenic or
Ammonia. Worse than that recently,
fish mortality has resturted. Now, Bir,
my demand on the Government is,
they must realise that this s not a
light matter and that his is very seriou
matter because the entire coastal popu-
lation, as you know, is a fish-eatin,
population and it Arsenic or Ammonia
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is getting into the fish, then the possi-
bilities of something going wrong over
& wide stretch of population are very
very strong. There is no reason what-
soever why the Government should

not act and promptly. I thersiore, re-

quest that either the Government
should ensure that this factory carries
out the measures immediately or it
stops the functioning of the factory
antil it takes these measures. This is
my demand and I hope Government
will act within the next three or four
days,

Sir, since the hon. Minister of State
of Finance is here, I would like to draw
hig attention to widespread financial
impropriety in the Union Territory of
Goa. To give him just one example.
there was a project for a Kala Acade-
my, theatre, on a particular site. This
is something lUke a five crore project.
That site was considered to be not
suitable. and the project was shifted to
a beach where it may be washed away
by the first high tide by just a stroke
of pen. What is the Government doing
to discharge its responsibility under
the Union Territories Act? There is
mal-administration and there is finan.
cial impropriety in my Union Territory
every day. The Government is doing
nothing. I demand that they should
discharge their responsibility.

st s frwy (TamraTT) CAwT-
qfa oY, & ¥erd wofy ey ¥ 7% W
g E | T T ww g AETT
o w8 wrdardt w0 | qro e oy ey
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¥ forg 2 werar w ¥ oy

vl oy Wfter wiige ot
At & fog WX g v T 8
wr fordY qudr o W farg oY Y
fr zaTe r & & st fiw & oY ?
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femrrar arg § fe #faee @ degs
Freen Tt g zrgen w1 foed gw
TR ATgI T RN v el @Y ) T
aar % 39 9 fede @ qr A &
a8 97 & f& T daq I qWT AT
adY far war afew &% 377 ¥ waiw
v Aifzw A wefwT w7 foar qan g
ag 71X o)X X ot 7 & AN yyaw
agr afwary gt § 1 gt faowt o
¥ St w1 W NF q@Aqer A4 §, faAv
qgea ¥ AaT 9 A7 qTL A F7 gUAd
TEE F T g ww g A o §
AfER AW T o 7 ¥ FAAIC A
37 FY aueatH} g0 frare w7 s
*t qua A famr arar 1 wgrog
#, fagre 7, gav wdm § WM ¥ ar}
wint & gfeadi & wq 7 T wrfgarfagt
¥ Q9 w0 g R 3 I N wNF
oA ar W & 1 39 7 o At A §
faa & f& =N =& & a wrfae &
I F T TT W §, I KT {RETN
9 faare v & fag g a2 & g
aug A8 fear AATY 1 g FTIR A
ox faq Wiy oW q 3g faw
LU ({1 | S (sagre).....
w1y 38 a7 gfqg, Pt v ar ¥ @9
we % wiy amfeszs qrdt & v §
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[sft afeq oo qop |

o aew 1 urfed few § wafag
# wo WP W osATA X9 wgEqw
faga &) W wrsfag weoar wgar g
1T WY & qreaw § fAdT FIAr wga
g fv gfeomt oY fafow st 9t
fawrT w7 ¥ fag gag & Seirg wigdwa
A ww ¥ wm wur gm figr o
Trfee |

gaauw BT ar fraey Wit s
g g 1 AT AT A J g & way
¥ ¥ far aw ¥ &0 vq1w & faar |
# faagn wem fr fgedl & agw T
9§ wam femy Faqg 7 w1 qw
o7 &Y grm § @ fegeart wmar
#1 faq ¥ QW7 gefas gy
fafar wifemr &1, & ®7 agF O
a9 ¥ wega fowr s wfeg ) 9a |
o1q ®) qifFedid, <aEIQw,  AQUE
ardfos, ez foslt wife g @wy
gy &1 qwdd faeom 1 & gyoy Tvan g
fr vt wfgawas @ @9 @H A
aTa F1 qAF TG W F @EI TU
faar gt

SHRI H K L BHAGAT (East
Delh1) 1 am grateful to you for giving
me this opportumity We say a news
item 1n today s papers which 14 a very
sericus matter It is stated that a
foreign national has been arrested on
the border of Pakistan from whom 100
automatic rifles and other things have
been siezed Thig 18 quite a serious
matter 1 would request Government,
particularly the Home Minister who is
present, that this requires very serious
attention and its ramifications must be
seen May be some organised efforts
are being made to smuggle arms and
ammunition into this country This
is & matter which must be looked into
immediately. It a statement could be
made today itself, well and good. If
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not, the ramifications of this must be
unearthed because it is quite a serious
matter,

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): 1 would draw the
attention of the Minister of Finance
to a very serious thing that has hap-
pened in Taml Nadu Just now we
were told that there is no money to
pay the Central Government employees
on account of DA But there 15 a
firm called Agricultural Farms Ltd,
which has evaded jncome tax again
and ‘again to the tune of lakhs of
rupees Their case was compounded,
it 1s being compounded again and
again  We would like to know what
action 1s taken against those officers
who are responsible for something
very shadv that is going on there

Secondly I had requested the Minis-
ter of Agriculture on Monday to make
4 statement on an issue that 15 ex-
tremely 1mportant today that 1s the
1:sue of increasing diought and famine
that exist« in Tamil Nadu According
to newspaper reports and reporis of
discussions that have taken place n
the Tamil Nadu Assembly, people in
many districts mncluding in my con-
stituency, m Palladam are liwang on
poisonious roots and feed grass chil-
dren are dying, cattle arc dying and
crops are withering What s beins
done by the Central Government in
order to ensure that rehef 18 rushed
to that State and help 1s extended to
famine and drought areas?

Lastly, my plea is (1t was also madc
yesterday by my hon colleague Mr
Banerjee and others) why is it that
the Railway Minister 1s not here today
to make a statement on the latest posi-
tion of victimisation? Time and agamn
he has given many assurances. Even
the other day, we were told, that in
the Southern Ra!lways alone more than
400 and odd workers are still out on
the starvation line, more than 4000
casual and temporary employees are
out Over and above that cnees
against them have not yet been with-
drawn. 1t is the Railway Minisiry apé
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the administration which is preventing
the cases being withdrawn against the
Railway workers. We had asked for
a statement. ] think the Minister
ghould be made to make a gtatement.

oft wew fagrdt wdat (wrferae):
awrafa o, wiwg e gue wifezs v
# fafqw wafedt # ®w F77 a™
wiaifal & fasg N srtaEy =
r T} § IAwY EW 7 g4 9% § ey
IWTT 1 9B A1 &Y 92 &7 gAf @
& &k ), e onk fag
auq A faar | g3 fegfr ag & fn
dwet wdward St weyTrer noe snfezs
AT ¥ Al ®owm FvA § 3AE0
AN 7 g w7 f2mr M@ g AwE
saarfran £ qara § wr w7 fzar T
g, AR fg7 F1 WA AN w2 A
Tar § WX 3FFT @ gfaaa @ osawn
ag Anew fzar mar & f5 349 A=A
A I T AL A@

FafA {1, T AT £ 7 g =
F TR Q) (oA FIIET F
T F AL ZA fzar qr 33 qrAr
FTFNT F—3AGYT AT AGH Al
wa & ga¥ gF § oAdt g-—Af¥a
o WMo wifes & sRIrdsm & W
@ wqufat 1 mrfa § g
# 4, I AIY §F A ITH! FIVA
%Y qreadr w1 Arva 49 F7 Aifza faar
T g, wART FAAET F TH 9L @Y
frrar war § 1 ag watE w1 AVEIT A
o A & 7w faw welt AR qoEd
& T T Wy WY wE g% ¢ W91 3497
SR WEN |THTSq §, & W qAHTAY
a1 wTg, I9% fody waw §7 wwe
TE Wy § O fee oRA Fraed T ogR
HEN TIEAT GIATAT q¥AT ) €W A fam
5% off % avft wax seeEt AT W
s owfear . . ..
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Qe Arelt swer g o
agi &1

ot W gt ot g i
off & o %7 T 7Y &1 g &1 o N
a8 TET AR & 1 AfwA T B o W
987 &1 avg ¢

g% AT wIEr: gE) e
fas |,

st wee fagrd worddY ¢ § qarat
¥ A ¥ VL F ) TA SRAQT FY AT
wirsy sqra fRur srAr awifge

gavr A —{ 997 A |§ q79, 4
v 84 377 ¥ Afzs A1 Gm o2,
TqE 1 ATHT FY ArqT 97 OF qH A Jrofew
IFET AT --3AF 917 100 Wyl
g% N7 500 TYRA THWA faen
¢ aF wfe=aa & o1 g 4T Ay
7w & 5 a3 991 9% W1F 7 gfaare
A% F Fafowr &1 VEY 1 I 0w
=afe 77 %17 & o7 27F NS 1€ A1f0
27 % v 379 q® TR 9T TgH
w4f A1 g a1, 9% fFEE e g
MG 417 5/ AWHATL F NS T2
W § AT ¥ NF w9 Ay
wWIT ™ fr 1 5t wrew 4o &
FATYY WA A0 T FG 7Y

AwTgfA wEET, AfaeTE # aw
a1 Y & fw g vavEAr @1 e

g% v geew c g AR

ot wrw fagrdt arodat : wre R
QAT W AX TN ¢ ? TH AW AOWSAAT
Pt -0 waw F w7 AW
weeTedi & s § WiT vaw Qo



:3Q  Submissions by

[ wza fagpy awid)

w7 gt & | & Ao ot WA 41 4
A F iy, Afer e w W
AT 91, WX W o ¥ SEEY g
AT feur qry AW wgT Ag & Py oww
o o ¥ I ¥ wilw X oz
FWHIT W) WX AfF T w1 I
# o acfaqary & dar £ v A
srqr wwAr wrfgy forqer srfafar
Tw & w0 Wit # ) R aw € g
AT OF WIT w7 fr %1€ wivg srow
' vz, faady w9y ¥ avaw T faas
TV TG ATRY W ¥ w7 geAAq Ag
7gX ¢, T ¥ ¥ Yarok ¥, Afaw wvrx
IV FU T LW FIVE 1Y SHKATAT
gy & WX 39 A F q} At
g § f& agi vl A gEt
ifeq + g0 W & § 5 o9 gwrd
T1q I aF TPOAT WX G W
TR & FIT qog 847 § 997 &
Faay v € wrafrs wear ag i
T&n

wafa s © et grardy oA
#14 oY aug & +E awed! § 9 e
oA TR W owae fae afgg—
gat ¥ arear § ) fet a1 A AW @
qrekz ad w1 w0 4 & g
¥} T A(AAT AEI { | W IEE /A
2 FFREY areR qaay 91 afexd
£ qrg g §, uw fagas o &)

SHRI SAMAR GUHA (Contai): It
was agreed in the Business Advisory
Committee that my motion will be
taken up. Are you going to extend
today's session by 2 hours, so that the
non-official business can be taken after
I bave at least moved the motion and
made a few preliminary remarks?
Unless it {s accommodated, I wil] now
allow any business to continue in this
House,

SHRI P, G. MAVALANKAR (Ahme-
dybad): 1 support the demand that the
time be extended by 2 hours.
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SHRI M. RAM GOPAL REDDY
(Nlzamabad): I have visited Goa and
seen the Zuari Agro-Chemicals Facto-
ry. They have made sufficient arrange-
ments fo treat the bad waters. The
story of fish dying is at least 1§ years
old. Afier that, there is no death of
any fish, Unfortunately, members
from Goa bring it up every time and
the national project, supplying ferti-
lisers to enable more food being pro-
duced for being supplied to Goa and
other places, is being sought to be con-
demaned every time. The management
is very much alive to the situation
and they have made all efforts to see
that bad waters do not, pollute the sea
water.

He said about his constituency...,

MR. CHAIRMAN. Don't reply to
what he said. You make your submis-
sion

SHRI M. RAM GOPAL REDDY' He
can say sabout his constituency. But
we represent the whole country, We
can also say about it when the facts
are twisted,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, day before yes-
terday, I moved a motion against Mr.
L. N. Mishra. In argument with Mr
D. P. Dhar, I made certain comments
which have been misunderstood by
my friends in the press. I wish to
make it clear that I did not mean any
offence to anybody. I am sorry if
anybody has been offended.

MR. CHAIRMAN: Shri Barupal.

oft qwy o wreew  (GwTT)
aarafer oft, qrafiy fnd avgw #5 qu
& vk wnr wgar § fe e 7
fiegrat & arg w€ ¥ dvo¥ gu §, feg
wreiz o€ fore aawt wde off wr
fora® wroer o€ W wre 150 %o o T
mr § ) X0 A e owely & ol
fane feamai & of ¥ o feart
Y e qw T



Submissions by

gre wa @ ag wen & e
qweqr ¥ dawie, wyde oy foe
# wawT owre qur guT § uw A el
¥ wroor W & w7 Y ) T AT
e A, O feey wnw & @Y L
3N AWt A qweqE fAtH T WS
frr war § 1 ¥fgw agh @ wArw A
gemat Y sraeqr Aff 4 wefay &
wfm fw Sqrar § wmrar WEr Wy,
FAF ¥7 20 foay 0w safex w1 fear
Xy aey qer &Y gwEl ¥ afexr &
AT FTA0 § ATHTT LA 7T wvey faarg
wa )

SHRI BHOGENDRA JHA (Jai-
nagar): Sir, there iy « disturbing news
which I want to bring to the mnotice
of the Finance Minister. If this trend
continues and develops further, there
will be a serious danger to the func-
tioning of our public sector and also
to our democracy.

34t

There is8 some organisation known
ag the Congress Economiz Council in
West Bengal. I am quoting from the
Patriot of 17th December. 1974. It
says:

“,...it ig reported to have threat-
ened a ‘Shiv Scna type' agitation to
back its demand fo~ the removal
of United Commercial Bank Chair-
man, V. R. Desai for hus &lleged
‘anti-Congresg activitieg'.”

They have charged the Chairman of
the Uniteg Commerclal Bank saying:

“Shri Desal has managed to form
an anti-Congress cel] in Bank's Head
Office, and though this cell he is
actively working against interests of
our party....”

This is a charge against ihe Chairman
of the United Commercial Banks. They
have demanded that he should be re-
Mmoved and, it that is not done, they
have given the following threat:

“.vr.i2 for nny reason whatsoever,
our shove demand is not met, we 2
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shall be compelled to start gerious
political agitation in the State to
achieve our ends in which the en-
tire party will participate. We
would like to inform you that we
do not want to adopt Shiv Sena tac~
tics to achieve our ends, but if for~
ced to, we shall not hesitate to adop?
such means, though this is alien to
our tradition and culture.”

This is a very serious matter, The

" Finance Minister belongs to that area.

This representation was made to the
Finance ‘Minister. It has been exa-
mineq by the Reserve Bank and the
Reserve Bank inquiry found the char-
ges haseless,

I would like to draw the attention
of the Finance Minister to this very
serious matter, that institutions like
banks should not be subject to such
threats in the name of the paity. They
are using the name of Shiv Sena and
they are giving a threat of Shiv Sena
type of agitation in other parts of the
country. It is being done in the name
of the ruhng party, the Congress
party

I want the Finance Minister to
make & statement on this.

MR. CHAIRMAN: My difficulty 1
that from 3.30 r.m. we have to take
up the Private Members’ Business.
Before that, there is s0 much of other
business to be concluded: we have to
finish Supplementary Demands for
Grants in respect of Gujarat and &lso0
Pondicherry; then, there is a motion
to be moved by Sbri Samar Guha.
When shall we begin the Private
Members' Business?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): Let us proceed according fo
the order paper and postpone the non-
official business to that extent.

SHRI DINEN BHATTACHARYYA
(Serampore): Every time you cannotd
postpone the non-official business,
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SHRI P. . MAVALANKAR: I have
a suggestion to make. We continue
with the business in the order of pre-
cedence, as outlinegd in today's order
paper, and if we take one hour or
45 minutes more beyond 330 pm,
then that much of time can be added
to the Private Members' Business.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I support 1t, Lt us go
according to the order of precedence
as in the order paper. For example,
we have the Supplementary Demands
for Grants in respect of Pondicherry.
It 15 very imporlant Scme discussion
has to be there

SHRI K RAGHU RAMAIAH 1 sup-
port Mr Mavalankar’s suggestion

waafe wfea w# A @ ofa
Az # ag U% § fr wyr smww
AT WHT | ITH g B ¥ oAz
¥z YT AT Fdww owA |
foindl 484 § 3adT 77 394 41T G324
fHe g g

=t g 3T (TTF) ) AwEia
&, aueEgmT #Y 0¥ I AvE wrm
gt wary @ fifer § ot grw
T I FIE AT B BTG A A7
ward & ov sag Sy enfeared
AR & W @) gl AW §, Iy swran
difer & 1+ &7 go dro 7 W A
afer vrargra ¥ WY g% fay $1% e
Y swaeqT A & | qwRAH § wifgw
feafa @v1a §, @3 wwAw &AW« F
da1 3N & WA ¥7 fear § gl o
RV A A A N G A @ &)

oft wwe fast s (¥afar) ¢
aaafy off, wft & arAdia aTHgd
® ¥ 7y § Pt e & a1 W
IRA owT W § ouH Wt arfuw ¢
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T 9T gONIT W T & wifgd |
4 @ fagre ¥ oA umE & Wt A
qg waet § § i e o qf o
i for WY wft e o @
WIOE QI S8 | m g we
wirew g fE e ant WiT dte
e To & Tt wwafEEr ax
WY FT UHRGH AMA o @ &
wifs G fadet dafewr Sw & oy
qa g W § 9T o wido 4o WX
WA AN ¥ T AN F AT,
ITATZ FT W FAT AEA £ ) W
9T AT HA & FdaEr ¥ o T8

& ©g Tuwt awIg |

st X feEr (Figea)
awmfa oft, drEges TIREA WY I
# "AuET W FY gr wETA TR
21 Y7 wgr aF & qEwT 3 T A0
¥ =9 ) F1ar v wfgr qug av fom
T § | WEYES FEA WP AEYer
Ireq wiawe v fOE 719w a3
dw g€ €, 9w gx wai g Afra A
qur ¥ 37 g7 9=t Jgr 25 1 g
TN awenr g fa=wrr v ¥ fEy
g9 Ag9 *1 ARG T fAw g o
MY YT 71 FE (F 6 TATT FET
17 qEgeE green Ffmvar it foe
F1HZF 0 T T AT IFqTAZA 3 |
§ gz ot qarar sga ¢ v fex ox
fﬂ'ﬂ‘é‘ﬂﬂ’gﬂ"ﬁf{q?m?ﬁﬁ
§ 1wt weraee § s fow ¥
TE g §F f Aga wd 1A
qaret ¥ wrg FE A g g avg B
gfraa wiat 1 7 o7& 7w H 4w
AraT §, AT | AW FTHEET R WA &
aye fear ot 1 gfeemn WX wfe
aifat Y awer wgw § wHAw ¥
HTO0r T AT § | YW 9 wOrR W
fadq e aff 2 oy B0 & Tgw
g fs w7 I Y Y fin wg wlawr
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qge ¥ foitz o) qgr agw ¥ ¥ W
R afw v awar w1 ®1§ quEE
faxw % |

ot traw fay  (SYAg3) : AW &
fafwar wrvai g AT Fex wrfe w2
% HgIre FEA WYY qELEY ZreeR
£ Y fored’ @A) g€ § 9 forw-fow g#7<
¥ aft gf ¥ 1 uw wife & <ol A
g% foay st @ Faredly wRwY 3 o=
for ga¥ g3t ¥ a@ forar omar & o
% ea qar g 1 FE g I AL
# et sty w1 wgTi F frar srar §
afws wgrorer Mt 34T g g
7 wifwe a8t svar 1 § g Pafwev
# wgar x5 v 1faw o faee g1t ifed
granz ¥ tar ) fam s F1 7 OF
el B - TR O
gAT T F WY & E 1w aAT
feqfa ¥ A1 301 &R0 & f5 oF w8
A1 34%Y fraay g7 gy & @17 gAY
STE FA AT ) IWT AT R ATHIT
za®k 597 7 43§ wr @Ay AT @
@ Fifr 2 § W Aww glagd
a1 wgAr #1 far g & 18w fray
g hagu g fenw Tfamrd
farez wiv afamd qifed gaF v #
a1 =7ifgT

o T I (UWEF)  HAAT
¥ FQM IR ®T A IAE & a7
e g1 W@ 4 1 Ifwg oW frami &t
wqmm & A ey o @ &1 oFfase
Y FrETern (L Ay wf & 4F
& QAN O AT T T fear srar
g w3 Aw whw 7EW wEasl
#1 21 WAy ¥ W ger gfwwa OF SN
wrar & 1 Forx 7 wuf A  TH
Tt WY qor Afgag $ar wrz fxar Jvaw
¥ wwaaTd W) e afw -
7% § 1 wrw wAw ST AT AW §
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WY W EqH XA ¥F & w9Ar
wnsfra @ ¥ STom g @
fo agr ® aga a¥@ swas  ag
w1 7T BIE FEAHT ¥ FIA FqT FT
I WX Wey w3AW ¥ qF9r w7 IqA
qAH 7 g § | D2 Fpamt €Y qsv

37ar €Y WY € 1 AL FT FVARIT
AN AT FT HE | AT &
az aga ATT & ) IAEY ArOAN
F v 74 fFAT ST AY 4
FFar @ {5 w7 93 $97 F $4«
fazd & Frar P T FT T 1 IARI
AT FUF F G 7 (waar @ o
g4 (M FE A ¥ W7
1000 120071 1300 %77 %7 feaea
3k 7% 31 faad & ¥4 240 777
faza gt ¥ ug foad & weadd
F npp 7Z7 8 weary @ Fxasr wx
AL HTC I

37 71 fa3q ¥ 99 =) feafr §
WY7 aTAE qQ@T IS0 TIT GATE 1 IA
q4 ¥ F7 7Y F ST FRAFT /T
qa37 g7 A AT 1 AR IAE)
F1E wgmAr 74T &1 &1 4% are dar
AT 2 3IET ww A4 FAAar
3387 oary Ad fomar &1 7oA W
w5 (A1 faar Jar §, amge § WA
feay fzar wAr § 1 afes TzAT &
waq qra (51 faar stran & 1 AT F4-
w41 At ¥ 3 fwat g) fear arar 31
framar YT 70T WA § arvq adr
¢ fx ftr sqd fat & a7 g
T Hag as | dar feafy & gy
wYT Wz TAET & o FaaTo ® wrAy
¥ sWaara foar str w@r § 3947 T6CY
frar AT @R, 98 TI@AT § W€y
adrg) i aag s Fwe qarw Sy
1 grr faqar sifgd
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st weiew e (wqar) W
wirdwsr o7 ufers fer 8 1 o g
wT W@ | e on ww fydw wg
& wiod ea R W Aw g 1 wew
siw & gurray dat ¥ at o vge wd
favgw e oft fedr 1 ¥ 1 oo,
1YWL, T, 413, qrat7 wife gurer
& orgr gar qEr gwr § Wit A wrew
agawga § 1 oF I & AT F o
T ¥ w1 91 fw gw QYo &
for dar &0 1 nige wdl & oy @
21 | agr feafa qge ol &4 wne
g TR FF ¥ AW 9T dAr A ]
argd § aY fom feeft WY a9t @7 wig
dar 3 wgd § W mg § Afww
w= & w=dr d ) w7 ey g Ad
fem A feafr aga o™ g anaeft

HIAA § 7% HEAGET qgA I€)
amt § faear &1 gl ag wiw @
f® sfesrgsae o1 =1 a@ g@r
wrar wifgr 1 3w wifagA aa &
w7 gz &1 WfAT mg R Az
w31 & a¥ afram ags aede
ZV | THEY WY wAT WA N R P
wgAE A ) & W owvAar 7 f
FETAEAT F7 WTHTAT Wi T4 47
#§ o qife IawY 99 fam A¢ A0
IAXT CR@WE At €1 A, 1@ Avn
LA LR A i

ot gwiw wr wwf  (7am2T)
oy fomr ot waver fomy & aoae
quE wr § 1 mr fad & wEgwy,
T WIT g SATA 3 oty A
feurf & fod S0 wm W
wfar dwm & o ¥ e
froré orv uwgz ¥ ofewe &
few xw dhor N T v T
wr § wix T W ¥ fewrd & Ay
9 X oY droprr ) e Wt
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aftrcoftt ) vewtvwe agt dud
whufe wfow € § Wit ag oAt
¥ winwy gomg ¥ qwd v o o
£ @ awd 0 R & foR oy
§ e arft x swre WY B o e
& ard | & frwrk wolt 1w xw
W wrefea wear g o oemm
% g 6 ag anfan st @
farar & w7

gd ave ¥ qarer fow & fod
X a9 foram @ 5iv fastm
Ieawa @y § ) fadkar wmavta @
Fa9 €T & ww ¢ v fazv oy
e & qww wfagr ® faz 77 7
ot & faarr w1 fagerr wear fam
arg ) e faard adt ot ax T
FTOAFITA ST A AR T 1 qg
#0 qrgar § 1 gt ave & ower A
foram o aure ey faan
frarfaafs  gradt @tear = #9 4
"Wl a% ¥H W F WA wYIT F
org g o Tt @ faant wog A
agr qqd N FAO H @ P wfa
o foar waft § 70 mdv & fr
wedt fagre wore ¥ T3 §0 ¥A
qrore & g X, 7 77 femifrag
¥ waw ¥ Ifem s W)
mfe aed s w1 Ww Iw A
& o w1 7 iy

SHRI JYOTIRMOY BOSU Su, the
hon Spesker wanted the Law Mnister
to make a statement The Law Min's
ter 18 trying to circumvent the preps
ration of electoral rolls.

MR CHAIRMAN: That is & new
point

SHRI JYOTIRMOY BOSU. 1 have
written to the Speaker, They are sup-
posed to maks a slatement here todsy
itself So many other Ministers have
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made a statement but the Law Minjs-
ter has not made any statement, They
are committing a big fraud on parlia-
mentary democracy and cooking uP
electoral rolls to suit their advantage.
That ig all 1 want fo say.

SHRI M. 8. SANJEEVI RAO (Kaki-
nada): This year we have imported 3
million tonnes of foodgrains and the
prospect seems to be that the situation
will be very bleak in the next year
also. The Andhra Pradesh Chief
Minister has requssted the Government
of India particularly the Flanning
Commission to allot Rs. 7 crores for
Nagarjunasagar Project where we have
alreadv spent Rs. 120 crores. There
is a big dam there and the water is
lving idle, If they can give additional
Hs. 7 crores we will be in a position
to give 3 lakh tonnes of additional
foodgrains for the whole of India. We
have already given five lakh tonnes of
foodgrains. So, I request that the
Central Government should give im-
mediately Rs. 7 crores so that we can
increase food production and help the
eountry in general, Sir. Thank you.

st T WEW AW (W)
gamfr wgEa, a9 97 # gmr
f geat # ot Targmi a § ot faw
¢ I @ qaw wfeww wqfwa 3=
&1 ¥ WO W W owT 4F ¥
ralay & wwRre w1 e 3w WK
femmar wrgar g v x5 @ ¥ arfow
wrdarf) & ay )

*SHRI S. A, MURUGANANTHAM
(Tirunelveli): Mr. Chairman, Sir, the
‘D' Clasg match factories in Sivakasi
taluk of Ramanathapuram District, in
Koilpatti Ettayapuram and Kaluguma-
lai of Tirunelveli District in Tamil
Nadu are in the throes of a deep
crisig, the congequence of which might
be the loss of livelihood for many
thousands of workers—men and wo-
men—pmployed in these factories.
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These ‘D’ class factories are generally
run by gmall entrepreneurs and they
are also in the cooperative gector.
These factories were enjoying conces-
sion in excise duty which was 3.70, In
1967 the Excise Department issued an
order gpecitying that the 'D’ class
factories set up after 1967 would hsve
to pay the excise duty of 4.30, On the
ground ¢f unfair discriméination bet-
ween ‘D’ class factories started before
1967 and after 1967, the affected fac-
tories took the issue to the Court.
Last month the Supreme Court upheid
the contention of the Government on
the basis of which netires have been
served on ail the ‘D’ clasg facteries
started after 1967 {o pay excise Guly
at 4.30 from the dale of the order
passed in 1967. I have received hun-
dreds of telegrams from the aflected
match factories. If the excise duty
at 4.30 is collected from them from
the date of the order, besides the
question of unfair discrimination, the
factories staried after 1967 may have
to be closed as they would not be able
to bear this additional burden, resuil-
ing in the unemoloyment cof many
thousands of workers in the areas
1 have mentioneqd at the beginning, I
appeal to the hon. Minister of Finance,
Shri C. Subramaniam, that he should
immediately revoke the order directing
the levy of excise duty at 4.30 for ‘D’
class factorieg started after 1967. The
revocation of the order should be giv-
en retrospective effect. There should
be uniform levy of excise duty at $.70
for all the ‘D’ class match factories.
1 would like to submit to the hon,
Finance Minister that if this is not
done immediately, the affected people—
both the smal] industrialists and many
thousands of workers—will take to
violent agitation to expresg their legi-
timate grievances.

PROF. MADHU  DANDAVATE
(Rajapur): Sir, you will agree with
me that whereas there is alround in-
efficiency in the country in a number
of sectors, the Parliament's staff has
reslly maintained a remarkable effi-
clency and, therefore, from all gections

*The original speech was delivered in Tamil.
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Prof. Madhu Dandavate]

of the House, we had repeatedly de-
manded when the Pay Commiftee Re-
port had come out and when the stage
of implementation came, and we Sug-
gested that the Pay Committee's Re-
port for the Parliament staff should
be re-structured in such a manner that
the great disparity that exists to-day
in the recommendations should be
completely removed and those staff
members belonging to the jow rung of
the ladder should be able to get better
facilittes and they should be able to
get better salaries and better allowan-
ces,

That suggestion was made by Mem-
bers belonging to various sections of
the House. 1 would rcquest that all
these suggestions ghould be taken note
of.

There is one more suggestion, Thro-
ugh you, I would reguest that since
all sections of the House have re-
peatedly suggested that the lower rung
of the ladder of Parliament staff has
been discriminated againsi, justice
should be done 10 tnem. While im-
plementing the Pay Committee’s Re-
port for Parliament stafi, proper Jus-
fice should be done to them,

On 3rd October 1974, when lois of
arrests were being made under MISA
in order to check smuggling, it had
come to light that on 3rd October
1874, two employees of the State Bank
Branch in Ghaziabad were returning
back from a cinema. They found that
many lockers of the State Bank of
India. Ghaziabad Branch were left
open.  Therefore they went to find
out the person incharge but he was
found missing. They then came down
to Delhi and contactad the Regionhal
Officer at Delhi. Then onlv they in-
formed the Regional Officer to send
someone there. 'lhey found that lock-
ers were left open. This has created
panick in the functioning of the bank~
-A statement ghould he made to.day
itself in case Parliament i3 not dis-
solved! :
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SHRI K. SURYANARAYANA (Elu-
ru): Mr. Chaifman, you and the House
are aware about the pension for the
freedom fighters. That is not being
properly disbursed. Or the same is
not being considered by ‘Government.
Though the Government is anxious to
sanction it, the officers concerned, in
my opinion, are not at all taking much
interest. I know particularly that
our Deputy Minister concerned 18
taking a lot of intervst and also the
Members belonging to all freedom
fighters are taking interest in the
pending cases,

In so many States, they are going
to the office and requesting them to
expedite the case. But, nobody is giv-
ing a hearing, That is our opinion.
Sir, Government should appoint imme-
diately a freedom fighters’ Parliamen-
tary Committee to scrutinise cases and
expedite the matter immediately be-
fore we come again for the budget
session. Then only we leel or the
country may feel that we are not only
concerned with Shri Tul Mohan Ram
or Shri Mishra hut we are also con-
cerned with the old freedom fighters
and that the Government is taking
steps to give them gome pensions. In
my State, 20 people had already died
after getting the pension. And s0
many people might die now without
getting it. That is why I want 0
bring this to the notice of the Gov-
ernment through you to the Minister
concerned,  Fortunately, our Deputy
Minister is also here and he is taking
a lot of interest in this. So, (ime
should be fixed in the meanwhile bY
Government for considering seriously
to appoint a scrutinishing Committee
consisting ot Members from Parlia
ment, There would not be any tro-
uble for the Government; there would
ndt be any trouble from the other
parties representing the freedom fight-
ers as they will take care of it, !
want to request through you to tske
up this matter of appoioting a geruti-
nising committee of M. Ps.

SHR1 SHYAMNANDAN' MISHRA
(Begusarat): Mr. Chairman. Sir, th¢
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way in which MISA and DIR are being
used against political workers partl-
cularly in Bihar is causing ug a great
deal of concern. What is worse 13
that after their arrest under MISA
and DIR they are being subjected to
very inhuman frea‘ment inside the
jail. Recently, there has been a very
serious lathi<charge inside the Monghi-
jhar jail und some very important
political workers wvre badly injured.
©One of them—I cannot imagine how--
a very well-behaved political worker,
Shr: Rameshwar Prasad Singh who is
%0 much respected by the people in ms
district hag almost iost hus arm. May
I suggest, therefore, to the Govern-
ment o agree in the first instance to
institute a parliamentary inquiry into
the way MISA and DIR are being
used in this country?

Secondly, I would also hke to eug-
gest that Government ghould look
into the matter us to why many of
the people arrested under MISA and
DIR are being kep! as under-trial
prisoners for an inordinately long
period. There are many persons who
have been released by the Court but
some others who have been arrected
on those very grouids are not being
released by the Government. This 18
a duty cast ypon the Government of
India to see as to how MIBA and
DIR are being used and, therofore,
they ghould make it 2 puint to go
Into all those cases whare people are
being unnecessanly detained although
many arrested on the same grounds
have been released by Courts.

Wt whrw saw (afwar) o war-
1M wfzT, v & Afwa @iz foes
a9 &, fairer dmredt et o,
adra femra, wivas gic gfada aoge
wTr wymd Wt AR uwA ®Y
IFAl & gewr 7 @y & wror W)
wfsarg o arar v @ & 0 wew
Thek & fat w0t aedfe areg ol
W, xufad v aaf § dw s qe
3005 LS—14.
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& 3far A% ¥ S AveT Y 1 AT
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7%t & frar & ot femmET &1 ardy
v & #ag faar s 2, fomd soom
feaz dy femra wv g & 1 o) sgaeg;
# a1 ¥ I feg & oFY Taar o
w1

SHRI SAMAR GUHA (Contai) Eir,
1 had given notice of a privilege mo-
tion to the Speaker agfinst Justice
G D. Khosla who presiiad over the
Netay. Enquiry Commussion. The hon.
Speaker directed me to raise the
matter on the floor of the Houce under
Rule 377.

Sir. while Mr, Khosla was presiding
over the Commissinn he vublished a
biography of Mrs Indira Gandhi.
There is nothing wrong in that Justice
Khosly wrote Mrs. Ganchi's hiography.
But, Sir, as Chairman while he was
presiding over the proceeding of the
Commission he has done the grossest
violation, as he has violated the Com-~
mission’s rules and norms.
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MR, CHAIRMAN: When we take up
your Motion, you can make your

points.

SHRI SAMAR GUHA: I will chal-
lenge his verdict in my motion but
this is a different thing. He was given
the assignment of conducting the en.
quiry. He was appoinfed the Chair-
man of the Comnussion, on summon
and affidavit, on the condition that he
will keep everything secret and confi~
dential, You know, that he submitied

Kindly hear me first. Then, you
will understand. He has committed
the grossest violation.

MR, CHAIRMAN: You have your
Motion.

SHRI SAMAR GUHA: This is a
difterent thing. This 1s not concerned
with his verdict, this 1s not concerned
with his judgement, What 1 would
like to say here is this, He sul:mit-
ted the report on 30th June 1974,

MR. CHAIRMAN- This 1s about the
Report. When he discuss your Mot:on.
you can make these pcints

SHRI SAMAR GUHA: You have not
even given me half a minute. This 1s
a different thing.

MR. CHAIRMAN: This is shout Mr.
Khosla, This 1s about his report.
Thig is an altogethar different issue
which you are rasing.

PROF. MADHU DANDAVATE:
Khosla is famous for many things,

SHRI SAMAR GUHA: Yes. This is
a different thing, What he has done
is this, Government submitted the
repor{ on 3rq September and the
House is seized of this matter.

MR. CHAIRMAN: What report you
are referring 10? 1Is it the report ut
the Netaji Enquiry Commission? °

SHRI SAMAR GUHA: I am on a
complelely different issue. This gen-
tleman was assigned a task by the
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Government en summon and affidavit.
But, he has committed the grossest
violation of the law. I will challenge
Jhis verdict later on. This House is
seized of this matter, But, e has
brought out a book namely ‘Last days
of Netaji’. When this report was not
given to public consumption, when
this report was not available to puh-
lic, he has brought out a book through
Thompson and Co. Before submit-
ting his report, before it was placed
on the Table of the House, and when
the House was Beized of this matter.
be had the publicity to bring out this
book through this Prass and he has
disclosed secret and confidential mat-
ters to the press. He has brought
out this book to make money. He has
priced 1t at Rs, s5/-~ This is the
grossest violation :n termg of his
assignment and he has violated the
legal provisions. He was appointed
Chairman of this Commission and he
was given certain assignment on sum-
mon and affidavit. But, { sav he has
committed the grossest violation of
the law. In the next Session, I wili
bring a Privilege Mouion. He has al-
most, 90 per cent verbatim, mcorpo-
rated the materials of the report of
Neta)i Enquiry Commission 1n  his
book,

ot gz wml (s5da)  mom
wstem, & o AT F 57 AHIT 47
T Aew 93w ¥ BetAUE T &Y
WL femrar wwear g s wase T4
9B EAT | ATAASQ EATT mIEH)
T FET X oA q7Ev S av geg
VAW F A7 A ¥ A G wAe
WA gt § ol gl B qemr &
WET AL I R AR § | qTwT mrw aw
7T 537 At AT K W 9T 9 A%
7EY XM 4 wem wAw gTETC ¥ Baw
% w) ux forw we fin 75 ®0¥ w2
qur, W Wl www ¥ fagew @
franes wRweY wifed, woy weisy o
¥fe ot www o 1 & woere 9
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femmar angm fw wex wdw & ot wawY
gur qeT R 39 99 A fagea ¥ wea w3w
et fawgw womd &, wlaa &%
goEe w1 ariey {5 gfaerg o o9
75 &0 §¢F N F¥ A7 § IAF 3A¥
wgrqfagds faar & a8 WA
gw & fomafy ag & g@ w1 (eafa
¥ fayzr o1 a% |

uF w1 ST FEAT M | AT
gHtaaz ®7 T gF F AT R B
TET WEY WA FIFIT § &F { qEQ A
s AT oM
M AT qF 7V, AVAT BT
o1 7 £, 30 MY IFF FIT AT A
gyt 4 ¥f Am & ¢ galmR &
|rgwt {% weg 92w AT w1 ¥F%
giar & ufus gaarfn 29 & a1
71 (7w 5 951 €1 G997 Aeu q2AW
¥ yeev 0% g7 WORT &9 FI ATRAT &Y
¥ H1T I AW F) A qFAT qF

SHRI B V NAIK (Kanara): You
are awate that guring the last ses-
sion. the Mimster of State .n the
Ministry of Externa] Aiawrs. Shrl
Surendra Pal Singh, had said that 1p
his discussiops m UK, 1t w s revealed
—I am raising a gencral gquestion, I
hope 1t will be of interest both to the
External Afiairs Minister ond the
Minister of Parliamentaiy Affairs who
would kindly .onvey this to mm—
that the question of leasing cut the
1sland of Diego Garcia by the Govern-
ment of UK to the US Government
was a matter under active considera-
tion. Subsequently, though 1 have
not seen it m the press, I have 1ece,v-
ed a reply from the Ministry of Exter-
na] Affairs on a matter of exireme
importance and paramount signifi-
cance for keeping the Indian Ccean
as a peace zone, that on December 3,
1974, the UK Government announced
that i{ had decided to agree to pro-
vosals from the US (iovernment for &
relatively modest expansion of the
facilities on the island of Diego Gar-
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cia. You are aware that even in the
US Senate there has been consider-
able amount of internal opposition in
the praposals of the US Navy for the
staring of a base there.

It 1s. therefore, neces.ary for us to
register our protest before Parha-
ment rises both to the US and to the
UK. 1 would onlv submt that it
should be a matier of deep toncern
for the Government of India and the
Ministry of External Aftairs in part-
cular whether if the UK makes a pro-
mise and goes back on i1t, this country
should continue to function as a part
and parcel of the Brntich Comman-
wealth

st A fog WA (a17) o mere
wF R, & MR w1 1R g9 17 fgar
=gt g f& 305 w0 var wfufa &)
¥FI9AT F1 W5 a9 {1 77, F{w AN
(92 oot a7 gt &1 357 qrea
& g3 gAAE A gEr P oaiT ag
9 ATE & quyeAT ¥ g8 ag fwar
ey At Y Y frr mar & (&
My &Y WIgeaT AT ¥ a7 8 W |
TH ATt A LA agwT WA P w
T 77 FART ¥ UF 7ZA I AGUE
F19 AT 7T B, TF AIEKIT WA LAA H
w3+ faodt 317 1966 ¥ wrOE? A
Tlr 12 ar@ =W 97T 9T 39S
g 7 3wa Wt agmdl favearg
g ¥ 7 fefa A & sromr gz
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2, gz =fcfr geAt (S9R w adY
FH, W oARE W W@ &g «®
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UTETAT EYR 9T QT
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oft aefag  aronw gt (-
92) - awrefy  wdeg, wt o fafess
aged N quw ¥ X ¥ qf  avomw
St & garar 6T wdo T, T F o
FE a0 § fR Gowr & fad  mowrd
fear & A gaa afY fafadrs faear o
Tgr & 9 fr Trfafeas gwcd o7 fear
AT 21 AF T4 gw gravw ¥ &€
9T H1T ;o Ao Co ¥ FE AN B
aTIRA 97 Ik g qeffeRe & awg
#3618 o fawrr & o A1 g0
a9 g7 o fag AfeT wit a5 w1
wrdargl 7@ gf | gw faww & wa
wglwT mga 7z Mag & AN gAn
™ 3 R X gay friaw e fv
A wEArTTn frar® mMEgr ¥
¢, 7 arfo T30 go ¥ FuTET ¥ Wréo
e Qo W Fy of o i ¥y Wy
"y N IAF A F wMA & T mOR
ferfedz ¥ a2 g¥ 2 1 am & o wrfis-
T, B7 ey ot Frar 31 B wroy
wi fa¥eT -y s €1 qargy,
AT AT AYTC W yar wE FwAr
Lutcs ag aro U7, To & TFAT #i
wfar a1 s afyd Afes gaw
wA dow faadr ofeq

¥ ag ot fadea s wmgan g
& awm & grreg & ¥ oY § o w1
¥ 37% 1T ¥ wef dasr AfEr
T qyd wERIgEAET ¥ e
o1& €, ard-ar* figvr § &fwa Gum Ay
w @ & gafad € wdfan
afre woar aifgd faed 3% oy
* faedta= gy 7% )

TE 537 ¥ o waY oOF X wgr 97
fis o gAo €0 wrTe *Y B wXR A,
AN At wrgw ¥ afewfay fomr o1
WA A 1974 HF TR Y orAy

DECEMBER 20, 1974

== Members 36>

£g w47 AN ;T:W‘E'{g'( ¥ srgas
T wrgA qw oy §, o aga gl
AEA §, IAFT 7ZEY w7 H1d W QU ALY
2 rar & | qG AT KANA AIT T
weeerrghe Feqr ar Ty & Az qg
Y w7 IATET fagr a1 @ ¥, wweEy
gt gaaAt T &1 & Wwar g
fs 37 7ig7 & dggw & yarfas
qu w0 Gifgy —-gar  wreaTRA
qray meT ¥ feqr g0 1 & qifaqrag)
ad nq fafrezy & fadza s<ar g
f& 30 qraam) Y = wd qw qgaw
2-—-1974 ¥ T A F AT 4T,
1974 AT & ET @I &, w9 § FH
1975 ¥ wq97 QU & I |

SHRI P M MEHTA (Bhawnagar)
The Bhavanagar Chamber of Com-
merce ang Other associations of my
digtrict have sent tvlegrams to the
hon Finance Ministar to the eifect
that forms prescribed under the Com-
pulsory Deposit Scheme are not avail-
able with the banks and therefore
those who were required to deposit
the amount within the stipulate!
period, namely, 15th Detember, 1474
could not do <o and thercfore they
have requested the Goveranment either
to extent the time limit or to waive
the penalty clause The penalty is of
the order of 25 per cent of the deposit
required to be wald Therclore ‘s
matier should be attended to at the
earhest I have met the Finance
Mintster today and I have also writ-
ten to him but unfortunately he hos
not vet been able f0 wuttend to this
problem and therelore I demand that
the Government should extend the
time jlimit for devositing the amount
under the Compulsory Depostt Scheme
or it should waive the penalty clause

SHR! P. G. MAVALANKAR (Ahme
dabad): Today happens to be the last
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day of the current session. I want to
say this with your permission, There
has been intense sreculation in the
Press and elsewhere about a snap poll
for the Lok Sabha. We are not nien-
tioning these matters from anvy rpoint
of view of nervousness or fea:. After
all we come nere as represertatives
of the people and whenever we are
asked to go back to the peorle we
should welcome 1it. In this session
there was not mu:zh time for cdiscus-
sion of certain important matters re-
lating to the conduct of free and fair
elections. We have been demanding
that the Election Cornmission shculd
be expanded by at least increasing
the member from 1 to 3 Members arnd
that the electoral process must be
cleansed so that many Members can
think it proper and convenient ty get
elected on the basis of their record
and not on the basis of money. I
happen to be a NMemher of the electo-
ra] reforms committee appointed by
Shri J. P. Narayan and that Commitiee
has submitted an interim Report.
The Congress Parliamentary party
has also appointed a committee cn
electoral reforms. The Law Minister
has gone on record that he wants to
convene a meeting of some opposition
leaders and indenendents to go into
this matter. I nope that if at all a
snap poll is coming Government will
see that they convene a meeting cn
these lines so that elections may be
fair and free, so that elections will
have significance and proper meaning
in our democracy.

SHRI K. P. TUNNIKRISHNAN
(Badagara): The Session is ending
today and I shouid like to raise a
question which is of perenial import-
ance. It is of utmost importance and
urgency to my State: the question of
rice supply which has come dcwn
from 85.000 tonnes per month to 18,000
tonnes per month ftor Kerala It has
forced the State Goverament to reduce
the quantity of rice and also the total
guantum of ration. Even the auota
of wheat is not given. So I earnestly
urge the Government of India to ies-
tore this quantum immediately.

Bcats (St.)
16.06 hrs.

STATEMENT RE. REPORTED
SABOTAGE OF TWO SPEED
BOATS

MR. CHAIRMAN: Yesterday Shri
Madhu Limaye raised a poirt in the
form of an adjournment motion and
the Speaker had asked the Minister
to make gstatement. It is an lawfully
long statement and I will ask him fo
lay it on the Table of the House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHLERJIEEY: 1
lay it on the Table of the House.

Statement

The recent change in the trend of
smuggling which showeq that contra-
band in bulk is being  emuggled
through I aunches and boats from the
neighbouring areas led the Govern-
ment to consider the aquestion of ac-
quiring fast sea-z2oing launches. The
Government have placed on order for
purchase of 20 fast moving sea crafts
with a Norwegian firm against which
two sea crafts were received towards
the end of October, 1974. These two
boats, namely, Durga and Kali were
commissioned on 27-10-1374. Teking
both the boats together they have
been operational for nearly 70 per
cent of the days since they were com-
missioned. One or other of the boats
has been operational on all days ¢x-
cept on two days.

The reports that there has been a
sabotage of the boats which rendered
them non-operational have been look-
ed into and found to be incorrect. As
one of the press reports stated that
sugar had been put into the fuel tank,
samgples of fuel were taken and tested
bv the Naval Chemical and Metallur-
gical Laboratory, Bombay, but no
‘race of sugar was found therein.
The boats have been fitted with highly
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sophisticated machinery and equip-
ment and expertise in maintenance
and handling of the same 15 being
built up.

Meanwhile, as was stated in the
Rajya Sabha in reply to supplement-
ary to Starred Quesfion No, 411 on
3-12-1974, there have betn tertning
troubles and the repai's have Leen
attended to in the Muzagon Docks.
The position was also explained in
the Finance Mimstiys Consultative
Committee of Parlinmnt on 18-12.74.

Both the bouts have been taking
part in various ant’ <wr .22ling opera-
tions 1n and arour i B mbjy srea.
The fact that there have been no cat-
ches by these poats recently could
also be ascribed to the pos~ibility thal
the Arab dhows may not be coming
near this area The intelligeuce re-
ports also indicate that smugglhing
activittes have been cons.derably
restrained

The Government have go far ob-
tained only two boats, another 4 boals
are expected by the end of this mponth
The remaining Loats are eabected to
come in batches of 4, and all 1o reach
before the end of Mnrch, 1975 I
will be apprecia‘>d that enlv when
we have a very much larger number
of boals, we can Take our coast-line
mmpregnable I ay alsn mentinn
here that the Custom. Department in
Bombay alsp has sume launches con-
fiscated from the smugglers and
which are used for anti-smuggling
work

The boats esta%lizthment has been
placed under a senior officer on depu-
tation from the Navy and I mey as-
sure the House that al] possible pre-
cautipns are being taken to guard the
boats carefully from any attempt st
sabolage

t——
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16.07 hrs.
SUPPLEMENTARY DEMANDS* FOR
GRANTS (GUJARAT), 197475

MR, CHAIRMAN: We shull now
take up Supplementary Demands for
Grants (Gujrat)

DEMAND No. 14—ECONOMIC ADVICE
AND STATISTICS

MR CHAIRMAN Motion moved:

“That a Supolementary gum not
exceeding Rs. 38,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Gujarat to defray
the charges “which will (ome in
course of pavment during the year
ending the 31st day of March, 1975
in respect of ‘Economic Advice' and
Statisties',”

Devianp No 15 —Loans aNp ADVANCES
TO (GOVERNMENT SERVANTS IN GENERAL
ADMINISTRATION DEPARTMENT

MR CHAIRMAN: Motion moved

“That a Supplementary sum not
exceeding Rs  3,33,00 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come jn course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Loahs and Advanceg to
Government Bervantf® in General
Administration Department'.”

DeMaAND No 31 —LoaNg AND ADvANCES
70 GOVERNMENT BERVANTS IN FINANCE
DEPARTMENT

MR CHAIRMAN: Motion maved

“That a Supplementary sum nut
exceeding Rs, 2205000 on Cap:tal
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come {n course
of payment during the year ending
the 31st day of March, 1975 mn
respect of ‘Loans and Advances to
Government Servants in Finance
Department.”™”

"Moved with the recommendation of the President,

-
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DemaND No. 38.—LOANS AND ADVANCES
T0 GOVERNMENT SERVANTS IN LEGAL
DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not

exceeding Rs. 13,87,000 on Capital

Account he granted to the Presgident
out of the Consolidated Fund of
the State of Gujarat to defray the

charges which will come in couse

of payment furing the year ending
the 8ist day of March, 1975 in
respect of ‘Loans and Aglvances tu
Government Servants in Legal
Department’.”

DeEManD No, 44.—L0ANs AND ADVANCES
10 GOVERNMENT SFRVANTS IN FOOD AnbD
Civrr, SUPPLIFS DEPARTMENT

MR CHATREMAN: Motion moved:

“That a Supplementary sum not

exceeding Rs. 8,50,000 on Capital

Account be granted to the President
out of the Consolidated Fund ol
the State of Gujarat to defray the

charges which will come in course

of payment during the year ending
the 31st day of March, 1875 in

respect of ‘Loang and Advances to

Government Servants in Foud and
Civil Supplies Department’.”

DEMAND No. 48,—LOANS AND ADVANCFS
10 GOVERNMENT SERVANTS TN GUJARAT
LFGISLATURE SECRETARIAT

MR, CHAIRMAN: Motion moved

“That a Supplementary sum not
exceeding Rs. 50,000 on Cupnal
Account be granted to the Présient

out of the Tonsolidated Fund «of
the State of Gujarat to defray the
charges which will come in course
of payment during the yvear ending
the 81st day of March, 1975 in
respect of ‘Loans and Advances to
Government Servants in Gujarat

Legislature Seccretariat’”
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Demanp No, 50.—Rerier Works
MR. CHAIRMAN: Motion moved:

“That a Supplémentary sum not
exceeding Rs, 43,08,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, ‘975 in
respect of ‘Reliet Works'.”

DemManp No, 53.—Co-OPERATION
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs TI,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
char®és which will come in ccurse
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Co-operation’.

Demaxp No. 55.-—AGRICULTURE
MR CHAIRMAN: Motion moved:

“That a Supplemenfary sum not
exceeding Rs, 3,55.,000 on Revenue
Account and not exceeding Rs.
4000000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which
‘will come in ~course 6f payment
during the yeur ending the 31st day
of March, in respect of ‘Agriculture’.”

Demanp No. 56, —Mmor IrriGaTION,

Sorr. CONSERVATION AND AREA
DEVELOPMENT

MR. CHAIRMAN: Motion meved-

“That a Supplementary sum not
exceeding Rs. 4,38,000 on Revenue
Account He granted to the Presi@ent
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which wilt come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Minor Irrigation, Suil
Conservation and Area Develop-
ment"."”
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Drmanp No, 59.—~Fisuiries
MR, CHAIRMAN: Motjon moved:

“That a Supplementary sum not
exceeding Rs 1,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujerat to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1975 in
respect of ‘Fisheries’”

Demanp No, 60--Forests

MR CHAIRMAN: Totion moved*

“That a Supplementary sum not
exceeding Rs. 52,000 on Revenue
Account and not exceeding Rs,
50,00,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State ot
Gujarat to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1975 in respect of
‘Forests’.”

DeMAND NoO. 62 —LOANg AND ADVANCES
TO GOVERNMENT SETVANTS IN AGRICUL-
TURE ForesTs AND CO-OPERATION
DEPARTMENT

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs, 48,790,000 on Capital
Account be granted to the President
out of the Consolidatea Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year cnding
the 31st day of March, 1875 in
respect of ‘Loans and Advances to
Government Servants in Agricul-
ture, Forests and Co-operation De-
partment.”

Druanp No. 60 —Housme
MR, CHAIRMAN: Motion moved:
“That a Supplementary sum nut

exceeding Ra. 10,900,000 on Capital
Account be granied fo the Presjdent
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out of the Consolidated Fund of
the State of Gujarat to defray the

charges which will come in course
of payment during the year ending
the 31st day of March, 975 in
respect of ‘Housing’."

Demanp No, 7T1.--Socian SecuriTy
AND WELFARE

MR. CHAIRMAN: Motion macved:

“That a Supplementary sum not
exceeding Rs_ 74,50,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of pavment during the year ending
the 31s day of March, 1975 in
respect of ‘Social Security and
Welfare'.”

DeEmanxp No, 73.—LOANS AND ADVANCES
70 GOVFRNMENT SERVANTS IN EpUCA-
TION AND Lasour DEPARTMENI

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceceding Rs. 42,00,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
cf payment during the year ending
the 31st day of March, 1975 in
respect of Loans and Advances to
Government Servants in Education
and Labour Department’.”

Demanp No. 77.~PoLrice
MR. CHAIRMAN: Motion moved-

“That a Supplementary sum nof
exceeding Rs, 20,82,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujerat to defray the
charges which will come jn course
of payment during the year ending
the B81st day of March, 11075 in
respect of 'Police".”
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Demanp No. 85,~LOANS AND ADVANCES
TO GOVERNMENT SprRVANTS IN HoMr
DepARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,08,20,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat'to defray thc
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Loans and Advances to
Government Sérvants in Home De-
partment’.”

Demanp No. 81.—EXPORT PROMOTION

MR. CHAIRMAN: Motion moved

“That a Supplementary .um ot
exceeding Hs, 3,00.000 on Revcnue
Account be granted to the President
out of the Consolidated ¥und of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875 in
respect of ‘Export Promotion'.”

Demanp No, 94.—INDUSTRIES

MR. CHAIRMAN: Motion 'noved:

“That a Supplementary sum not
exceeding Rs. 83,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujaraf Io defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Industries’.”

Drmanp No. 85.—VILLAGE AND SMALL
InvusTRIZES

MR. CHAIRMAN: Motion moved:

“That & Supplementary sum not
exceeding Rs. 8,70.000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State ¢} Gujarat to defray the
charges whick will come in course
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of payment during the year ending
the 31st day of March, 1975 in

respect of ‘'Village and Small In-
dustries'.”

Demanp No. 102,—LoANS AND ADVAN-

CEs T0 GOVERNMENT SERVANE IN
INDusTRIES, MINTES AND Powrr
DEPARTMENT

MR CHAIRMAN: Motion moved:

“That a Supplementary .um not
exceeding Rs. 20,900,000 on Capital
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come jn ccurse
of payment during the year ending
the 31st day of March, 1975 in
respect of Loans and Advames to
Government Servants in Indus:'ies,
Minies and Power Department'."

Demanp No. 109.—PusLrc HEALTH,
SANITATION AND WATER SuPipLy

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 7.00,000 on Capital
Account be granted to the Presigent
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975 in
respect of ‘Public Health, Sanitation
and Water Supply’.”

Demanp No, 116.~L0ANs AND ADVAN-
CES .70 GOVERNMENT SERVANTS 1IN
PancHAYATS AND HEALTH DEPARTMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 77.31,000 on Capital
Account be granted to the Presiient
out of the Consolidated ¥Fund of
the State of Gujarat to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1975 in
respect of ‘Loans and Advances to
Government Servants in Panchayats
and Health Department'”
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Demanp No 118 —~NON-RESIDENTIAL
BUILDINGS

MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 6,00,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
the State of Gujarat to defray the
charges which will come 1n course
of payment during the year ending
the 315t day of March, 1975 m
respect of ‘Non-Residential Build-

lngs, ”
DEmaAxp No 124 —IRrIGaTION
MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 20,84,000 on Rcvenue
Account ani not exceeding Rs
130006 on Capital Account be grant-
ed to the President out of the Conwo
hidated Fund of the State of Gujarit
to defray the charges which wnil
tome 1n course of payment during
the year ending the 3ist dav of
March 1n respect of ‘Irrigation’

Pemanp No 131 —LOANS AND ADVAN-
CES TO GOVERNMENT SERVANTS IN
PusLic WORKS DEPARTMENT

MR CHAIRMAN Motion moved

“That a Supplementary sum not
exceeding Rs 68,000,000 on Capital
Account be granted to the Prewdent
out of the Consolidated Fund of
the State 6f Gujarat to defiay the
charges which will come in couse
of payment during the year ending
the 31st day of March, 1975 1n
respect of ‘Loans and Advances to
Government Servants in Public
Works Department’’

Drmanp No 146 —LOANg AND ADVAN-
CES TO GOVERNMENT SERVANTS IN
REVENUE DEPARTMENT

MR CHAIRMAN Motion moved
‘That a Supplementary sum not

exceeding Rs 30,00,000 on Capital
Account B rranted to the Prégident
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out of the Consolidated Fund of
the State of Gujarat to defray the
charges which™will come in course
of payment during the year ending
the 31st day of March, 1875 in
respect of Loans and Advances to
Government Servants in Revenue
Department’

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) On a point of
order, what .s happening to the pri-
vate members business®

MR CHAIRMAN That has been
decided when you were not in tae
House

SHRI JYOTIRMOY BOSU I went
out only o dink a glass nf water

SHRI DINEN BHATTACHARYA
(Serampore) The Stute of Guja-
rat i« under Piesident’s rule and more
than a vear hag elapsed, still nobodv
knows when there will be an clect-
on There 1 so much talk about
a snap poll to the Lok Sabha but
there 1s no talk of any election to
the Gujarat Assembly or even to the
Pondichery Ascembly

1608 hrs
[SHRL IswAQue SamsBuair i the Chairl

There should be no delay in holding
an eclection 1n Gujarat and taking the

opinton of the people ag to who
should rule Gujarat From the Cen
tre 1t 13 Shrimati  Indira Gandh

the Prime Minister who 15 ruling over
the people of Gujarat who hatt
thrown out the congress rule in Guja
T4t because of corruption and other
charges My emphatic demand s
that the Government should immedi-
ately decuie and tell us when election
are gowng to take place fn Gujarat

I am a Member of the Consultaine
Commiittee on Gujarat It is a fer-
¢e, nothing more  There is one
meeting after three or four monthe
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lasting for two or three hours to
discuss issues relating to the peouvle.
In such a type of Consulfative Com-
mittee you do not get any opportu-
nity to focus attention on problems or
discuss issues which are of serious
concern to the people. You do not
have any opportunity to do so 1n
that type of Consultative Committee.

Now I come to certain problems in
the State of Gujarat. There are
near about 18,000 villages of <which
it has been reported. It has come
in the newspaper also that more than
13,000 villages are hard hit by drou-
ght and other serious conditions. It
has been reported that the prices of
rice and other essential goods are go-
ing up. These are not coming down.
In spite of tall talks of checking infla-
tion and rising prices by the Govern-
ment, nothing is taking place. So
far as Gujarat is concerned the pri-
ces are going up. I am amazed to
find that only 200 grams of rice and 2
kg. of wheat and 1 kg. of jowar is
distributed as ration from the pub-
lic distribution system per unit per
month, not per week bhut per month.
I dn not know whether they arc play-
ing with the lives of the people or
not. Sugar quota has been cut
down by more than 100 grams and
the price of sugar is also going high-
er and higher. There ic no effective
step being taken by the Government.

I know, in this House, one hon.
Member from Kutch area has pas-
sionately appealed {0 the Govern-
ment for making arangements of
drinking water in the Kutch area.
I have got some knowledge about
some places in Gujarat where 1
have seen with my own eyes ag to
how people are suffering for waat
of drinking water. 1 do not find
any amount that has been sanction.
ed—extra amount, extra money that
has been gpént faor the arrargements
of drinking water to the rural popu-
lation lpeéa!ly in the Kutch area.
But T find that extra amount has
Leen ganctioned for the modernis-
ation of the police. I do not find

AGRAHAYANA 29, 1896 (SAKA)

1974-75 374

any reason why, when people are
not getting drinking water, Govern-
ment is taking away money frum
the public exchequer to modernise
police so that they may beat us.
People fight for their demands ably
and efficiently, that is why they are
taking away money for modernising
the police. I strongly record my
protest against this sort of expendi-
ture by the Government but for not
arranging the minimum requirements
for which people are so much anxi-
ous. We felt that Government at
the Centre would take every step
to reduce their hardship but nothing
had been done.

I take up atrocities of the Hari-
jans. It 1s the land of Gandhiji.
Sabarmati Ashram is situated there.
I have read in history that from
there the famous Dandi march started
and he took an oath that he would not
return back until freedom was achiev-
ed. He did not return because he
thought that the freedom that we
have got wag not real freedom. That
is why Mahatma Gandhi did »ot
go back to Sabarmati Ashram.

Although much time has elapsed,
there is no chance of any immediate
election in Gujarat. They are no!
taking any effective steps to reduce
the sufferinga of the people. In the
Ahmedabad textile mills, they have
closed down the third shift. In many
places, the factory owners are clos-
ing down the second shift also. Al-
ready Government 15 adopting a wage
freeze policy. 50 per cent of the DA
has been cut. This closure of shifts
is causing miseries which cannot be
described here If they do not
take prompt steps. the situation may
Ro out of their contro! as it happen-
ed during the struggle launchad by
the Nav Nirman Samiti. Employe-
es of the Central Government, State
Governments and local bodies are
not getting any rise in their DA
although prices are shooling up daily.
This is a very relevant demand. We
thought that the Finance Minister
will announce the decision sbout DA
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{Shr: Dinent Bhattacharya)

to Central Government employees to~
day, but s statement has made the
situation worse  Until the Ceatral
Government sanctions this Iincresse
in DA, the Stale Goverrnurents and
local bodies cannot give any rise to
thexir employees

Elections should be held early not
only to the State Assembly but also
to the corporations, mumgcipahties and
panchayats. The people have no
faith 1in thig Congress Government
That is why they are shouting that
they should be given an opportumty to
express their view through electicas
If you do not give 1t the people will
be bound to take direct action Ths
wiiting on the wall must be taken .n-
to consideration by this Governmert

With these words 1 oppose these
supplementary demands

st Areed T (wed) T
A qawT W 39 Al Y #18 waGt
2 ¥ fo o amifrar v & fan,
forr &Y wrorr A gy« faarr war v
W fomr war @ st o wweR
&1 foat wat at

AT AR WA I i &
Atwwr b ge s sitv v A
1 Fret #u § WY g8 wpr @1 W
a8 ge &1 wer faoway agy wifar § 4
ox w7 agt Afads Wi fida s
ST gHY AR AEE W AE A s
§ 104 fufr % Forw qfrard oY wre
faew rm Rt v A wRT A wE 4 O
HYTT Y agr  wowErd & air Wi
et anw v DA % e s
fawm # off yOTC ¥ 3B AW wew wwG
ag g0 it gf o gw g vy fe
el W T W ST T
E T, o G 0 it s gl
§ v rerey ey g 1 o vy wve
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varer facgw WX Segas § gar g,
wilfe gwadia ogfer ¥ o gfaffa
Wt wifgwr{xaT o sar & e qrrww
1 o HQ §, IAX W W g @
wief § oI wHAT WY W A i wofedt
Ay, IA W A7 S qgw AFA § )

& fg 7 FugQ qaT FEL WA &7
g% W W & qRT &Y a7 Agr A
AT RTE Y IR NRM R gAw agw
wim ¥ g ind W g § i AT
WY FRT WA 9T @ fadT § Az wg
¥ I TTHT A AN ARG
7T 3 F1 A7 1 ATE earm ad) fear war
¥ gmatmiaaten wafrarad ¥
2 55 # w79t § Wiv A gAY
st sgmn A o =51 o
aFAy AL a1 A ) 37 7 o 5%
2R TN FTE Q@AW 30 @ i fear
) T A B ForE AR E
T AWy g ¥ A sTgEqrRAT R
im0 Th MR W4l 9T AARGNITHAF
vz ¥

R wen W HY gvE FaT v
o W O H ¥ A agA surEr fay Ty
? s H AW T & AYg A Al
7§ | qgT o W vRa §, wifraed,
glwor agy v arfay 6wy gx &
F & feorew w1 g a@ & fag agr
wif faa™ & a¥ ardww gq afy @
T A XA AT araem g A Gt &
T A Ay 90 Wl wwe agT
@ WEEaEHE § | Ol JREGH B
femr my wg g §

AT Y WEHT AT T Y A
¥ forg oW fam Fdme ¥ A o wrad
wrf dF | wgt &7 wedee @ et
fastg wr | wwevwar Wity ¥ ww g
areg w1 . o v i v W,
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sl Rar =8 qarar ) Frgrid ar-
=7 & A o g 4 Fagred
M wrYas W 78T § AF FITH AT
g ardwT &1 P Arg W) gfifn-
ardy wfggai RrnsTean fagr Y TA-
APy Agsr ¥ site oror oy waA &, ISF
faers st vy 9 qfost & fadd
P e ¥ AT F AT X T A
FrEgaiaf &) 9 wievar w0
amifae o wadfes feafs 51 T3
A wrr e ¥ 2w qeq A A7 I
¥or s K A gayis 4970
WTHE T Y M FTErAr o [T T
vy efero

gt 7z %1 wf o f5 g7 A=
g7 T T qdr WY faaifey
arerT agrearfay 1 Ty | AT RN
w1 gfaffe g3 & 0 weaw
fagr Frawr | FwT SO0 AT TN
gt rdreqt frgm aft e
e i g e owlferr 1A ¥ iAs
F AFT A% ®wAq ¥ fAY qAvr ¥
Tl @rey Tqrf T OuT | % IR
% frg afxr a8y & 1 Pyl oW geay
DI T IR ATTIH AT 327
aft T W X SgRr AFACE

oft wrea fag g (ar7) |7
FAT & HiAT T NFiqTioags #
wrne aar § 1 UCFARE wWAT ¥ qA007
TH §AT AT TAOL 1 5T W RAT T
# ganr g fr a« 5 oY 33 5 fg
aye A fean wei qfgg 1 wopty
o oot Fanre aficfeafaai 7 291
gu eaifay fear war ot 1 2g0 w1 v AT
AR EQ AT E AL AT Y @ wigA
¥ WA ANE Y Ty ¥ T g0
RO 3% qr YT P oTH ¥ Ta0d prd
2% 9F g ¥, wem N AE waad
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fom @1 97 07 TR & Freol ¥ A
§ agr w7 urgwlr wwmw &g fear o
fom mar R e fea fF wva § aod
fgi ag s gt =g g% 1 afvieafan
¥ wid fawrg qlvaes @ gwr @ « AT

& oF qgT W4T ST &, Wyl

wrEf® Awer Taad W o, 4w
fratds 39 & wam § WIT A8 favra &
w14 agr & A%4 4 Hfww g7 fawr
AT S AT ST UEF 1 gT A W
qTE17 egufy wiwa & o7 ¥ o¥w
AN YAET E R AT F AW oA
oF7 A1 R SATET ATASTT & |)IT |
3% w7 AT 4G 7 AgdIq fAgr Irar A
grzify was F 0919 q9qA 3 e
nE gV WU KA IT AFAT QT A7 OF
WigH ¥ BT § FATT A9 98 WEA R/
aFq0 9t + A3 7§ 5 fear ¢4 §
fx f=a ¥ <raY #Y ga7 frard gt
& fr1 3§ 37 & gFAAT frar arg
At 7 #3F IA T K 4 AL AT
F1 Wi 721 9V & AFA § ) A& @y
®( AqFqT K AN AFT fear war §
17 fI3Y 9Eg A9 7 L7 AW G TWE
Fivafrarnar 3 fs 1 37 aqaaw
N FAGEATE WA o™ 30 w5,
Asa TTAWEIAUE 1 37 417 X wanfy
T o1 7Y # 1 9F I AINE S0

g3 ® Wt ugify mrea &
q71 7@ PRI war § 1+ kg AY7 18/
ag AAFI T F A I W @}
RN AT AFCLLTIE | Agr T WY
afznr @ (@4 & 9 9 faar qrwar
FAT ¢ TRFAA 3790 foar a7 =&AL
7 faq awAfi W I9R A T A A
JATRA T AT 53T TAT wifey w1, wAAr
1 WA ® A AT @Ay A Ay
ol Az AK A ar g 2 T
WIGT § A G6T K f@egT oW g
FAT | W & AAAT qr 7 wegafn
wroq 390y faq aw xarar faeym wA-
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faa ¥ 1| Tawr =arfa & art & vio )
wier fadm wear arfgd | og &1 AW
orae § fr agr FEfadr & gioa AT
& WG AFAAIA SIHIT @R £ 08§
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wraw w9 ¥ fal g €5 wriarE) €
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WIEA ¥ ag BT £ AR {5 50
FAOETY ®TH @ ¥ (A W,
e 39 & ot . f eara 7 foar man
My W qET U AvE @ gwgfewEt
dava § o7 gad ave agA A AT
2 | 35 RvETs BRWT 9F QAT wvET
fe ¥w o &1 T GHITAT KT T A
NFR ) A ITFIFTAVEAR 7 TR
qwere § Tegafs waw A sH A
Y w7 wew g Sifeq @r ) @A
A mfemdl @3 &, F W @ 3 A
oot go wiv mio . fomdt fe @ g
T ITATEE

T /A { GAa-HoRT 45 w1 A9
fora rar ) AgT 4% foet @7 qEey 2,
AT mAA §7 N7 ¥R HAT § R
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3% w1 firsr %1 A ) faw a9 f——
77 wvA & % 3 29 VAT AT WY
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wa a3 ¥ waw &, oafeg v WY
e & ¥7 fayea & ouaw § #ar
atfege |

' Y § & qevy ® iy
MR FY g o qwy glrodT aC waw
wFATeTL gy § | AeTEy 5 At A ¥ A
wgwl & e g givaa o enfeaifagt
£ fealy €1 guraar srga § wiv 34 w61
qeraAy ¥ #4797 AyAr wrgdy § 1 Afew
TaaA § ogafr maw & w1 A o
qAT W wiaw Jo ~g fear war @,
W7 A g qurey o i OH wIg SR
w1 &1 oy ¥, WifH T A gAW 7w
Ty § v W awa SgvEd gon, AW
gF Ag §ary wNgg ) & feR N
T wEgT W ovgA § 1 %A fm & g
atn & P qw AR & W1 ARd IR &
fa Aarv adr g

SHRI ERASMO DE SEQUEIRA
(Marmagoa) The State ot Gujarat
has been unde: President's rule over
a year now, and still we do not know
when the elections are going to be
held. I am not objecting to the mn-
troduction of the President's rule, be-
cause this was through a popular up-
surge, and it wsg the people them-
selves who decided that there should
he a thange But if they decuied
this, when the people in Gujarut
rose, 1t was to give themselves an
opportunity to choose a better gov-
ernment. They did not rise to al-
low the Congress Party to rule Gu-
jarat through the back-door, whih
is precisely what is happening. And
it is the demang of my Party. the
BLD that this Government shov'd
announce here and pow when the
elections are going to be held, giv-
ing ap opportunity to the people
of Gujarat to decide who is going to
run the State.

Very often, we have occasion to
speak in this House about vsnons
matters, specially comnected with the
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developments that are going on in
the various States of our Union, and
very often the answers that we are
given are that this is a State matter
which has to be handled by the State
Government, and that we ghould not
speak about it.  But, here is a case
of the government of a  State which
ig to-day being run by the Centre
and what did they do? Please luok
at this. In Gujarat, as you know,
one half of the State has been Jeclar-
ed a drought-affected area by the
State Government itself, which to-
day is run by the Central Goveran-
ment. The State authorities have
agked the Government of India for a
drought relief of Rs. 80 crores and
the Central Government has given
them not more than Rs. 13.5 crores.
This is the attitute of the Congress
Party to the sufferings of the masses.
They are prepared to find money ior
all kinds of trips ahroad for all kinds
of Ministers, and all kinds of public
officials whom we find practically st
every airport in the world every sec-
ond week, but they cannot find money
for people who are affected by the
drought They say they do not have
money for drinking water. 1Is there
anything worse than this?

) Every non-essentixl expenditure of
Government should be curtasled
forthwith. This country is comng
through a very serious economic cri-
<15, and until you tighten your belt
and pull up your socks, you 3are not
coing to be able to pull this coun-
{ry out of it. You say you are bring-
ing down the prices and you say we
are trying to pull ourselves out of the
cconomic morass.  But 25 years f
mismangement of the country by
Congress mis-rule has brought abuut
this situation. Everybody knows
that the matter is getting worze day
by day, and unless you tighten the
belt and until you have financial ¢is-
tiplne and cutout non-essential
expenditure you will never Dbe
8ble to take care of the needs of
the people in this country, especially
Wwhen nature has been so unkind a: it
has been in Gujsrat this year.

Report

We have often hard Mr. Mavalan-
kar speaking in this House about the
educational chaos that has been go-
ing on in Gujarat. And 1 3zet the
feeling that the Centre is not look-
ing after the educational problems
of Gujarat because the students rose
and taueht them a lesson, and there-
fore they are now being victimized.
Now this is what happens. You talk
about der xracy. You talk about
the power of the people. And when
people force you to discharge your
responsibilitv, then you turn round
and force them, and victimise them
and punish them.

Gujarat is an example of what is
happening in several parts nf the
country, where the State Government
becomes sour and the Centre takes
1t over This Government while
talking about the people, does not
make any serivus efforts to solve
t{xexr problems.

On btehalf of the BLD I demand
firstly that the Government should
tighten 1ts belt. so that it can tshe
care of the extraordinary situation in
Gujarat by sanctioning more funds
there Secondly elections shou'd
be held there immediately and ro
more extension of President's rule
s~hould be there The people sheuld
be enabled to exercise the right that
they have to choose the State Gev-
ernment that they want

—_ !
1640 brs

COMMITTEF. ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-NINTH REPORT
aamafa wgwa : qA & foRee w1
m § fr e wrvi aweq w1 el
qE oA ¥, RATA I OF TR
WL T AR A WA oA v
ot quET WA |
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“Pr o3 W TTRE aaeRt
¥ fegawi sur gwedl e afafs
¥ 4ok TH¥T ¥ W 18 feraw,
1874 Y awr # weye faar s A,
qEnd g |n

MR. CHAIRMAN: The question is.

“That this House do agree with
the Forty-ninth Report of the Com-
mittee on Private Members’ Bulls
and Resolutions presented to the
House on the 18th December,
194"

The motion was adopted

1641 hrs

SUPPLEMENTARY DEMANDS FOR
‘GANTS (GUJARAT), 1974-75—Contd

SHRI D P. JADEJA (Jamnagar)’
I am grateful for giving me an op-
portunity to participate in ‘thie die-
cussion I had an opportunity only
the other day and I wish now to
state one or two points for the con-
sideration of the honourable House
and the Hon. Minister,

Sir. the other day the honourable
Deputy Minister for Finance 1-~formed
the House that the problem relating
to Guarat in general and the water
problem in Jamnagar is being handl-
=d by the State Government.

They are aware of the serious situa-
tion that has arisen there and, as a
means of relin! to the State, witn a
population of 3 lakhs, Governmeat hzg
thought of spending almost Rs. 350
lakhs this smasop in bringing waer
to this city by tankers.

Now, Sir, all that 1 want to ask the
Government s that there was a
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scheme whicn wag only three times
more expansive than thig water
tankers scheme that you are geing to
have this year, and it would have
been a permanent solution for this
city. 1 may tell the Government at
this moment that this scheme is not
being copsidered in the next five year
plan also. I mentioned the othar day
that Jamnagar had been facing a
drought situation and it is for 11 years
out of 14 vears. Still water problem
13 not being taken ag seriously as it
should have

I request the Government to recon-
sider this iscue. As far as the
drought-affacted areas of Gujarat are
concerned. top priority to the medium
and minor irrigetion schemes should
be given and should be taken on hand
Not only that. They should even be
prepared to waive certain technical
objections that have always come in
the way of our country's develovment
projects. The second point, and I shail
conclude, is about the marine wealth
that the coast of Gujarat offers to this
country A survey conducted has
reported that the richest fishing
ground in India is off the zoas: of
Saurashtra

SHR1 B. V. NAIK (XKanara): And
Karnataka too.

SHRI D. P. JADEJA: May be. The
centre decides to develop 2 fishing
harbours in rvery State throughout
the country icruspective of the pot-
entiality of the State. Considering
the long coastline that the State has
1 would lika ‘e Gowernment to re-
consider this issue and give Gujarot
its rightful claim of having at least
gix fishing harhours on the cosst of
Saurashira and Bouth Gujarat. 1 sav
this mainly because there iy ample
proof of the pntentialities there. Our
Fisheries Department and our nav-
al forces which are on the coasti'n’
have sighted ard even eaught hold
of severa] I reign trawlers operatin¢
in this area.  That is the real proof
sbout the richness of that coasttine. |
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“would maks & plea with the Central
‘Government n laking this oppartu-
nity  of requesting them to have a
force and let vy find out by what

" means we wi'l be able to save our
coastline at least 18 miles by <cek-
ing that as our territorial water. 1
thank you jor giving me this ooper-
tunity.

SHRI P. M. MEHTA (Bhavnar +):
‘Mr. Chairman, Sir, this House wiil
recall that there was a steady and
progressive Government in the State
©f Gujarat. But, it was broken by
the ruling rparty to achieve their
selfish narrow political ends. ‘There-
after in the Assembly election 1972
the people of Gujarat gave them a
very good and comfortable majority.
They got 140 aut of 152 of the siren-
gth in the House, Shri Ghanshyam-
bhai Oza toot aver the Chief Minis-
tership. But, he had been thrown
and kicked ou” by his own party
men. Therculter the second Gov-
ernment was disven out by th2 pen-
Ple because it was g corrupt and in-
.efficient Government not carini for
the people.

They conll oot give a stab'e Gov-
ernment that has put the Gujarat
State into - mierahle condition 10
day.

There iz 1 pregramme of  unploy-
ment; unemplovment i mounting up-
—-educated and uneducated yvouths go
from door 5 door for employmait.
But, there are no new avenues for
them because the progress of Guia-
rat has become stagnant. Sir. to-
day the peoplz f Gujarat--especially

the poor veoo!s, landless labourers -

and workers-.aoce passing  threugh
untold sufferin:. Gujarat has been
hard-hit by successive droughtr and
floods.  Pzop!2 are not getting ade-
quate quantum of foodgrains. What
is supplied to them through the
public distobution system is only 1
kg. of jowar, 2 kg, of wheat and 200
grams of vice per month. The rven
markes price of these essential com-
modities s so high that these people
cannot buy from the open market
3005 1.8.~15
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Government has so often declared
that prices are coming down but it
is simply & political propaganda.
Prices have not come down in Guja-
rat. They ave rather going up day
by day in Gujarat. There is acute
shortage of essential commodities and
this Government had not cared to
give the requirad quantum t the -
State of Gujarat. The requiremenst
of Gujarat -is 50,000 tonnes of food-
grains per month and the other day
the Minister told the House that they
had raised the ¢iantum and are giv-
ing 78.000 ronnc¢s o Gujarat. This
is only ha'f ¢f the requirerrent.
Therc{ore, T derrangd that immediate-
ly they should rush foodgrains to the
people of Gujarat so that they may
get at least 5 kp. of foodgrain: per
month. The Covernment had as-
sured 8 kg. foodgrains to the labourers
and the workers working on relief
works. They are not giving that
much of fooigrains to those panple
who are working in the owen on these
relief works.

Similarly. there is acute shortage
of drinking water in many pauts of
the State. Waell before time we had
demanded that they shoulq coilect
some tankers and supply water to
the village of low source of water by
tankers. dut they failed in dAcing
so. There is »0 fodder and thoa-
sands of cattle have perished and
many more are rroving towards slew
death. There will he an acute short-
age of milk ir. the near futura.

Sir. they sav they will start re-
lief works. The total requirement
to provide empicyment is to the ex-
tent of 12 lakh people and today they
have provided >mployment only to
three lakh peogle. This is the man-
ner in whish they are helpinz the
people.  Sir, people, are starving
They have ny foodgrains. They
have no purchasing capacity. They
have no ~mplo;ment. This Gov-
ernment is totally indifferent and
careless to the people of Gujarat.
Sir, to meet this serious situation of
scarcity and -Irought. Guiarat will
require Rs. 20 crores and the Gov-
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ernment has given only Rs. 13 cror-
es and under the pretext of the re-
commendations o¢f the Sixth Fin-
ance Commissicn, Governmen? s
shirking their responsibility. Sir,
they shoulg give adequate funds to
the State of Gujarat because today
Gujarat i5 under the Central admini-
stration. Th2 administration is run
by the Advis::s to the Governor.
What can the joor Advisers to the
Governor do? It is beyond their reach.
Therefore, it is the duty of the Mem-
bers of Parliament today, in the ab-
sense of an Assembly in that State to
demand that the Central Government
should rush fodder, provide tankers for
the drinking water and should make
adequate allocation of funds to meet
this scarcity situation.

SHRI P. 3. MAVALANKAR
(Ahmedabad): Mr. Chairman, Sir,
during this week this is the second
time we are able to focus the attention
of this hon. House. and through it, of
this hon. House, and through it, of
the whole country on some of the out-
standing and burning problem fac-
ing my State, because Supplementary
Demands for Grants have come for
the second time during the same
week. My first point is that, what-
ever happens to the rumour about
the snap poll for the Lok Sabha, we
all in Gujarat are very keen that
the elections for the new State Vidhan
Sabha, take place as have been sche-
duled to, sometime in February or
March 1975, because the present six
months extension of President’s Rule
will come to an end sometime in
March 1975 and the elections, there
fore, must take place prior to that.
But, if the elections are coming, I
would like to stress that it is no use
having elections if they are not to
ke held in proper atmosphere, Sir,
if the elections are not held by a
machinery which is independent of
the executive, if the (Government, if
the Central Govarnment through the
Gujarat State Administration uses
the election machinery, the Siate
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Power and the bursaucracy and clher
means at their disposal for getting
votes, then, these elections will
remain more or less condemned, and
they will make a nons:zase of all that
we say that we stand for parlia-
mentary democracy and duly elected
representatives of the peownle. There
tore, while I am one with the cther
Members for the demand of early
elections and constitution of a new
Assembly as early as possible, and
not later than February or March
1975, I would also like to say that the
elections should pe held in a prorer
atmosphere and in a cleaner atmos-
phere, I hope that in the meantime,
between now and that time, Govern-
ment will not come forward with any
Ordinances. This is not orly true of
Gujarat but of the whole country.
Today is the last day of the Winter
Session of the [.ok Sabha and I am
afraig that Government may already
have in their store a few Ordinances
because their habit is, in the recent
past, that they are almost waiting for
the Parliament Session to be over
and they comg out with a crop of
ordinances. If that is their thinking,
that is complete negation of Parlia-
mentary democracy. This is point
number one,

Secondly, I would like to stress with

al]l the seriousness and sincerity at
my command that Gujarat loday is
in an extraordinary situation, My
friend Mr. Sequeira was say- !
ing that half of the State is
in drought. As a matter of fact, |
the danger is that hy the time lI
January or February 1975 arrives,
we shall be finding nearly fwo-fthirds.
of the villages of the State Leing
declared as drought and scarcity
affected villages. It mcans, out of
nineteen districts in my State, as
many as fourteen or fifteen will bLe
hit by drought and scarcity. Yet,
my friend Shri Pranab Kumar
Mukherjee the Ministar of State of
Finance and his senior colleague g0
on telling us—in fact, their other
colleague the Deputy Minister said
so a little earlier this week—that
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they have sympathy for
. they have no money for

What is this kind of <ympathy
unaccompanied by money io a State
which has for the last 14 years given
a very good account of itself in
regard to following a sound fiscal
policy in the  administration of
Gujarat? Every :ingle paisa, almost
every single paisa, has been spent
economically, wisely and properly.
There is hardly any charge of corrup-
tion.

Shri Subramaniam was saying that
- a lot of money .pent in the name cof
natural calamities and drought gces
waste ang they do not want that
money to be spent like that, and
therefore for plan purposes, he will
give advances. We require at least
Rs. 125 crores, if not more. Are we
to understand that Government are
suggesting that the Rs. 125 crores
which we are going tp need will come
only under the uoiea »>f this plan or
that plan programme, wkich means
that other things will gg down and
we will not be spending money in
giving succour and relief and com-
fort to the scarcity-stricken people?
Therefore, I charge this’ Government
that they are deliberately taking
shelter under the totally inadecuate
and disastrous recommendations, as
I described them in this House, of the
Sixth Finance Commission's recom-
mendations, and for their caving that
they are not preparcd 1to give any
amount to the Government and gpec-
ple of Gujarat. This will be a
tremendous sin, a black deed, for
which they will never be pardoned.
So. Sir, when todayv is the last day
of this winter session of the Lok
Sabha I hope the Minister will come
out not only with a gracious ward of
sympathy but a very welcome word
nf concrete help in terms of the
crores of rupee reguired for scarcity
relief,

I have three more points to arge.
One is about Harijans. They are in
great distress. Only three days back,
I read a report in Jansatta. Ahmed-
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abad, where their own reporter in
Rajkot has given a long repert of how
a Harijan young man, an employee
of the State Governmerit, was almost
beaten to death—fortunately he did
not die—by a police constable. Later
on it was found that this was because
of certain prejuclice ogainst the
Harijans, This iz happening every-
where, in many places not oniy in
Gujarat but in the whole country.
Therefore, when you talk of social
welfare—there are some Demands
under Social Welfare—please look at
the problem of the Harijans.

About these Demands, I find omue
thing of interest. There is a Demand
under Legislature Secretforiat. The
Prime Minister savs that they are all
for respect of tke Chair, the autho-
rity of the Chair. But this Congress
Party appointed the Spcaker of the
Gujarat Assembly which is (ivsolved
—but the Speaker continues to be
Speaker: I am referring to Shii
Raghavji Leuva—to the Chairman-
ship of the Ad Hoc Pradesh Congress
Committee! This is their respect for
parliamentary .iemocracy!

SHRI P. M. MEHTA: He says he
continues as. President of P.C.C.

SHRI P. G. MAVALANKAR: To
ma’ie g person the head of the Ad Hoc
Pradesh Congress Commiitee who
also havpens to be the Speaker of the
Assembly—these ave their norms of
parliamentary demegacracy and res-
pect for the indevendence and im-
partiality of the high office of the
Speaker!

SHRI B. V. NAIK: Has he not
resigned?

SHRI P. G. MAVALANKAR: He was
forced to resign,

SHRI P. M. MEHTA: He rsays he
continues as Speaker.

SHRI P. G. MAVALANKAR: He
conlinues as Speaker. Here is the
Speaker of the Gujarat Assemktly
concurrently functioning as the Pre-
sident of the Ad Hoc Pradesh Cong-
ress Committee, This is atrocious.

There are some Demands under
Agriculture. T want to say a word
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on that. For the Sardar Patel Krishi
Kendra at Dantlwada in Banaskantha
District there is a provision of Re. 40
lakhs. I hope to sce that the particu-
lar campus at Dantiwada 1s develop-
eq as soon as possible

Shri Sequeira ha; already mention-
ed that there hag been a lot of dis-
turbances and unrest in various
educational campuses in my State. I
have been demanding of Government
particularly the Education Mmistry,
to place on the Table the V.V. John
Committee Repo:t, But nothing is
happing. I only get the same 1ieply
that the Government of Gujarat are
still considering it. 1 want it to be
laid on the Table We must know
about the various problems in the
various Universities in  Guiarat
Merit scholarship to the tune of Rs
8 lakhs is not being given to the
merit scholars on the plea that they
have not had the exams.

There were no examinations last
year and so how could they appear®
You must give them the amount on
the understanding that thev wnulg do
as well at the next examnation a$
they did in the last examination

17 hrs,

Lastly I want fo say that the con-
sultative committee on  CGujarat had
met only four times. I demand that
the fifth meeting must be hzld, not for
one or two hours hut for two days, and
that should be hell in Abmerdabad s
that the people of Gujarat mav feel
that the parliamentaty committee is
having a sense of involvement with
their problems. Shri Dinen Bhatta-
charyvya knows thai the Home Minis-
ter promised but wen{ back on his
promise The next meeting should
take place in January, 1975, not in
January. 1976 In Ahmedabad for two
dayH.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
Almost within two days we are having
an opportunity of discussing the
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problems of Gujarat again on a batch
of supplementary demands for grenis
amounting to Rs, 7.48 crores, 1 ap-
preciate the concern of the hon, Mem.
bers regarding the difficult situation
through which the people of Gujarat
are passing. But the very fact of
bringing a second baith of supple-
mentary demands would indicate that
the Government was alive to
the problems and wants to
help the distress-stricken people
of Gujarat in whatever way possible.
Rs, 4.99 crores of this amount would
be out of Central assistance and one
of the important projects would be to
provide assistance to the Govern-
ment employees who are getting less
than Rs. 850 per month as salary
to buy foodgrains during the harvest
season The quantum of assistance
would be two months total salary or
Rs 500 per head. per officer, which-
ever is less I do not think that it
would be sufficient to meet all their
needs but whatever 15 possib’zs w:thin
the limited resources available is he-
ing done,

Shri Dinen Bhattacharyya said that
consultative committees meetings are
not bemng held frequenily, Anothe:
hon Member has some observations
and he replied to the point and he
said that within six months fron
June, 1074 three meetings had already
taken place.

SHRI P G. MAVALANKAR: Fo
half-an-hour, two hours, some houre

SHR!1 PRANAB KUMAR MUKHER-
JEE: I think that Shri Diner
Bhattacharvya and Prof. Mavalanka
are Members of that consulative com
mittea and if they wanted to git
longer hours mnobhody would hawve
prevented them. What I say is tha
if necessary there would be more
frequent meetings, The Ministry o
Home Affairs who are directly re.-
ponsible for consenirg these meet
ings would take care of it and

- would pass on the feelings of th

hon. Members to my colleague it
that Ministry. 1 would like to poin
out only a few steps which haw
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been taken for giving some relef to
the drought striken people of Guja-
rat. it hag been pointed out that
pot adequate employment opportumti-
es have been  created. Nobody
would deny the fact. In fact, prac-
tically the problems which the people

of QGuiarat are#facing are more oOr
less 1identical with the problems of
the other areas also. Of course,

there may be some difterence 1in the
degree and m the cuantum of the
suflerings hut their very basic 1aturec—
problem of unemployment, piob-
lem of scareity, problem faced
due to rising prices—jq  almesat
identical 1n almost all paris ot the
country 1 would like to poin. oul
that under the Pre-ident's i1ule cem
tain steps have Heen taken ty amelh-
orate the suflerings ani misenes of
ihe people.

Numb'r of p rony for whem

work has bren ercated. 250016

Numb 1 of p rwons, paucalaly
divahled persony, infirm and
persons of old age to whom

cash doles have bzen anen 23.227

Number of villages which have
bacn piovided with the woter
supply by tankers. . . 17z

Namber of ofd wells baing deep-

ened . . 31

Number of new wells bang

cherged | . . s

Numb:r of tubewells gnen 358

1 do not fee] tnal these figurcs are
adeguate ang to a considerable ex-
tent these have rendered any iehief to
the people, But at the same time
1 feel that some steps have been tak-
en and it would be our endeavour lo
take more effective steps withun the
himited resources ayailable to us to
see to what possible extent re-
hef could be rendered to the people

. of Gujaral.

Mosl of the pomts mentioned by
the hon. members have already been
discussed in this House on the 17th 1t~
self. Therefore, I need not repeat
these points.
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With these words, 1 hope that.....

SHRI P. G. MAVALANKAR:
Not only good worls, but concrete ac~
tion,

SHRI PRANAB KUMAR MUKH-
ERJEE: Whatever 15 possible within
the limited resources available ¢¢ us
would be done and except that it is
not possible for me to g.ve any blank-
et assurance to the hon, member. 1
hnpe that the money for which the
approval 15 sought would te pgiven.
Even this amount of money would be
helpful 1n the people who are sufier-
g in Gujarat, Therefore, wiih~
out any amendment lei the pho» llouse
pass this grant.

SHRI H M PATREL (Uhondbuka).
The Mimster has crmcentrated  hs
remarks only on what ig provided 1n
the Supplementary Grants but | has
not attempted a sertouy answer to the
varaus points raiseqd  Lv the speak-
15 He <hould have attempted, ior
mstance, to explain  1n some greater
deta1ll —why 1t ig thut the adherence
to Sinth Finance Commiswion’s recom-
mendation 1s a must® Why ¢ ou
not consider that human suflering must
have somewhat greater priority than
the recommendations of a Commission.
Whv 1s 1t that vou think that the re-
commendations that the States Dev-
viopment Plans 'wust be accomplished
first and that vou must spend vour
money on them? Do you serously
consider that the develupment plans
are all located and will benefit the
areas m which there exist scareity
conditions? If that 1¢ not so, how, do
you expect the scarcr'y 1p go—by 1me
plementing the development plans”
Theretore, T would <trongly urge the
Minmister to consider this plea that,
however, important the Sixth Finan~
te Commssion's 1erommentlations
may be and thev are very sound to
myv mind alwo but there has beey
the co-incidence of scarcity  ¢opng
along 1n the very first year of the
decision of the (oveirment to ae-
cept those recommendahons, Cne of
the underls ng assumptions  of those
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recommendations was that ytu would
accumulate funds over a vperiod of
good years and had some fime elap-
sed between the ncceptance of the re-
commendations and the arrnal of
scarcity concitions, the State would
have had more 1esource, to meet the
situation created by the scaray con-
ditions This snould be borne In
mnd When ymiir own oJicers have
also accepted that tn relieve the scar-
city conditions  substantially  mote
sums than what vou have so fap pro-
vided will be necessiry why are Jud
not providing more money’

SHRI P M AIEHTA The other
day I had suggesed thy the 1m-
plementation of a1 umpoitant work
vz  Bhavnagar—Taiapore B G
Ralway ling should t > takea up The
Government of Gujatat had assuied
to make good the defiit 1t an,  0Oc-
curred 1n the uxth vear, accmdimng
to the criteria jaid down Furthei-
moie they haive assur:d land free of
cost What preseats  its implemen-
tation®

SHRI PRANAB KUMAR MUKH-
ERJEE All these points were dis-
cussed on the 17t In orider to
save the time of the House at the fag
end of the se svion 1 did not touch
those points

MR CHAIRMAN 1 will now put
the demands to vnte

The question 15

“That the re.pective Sapplemen-
tary sums noi exreeding the
amounts on Revenue Accounis
and Capstal Aced ints shown 1n  the
third column of the Oider Pagper
be granted to tas President out
of the Consolidateq Funi of the
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State of Gujarat 1o defray the
charges which will eome In tdunse
of payment during the jear end-
ing the 318{ day of March, 1875,
in redpect of the following demands
entered in the gucon colummn
thereof— »

Demand No 14 15 8 R 14 14
50 51 55 56, %9 €o
62 A9, 71 71, -, 8%
9L, 94, 95, T2 109,
16 1R gzy 13, urd 196 7

The motwn wa, adopted

-
1713 hrs

GUJARAT APPROPRIATION (NO
5) BILL* 1974

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKILR-
JEE) Su I beg to move for leave
tu mmtioduce a Bill to author1 e pav-
ment and appropmation of ceitain
turther sums trom and out of the
Consolidated Fund of the State ot
Gujarat for the services of the hnan-
cial vear I1974-75

MR CHAIRMAN The queslion 15

‘That leave be gianted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the
financial year 1974-75"

The motion was adopled

SHRI PRANAB KUMAR MU-
KHERJEE [ introducef the Eall

1 beg to move}

“That the Bill to authorise pay-
ment and appropriation of certam
further sums from and out of the

*Published 1 Gazette of India Extraordinary, Part IL section 32,

dated 20-12-T4

4Introduced/Moved with the recommendation of the Premdent
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Consolidated Fund of the State of
Gujaral for the services of the
financial year 1974-15, be taken
into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise puy-
ment and appropriation of certuin
further sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the
financial year 1974-75, be taken
into consideration”

The wmotion was adopted.

MR. CHAIRMAN: We shall take
up claives. There are no amend-
ments to clauses 2 and 3 and tu the
Schedule.

The question is

“That clauses 2 and 3 and the
Schedule stand part of the Bil{”»

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1— (Short title)
Amendment Made:

Page 1, line 3,—

for “(No. 5)" substitute “(Nv.
4H* (D

(Shri Pranab Kumar Mukher)ee)

MR. CHAIRMAN: The question is:
“That Clause 1, as amended,
stand part of the Bill.”
The motion was adopted

Clause 1, as amended, was added
to the Bill.

The Enacting Formula and the Title
were added to the Bill

SHRI PRANAB KUMAR MU-
KHERJEE: I beg to move:
“That the Bill, as amended, be
pasged”

cherry) 1974-75
MR. CHAIRMAN: The question 1s:

“That the Bill, as amended. bLe
passed.”

The motion was adopted.

17,16 hys,

SUPPLEMENTARY DEMANDS* FOR
GRANTS (PONDICHERRY),
1974-75

MR. CHAIRMAN. We now take
lp Supplementary Demands for
Grants (Pondicherry)

Demanp No. 4-—ADMINISTRATION  OF
JUSTICE

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 5,12,000 on Revenue
Account be granted to the Preci-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
g the 31st day of March, 1375 iu
respect of ‘Administration of Jus~
tice "

Demanp No. 5—ELECTIONS

MR CHAIRMAN: Motioa moved:

“That a supplementary sum not
exceeding Rs, 60.000 on Revenue
Account be granted to the Presi~
dent out of the Consolldated Fund
of Pondicherry to defray the
charges which will come In course
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Elections’™

-~

#Moved with the recommerdati'n of the Presidert.
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DemAxp No, 6-—REVENUE

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,75,000 on Revenue
Account be granted to the Pres-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Revenue’.”

Demanp No. 7—SaALks Tax

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,85,000 on Revenue
Account be granied to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come i1n couse
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Sales Tax'"

Demanp No 8—Taxes oN VEHICLES

+ MR. CHAIRMAN: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 50,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year c¢nd-
ing the 31st day of March, 1975 in
respect of ‘Taxes on Vehicles’,”

Drmand NoO, 9--SECRETARIAT

MR. CHAIRMAN:~ Motion moved:

“That a supplementary sum not
exceeding Rs, 4,831,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in courre
of payment during the year end-
ing the 31st day of March, 1975 in
respect of ‘Secretariat’”

WN-1 4o

DEMAND NO.  10--DISYRICT ADMINIS~
TRATION

MR. CHAIRMAN; Motion moved:

“That a supplementary sum not
exceeding Rs. 99,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in couise
of payment during the year end-
g the 31st day of March, 1975 in
respect of District  Admunisira-
tion'”

Drmanp  No, 11--TREASURY AND
ACCOUNTS ADMINTSTRATION

MR. CHAIRMAN: Motion moved:

“Thut a supplementary sum nat
exceeding Rs 5,11,000 on Revenue
Account be granted to the Prew-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in course
of payment during the year end-
mmg the 31st day of March, 1975 in
respect of ‘Treasury and Accounts
Administration' ™

Dimanp No 12—Porice
MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exveeding Rs 24,83,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry o defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Police’.”

Dgmanp No  13-—Jans

MR, CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,48,000 on Revenue
Account be granted to the Presi~
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come In
course of psyment during the year
ending the 31st day of March, 1875
in respect of ‘Jails’”
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Demanp No. 14—STATIONERY AND
PrINTING

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,62,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Stationery & DPrint-
ing".”

Demanp No. 15—MIS(FLLANEOUS AD-
MINTSTRATIVF GFNERAL SERVICES

MR CHAIRMAN: Motion muved

“That a supplementary sum not
cx eeding R 255,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherny to defray the
charges which will come in
course of payment during the vear
ending the 31st day of March, 1975
in respect of ‘Miscellaneous Ad-
munistrative General Services'.”

DemAnp No  16—RETIREMFNY
BENEFITS

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 36,000 on Revenue
Account be pgranted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the yeax
ending the 31st day of March, 1975
in respect of ‘Retirement Benefits'”

Demanp No. 17--PusLic WORKS

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 35,089,000 on Revenue
Account  and not exceeding

DSG (Pondicherry) AGRAHAYANA 29, 1896 (SAKA) 197 .3

402

Rs. 18,668,000 an Capitat
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Public Works.”

Devianp No 18- Epvceanon

MR CHAIRMAN: Mouon moued:

“That a supplementaty sum not
exceeding Rs 70,55,000 on Revenue
Account be granted to the Presi-
deat out of the Consohidated Fund
of  Pondicheny 1w defray the
charges  which will come in
course of payment during the vear
ending the 31si day of March, 1975
in re.pect of ‘Educatron'™

Demanp No 19--MEeprcaL

MR. CHAIRMAN: Motion muved:

“That a supplementary sum not
exceeding Rs. 38.05,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defray the
charges which will come in
course of payment during the year
ending the 31st day of March, 1475
in respect of ‘Medical’.”

Demanp No  20—INFORMATION AND

PusLICITY

MR. CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,43,000 on Revenue
Account be granted to the Presi-
dent out of the Con-olidated Fund
of Pondicherry {o defray the
charges winch xXe  coame m
cuurce of poyment during the ycar
ending 1he 3lst day of Mareh, 1975
in respect of ‘Infoimation and Pub-
haty™ ™
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Demanp No. 21—LaBOUR AND
EMPLOYMENT

MR, CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Rs 213,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of Pondicherry to defiav the
charges which will come in
course of payment during the year
ending the 31st day of March 1975
m respect of ‘Labout and Fmplov.
ment’."

Drvany No  22--S0c1AL WFLIARE

MR CHAIRMAN Motion moved

“That 4 supplementary sum not
exceeding Rs 2\,18000 on  Reypaia
Account be gianied to the President
out of the Consohdated Fund of
Pondicherry to defray the chargce
which will come in cource of pa.-
ment during the yem ending the
31st day of March, 1973 n respoct
of ‘Social Welfare ™

DeMAND No. 23—Co0SERATION

MR CHAIRMAN Motion moved,

“That a supplementary sum not
exceeding Hs 218,000 on Revenue
Account and not excrediry,
Rs 11.49,000 on Capital Account be
granted to the President out of the
Consolidated Fund of Pondicheiry
to defray the charges which will
come n course of payment durmng
the year ending the 31st day of
March, 1075 1n respect of ‘Co-ope-
ration"”

DemMaNy No  24—MISCELLAREOUS
GENERAL EcoNOMIC  SRERVICES

MR CHAIRMAN: Motion moved

‘“That a supplementary sum not
exceeding Rs. 51,000 on Revenue
Account be granted to the President
out of the Consolidated Fund of
Pondicherry to defray the charges
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which will come in course of pay-
ment during the yeur ending the
31st day of March, 1878 im rospeet
of ‘Miscellaneous General Economic
Services”.”

DEMAND No. 25-~AGRICULTURE

MR CHAIRMAN:; Motion moved:

“Thut a supplementary sum not
exceeding Rs. 145000 on Revenue
Account be granted {o the President
out of the Consovlidated Fund of
Pondicherry to defray the charges
which will come in course of pay-
moent during the vear ending the
31st day of March, 1975 in respeet
of ‘Agriculture ”

Drmany No  26-—ANIMAL HUNBANDRY

MR CHAIRMAN Motion moved

“That a supplementary sum not
exceeding Rs 145008 on Revenue
Account be granted to the Presid it
out of the Consolidated Fund of
Pondichetry to defiay the charges
which will come 1n course of pay-
ment during the year ending the
31st dav of March, 1975 in respect
of ‘Animal Husbandry'”

DevaNp No 27--FisHERIFS DEPART-
MENT

MR CHAIRMAN: Motion moved.

“That a supplementary sum not
exceeding Rs 2,68000 on Revenue
Account be granted to the Prisident
out of the Consolidated Fund of
Pondicherry to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1875 in respert
of ‘Fisheries Department'”

Dimaxp No 30—Foop anp NUTRITION

MR CHAIRMAN: Motion moved:

“That a supplementary sum not
exceeding Ra. 59,000 on Revenue
Account be granted o the Premdent
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out of the Consolidated Fund of
Pondicherry to defray the charges
which will eome in course of pay-
ment during the year ending the
31st day of March, 1875 in respect
of 'Food and Nutrition'"”

DemMaND  No. 31--ELFCTRICITY

MRB. CHAIRMAN: Motion m ved:

“That a supplementary sum not
exceeding R, 45.33,000 on Revenuc
Account and nnt eyeeerding
Rs. 2031,000 on Capital Account ir
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come 1w course of payment during
the year ending the 31st day of
March 1975 1 respect of ‘Electni-
oity’”

DeEMann No. 32-Pouris aNo PIroiacr -

MR CHATRMAN  Motion moved

“That a rupplementary sum pot
exceeding Re 91000 on  Revenue
Account and noat axcreding
Rs 172000 un Captal Account be
granted to the President out of the
Consolidated Fund of Pondicherry
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975 in respect of ‘Ports
and Pilotage' ™

DeManD No. 34—~LoaNs 10 (GOVERN-
MENT SER\ANTS

MR. CHAIRMAN; Motion moved.

“That a supplementary sum not
exceeding Rs. 400,000 on Capital
Account be granted to the Dresi-
dent out of the Consolidated Fund
of Pondicherry to defray the churges
which will come in course of pey-
ment during the year ending the
313t day of March, 1875 in respect
of ‘Loans to Government Servants'”

Shri Nurul Huda.
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**SHRI NURUL HUDA (Cachar):
Mr, Chairman, Sit. The Pondicherry
Budget for 1974-75 has been presented
tor obtaining the approval of tne
House. The Poudicherry Asszmbly
was suspended in the month of March
thi, year and President’s rule was
impused Since then nine monins
have gone by and the Central Gov-
ernment have not said anything 1.0~
sitively as to what steps they wete
taking to instal a popular Govern-
ment in  Pondicherry. During 21!
these monthis the 1ssue was discussed
on the floor of the House quite a
number of times Duning the la®t res-
s1on when the matter was taken up
for consideration then 1t was demaurd-
ed that ecarly elections should be lweld
m Pondicherry to facilitate installa-
tion of a popular Government ihere.
In reply, the Centrs]l Government ha+
stated that Government were consi-
dering the matter but I regret to sny
that during all these nine manths the
Government have not been able to
give a fixed dute o1 a time table for
holding elections in Pondicherry ind

it 1S not yet certayn whether they
will at all hold elections there even
after the next March

Mr. Chau'man, Sir, we have notic-

ed that wherever the ruling party did
not comprise a majority party, as it
was in Manipur and Pondicherry.
they would not allow the opposition
parties to form government. Evun if
the opposition parties formed Govern-
ment under popular pressure, the rui-
ing party tried to topple that Gov-
ernmeni, some how or other. In
Pondicherry the  opposition paities
formed a Government but there wers
some trouble. Taking advantage of
the trouble, the Central Government
imposed President’s rule there ant
during all these nine months the Cen«
tral Government did not appear tn
have had any intention of ending this
rule by installing a popular Govern-
ment there. In this connection 1 v oulg
like to refer to the situation obtain-
mg in Manipur The Congress and

T —

*The original speech was elivered

in Bengal.
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other members frequently defected
from one gide to other and after the
fall of Allmuddin and Seiza Govern.
ments, the Congress have once agiin
formed a Government there with the
aid of the defectors. We would not
have objected to it if it offered a
slable Government but we do not
think that it is possible looking to
the situation as it prevails today. In
Pondicherry the textile workers =and
workers engaged in other smal] indus~
tries are not getting their dues ¢ven
when the President’s rule 15 in force
there Matters like road construciion
and other public welfare activities are
not being attended to properly and I
feel, it is not possible for the Central
Government {o rule Pondicherry from
Delhi. Therefore, I would hike to sav
on behalf of our party and the other
opposition lelt parties will also wer-
haps speak, that electfons should be
helg during February-March and a
popular Government installed in Fon-
dicherry. The Minister of Finance and
other State Ministers are  present
here, I would therefore demand that
they should categorically state when
elections will be held in Pondicherry.
If they fail to give a positive answer
then all the utterences of the Prime
Minister and other leaders of the rul-
ing party about democracy wonld
amount to tall talks. There are other
demands in this budget which I em
sure will be dealt with my succes-
sor speakers. I would complete my
submission by once again urging upcn
the Finance Minister and other Mi-
nisters who are present here today
that on this last day of the session,
they should give as an assurance =%
to when electiong will be held m
Pondicherry whether this will be done
during the next two to three months
or not.

SHRIMATI PARVATHI KRISN-
NAN (Coimbatore): Mr. Chairman,
today seems to be the day for se'f-
appointments. Firstly, we had a self-
appointed leader of the  so-cailed
combined  Opposition. Now we have
another self-appointed spokesman for
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all the leftist parties. Anyway, I
will get on with the subjeet in
hand....

SHR! NURUL HUDA: I did not say
that I was the spokesman for all
the leftist pariies. This is unchart.
able. She should withdraw her re-
marks.

SHRIMATI PARVATHI KRISH-
NAN: You said “on behalf of all the
leftist parties.”

SHRI NURUL HUDA: No; I digd
not say that. (Interruptions).

SHRIMATI PARVATHI KRISH-
NAN: There is nothing for me to apo-
logise 1 maintain what I have said,

Now. as far as the Demands ‘or
Grantg of Pondicherry are concerned,
vesterday, I raised the point that we
wanted discussion on the affairs of
Pondicherrv for the precise :eason
that Pondicherry is under the Presi-
dential rule It is not only that 1
want to raise the fact that elections
are very important, and that is whv I
want to make my position clear that
if, to-day, therc is Precidential rule
in Pondicherry, 1t is precisely berauce
in an unprincipled manner the ruling
Party along with that party of the
self-appointed leader of the compined
opposition the Congress (O) toppled
the progresdive allinnce government
in Pondicherry. That is why this
state of affairs hag come into being.

Now, wherever an  undemocratic
rule exists we have never hesitated
ot any time to oppose the Govern-
ment.

Government have
acted against the people of
the country we mnever bhesi~
tated to  opposition  and, at
the same time we have never hesitat-
ed to support any measure that helps
our nation and our country to go
forward. Therefore, if that be their
wish, critics of my party are weleame
to distort it because they uare wear-
ing permanently, a particular *v-e of

Wherever the
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glasses, of the colour of which never
changes and through which they can
never see things clearly,

To-day, in Pondicherry, what is the
position as a result of President's
rule? We have been asked to vote
money for the implementation of the
Third Pay Comniission’s recommenda-
tions. 1 would like to say that this
money is not enough for the simple
reason that many of the Third Pav
Commission's recommendations ate not
being implemented in the State of
Pondicherry. For instance, the Cov-
ernment Press workers have not as
yet received the arrears that are due
to them after the decision of the im-
plementation of the recommendations.
Similarly, the teachers in Pondicher:y
are also not receiving their ducs be-
cause the same anomaly, the same
neglect and the same dilatory tactice
the Central Government are conun'-
g towards the employees in Pondi-
cherry as thev are doing toward, the
Central Govenment employees
throughout ithe country by refusing
to give them the DA that 15 their due
according to the recommendutions of
the Pav Comnussion.

Another point I wish to mention In
Pondicheriy today because of the
fact that there 1; no demoeratic guv-~
ernment, the ILt. Governor is doing
exactly as he pleases Everything 15
controtled by him and undemocratic
methods are being resotted to  For
instance, the French Municipal  Act
of 1880 was the Act that was operat-
ing in Pondicherry right till now In
January this year a new Municipal
Act war pased to further demncra-
tise the municipalities in Pondicherrv.
But what is happening? When the im-
plementation way due, the post of the
Mayor has been nholished and so
it is necessary today that elections he
conducted for electing the Chairman
of the municipality. The Commissiot.-
rs, the henchmen of the Lt. Govern-
or and thereby indirectly the hench-
men of the Government of Shri Pra-
nab  Mukeriee, held the meelings
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These meeting, were supposed {c he
for the election of the Chairman, and
when the election has not taken place,
the Councillors have walked out m
protest. Repiesentations have been
made to the L1, Governor and still no
Chairman has been elected. The Com-
missioners of the Municipalities are
playing ducks and drakes with the
finances and affeirs of the municipal-
1ties.

Thig is the gift that is bestowed by
the President’s rule which is being
implemented by the Lt. Governor
with the blessings of the Central Gov-
ernment Otherwise. one memoran-
dum after another has been sent to
them. One telegram after another has
been sent to them. Why is it then that
no action has been taken? Only, as
recently as the 26th November. Mr. V.
Subbiah, an ex-Minister and the Com-
munist Party leader of Pondicherry
has sent a telegram to the Zentral
Government saving:

“Pondicherry Lt. 60vernor sub-
verts demovratic functioning iocal
boards by not conducting Chairman
¢ retoa Municipalities and Pancha-
yat. since January following en-
forcement New Act Present
Municipal Councillors Mandate ex-
pires December Stop, No prepara-
tion made for fresh election Stup,
Please direct Governor conduct
immediate election. Chairman and
prepare fresh election confarming
New Act”

This 1~ the telegtam Till now there
ha< been no rerly and no action taken
by the Ceniral Governmont. It is in-
cumbent upon the Minister to zive us
an assurance that the Municipal Elec.
tion will imme vately be conducted in
Pandicherry. The democratic fune-
tioning nf pan'hayats and municipali-
ties should be muaranteed forthwith,

I wish to bring so the attentinn of
the hon Minister to the fact that n
Pondicherry the cooperative Milk
Dairv farm was producing surplus
milk and this was not only being suo-
plied to the peopnle of Pandicherry,
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but the Dairy weas supplying 2000 lit-
res to Bangalore Dairy Farm and
another 2000 litres fo Neyveli Lignite
Corporation which is very close to
Pondicherry. As a result of the Lt,
Governor’s action the arrangements
for distribution of milk have beeu
changed and now  vecome  riddled
with all kinds of malpractices. Pro-
duction has ¢iso gone down. Previ-
ously the Dairy was producing 15,000
litres but now it is handling 2,000
litres only. During the period of
President’s rule the Cooperative Dairy
Farm has alresdy incurred a loss of
Rs. 8 lakhs. We are asked to give more
money. We ure being asked to give
more funds in order to enable  the
Pondicherry Government to pay hack
the debt due to Central Government.
But there is no worry being bestow-
ed there to set right the mismanage
ment of the Government Cooperative
Dairy Farm. and to remedy the situ-
ation of losses there. Is the hon.
Minister taking any steps to check
the malpractices there? He has not
said anything. Instead he comes and
asks for more money. Is this how we
are going to fight inflation? Is this
the way we are going to set right the
economy of the couniry? This is the
way in which a small corner of the
country has been neglzcted and the
malpractice and corruption which
exist in Tamilnadu are being allowed
to creep across through the borders to
affect the people and the administra-
tion of Pondicherry also. Here was
a plant which was making prorsit but
now it is incurring leosses. This infee-
tion and contagion has come from
across the border, from 'U2milnadu
where we have been demanding an
inquiry Commission to go into the
corrupt practices of the Karunanidhi
Ministry, but which demand has been
turned down. So this contagion and
infection is coming from across the
border. . .

SHRI THA XIRUTTINAN (Siva-
ganja): How is this relevant, Sir?
This is completely about Pondicherry.
How this is relevant? Sc far gshe
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was praising the previcus DMK Gov-
ernment in Pondicherry and now she
is saying like this. ..

KRISH-

SHRIMATI PARVATHI

., NAN: This kind of thing is seeping

from the Home Ministry in the North
Block right down to Pondicherry.
That is where the collusion is. We
would like to see that this cnllusion
is brought to an end by elections
veing held in Pondicherry and a de-
mocratic system of Government being
brought intp being there,

There was the assu-ir ce by late
Shri Mohan Kumaramangaiam who
was a Member of Parliament repre-
senting Pondicherry and who had the

good fortune or misfortune to become

a member of the Centra: Cabinet
Both in his capacity as Member of
Parliament and as Membier of the

Central Government, he gave assur-
ances for the industrial development
of Pondicherry.

Now, Sir, those assurances become
a part of the assurances of the Gov-
ernment as a whole and to-day since
Pondicherry is under presidential rule,
it is incumbent on the Government
that {the assurances made hy one of
their Ministers should be carried out
and should be impiemented, What
are those assurances? Pondicherry
would get medium sizeq steel rol-
ling mill along with a thermal power
plant and extension of the port sl
Pondicherry has a suppor{ measure
for janding of seaborne coal. When
we go to Pondicherry we find no such
thing at all. We are asked to wvole
for the grants. Has the Government
got in mind anything for the develop-
ment of a backward ar2a like Fondi-
cherry? We have been asked to give
money for electricity and so on. There-
fore, it is pertinent for us to ask what
has happened to those assurances for
the thermal wvlant? And what hkas
happened to the assurance for the
steel rolling mill which is very im-
portant for the noor State of Pond:-
cherry to overcome the unemploy-
ment problems that are there.
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Lastly, the most important peint
which I have to bring to the notice ol
the Minister is the complete shan.bles
in the food situation in Pondicherry.
The gsystem of levy that exists is such
that rice is only going into {he hands
of the hoarders. And that is why
that demand has been made. That a
power levy system should be introduc-
ed ang rice and foodgrains should be
distributed through fair price shops
for every 300 families. This demand
should immediately be granted and 1t
can be granted because it 1§ now in
the hands of the Central Government
since Pondicherry is under presiden-
tial rule.

Therefore, in  concluding, I would
appeal not only that all these demands
of the State of Pondicherry should be
granted but also—the IHome Minister
is here; he should listen to this very
carefully—by the end of this montb,
I am sure. he would be good encugh
to read the procezdinls and keccme
aware of the demands of {he people
of Pondicherry—and see to it that
these are granted and that the e¢lec-
tion to the Municinalities and Pancha-
vats on the one haad and the Assem-
bly on the other hand are held with-
out any delay in Pondicherry and see
to it that all malpractices and corrup-
tion that are creeping in there are
overcome immediately through the
setting up of a democraticaliy elected
‘Government there.

DR. HENRY AUSTIN (Ernakulam):
Mr. Chairman, Sir. &S everyone Enows
Pondicherry is a beautiful Siale with
Auroville, a new experiment in inter-
national living. located just adjacent
to it; although it is in Tamil Nadu it-
self. Besides, it has a cultural herit-
age radiating from the Aurobindo
Ashram and from ‘its French pvast.

It is very unfortunate that this bcau--

tiful State is now deprivéd of a

- . g
~ -~ democratic set-up. It is now under

the Presidential rule. Governor’s
rule or Presidential rule is some-
thing not outside the framework of
our Democracy yet this set up lacks
in popular participation. This cer-
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tainly deprives the State of its natural
growth.

Sir, a new conceptl is gainimg cur-
rency in our country to the effect that
the smaller the State the better it is
for its economic growth. The socio-
economic transformation that you wit-
ness in the states like the Punjak.
Haryana and even my own State—
Kerala—hag proved beyond a shadow
of doubt that, given the proper ieader--
ship and attention, a smaller State
can be built up like an ideal State-
even faster than the larger states.-—
Punjab, Haryana and Himachal Pra-
desh are instances of this. TUnfortu--
nately even with all the renown—in-
ternational and national—of this State,
the development of Pondicherry is
neglected, If one goes 1i1p Fondi-
cherry, one finds the acute poverly of
the people who are comuplet2ly neglect-
ed; in spite of the cultural hasis that
you find there, in Pondicherry, we
find the vast majorily of people is
poor, living in squalor and in slums
which are an eyescre tg everyone who
goes there in search of cultuve or of
spirituality or for understanding the
experierce in international living keing
carried out in Auroville.

I would. thercfore, apveal. now that
the Stale is being directly ruled or
managed by the Centre, to the Fin-
ance Minister to take urgent steps for
slum clearance in the State in a big
way. So. slum clearance shoulq be
undertaken and efforts shouid be mace
to devote some mcnev for consiruc-
tion of houses for middle and low in-
come groups.

I wanted to intervene in this dehate
for another reason also. You kr.ow
part of the Pondicherry State lies in
Kerala State. It ig an anomaly. One
has to travel gver six hundred mniiles
from Mahe to go to Pondicherry. That
part of the State hac been exploiteé
for centuries by foreigners. It was
after valiant fight put up by the Mzhe
people that this enclave was liberateG”
from the foreigners. This region is
utterly neglected. There is only one-
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industry located at Mabe, that is, Mah»
Spinning Mill. It has uow been taken
over by the National Textile Corpora-
dtion and, as such, it is incumbent on
ithe Centre to see that this plant get
expanded so that more people can get
jobs. As far as other industiies are
concerned there is practically none
This area is on ‘he mouth of a small
Ashing harbour. Fishing andustry 1¢
thriving 1in Cannannre which is’ adja-
cent to Mahe but Mahe with its won-
derful port facilities receive but scant
attention for the development of
mechanised fishing. I do not undec-
stand the reason why Fishing indus-
try is not developed there.

Even 1o make a small repiesentation
people from Mahe have to {ravel long
distance to Pondicherry It is so
difficult 1 do not wan! to utiiise this
opportunity to suggest that Mahe
should be incorpiraterd with EKeraln
I do not want it. although Keralo is
a small State and we would hke to
have a little more territory,

So, my humble appeal is when you
consider the budget of Pordicherry
you should give proper direcion to
the I.t. Governnr to alij 1ecessary
funds to bring this area a! least to the
level of the rest nf the Pondicherry
State Sir. I am thankful to vou (o
having given me the opoortinifv tn
intervene.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Mr. Chairman on this
day of self-appointments about which
the hon. Lady M=2mber was spesking
a few minutes ago, I am, with your
permission, self-appointing myself as
spokesman of all the Union territori2s
with  reference io the demands of
Pondicherry,

It is very seldom when we discuss
together two areas of the couniry
which came under President's Rule
but by different methnds—first Guja

rat where the President’s rule came .

due to the upsurge of the people as.
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.1 hope, 1t wilj soon be in Bibar also,
and the other is Pondicherry, which
we are now discussing, where the
toppling game was played and this
latter is an area, which I think, altf
of us, who believe in a demaocratie
set-up should discourage.

Sir, what i¢ happening in Pondi-
cherry is also happening in the other
Union Territories and the hon. lady
member was just saying that in the
Peondicherry municipalities, after the
change-over from the former French
law, the municipal presidents and
mayors have been removed and new
presidents have not been chosen, and
meanwhile, the Commissioners are
running them to their hearts’ nontent.
In the other Union Territories, for
example. in Goa, what is hapvening
is that, wherever the Opposition 1s
running muncipalities, the local Go-
vernment 18 drying up the finances of
the municipalities by giving them
complcetely inadequate grants and
giviniz them too date The Central
Government, which is supported to
superinfend the finances of the Union
Territories 1s literally not looking at
thewe problem. at all The uarban
areas are being neglected as a result
of the political manipulation of the
State Governments This is scme-
thung whirh the hon. Mnister must
take 1nto acount. I am gzlad the
tlome Minister s here. It iy really
his responsilulity He must do some-
thing about it.

Now, Sir, there was a talk just ww
atoul the Thud Pay Commussion’s
recommendations and 1t is trug that
many of these recommendaticns bave
not heen carried out in any of the
Umon Territories. This is where the
Home Minister aud the TFinance
Minister must put their heads together.
As far as Goa is concernec. we ar®
very patient peonle. But. you must
not take our natiznce for granted
You must do something fo see that
whatever l& due to the C(loveroment
employees in Goa, in  Pondicherry
and elsewhere is paid to them.
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One more prohlem arises, Sir, and
that is that with the peculiar set-up
of the Union Terntories, where Delh!
ingists that maeny things which could
be done in Goa should be approved
by the Home Ministry purely for
buregucratic reasons, it takes pow in
1ihe Union Territories {wice as Jong as
or thrice as long as the time some-
times, to get a decigion which should
be made at the State level. Now,
the Union Territories were cuoncesived
in order to accelarute development
in order also, I presume, to help deci~
sion making, because that is the only
manner in which you can accelerate
development. Precisely, the oppesite

is happening This 18 somwthing
which the Government must look
into,

8in, there isf terrific mal-odminis-
iration going on ia the Union Terrt-
fories. I know iwo examples, Pondi-
cherry is one and Goa is anuther
For example, in Soa corrustion has
1eached a stage toda:, where a bus
permit on the Bombay——Goa line is
given only on tne exvnrets conation.
of course un-writlep, tha all tickets
will ‘be booked thcough a teavel agency
which has very intimate connections
with the local Government, Now, these
are things which the 1t Governor is
supposed to look into. He is the
administrator, and the representative
of the Central Goiernment. i you
have a Lt Governor like 1 have, who
is a gilt-edged rubber stamp, then the
either  replace

the Kalu Aca@emy
{beatre, which was to be on a varti-
colar site, This iy a flve crore pro-
jeet. Then, it was shifted to gome
other place by & siroke of pen. Thesc
problems of the Union Territories.

the suparintendent responsi-

bility, I am very sorry to tell you
are not carrying it out. My

requent ix that you look inlo it, and do
something 3o that you discharge your
mepondibility under the Union Ter-

8043 LS.~1g8

ritories Act.

Sl?kl K. MAYA THEVAR (Dindi-
gul)! Mr. Chairman, Sir, on behalf of
the Anna D.M.K. I would like to say
a few words on the Supplementary
Demands for Grants in respect of
Pofdicherdy Mr. Chairman, Sir, this
House is aware that my party Anna
D.MK. came out victories in the last
general elections in Pondicherry. The
hon. Anna DMXK. formed a Govern-
ment, which was a popular Govern-
ment and a democratic Government,
with the support of the Communist
Party of India. But, this ruling party
of the Government of India, with the
support of the unprincipled parties
like the Kamraj Party and Morarj
Desai Party, toppled the popular Gov.
ernment and democratically elected
Government formed by my party,
Anna DM.K.

You have introduced President’s rule
in Gujarat—welcome. You introduced
President’s rule in Pondicherry—not
welcome. It is not wise. You have
toppled down the best government, a
straightforward government, an hon-
est government which was formed there
under the presidentship of Shri M. G.
Ramachandran, our leader, to eradicate
corruption in the country, to root out
corruption in Tamil Nadu as well as
in Pondicherry. But you are allowing
the most corrupt government in Tamil
Nadu led by Shri Karunanidhi. You
should have dismissed that Govern-
ment which is a most corrupt Govern-
ment in Tamil Nadu. Instead of top-
pling the most corrupt government in
Tamil Nadu, you toppled the Govern-
ment formed by the Communist Party
of India and my party. the Anna
DMK, in Pondicherry.

Therefore, 1 tell the Central Govern-
ment and the ruling Congress party: if
you have faith in democracy, you must
immediately order general elections in
Pondicherry withdrawing President's
rule. We are not in a country like
Russia or China to be governed by the
President threughout. We want a
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people’s government run by a people's
parly. We must look after the people’s
welfare,

So far as the problems of Pondicher-
ry are concerned, there is no train
service there, There 15 not even a
passenger train runming. Myself and
the other sitting M.P. for Pondicherry
have placed 1his matter before the
Railway Minstry, before the Central
Government and before the Con-
sultative Committee of MPs and also
before the General Manager of the
Southern Zone for running one passen-
ger train, not even an express train
But the Government of India are not
sympathetic enough. They do not
allow even a single raslway track
therewith the result thai the MPs and
MLAs and hon Ministers of the Cen.
fre cannot go there by train They
are having no bus facilities also.

SHRI DINEN BHATTACHARYYA-
(Serampore) Ministers move by plane

SHR' K. MAYATHEVAR They can
g0. but poor people like us MPs cannot
do that

As regards the food problem, Shri-
mat: Parvai Krishnan has stated that
the rise i the price of rice is unpre-
cedented m the history of Pondi-
cherry Now rice 18 seling at Bs 7 fa
10 per measure The poor working
class, labourers, ordinary peasants and
poor farmers and workers cannot pur-
chage rice in the open market I do not
feel shy in reveahng the difficulties of
the poor people there Thev are starv-
ing. people are dyving eveiv day for
wint of food foodgrains Some eva~
cuating from the Terrifoiv to some
other State for earning thelr livelihood,
for theiy daily bread. There is acute
L of rice in Tamil Nadu, rice
selling at Rs. 10 per mrasure,

SHRI B, V. NAIK (Kenara)- How
many kgs. a measure?
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BHRI K. MAYATHEVAR; You know.
So I need not gnawer.

SHRIMATI PARVATHI KRISH~
NAN: He is weak in mathematics.

SHRI B V. NAIK, Standard measutes
have to be quoted,

SHRI K MAYA THEVAR' There i<
a considerable cut 1n electneity in Pon-
dicherry. Government have smid lhat
they are gowng to purchase power from
Tamil Nadu But I know Tamil Nadu
18 already under a cut of 40 per cent
in electricity Sp where is the ques-
tion of purchasmng all electrioity f.omy
Tamil Nadu where it iz already n
shortage”®

Theretore they will have to pay a
heavy price for puichasing electiicity
from Tamil Nadu Therefore the Cen-
Lral Governmeut should direct that the
plans {01 generating electricity
Pondicherry should starl working A'l
lhe Members know that corruption has
become an incurable disease in Pondi-
cherry  Tamulnadu is  adjomning
Pondicherry and the disease from
Tamiinadu 1s spreading fo Pondicherry
Therefore I plead that the Tamilnadu
Government should be dismissed Girst

(Interrupteons)

SHRI THA KIRUTTINAN- How is il
relevant” He should plead for some-
thing for Pondicherry

SHR' K. MAYATHEVAR: | am say-
ing so because corruption is spreading
from Tamilnadu to Pondichercy: if the
next election 18 hely we will form the
Government 1n Tamilmadu and in
Pondicherry The Central Govern-
ment should dismiss the Temilnadu
Government. DMK will prove that it
i the peoples party and it will prove
that it is the mdjority. (Interruptions)

I blame Central (iovernment for
postponing the election in Pondicherry.
In the adjolning State of Tamilnadu
you know what is happening In the
municipel elections, in the panchayat
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elections and in corporation elections.
The Tamilngdu ruling party knew
fully well that it cannot even refain
its security depogit in the election.
The Central Government is unneces-
sarily suspecting that there will be
difficulties in Pondicherry. There
should not be so much concern about
their defeat or succegs, Therefore I
call upon the Central Government to
order the next elections and withdraw
the Pregident’s rule in the name of
democracy and :n the name of peoples
rule

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE): I
am very greatful to the hon. Members
for making their observations. Tertain
mteresting revealation have been made.
DMK Member pleaded strongly for the
dismissal of the Tamilnadu Govern-
ment. Another hon. Member suggest-
ed that Government supervise the acli-
vities in Goa. Certain other points
which do not directly relate to the
present demands were also made. These
demands were placed before the House
during the last session but could not
be taken up due to some technical re-
asons, These demands relate to the
year 1974-75 and deul with certain Im-
portunt aspect affecting the life and
development of the people of the
Union Terntory of Pondicherry. It
has been said that the Government of
India is not taking care of the economic
development of the Union Territortes.
It is not correct, In regard to the de-
velopment or plan expenditure of the
Union Territories. they come out of
Central assistance. not only in Pondi-
cherry or Goa but in almost every
Union Territory. The bulk of the non-
plan expenditure also comes out of
Central Assistance, that is, by wav of
&:utright grants or asmistance . .....
Inlerruptions) -

Take the current year plan alloca-
tion. I can tell that Rs. 4 crores have
been sanctioned, Incentives have been
introduced in the Union Territory and
whatover would be the net additional
resources yealized, the Plan of the
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Union Territory would be augmented
by that amount from the central assis-
tance and under that scheme also the
additional sum of Rs. 35 lakhs would
be avaflable for the developmental
plan of Pondicherry.

18 hrs.

While muking her observation the
hon. lady member suggested why the
elections of the Municipa} Corporation
in Pondicherry are not taking place.
New acts had been passed in 1973 and
certain preliminaries have to be com-
pleted and unti} and unless those pre-
liminary works are done, if we hold
elections then the elected authorities
would not be 1n a position to discharge
their tunctions and they may be bog-
ged in the prucedura) rung. The Union
Territory administration  authorities
have been suggested to expedite the
preliminary procedure work so that the
new Act would be given eftect to with-
out unnecessarv delay.

So tar as eiection of the Chairman
and other Commmssioners are concern-
ed, 1t has been suggested by the Unlon
that the present term of the Commus-
sioners may be extended for some time
n the next year also.

Regarding the revision of the pay
scale to which the hon. lady member
referred, I can tell her that pay scales
have been revised except the category
of teachers. Wiithin the present Sup-
plementary Grant a sum of aboul
Rs. 187 lakhs (including the arrear
from January 1973) that allocation has
iwen made in Grant No. i4.

Regarding developmental projects,
particularly of the Plan, to which the
hon. lady member suggested, these are
under the active consideration of the
Government and a project like this
would undoubtedly be noi{ financed by
the Union Territory's resources. If
these projects are sanctioned and
found economically viable, these would
Le centrally sponsored schemes and en-
tire amount would be given out ot the
assistance from the Central Govern-
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ment. Therefore, what I can tell the
hon. members about the allocation and
other things, we had some discussions.
Certain questions were also raised on
it and it has been suggested by the
Tiome Minister to whom the questions
were addressed that elections in Pondi-
cherry would take place at the appro-
priate time and the situation .... .
(interruptions)

I know which would be the appro-
priate time. The situation under which
the President’s rule was imposed 1s
known fo every-body including the hon,
member belonging to the Marxist party
and the lady Member from the CPl,
and, therefore, it 1z not the
pleasure of the Government of
India to come forward for the
various points of the Union Territories
and other State Government. Their
problems could be taken care of by
their own representatives and at thejr
own places m a better way. Nobody
could deny it. But Presidential rule
and extension or continuation of it is
under an extraordinary situation and
extraordinary situation demands such
type of extraordinary measures. With
these words I commend these Demands
to the House.

MR. CHAIRMAN- The question is—

“That the respective Supplementary
sums not exceeding the amounts on Re-
venue Accounts and Capital Accounts
shown in the third column of the Order
Puper be granted to the President out
of the Consolidated Fund of the Union
territory of Pondicherry to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1875, in respect of
the following demands entered in the
second columm thereof—

Demand Nos. 4 to 27, 30 to 32 and
34~
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{No. 3) Bill
The motion was Mo:»ed.
18.08 hrs,

PONDICHERRY APPROPRIATION
(NO. 3) BILLY, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCR
(SHRI PRANAB KUMAR MU.
KHERJEE): 1 beg to move for leave
to introduce a Bill to authorise poy-
ment and appropriation of certain
further sums from and out of the
Consohidated Fund of the Union Ter-
ritory of Pondicherry for the ser-
vices of the financial year 1874-75.

MR CHAIRMAN. The guestion »s:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year 1974.
75"

The motion was adopted.

SHRI PRANAB KUMAR MU-
KHERJEE I introducet the Bill.

I beg to movei:

“That the Bill to authormse pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
services of the financial year
1974-75, be taken iInto considera.
tion.”

MR. CHAIRMAN: The question is:

“That the Bill to suthorise pay-
ment and appropristion of certain
further sums from and out of the
Consolidated Fund of the Unien
Territory of Pondicherry for the

*Published in Gazette of India EXtracrdinary, Part I, gection 2, detec

20-12-1974.

{introduced/Moved with the recomtmendation of the President

v
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services of the financial year
1874-75, be taken mto considera-
~W¥‘o"

The motion was adopted.

MR CHAIRMAN: We shal] now
take up the clauses,

The question is:

‘

“Cleuses 2 and 3 and the Sche-
dule stand part of the BilL”

The motion was adopted.

Clauses 2 and 3 and the Scheduled
were added to the Bill

Clause 1—~(Short title)
Amendment made

Page 1 lhne 4, for ‘{(No 3)” sub:sti~
tuie “{(No 2)™ (1)

(Shry Pranab Kumnar Mukherjee)
MR CHAIRMAN The question -

*That clause 1, as amended,
stand part of the Bili”

The motion was adopted

Clause 1, us amended, was added
to the Bull

The Emacting Formula and the Tule
were atided 1o the Bll

SHR!I PRANAB KUMAR MU.
KHERJEE: I beg to move:

“That the Bill, as amended, be
passed.”

MR. CHAIRMAN- The question 1s:

“That the Bill, as amended, be
passed ™

The motion was adopted.

of MPs (Amdds.)
Bl

13408 hre.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAHY Su, I beg 1o move*:

‘That the Bil] fuither to amend
the Salaries and Alluwamces of
Members of Parhament Act 1354,
be taken into consideration ™

The Joint Commuttee on Salans
and Allowances oi Members of Pai-
hament has made certam reconmens-
dations m 1rspect of amenities and
facilitres to Members These have
been examined by the Government
and 1n view of the present econommc
situation and budgetary constramts,
1t has not Leen found possihle ot
the present moment to accept ull
these suggestions But the Gove n-
ment have examined and found three
of them acceptable

One relales to the increase in the
telephone calls from 10,800 to 15,000
per year This recommendation will
be given effect to by the rules. So,
that 15 not before the House That
will be published shortly. At the
moment I cannot say but, I think, 1t
will be prospective

The second recommendation which
the Government has accepted is the
one which relates to medical facili-
ties At the present moment, we
have a certain number of doctors in
North Avenue and South Avenue.
The idea is to increase the number
of doctorg by two so that they will be
avgilable to visit the residences of
Members. This is being done, This
1s being examined in the Health Mi~
nistry. That will be given =ffect to
by the executive order.

*Moved with the recommendation of

the President.
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There is one other recommenda-
tion which the Government have
found it reasonable and have accept-
ed it. 'This now forms part of the
present Bill. That relates to the
mileage. At the present moment, it
is 82 p. and the proposal now is to
increase it to Re. 1.

This in shorl 15 the scope of the
Bill. 1 commend it to the House.

MR. CHAIRMAN: Motion moved-

“That the Bill further to amend
the Salanes and Allowances of
Members of Parliament Act, 1954,
be taken into consideration.”

SHRI ERASMO DE SEQUEIRA
(Marmagoa)- Sir, just today we had
the hon Minister of Finance before
this House telling us—I am unfortu-
nate enough to hear—that the Gov-
ernment is not in a position to pay
the Central Government employees
the four instalments of D.A. that are
already due to them.

Later, we had the hon. Minister of
Finance again telling us, during the
discussion on the Supplementary De-
mands for Grants for Gujarat, that the
Government is unable to give to the
Gujarat Governmeni the money that
they require for drought relief, for
building wells, for drinking water.

In these circumstapces, we have
now the Government coming before
the House with this Bill which telts us
to increase our own emoluments and
our own allowances. I am in full
agreement with the commitiee that
the Members of Parliament are under-
paid, and that they require further
facilities if they are to do & good job
1 am also of the view that the Mem-
bers are under-employed, because the
Government will not agree 1o 2
stronger committee system.

Sir, the country today ls guing
through a situstion where there is
mounting inflation due to the wrong

policies and the mismanagement of
the Government. Bvery single person
is under-paid, specially the Govern-
ment servant, Until such time as we
are able to see that their lot

1 do not think that we are at all justi-
fled in improving our own lot in any
manner, in any way.

For this reason, on behalt of the
B.L.D. Perty, 1 would like to oppuse
the consideration of this Bill, I would
request the hon. Minister, just like
the other recommendations have been
postponed, that he should postpone
this particular recommendation also.
We must wait for a better Indian day

SHRI S. M. BANERJEE (Kanpur)-
Mr. Chatrman, Sir, I am surprised that
al a time when m our country thers
1S a 1ace going on between hunger and
anger, between starvation and unem-
ployment, this House has thought tt fi
{p have some more concessions for the
Members of Parliament.

May 1 invite your kind attention to
the statement made by the Finance
Minister today in response to repeat-
ed requests of ours to release the four
instalments of D.A. which have
already become due to the Central
Government employes who are
under-paid and under-clothed The
reply of the Finance Minister was:

“The House may rest assured that
the decisions of government on
dearness allowance will keep the
genuine interests of the employses
in view. 1 am confident that the
government employees also appre-
clate the gevere strain under which
our economy is functioning and
would extend their wholehearted
cooperation in finding solutions to
the various problems particularly
that of inflation facing our country

The hon. Finance Minister wanis the
28 lakhs of Central Government
empioyees, LDCs, UDCa and others,
the middle class employees, to face the
situation and find solutions to the
various problems, particularly that of
inflation facing our eountry.
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Now what are the financial implica-
tions here? It has been gaid that, by
enhancing the rate of mileage from 32
palse to rupee one and some paise, it
will be only Rs. 1,50,000 or something.
Apart from the CGHS facilities, we
get the conceasions when we go to oty
constituency. Now the doctor will
come to our houses. But in the hospi-
1als we have seen that the Central
Government employees have to wait
for deys together to get a bed.. .
4 Interruptions).

W gwo Tm wiaw [ (Frararnz):
w1 ¥ %7 fgma s § e g
& oo sqar Fiar ?

off quo guo waeit : @y W
wred wfY §, W oady e ow¥y g &
am" wm wy wufsat war wr g,
oy oY

The telephone bills virtually ecome
10 about Rs. 10 to 20 lakhs a year.
And we are spending that at a :ime
when recruitment has been stopped in
the name of economy, when promo-
tions have been denied in the name
©f economy, when four instalments of
dearnes, allowance are being frozen
m the name of economy. When
everywhere in the country from cur
Prime Minister down to any Minister
talk of austerity, when this House
which is the custodian of Parliamen-
tary democracy, which decides the fate
.0of the people of this country, talks of
starvation and employment, when
those people sitting on the Treasury
Benches tell the workers not to de-
mand more, when they are freezing
30 per cent of the dearness allowance,
when the whole attitude 1s to freeze
everything, we come here with the
Bill increasing gomething for our-
selves. 1 would urge upon the hon
Minister with folded hands to with-
draw this. I am one of those who 15
aceused of being a defaulter of in the
payment of telephone bills, because
my telephone is being usd as a public
telephone. I ecannot say ‘No'. My

MPs (Amdt) 3il

arrears are to the tune of Rs. 7,000.
But I am paying Rs. 200 to Rs. 300
every month towards my arrears for
the last two years. So, I have a sense
of responsibility, At this hour, today,
when you have denied the Central
Government employees four instal-
ments of dearness allowance, when the
employees of this august House have
not gained anything out of this—I am
happy, the officers have gained; they
have drawn their arrears, but the
Class III and Class IV employees, in-
cluding the attendants, have not
gained even one rupee....

AN HON. MEMBER: He is playing
to the galleries.

SHRI S. M. BANERJEE; There is no
question of my playing to the galleries.

1 would request the hon. Minister to
withdraw this Bill. When the deci-
sion was taken by the Committee, they
thought that the Government would do
something for the Central Government
employees. But today we have no face
to vote for thizs Bill. It will be
dangerous to pass such a measure.
With all my eloguence at my com-
mand and in all humility, I would re-
quest the hon. Minister, in the larger
interests of those who are frustrated
today, in the larger interests of those
who are downtrodden, of those who
are at the lowest ebb of the society,
to withdraw this Bill. Nothing ix
going to be lost. If there is going to
be a mid-term poll, let it be there. I
am not bothered about it. But, let
this Bill be withdrawn. Otherwise,
there will be serious misunderstand-
ings in the country and people may
think that we, the Members of Parlia-
ment, take all sorts of facilities and
advantages but ask the people to
tighten their belt

SHRI DINEN BHATTACHARYYA
(Serampore): I was with great interest
going through the statement given by
the Finance Minister regarding addi-
tional dearness allowance due to the
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Central Government employees. It iy
surprismg to note that the Govern-
ment has not yet decided that they
will pay the extra dearness allowance,
one instalment, two instalments or no
instalment and they are still examin-
ing what reactions 1t will have on the
State Governments and after the
assessment they will decide! This is to-
day’s statement They have not decid-
ed and the Centra] Government
employees especially, Class III and
1V who have not been paid smee last
January and additionsl DA are still
in the darkness as to what will be
their fate and whether they will get 1t
or not The Government cannot sny
it

In this situation this Bill has been
brought here which may be justified
from the point of view a< explained
by Shri Raghu Ramaiah, the Minister
of Parliamentary Affairs But still T
will say that before their bringing this
Bill the Government must come for-
ward and state clearly and categori-
cally regarding the payment nf addi-
tional DA. Already, the Government
has adopted a policy of wage freere
that no employee will get any increase
in the salary and over and above that,
50 per cent of the DA will be curbed
On the one hand, you are freezing the
wages and on the other you have
brought down the DA to 50 per zent,
but you have not taken any decision
for freezing the prices and price -
erease That guestion was categorical-
ly put to the Prime Minister, but she
did not give any reply. When we put
the question whether the employees
will be paid the DA due ..(Inter-
ruptions)

SHRI NOORUL HUDA (Cachar):
You cannot prevent us from stating
our position.

DR. KAILAS (Bombay South): Is it
relevant?

SHRI DINEN BHATTACHARYYA:
It is relevant in the wense that it will
come tomorrow in the papers and the
public will come to know that even the
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Lok Sabha staff, Class II and IV
especially, who are giving you services
day and night, are 0t being given the
due share of the mcrease in DA and
that you are now coming forward with
a Bill to increase the Travelling
Allowance of MPs. Already the MPs
e given VIP treatment. Over and
above this, this will be an additional
money whatever the amount may be.
I do not think that this is the oppor-
tune moment {o bring thig Bill,

Regarding the telephone, several
thousands of people are in the queue
to get connection,

SHRI DARBARA SINGH (Hoshuu
put) What has 1t got to do with the
mam thing?

SHR] DINEN BHATTACHARYY1

1 am relevant in the sense that thc
Mimster announced that he is increas-
ing the number of telephone calls. He
says that whatever has been given to
MPs will be incieased I sav this 13
not an easy matter In this way this
should not be dealt with, So, 1 fully
101n with the sentiments expressed by
Mr Banerjee and the other Member
trom Goa This 18 mnot the proper
time to bring this Bill and cieate a
misunderstanding 11 the country thuat
the MPs themselves, are doing all these
things for their own benefit while
lakhs and lakhs of employees outside
are suffering due to abnormal rise in
prices

sitwelt gwrr ot (wieft W) -
wvil oY few gr3w & gAY qw fear
Tar § 30 TC Y FawrT Wk ek W
o} X R waw § W wor gl
§ avd dar s § fe owiife &
1w aud ey Wy wf § ) ow A A X
aft wpwe ¥ ay o wigh g fre
ot Yiwe sREY oft ot gurd 3 g W
8% frdw & A @} § et -
urs fede Swil fedy & fomr {7 .
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@3 AT R AF AT FIAT AT
Z f& &% @ur & wwgy, 5w qET &
AR, Yra 7 A1 q FITALE gIIH F Afwd
afrs marer ¥ RAm@y AT WmET §
TF 21 & g5 3 {6 §5 1 F g
FITETT i, g1 &%ar g f& g & &
QT9 SrATTE ITAT T, 31 EFAT § IS
AT QT Heami 7 @fUa g1 @t qew
A% TANA F fad @ A &, ;%
A-ATA &1 @] T Idi &f, afwT #
HTd & [T AT § THo GHo dAail
agd @ 0F fog a@ § ag wo41 fzama
7 7@ & #r EWTAzrd & F arEg Ian

TIT BT vz g ?

SHRI S. M. BANERJEE: My son is
earning Rs. 800 per month. I have not
an ‘inch of land throughout the coun-
try. I would resign my seat if any-
body proves that I have any land. I
am not even insured. why talk of land!

MR. CHAIRMAN: Mrs. Subadra
Joshi, you are a very senior member.
There should be no personal attack
please.

sYet gHgET aE o awrafa Agieas
H IAFT AT F@ TIAT HIfaF gaea
WIE qTAY W@ W@ 1 F MR T A
FAT Figdr g F & AT AT A7 %
qSEq UF OF {3q oA1F a7 H o3 2
fas gafay F# 5 agr &1 F {Far
sig at# zafew « f& awfad
AT &1 AGA AT 9T F AT A
g afea 7 Fadar g f5 qgme an
agi & Jgifafwr g sdy § arx
fgmgeama & T Ar @ &1y &, W
F19 off g1 91 & a1 ag @’ fawmar awr
afewer 2

af®d 37 gwraal 3 S fq9rT g%
fa § %1 AT 7@ 3Q § ag fadea
FIAT ATGA § qA R F fw owww
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21 9% &) gar wifawT gad @ 7 &
foa® gax warar gfaq & @ §1 4 &<
a7 FAFT IFAT FE FTT FIE §T AL
Jar aq % wgd aur g1 ST KT qOI
FAY FART qHEawdr g A fa
&9 f&ar ot 9 ar saF) g faw
ardr Aifgw str IaFr wifeqa faa &
2v Srar F1fgu |

SHRI B. V. NAIK (Kanara): Mr..
Chairman, Si:, as an ex-Government
servant and a politician at present, I
might be speaking for both the worlds
which are supposed to be represented
by our hon. friends from the Opposi-
tion—C.P.I. friends Shri Banerjee and
Shri Bhatlacharyya—and this does
not mean that conditions are not be-
ing created for an efficient functioning
of their Memberg of Parliament. 1
think the past, or whatever be the po-
sition of a Member of Parliament, is
important. If I am a government
servant or a wage-earner, and I am
not satisfied because my family is not
well-fed or well-educated, will I be
called as not having performed my
duty towards my family? The hon.
Member may please remember that he
is a representative of a million peo-
ple. If he does not perform his du--
ties properly, then he will be failing
in his duty ‘o serve the milion people
in his constituency. I am quite con-
vinced that’the office of the M.Ps
should no% be made an Office of Profit
but many of us are trying to make it
a political carrier of their own.
We condemn it. This is necessary
for te npurpose of performing our
duty in an efficient manner—whether
it is a telephone or an allied von-
tact—if I can bring in an exceptional-
ly rarer personal information, since-
the day the petrol prices had gone up..
1 have no% been able to tour my cons-
tituency in my State because evemwr
one simple rcund of 500 miles cover-
ing three days of continuous travel-
ling, I cannct afford to do it today.
Somebody may have to pay for the
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petro] cosis or unles I turn 'to corrup-
tion——if I can use that word ‘mon«chal-
anged’—it is not possible to do so.
‘Therefore let us not become penny-
‘wise and nound folish. After all if
1 have to engage a driver it will add
10 the cost to the petrol also, Without
that I cannot have a Hvecontact with
the people of my constituency. It
amounts to my ‘ravelling to cover the
canstituency. 1 have gone through
this Bill in dgepth. My  submission
therefore iz this. I do not think that
it comes in conflic: with the payment
of dearnes allowance to the Central
Government employees. The two are
~quite different, We have to be efficint
-we have to maintain good health and
we have to be aler to perform the
duties to the best of ability so as to
srve the people of this country. They
are generous enough and they are
not going to grudge the payment of
100 naye paise 1n place of 32 paise 1
would, therefore, urge upon my fri-
ends both from the right as well as
from the left side to withdraw their
frivolous ohbjections.

1 support 4his BilL fully and com-
nletely.

ot waw forive Foog  (qaewcdy) ¢
srm Auwfa o, ot faewda, of
At e oY (e wzerd o ¥ ¥
g & wAwfat & gy wd &
gy ¥ 9 48 53 §, oW ane AN
T TEryf & o & wigm § B T
aaen ¥ aomd fadin e sy
fear st WX ¥y ¥ gwT X
we wifeat & ge ¥ ¥ ) ¥fex god AT
T g F A wra W wigg fw
I6 9 WX O S @Y fem g an
fosrar w1 wwor &1 ¥l womre &
wharfadl &1 war, afe sa¥ aw
awrd ¥ whwifodt oY sarae wraw
frwrdt & wiwfall Y W oy & O
100 ¥OF 39 & wiw ot aar },
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aw fir gy w1 W 50 FATT WY
oY wre &1 Qeft grwer # xor AN WY
famw fody awhfes ofw & Y &Y
wwn §, qot foelt oiwr & T
e &1

wvlt aweft argw & wyr o vy ¥
gwwt Sofrvr Wik xomr we wie § fs
gferm & 25~30 R WA Pwar )
& Saw wr & frdear w7 3 & o Wt
¥ § ¢ fog wf af) ow W woeary
afY fael qrlt avd-wrara dar Slew
¥ fdlf % ot g T ww A g
agar Tar N oF PETT wEA FR &
Ay # awly 9z € e A
¥zar €Y, gk fad W 50 oA A
A aft | &% frewg fear fr srate
AR § Ara AT W1, T X 0T s
wfe st ko fgara e < w8

£ faed A A Wy N-—ww
ot Wz fear—adt g awt &
T Y § w2 g Sdwd
¥ 2w A

§80 ara—diar gaxr o ¥ wgr-—
Uy Wi AT W aNT & aRT wTon
AW # SIC ACHTT AT AYT F AT
tfaas o) § ¥fer g1 ¥ 72T ¥
T ffama wofr ¥ ¥ # qoff
qTe% ot fe wiy & fork ) it wgm,
afer vt fardw arge wT arwfewic
fag o e woar § 7 fawia g
gawt fada #T g9 §, S9% ad
arw-3 wrw sak i Wy Wi e,
& 1 Wy feay w0z wd v an? §,
afax g Wt & fod & sy ok ¢,
gy qrft wia At ot f, gt
ugt 1% qeaTew Wi Vel won fag
ot g, gt vyt 3& W g
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w® Pl va ag &t Wi afeafedt
wr Wt waew & ¢ faw w7A & mq
ax Wt 4 ¥, 4% wvy F averafe @
£ vyeargt w1 wiw fwar «qr, afiw
w4 WY sgrer gfasmat & far aig
fear Q7 | a1 39 AA-FA2T o Weifaa
* Tfay——averr & aw fawioi
1 @t wrar, fad 9T Y A ame
* wrar ) sx fa 5o wqw f fw
ot fow g g afeafady & = qe ¢
% fadus ¥ gardy ofafudsd
W ¥ Y A § 918 B9 3
# xq qrw ¥ qrRar y e fod-fad
wXEq WY 9g w947 e R g e
SYET N1 3AT ATEIT § SAKT €W T
¥} 8, wafs g7 gFE a0 ¥ A& a4
o ¥ & aE ANEr f ¥ @ W
oA wrn g-—afe qoa g &Y e
faguw & 1€ mer T fear a1y WY
afe G8T mrew T ET AT A%WAT F Wy
foqr oz e fosT AN qg A A
W TR ¥ q7 £7 gfeam Adr @

wfwx mw A Q7 F——gw A
e Y Tfaffesd fiede W
Afem & W E —3aR St naw
At wrg . waafr W, gwro
ol §—BY B\ &1 ¥ 105 ar
106 w71 AT g1 0 fafqres
FrfFIE R4 T WHIHT T¥AT &7, TrHEQY
o R ¥ AAE T TrEET W WET Ay
Yy @r—ux ag qfagr faw s

wafa™ & frami awwn wgar g
fo: vy BV Sidt wral Y XL T aleers
¥ G gienw AT ) Fifew 4 at
wag ww §, Ok fag ax WY orfm w¥y

Qo qwe ol warfa
e,y W R ¥ At §, g
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Amifrm Rt s o o #
ks fady § afy g fvw aor &
1 %% ¥ ¥z g feqrse @ § fa
#ger AT T Craargw WY o3 dur ot
sy fordrt w17 ey famt warq g faor Y
e %7 W@ § fr gw #v ag fawAr
wifgo—3g ¥gr ax qwrfea § 1 T
-0 T ax ¥ wed ¥ qR
faa' it & wgwr ary

aarafy aghew ¥ qri Tw AR
WX AW Wl §, gra IG savar
®IgATT § FsTAT §, IAA ¥ W w@
RIgA WA B aF ) g I
THT AGT TT - T AT HY AN
vy #ifad

st veoe fag & aér wafaow
N Agw g ¥ qafas
fors & 8 gwr wv, 97 g faar
X Wi e waa & qur Wregaw
ur ara fx ot fasr gur § ag wr agw
§ AT ur FE TG X grri )

SARDAR SWARAN SINGH SO-
KHI (Jamshedpur) Mr Chairman,
Sir, | welcome this Bill and would hike
to make suggestions for serious consi-
derstion of the Government of India
Along with the increase in the rate
of road mileage from 32 paise to one
rupee per Km the salanes of ‘he
Members of Parhament should have
also been ncieased They should be
at part with the salaries of Members
of Parliament of the Commonwealth
countries, of which India is a honour-
able membe: which 1s, 1n the United
Kingdom, Rs. 15,000 per month The
salaries of the Members here should
be at par with those of Members
in the Commonwealth countries at
least, if net at par with those 1n the
United States where, according to my
information, it is Rs. 2,5000 Rs 30,008
per month  This will not only en-
hance the prestige of the country. but
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would also put a full-stop to charges
of corruption, as alieged sometimes,.
Sir, commensurate with “‘he price in-
crease in the case of essential commo-
dities and 2consumer goods, the sala-
ries .of MPs should also be increased.
Otherwise, Siv, this Bill  which in-
creases the rate of road mileage by 68
paise KM should not have heen
brought here. This would only bring
down MPs’ prestige in the public eyes
and this increase in the road mileage
allowance is going to cost the ex-
chequer only Rs. 1.50 lakhs in 2 vear.
1 know MPs cannot owpen -their mouth
due to ohvious reasons. But, facts
remain facts always.

ot 7y wgEwW ;S i
AEades | ag uedt ®Gwda 5
fagzr w7 7

awwfa wgem: ayEr S, s
79 T W= F GHG &0 VET g A Al
qET &7 (Tong @nr =1fge | ST wiy
fafaee< € @ g9 AarF afs¥Far |

SARDAR SWARAN SINGH SO-
KHI; Sir, the salaries of MPgs should
be increascd to at least Rs. 2,000 per
month. There should also be 3 pen-
sion scheme for retired MPs 2long v:ith
suitable tiavel facilities. This would
not only boeoest the morale of the MPs
but would alsc enable them to work
in their constituencies, especially in
the remote areas.

SHRI CHAFALENDU BHATTA-
CHARYYA (Giridih): Sir, I will be
very brief. I will be very economical
in words. Mr. Chairman, Sir, T re-
member when [ started my trade
union career, which was about 34
years ago, the veteran trade unionist
Shri N. M. Joshi asked me ‘What is
the subscription you are raising from
the coal-miners’? I said, ‘Four annas
per annum’. - He asked me ‘What are
you going to do with it? You take at
least four annas a month, but, give
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them betler service and honest ser-
vice thereby “hese coal miners will be
benefited hundred-fold'. Sir, the point
is that, we want to give better ger-
vice to our coustituencies. I am speak-
ing as a “rade unionist. Every time
when I return to my constituency, via
Dhanbad, to economise time, I am out
of pocket by Rs. 50-60. The taxis
which used to charge Rs. 30 are now
demanding Rs. 90 for one single trip.

SHRI JYOTIRMOY BOSU: But,
Giridih has @ railway station, Mr.
Bhattacharyya.

SHRI CHAPALENDU BHATTA-
CHARYYA: This takes extra time,
I get the raiiway fare. But, I do travel
by taxi thig distance. So, Sir. the gap
is there and has to be made good. We
try *to malke good as best as we can
within our limited ability.

Of course, as a trade unionist, the
question of salary and extra DA in
these harsh days to the government
employees is dear to my heart; we do
want that they should be protected
against the rise in prices. But this is
a fly compared to the elephant. This
is altogether separate ang no politi-
calisation of this issue should .have
been made. With this confidence in
the good faith, goodwill and political
understanding o¢f my constituency, I
support this Bill.

MR. CHAIRMAN: Shri Ram Gogal
Reddy.

SHRI VASANT ' SATHE (Akola)r
Under rule 362, I move:

“That the question be now put.”
This g a motion for closure of the
debate on this. The moment this
is moved, this has to be put unless
you consider that it is an abuse of
the rules. We have hag enough
debate on this.

SHRI K. RAGHU RAMAIAH: T
have to reply.

DR. KAILAS: If Shri Sathe were
on his legs, could I move a motion
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like this? He is moving it when Shn
Ram Gopal Reddy ha; heen called
This 18 very unfortunate When a
member 15 standing one moves such
a4 motion, especially when chair has
called him to speuk  When Shri Sathe
speaks I will also move a motion hike
thic

SHRI PARIPOORNAND PAINUL!
{Tehri-Garhwal) On a point of orde:
on this motion of Shii Sathe T have
tabled an amendment It 14 there 1n
the agenda

"7 ety wpwe g i ik
TR AT ) VT A S ¥ WA
% wl @Y WA ) g e g o
AR LR R R
% fear §

DR KAILAS Whe, <ome amend-
ments are also there, how can he
move «losule now?

wwely wgeew & 7y wnwar 7
fo graw Wt v\ gF i § i wgw wew
N Afew & af wgar W
aw x7k fadr ¥ war A Y o
# wr wnw ¥ wgar faad s § SR
@ HF W Ry Ry g WG g

SHRI VASANT SATHE There ts a
provisc  ‘Provided that the Speake:
may allow a member any right of
reply which he may have unde: these
rules  So the reply can be given
After that, you can put 1t fo vote
The nght of reply 1 always there
The Minister can give hic reply

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Has he taken your permus-
#10n?

e ¥ T ¥5 WX 11 0
Haew A o e sgr s v
ov < wr ¥ wrw oft @ doar Wy
gl
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whafe mea & qawer § @
S WAaT §, aw vgw P @
STET 7 7 | W wifady fow §, W
1w 7 A wewr ¥

SHRI VASANT SATHE 1 with-
draw the motion.

ot Qo Twy warw Y@ ( Froma
) waedA wigw, forad fadvdt
7% ¥ ¥ § ag S ¢ W wAR
Frer v & ag o & WYT 10 %o WM
TR | o agt R S Uo ¥ THHC
f = war §, a7 feNfeT oF s0 w7
fay war & &1 gw¥% Fag gwrar way
YRITEDE AR ¥ ) W 5150
§ T9Tm 71 %o fasar AY drw wA WIT
1Ay faw AT YY) wa
31 %o Flo Uo WAIAT W4T &Y TAUH
tar Afew et @ fev @ w1 faw
2 T &g S8 owr wfgg o+ & 1w
fam ®1 wadA wTAT 7

SHRI S M BANERJEE This 15 a
very cheap joke 1 never expected it
from him This 15 a cheap dig at
other. and it should be tieated as
joke

SHRI P M SAYEED (Laccadive,
Mimcoy and Amindivi Islands) On a
poing of order Since the hon. Mem-
ber has moved a Motion for closure
of the debate he cannot withdraw it
unlesz he takes the consent of the
Houw That 13 my point of order It
hecomeg the pioperty of the House

SHRI K RAGHU RAMAIAH- 1
should hke to make an appeal; we
are at the fag end of the gession This
i the last dav and it is almost 7
Q'clock now Why should any Mem-
ber go back with a feeling that he
was not alloued to give expression to
his views He can as well be request-
ed to make hig points in onme er two
minutes, as the Chairman pointed out.
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Besideg the Speaker or the Chaur-
man has to give permission to move a
Motion of closure and it cahnot be
moved just like that. The Chairman
appealed to Mr Sathe and he has
withdrawn There are only a few
Members left and let them have their
say very briefly

— i

ot qTeTe Arewve (TTAAT)
wxa o wf fwEnd € a £ q
§ @ gud T wrgw FE sIHND
i @l 393 § 1 e SWET AW
XET RVAT EATE | 7T . #7E 7w
g & ghawr & a1 £ ar 78 3T
WEMT X AT E TGN AT
TS & Wi AT E 1 ITE § wEAT
g f5 We gaq wrh a7 g a1 "
BiE AT AT w0 A B E
#37 @ faow avg & fag fadm
7q & | g A€ faQw qATT F
fag & a1 § | Waafa =giew wig
T W IWE AW g NE F AL
Wt mst 9l S g Ko A
arerardt arfl & & ) Ffwy & 45 am
a7 o 7% &1 ¥ agm fr e s ang
wTe 1.7 Ww & (50 g aveq g1 Ao
fagew fazr oy WEn e ga
famm ¥ * T gl sifye)
\Gg HAEGY T TGN ot & mlyfrer
o ox; NV o & qry fal; a@ &
T+ &Y ¥ TG T WY IUT Wi} a7 g
o1& fear W 1 % 96T g 0347 9ot
WNEE G R AN T Wy T ¥
W B AT THA | T T T KT W
#et & uk forkd o end wife
frrwe felr g o

el s, gl gwa Wy

fai % qw 3w glvws & Aoy § 9 W
R &, + wit fakwii 4 dur fomerr 8, «

Bill

ot & fasar & fweErd Y ay
ag & f 9 arfgane & AT Wy & a1 oY
% & WY T Ay § O faaey  wawi
¥ fe 5 gware & oA fasrar wige
FHmY & F 1 7w vde fad ar wdY wwar
xgy &1 FAwErt B4R w7k g
A 24 WIHE WU qH AT T
¥ W) oo Fro € azar fyar § vl
BT FHa¢ W SHE Foqiddz ar qw
gRIe ag AT 7

& wady wifezzaody ¥ wrr g w -
ANEAT F Ay g WA KT AT R
a1 | TgT {7 4@ WA 7 g &Y
ST & 1 sl W1 4T 48 S RAT 4
TH W X H HGT( AR HEA[
glEg1a 2% n oy tar ¥ 7aqr arfan

WMo gomw : (Fewd-zfun) gus
W W, AT W@ Ty wE
TIET 5 ARA q1 T T 48 Fam qra s
Yoy gy H@AT) Aol ¥ AT F oy
faw ave M A FAT w4 ¥ 3w
o o AR W A & o e B
v &1 qear A w6 @e #r oA
faT ady ar B4 fr waq favsdr aaqr
@t 71 nnofiodlo wIgH waar 41 &
v ¥ o o de-AA garT g
ar Ik fas gt =T A1 W e
& vanar § fa ¥ Aridid W gy
fgawd &0 w7 a7 T T, a1 q1 wfghr
¥ oHrEw @F TR ¥, AT 4T Ty Xy
L LA TR R U I T
e W FwRzT WA A wo ey
fad Iy § I €K Wy g7 &
| w1 R fagr w1 WO qrp TRAY
WO | INE TR T AT wiqur far
W Qurd %0 A1 4R vy i it
WY I GO EH A srpraral § 2
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oft qo qwo Wit : wTH ATA X
i_i"!? 1 g R w3

o Fore : WY - N wig
WAL I E A TR YA R AN ?
a1@ wigy pfwe o & o ag wEw
W T Tt A Sl & 0l
q GOV A AY @ o THE HF A& *T
HET ¥ qOI 0T AT A

% su faw a7 grfew @y @
g wre wrar & § fa & e sy
gl fgaiddt % Slg o7, §6 JrEE W
BT 7 I W mifafaa war fad a4
21w & & faur & F qaa & a7 fa ogh
wiza: gt faar

WITHo Qo AART ITTICE; UY
w3 H mre i, & 2y fwgr A

SHRI D, BASUMATARI
jhar): 1 whole-heartedly support
thiy Bill. Perhaps Mr. Baneriee and
otherswho the Bil} wanted not one
rupee but morve, So, they are opposing
it. While supporting the Bill, I also
support the suggestions and demands
made by Shri Barupal

{Kokra-

SHRI K. GOPAL (Karur): When
this Bill was introduced I thought it
might be passed without any discus-
sion. I never thought our friends in
the opposition, for whom 1 have ver)
great regard, will be so hypocriticul.
They brought in the DA issue here
also. It is net that we do not want
that more DA should be paid to the
employeer. 1 myself have been a gov-
ernment employee. I started my life
on Rs. 85 a month. I do not know why
they should bring in  politics here
They will agree that the facilities pro-
vided to MPs are not sufficient to lead
an honest life. T hope in the nexi ss-
ston the Minister of Parliamentary Af-
fairs will bring another Bill giving
more facilities to MPs so that we can
lead an honest life.

Salaries and  AGRAHAYANA 29, 1898 [SAKA)

Allowances of
MPs (Amdt.) Bill

SHRI I G. MAVALANKAR (Ah-
medabad): Sir, this is a very short
and simple Bill. It should have been
passed without much discussion. It
15 based on the unanimous recommen-
dations of the Jot Committee on
which CPl and CPI(M) are also re-
presented. 1 agree that in view of
the economic crisig facing our country.
we should not be going in for such
demands. I must say this to the
credit of the Government (hai 23l-
though they generally endorse the
spirit of the various proposals made
unammously by the commitiee, they
have said, n view of the economic
crisis, we cannot go intg the clher
questions. They have agreed cnly 1o
these two things. It is not a ques-
tion of earning more money but
reimbursing what actually has been
spent. It 1s in tune with the reality
of the recent increases in petrol pri-
ces,

446

19 hrs.

One tina]l word and I have done. We
as Members of Parliament have to be-
have in an honest and incorruptible
manner. I'do not know why we should
feel shy 1f we have to ask for more
money in order to make our role effi-
cient. But I am all with my friends
and I am sure, the whole Houre is
agreeable that in the conditions af to-
day's economic crisis even though we
have a justifiable case for demanding
more, we are sensible enough, sensi-
tive enough, not to press for cur own
demands at this stage. But this is not
asking for more monev. This is only
asking for reimbursement of money
which we have to spend becaure (he
prices have gone up. Does the coun-
try wan! thal Members of Parliament
may depend on some dishonest rich
men. or on this or that narly? No.
We want to be honest nd incor-
ruptible people. So. if we are asking
tor this, there i1s nothing wrong about
it.

Lastly, T am sorry to say that today
1 have read in the pspers and a large
number of papers have given, if T may
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use the word, a very uncharitable con-
struction to this Bill. They have pub-
hshed in headlines that Members of
Parliament are going ahead with more
money and more allowances. This is
a very uncharitable reperting. I hope,
the newspapers also would know that
what we are doing is not asking for ad-
ditional income but we are trying to
be in tune with the reality.

SHR] S. M. BANERJEE: 1t has been
mentioned by Mr. Mavalankar that
CPI and CPM Members were also pre-
sent in the meeting. We have never
opposed it. We have only said that
these recommendations should not be
accepted now at this hour, when only
thus morning we saw that nothing has
‘heen done for Central Govern-
ment emplovees and they are not being
paid four instalments of DNA. which
have alreadv become due. When the
¢onditions hecome normal, then we ecan
have it.

MR. CHAIRMAN: Shri Mandal

ot wepv e saw (i)
vt g, & wod ol frr,
ot ywrETe avewre, sl S arre
& frarct &Y 78 air v #aww
wo ¥ wiowin oyt fr g waht
geifawiz wft qedt & we gz,
vl wiedhequedt % wive agr fewelt
# 1. st & gave w9 ¥ orw v®
¥ faqag arwa § fr i fog
’atwerd w1 ow qw” e fear
g Wit W Wi § fag
T EANEE & ghear & ani

gt o ofy vt w1 B, W
o W de gETdN 31wy ¥ W
¥ 51 %9 f.q7 war g1, &Y ot wy it
A e ¥ fadia forr w1 ¥ wg
51 W Y W 1 o qwe qre AT
1 ¥ O vem U, forr § waly

s welt % 51 ar, Wl €83 19y
A1) ot wasl oY xg w wnw
Fwfr wifge fs o “Oumfers”
AT wifge

el wxvrovarf o {wric) -
sl WY, g few & wid ¥ gg
@ R #cm g ¥ ofr whfnis ag
- 8% fam & ot % qor, @ TR Wy
s & xufomar yads atar g
s v wg xw a fQu mc @ E
oS widt & agwd § afer arey
G ¥ AT §

Wo Ay TwMA(TWYT) © IFA
TARE Tt X fawfaar 1 =g
~garlr b §

ot srowf o : faa &
qoTe §, 7 6T FS A A0 Y
3% %Y 500 %qq fired §, ford ¥ & ¥
150 %0 au¥ & | gt Wi A
ARG HT T §C AT WK WA

AT R A aT Af wgy @l grav
31 ¢u g & 57 w4 dt & srdar eon
wrgeh g fo ag @ fax i favq w
v

T WRT & i & ¥ (W w1 Aada
vaft g i

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (S8HRI K. RAGHU RAMA-
[AH): | would like to express my
thanks to those on this side as well as
on the other side who have supported
this Biil here in this House and also
to those who supported it in the Lobby
1 am glad that members gn this side
as well as Shri Mavalankar there
have pointed out one very crucisl and
important point  which claches the
issue. How was this proposal brought
here? It was initiated by the Joint
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Committlee of both the Houses, consist-
ing of all parties, and they have re-
commended it. Let me read out what
they have recommended. They have
recommended various other things.

“Rent-free accommodation in ‘A’
type »o R

1 am talking of the Committee’s re-
commendation and not of any member
or any party the Commiitee’s recom-
mendeations as comrmunicated and as
considered by the Government ...

SHRI RAMAVATAR SHASTRI
{Patna): CPI was not a member of the
Committee.

SHRI K. RAGHU RAMAIAH: I am
not going into the internal working
of the Committee. I have no
business to do so.

These ate the recommendations of
the Committee—

“Rent-free accommodation in ‘A’
type, waler and electricity charges
upto Rs 600 to be borne by the Gov-
vernment, f{rec loczl calls to be rais-
ed to 15,000 from 10,800 free medi-
cal facilities at all government hns-
pitals . .”

SHRI § M. BANERJEE: On a point
of arder The Minister 1s reading from
a document which is supposed {o be re-
eommendations of the Joint Committee
on Members’ Ralaries and Allowances
He is quoting certain things which we
have not at all supported. 'f he 1s
hanest, let him say which party mem-
bers supported (Interruptions.y When
we rlemanded sfenogruphers, the Con-
gress members wanted oash monev,
when we demanded service stamps.
they said, ‘We want cash money®. This
is their standard. T challenge, we have
never demanded, it is they who have
been demanding cash money.

SHRI K. RAGHU RAMAIAH: I am
in the hands of the Chair. I do not
know whether the rules permit me to
say which party supported what. I
am prevared to do it. but it is upto the
Chair to {ell me,

3005 L.S.—11.
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The fact is that the Commitiee, as a
(ommittee, recommended the follow-
ing:—

“Postal facilities: the Joint Com-
mittee has recommended that mem-
bers might to provided service stamps
upto a maximum of Rs. 50 per
month, provision of two separate
doctors in Delhi for domieiliary
visits; Constituency allowance; the
Joint Committee has recommend-
ed that, instead of cash 2llowance,
Government might provide trans-
port facilitics to members for tour-
ing thewr constituencies, travel by
ACC; railway pass for family
members of unmarried....”

SHRI P. G MAVALANKAR: On a
point of order. The Mimster is now
reading out something which was
agreed to by a Jomnt Committee long
before Shri Ramavatar Shastri and I
became members. We have not sup-
ported them on many of the points.
He 1s reading out somet™ung of an old |
Commuitee My point of order is this.
He 1< reading out the various proposals
of the Joint Committee and he says
that thevy were unanimous That Joint
Committee's composition was not what
it 1s todav That is one thing.
Secondlv some of us have opposed
theze things. Therefore, let him not
read those things because that will
create confusion and misunderstand-
ing.

Y TwETe wredt (9w o
marfr wgrrs, w7 ¥ AFIEAA go
7 qr dto Mo wrdo ¥ H§ TRT
Frav @ g0 arg § X7 gAY WEw
#) @ETT GGT 91, A SR Am ¥
¥rag o &Y 3 Awm NNTR
1 notx fesrar 1R o St agy
¥ sgadegar wifgy A 3T ¥ a’
¥ w7 @y aaf w5 Y 1 g W faw
st 9w v fas s wam @ Al
75\ 4% w9 ATaT Fiw frard



451  Salaries and Allowances

SHRI K, RAGHU RAMAIAH; I
have not said all the parties agreed
and which part was agreed and
which part was not agreed to. They
were the Committee’s recommen-
dations... (Interruptions)

SHRI RAMAVATAR SHASTRI
Shri D. N, Tiwary was the Chairman
at that time.

SHRI K. RAGHU RAMAIAH: Re-
garding the point of Mr, Mavalankar.
1 will give the date of the recom-
mendation.

SHRI P. VENKATASUBBAIAH
(Nandyal): On a point of order, Sir.
I would like to ask the Minister of
Parljamentary Affairs He said that
they were the recommendations of
the Joint Committee whereas Shri
Ramavatar Shastri said that they had
not agreed to them. May I know
whether there was any munute of
disssent?

MR CHAIRMAN: It is not a point
of order,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): In this committee
no minutes of dissent are recorded
Mr. Venkatasubbaiah had been the
Chairman of the Estimates Com-
mittee  Can he show me vne single
instance of Estimates Committee's
reports under his signature where a
munute of dissent has been recorded?

_SHRI P. VENKATASUSBAIAH.
But there is a provision for a minute
of dissent even in the Estimates Com-
mittee’'s reporis A note of dissent
will he entered with regard fo the
minutes, I would like to state that
for the information of Shri Jyotirmoy
Bosu

SHRI S. M BANERJEE: I want
the minutes to be laid on the Table
of the House. There iz a limit tg
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PROF. MADHU DANDAVATE: As
maiy Triendg have safd, thiy Bill is
only restricted to the road mileage.
I would request you not to allow
anybody to bring in any other things
at all,

SHRI K. RAGHU RAMAIAH: If
that is the consensus, I am Rappy.
Every Member these days has been
feeling the pinch when he has to
travel by car or taxi even from the
Palam aerodrome to the Parliament
House. It is only to cover the in-
creased expenses by way of petrol
price etc fhat the inctéase in the
road mileage atfdWance has been
proposed. I am happy about the
consensus in favour of this Bill,

st Yo WA " (FOT AT
wTT XA mw rA A7 Aifag | ag faet)
¥ qeat & fan adv 21 ag Wiy 4|
NI HFHRTATEFFAUZ N FE A
ga A e A sk T areT § ag -
giw i & fae Y & faad wr wees
2o ¥ ag Adr Qoo oqw, A war
g7 7 faed, sy & Froo @

SHRI K RAGHU RAMAIAH I
think Delhi Members also will enjoy
part of it because when they go on
a committee outside Dethi then from
the station to the meeting they get
that advantage In view of the gene.
ral consensus in the House in support
of this measure I think I need not
say anylbhing further. 1 hope the
House will accept it.

MR CHAIRMAN: Now, the ques-
tion is:

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act, 1954,
be taken [nto consideration.”

The motign was adopted.



453 Salaries and AGRAHAYANA 20, 1806 (SAKA) Allowances of 454

MR, CHAIRMAN: There being no
amendments to clause 2, I will put
the clause to vote,

The question {s:

“That clause 2 stand part of the
Bill.“ [l

The motjon was adopted.

Clause 2 wa- added to the Bill
Clause I—(Short title)

SHR1 PARIPOORNANAND PAI-
NULI (Tehri-Garhwal): I move:

Page 1.—
after line 4 insert—

“(2) Thigs Act shal] come into
force on such date as may be noti-
fied by the Government of Indra

(1)

w9 ag Wiz A wvA ¥ s
gE At @ A % frayy v Afea
& st ar fa gm? Fo RS ot
& ey vy i A 7 o A eI
QTEAX FATAT ATA AT ATIT ATETAT
I8 & Afaferngg 79 1 ffow
w30 | g a1 AY 72 ¥ Fr iy afswe
wrdt § fs & @t wgm g W ETAT
AX wadt WMz aedr § 3 GE R 7
gt aw o7 faw w7 AT @ 9 fam
MA:FagHEaam &1 Fraam
1 ST/ 50 FAIT AOAASI T g4 A QA0
taxggge @A & W @
ufafe & fasfed &Y @ wag 3T A
wege fagat wrar &Y 37 weol A Rav
Srgvarer Wity & gw gfeaa
o S ey f @ Fo oY ardt

after the economic crisis is over™

MPs (Amdt,) Bill
e wg T o e AT s efear & wrer-
£ #Y dro Qo w#Y faur, 34 Y WY
fear, 57 #Y 7y faar, § 9 DAL B
qedr ag g f @t w gt
¥ qeg ¥ UIAGAT qIWA A g,
sy wy wifeifraT & Fag ¥ A1
wiferes wIwm A §, Sfed ma ¥
w1 &t wfedw  gfmdtf, wrfzarfaat
W7 ATEl AW F IA1, FA I
¥um ®FwF A w3 feay ?
fad gafg f& o1 wilamzee  Aaex
WA MIRZOMA §, NI N FAT
IS AZA 1. (w@AsEw)

# T ¥ ag g+ qEAE P aw
qHZ AT § A ZA F WA AR
wra AT F74T qfgy N gurt ¥
IR 44T FIE 1 I T A7 A4
%y gATa §Aeads  Br wifgg o
gafse far § = g T W7 9T

quaraThiT ST 94 o
wafy garor & quay St @ @ 9fa
far o’ A a7 A @w
2 TaEgw wRw IF I M 4@
§ o< fee 2fwmraf & gad § Tfrar w3
A U AT & a1 qAH W HTY
i g

O% I WY AT FTHr wigan
gt WO I ¥ fraax ¥ wg
ar f& :
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{Shri - Paripeornanand . Painuli]
“Trafy Tt guAshe
e frdiaT agrewTar .
T AT §F AR
wur fadyr gedgTm

qYaTT W g9 A9 w1 Sqner
THT w4 | @R wf 32 & fr om
Iy safe AY avg wer w1 oY dxer
D T wifed, sar & fAdy & o
gaar Y ww  wfge faaar awror
sfer Y wifge, 9% WY ox e @
% Y ®raw ar gt wrigs 1 wq Sy
iy § & ToT & wgwET A gf ¥ fam,
IFF wgET & Ovw ara §

T ¥ afz gw waz HeRT Ty
®T AT qEC FI AT TGTH AT A FY
ag fas A1 & fam weva A A8 g3

% qram g fr ag waraw g fw
gt Wig o Tw oy wmr, A g
A 9 g utar e T, g gE @
aft &g a DA F I
wg wngan § o dr safema mrao
¥ widegad # ' @, ww wam
INFT @A T 72 AR,
srmar o faaq =t &% o 8,
I FD O A A 1 o owo
o & 0w 72 T wift 7N T S
wq WY\ g ¥ xg WY we fear fw
i aff a7ar § o\ W@ A faega
Iy A swaat af wam o
g FHTC E A ag O quew T o A
FT A IR AT I F ) Fadg -
TR T § o Odf %
wracer § 1T FwETS § g §
€ ¥t & wigwd ¥ N fadr-
% &1 WY wrehr wfaze § oY
oY Wil diwaw § v gl
T wafe & g e g g

Eill
s agr & wient & wr§ wat aff €W
AT | WWTIW qr w1 g s Wiy
&7 =afemg ey W § K1 seAY
wihzqudt ¥ s frw axg & iR
§1 adt wwelt wegw war §1 o
weki & arg ¥ wuaAr gWEA Wy
FQ@IE | '

SHRI JYOTIRMOY BOSU (Diamond
Harbour): His amendment states that
this Bill shall come inio force from
such date as may be notified by the
Government of India, after the econo-
mle crisls is over, Now, Mr, Painuli
is a very good friend of mine a very
right thinking person. 1 only want
him to enlighten us on one point. I
support his amendment. I want to
know from him as to when he thinks
that the economic crisis will be owver.
That is all that I wani{ to know. [
want only this and let him clarify it.

SHRI PARIPOORNANAND PAINULI:
When the economic crisis is over the
Government will notify it.

SHRI K. RAGHU RAMAIAH: Sir,
the anxiety of the hon. Member ix
understandable, But, may I submit to
him that if the economic crisis is over
and prices come down, then where is
the need for this Bill itself?

I have nothing more to say. In the
spirit in which I have mentioned, 1
appeal to him not to press for his
amendment,

SHRI PARIPOORNANAND PA'NULI:
I seek leave of the House to with-
draw my amendment.

MR CHAIRMAN: Does the hon
member have the leave of the House
to withdraw his amendment?

AN HON. MEMBER: No.

SHRI JYOTIRMOY  BOSU:. The
motion is put by -the Parllamentary
Aftairs Minister,. Let him say what
is right or wrong with this? = .
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MR. CHAIRMAN: I shall put the
amendment moved by Shri Paripoor-
nanand Painuli 1o the vote of the
House,

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: Now the ques-
tion is:

“That Clause 1 stand part of the
Bil”,

The motion was adopted,
Clause 1 was added to the Buli

The Enacting Formula was added
to the Bill.

The Title was added to the Bill

SHRI K. RAGHU RAMAIAH: 1 beg
to move:

“That the Bill be passed”.

SHRI JYOTIRMOY BOSU (Dwamond
Harbour): Sir, I want to ask my hon.
friends opposite one thing. I assure
you that I am not playing for the
galleries. | have no malicta and I am
not unnecessarily critical I only want
to ask: whose creation i1z the economic
crisis that we find today which has
necessitaled this position? (Interrup-
tions).

My party spokesman has made it
clear about our stand. 1 want to know
one thing—whether they agree with us
or not—since we are the law makers,
we should be cautious in the mat'ter
80 that the people do not say that just
because we are in authority, we may
use it any time we choose to for any-
thing which may be right or wrong.
Most of the Members just now said
that this is necessary for serving the
people and their constituencies. Let
us understand this. Tell me whether
these free local calls that would be
allowed for Local Calls or those who
have the S.T.D. facilities. Now. tell
me one thing, (Interruptions).

SHRI B. R, SHUKLA (Bahraichy
Bir, X rise on a point of order....

Allowances of 458
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SHRI VASANT SATHE (Akola):
Will you allow me at least now to move
my closure motion? Let the question
now be put. This is only misusing
the Third Reading by Mr. Bosu.

SHRI JYOTIRMOY BOSU: Mr. Sathe
unfortunately why are you showing
your ignorance? What does the rule
say:

“At any time after a motion has
been made, any member may move:
That the question be " now put,
and, unless 1t apepars to the Speaker
that the motion is an abuse of these
rules or an infringement of the right
of reasonable debate, the Speaker
shall then put the motion: That the
question be now put”.

SHRI VASANT SATHE: You are
nol using the reasonableness of the
debate; you are misusing the right of
the debate.

SHRI JYOTIRMOY BOSU: I am not
saying anything. Why don’t you hear
me? I am only trying to understand
how will 1t help? I am only trying to
understand how by increasing the
number of free calls you expect to
serve the constituency because most
of our constituencies are in the rural
areas and there are no telephone facl.
hties there.

SHRI VASANT SATHE: There is no
mention of telephone calls here.

SHRI JYOTIRMOY BOSU: Now, tell
me about road mileage. You are
entitled to road mileage when you
make an onward journey or a return
journey. Now, how the enhanced road
mileage rate will help you to serve
the constituency. I want to be edu-
cated on that.

There is a question of free service
stamps. That is one thing by the use
of which you can really serve the
peonle Then there is secretarial and
academic assistance. But all that you
want in cash. I have been requesting
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the Minister again and again that there
should be mini-buses available to take
us to and tro from our residence, We
are forced to hire taxis to come and
go from Parliament, The Indian Air-
nes used to run buses from their
office to Palam Airport. 1 had been
asking that this facihly be made
available from North Avenue, When
we can save money this way they
would not dgo it but they are willng
to give more money.

it qwo Qo WAl @ (FYY) ¢
¥ty argd, & ¥F waq & qadfuw
AT wgar g f gw @y A £ Qar
s 7 fwar § Fam & €1 arvenfy
1 Wy ag 7 w191 fr g franegwma
Fat & gwrd v agmdy A
qY, T ¥ gy T & wlafufa o
e gmAfad sam s g
9% f wra gifqanE % g@d 73
T AR §& 71F 9T o fr 3w § gramwr
T gwr g g A A Il 9w

a g9 fear qgF & a=41 ¥ qa
TR ¥ AT § 97 0 91, T WY
TR ATE E N7 fr@r s A § qdw
8 I g ¥ W @R vA AWy
Farg X 7R § 1 A o qvAT A QE
qIW 7B A

500 €TAT AFAT, 51 T T,
ST FT T,

Treafe WA ¥ WYy aeet
L0 Y

T} & g gr—d 7Y qET
T AT Y AT WA AT

oft wmwrw T W (wrang )
awnfa wERa, ¥ € I A w7
fawre 7 q—afeT oF w1 A
Wreqdd F—qgTAR A ¥ WARR
W oF T qETST &N ¥ A U EEY
qTHT M @A—FaT  OawT qq
wr ¢, & vy e g fadaw @@
TGT-FIT AR T BT 1A F F WA TR
qz q A & fan 7 fearvar g arfx
ot gfaarr g § fredar § ¥ At
¥ amwtrn & fam § g1 & &l AW
7 ar Ay § 1 wifn s w3
' w1y Frwqedweer €Y, 37 ¥ fos 0%
Dgad gt ag @t o wEd
fan oA §—ag AT Y R

SHRI K. RAGHU RAMAIAH: Sir, 1
do not want to go into any rumours.
But, I want to confine myself to this
Bill Now, Sir, the financia} implica-
tion of this Bill, as has been poimnted
out earher, 1s Rs. 1.50 lakhs As
regards the calls—Mr. Jyotirmoy Bosu
wanted to know about this—the free
focal calls are increased from 10,800
to 15000. 1 do not want to go into
other details, because at the considera-
tion stage, the consensus of the whole
House was that we should not go into
further details. Most of the recom-
mendations were not found possible to
accept. We do not want to go into it.
Without making any furither comments
1 commend this Bili to the acceptance
of this House.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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19.3% hrs.

MOTION RE: REPORT OF COMMIS-
SION OF INQUIRY INTO THE DIS-
APPEARANCE OF NETAJI SUBHAS
CHANDRA BOSE:

ft woavey fag ( @ifmarge) -
Fada agw AT wgar § i ga =Y
WIAT FATH {A FIF F-IE AU AT
fea Y at, Ggad w3 & arfe gad yue
Hgawsam |y & 915 1 7 @ g §
AP WAFE | W AW AR
1A T aF InaATgWi g

waefa www @ o) AR A
Lfam

ot g&e gro AWt (FTIYY)
S1iffa Aga, % fame ¥ 9 7T &
wgfag &7 faar s/ 1 FdY AY A Bw
# ww g fr wadig ARy g Q|
fs RrAtwgid  FTAYIA 9 fem-
W A g, 9 a3 feeswma Y @t
IHT A1 AT & wqE f7 Wi [qiv
Tarr o7 f& R ot woi 1 & @7
facary wvar 7 i da7 A fomr €

SHRI SAMAR GUHA (Contai): Mr.
Chairman. Sir, 1 beg to move;

“That this House do consider the
Report (1974) of the Commission of
Inquiry into the disappearance of
Netaji Subhas Chandra Bose, laid on
the Table of the House on the 3rd
September, 1974."

Sir, a few days before, the Prime
Minister asked me to give her neces-
sary information about the where-
abouts of Netaji. Sir, it is needless
for me to oblige the Prime Minister
because as I said on an earlier occasion
the Prime Minister knows much more
than I do, in this regard. Also, it is
known to her and to many others that
whenever there is any information
anywhere abput Netaji the Intelligence
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men wise no time to rush there, I
would also draw the attention of this
House that till 1950, it is on record in
the bulk of the evidence of the Netaji
Inquiry Commission that the British
Government and other Governments
have had sent men to different places
to find out information about Netaji
and it is also on record in the evidence
of the Netaji Inquiry Commission that
till 1962, Government of India had
made many inquiries in different
places of our country about where-
abouts of Netaji. Sir, I do not want to
say much about it. But, I am glad
that at least the inquiries about the
whereabouts of Netaji by the Prime
Minister have done a good service.
Just a few days before, Mr. Borooah,
the Congress President of the ruling
faction. ..,

AN HON. MEMBER: Ruling party.

PROF. SAMAR GUHA: Yes. ruling
party. He fold me that they have
decided . . . (Interruptions), I will take
another 15—20 minutes, I have my
anxiety that I may not get a chance
again in thic T.ok Sabha. For that
reason. I want {o say a few things.

1 was saying that Shri D K. Borraaah
told me that this vear Congress has
issued a circular fo observe Netaji's
hirthday all over the country. Before
independence. the Conngress used to
observe Netait's hirthdav bhut since
then officially— 2lthouch individually
many of them ohcerve it—at no time
has the AICC over ohserved Netaii's
hirthday. I reoeat that at least my
auerv and the Prime Minister’s querv
had done a service in the sense that
thev are goine {fo observe Netaji's
birthdav this year

SHRI (JAGANNATHRAQ JOSH!:
And instal a statue also.

SHRY H. K. I. BHAGAT: I want {o
correct mv hon friend. The AICC has
heen observins Netaii's hirthdav Tt has
jssued a cirenlar o all Coneress Com-
mittees and it has been observed. It
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is a regular feature of our programme.
So what he has seid lis absolutely
wrong.

PROF. MADHU DANDAVAT: Be-
cause it was a confidential circular,
Congressmen did not know.

SHRI H. K. L. BHAGAT: It is a
regular feature of our programme.
(Interruptions).

. wRafa wplTw W9 Ag awa
frdfY Jea< & Ay 5 & fag aar
€ mmaz ow FY A A S
9T g W) Bt WY FAqEw  Faw
gy &z e Ffamarg 1 g.fog
¥ TE0 AT T4 AV TUFTE €A qL A
ar FEr At

SHRI SAMAR GUHA: I do not
know whether Mr, Khosla had the
sense of responsibility of the task he
had undertaken by becoming the
Chairman of this Commission. Other-
wise, he could not have prorduced this
report which is nothing but a fIn-
volous piece of document. It has
been recorded in the evidence that in
December 1945, DMahatma Gandhi
publicly stated: “It somebody shows
me the ashes, even then I will not
belleve that Subash is not alive”. Af-
ter that, on sevaral oceasions, he
made public statements that he be-
lieved that Netajli was alive. Not
only that, he went to the extent of in-
structing the Bose family not to per-
form the Sradh ceremony. Again the
AICC meeting in Bombay when
Maulana Azad was the Congress
President, he refused to pass an obi-
tuary resolution on the reported
death of Netaji,

Further more on 13 December 1945,
Pandit Nehru nmsde a public state-
ment which -appeared in the Hin-
dustan Standard after Alfred Wag—
a Canadian reporter, showed a photo
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of Netaji to Baldev Singh, the then
Defence Minister, and to Panditji and
also to Sarat Chandra Bose, That
was a picture of Netaji after the re-
porteqd plane crash. ‘That was tak-
en somewhere in Saigon, After that,
even Pandit Nehru made a statement
that he had doubt abwut the reported
death of Netaji. Even in 1962,
in a written letter {0 the elder brother
of Netaji, late .Shri Suresh Chan-
dra Bose, he said: ‘“‘There is no pre-
cise and direct proof of Netaji's
death”. Only passing ¢f so many
years, he added, contributes to cir-
cumstantial evidence of his death,

Then I want to draw your uttention
to the fact that Shri Sarat Chandia
Bose not once but several times had
said “l have positive information that
Netaji1 is alive. Netaj's denath story
15 a myth”.

This gentleman, Mr. Khosla, did not
even have an iota of the sen-e of res-
ponsibihty of what he was carrying
on his shoulders. Otherwise, he would
not have produced this document.
There is 8,000 pagoes of evidence of 224
persons, some cdocuments and argu-~
ments. It took {n1» vear; to ccemplete
the work of the Commussion, I do not
know whether the JT.aw Minister and
the Cabinet before accepting the find-
mgs of the Commission had gone
through those rcooris and documents.
There was hn  necessity of going
through the whole bulk of the docu-~
ments. If they nad gone through only
the evidence of the Japanes withesses.
which was only 500 pages that was
enough to show that there was xo
justification to believe in the death
report of Netaji. In that case there
would have been no necessity for me
to comment on the report. If what
has been produced before the Com-
mission is placed before a bench of
either ex-Supreme Court judges or
present Supreme Court judges I
have no doubt about what this
remark will be. They will say that
this document of 125 pages nf Khosla
Commission is nothimg but an out-
rageous example of a judicial
chimera,
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Why is it s0? T have no time to ex-
plain today. I have brought many
things today but I shall just make my
introductory speech today. I will show
from the beginning to end how fruva-
lous, unfactual, andg unrelated to the
terms of reference is this reporl on
Netaji's death and the other related
facts there about. In the findings Mr.
Khosla brought most extranious sub-
jects which were not at al] related to
terms of reference of the Commission.
Out of 80 pages dealing with the evi-
dence of witnesses 45 pages are
devoted to evidence of Satyanarayar.
Sinha, Malhotra, Dixit and another
S. M. Goswami. Our brilliant young
bar at law, Shri Gobind Mukhoty who
is practising in the Supreme Court,
argued the case of 24 days. He did
not even once mention these four
witnesses. But about 65 pages of this
document have been devotedq o rub-
bish statements where there was
nothing, My friend Shri Gobind
Mukhoty took 24 days to argue. |
beg of vou on behalf of the National
Committee to remind that it 1< no
political issue Netap is the greatest
national hero of our national struggle.
We must know what happened to
him? It was our first national duty,
the duty of the nationa] Government,
after 15 August, 1947 to enquire into
it. The Government did not. 1 will

t&only beg of you, to bear with me

that if T get a chance, if I get twen
hours 1 will convince the world that
Khosla Commission’s report was
nothing but just a judicial chimera,
anatrocious example of a judicial
chimera;—from the beginning to end
it is full of contradictions, He did
not go deep into any document or
evidence; he did not do anything of
the kind.

What s the story about the repcrt
of the plane crash iiolving Netaji?
The story is that at about 2 or 2.30 on
18 August 1943 Netaji's plane crashed
at Taihoko. In that plane there were
8 or 9 persons, alongwith Netaji
Subhash Chandra Bose ang General
Bhedei who was the princinap escort
of Netaji, According fo the plan of
the Japanese Government Netaji was

3005 L.8.—18.
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to be carred to Manchuriu by Gene
ral-Shedei, as he was a Manchunan
export of the Jupanese army. He
know German and Russian alsu, Then
there were the pilot, co.ptlot and the
navigator and =azhout 8 or Y persous
more in the plane. Altogether there
were 13 or 14 persons in 11, It was a
bomber and fhere was no seating
arrangement in . There was no seat
belt also. What happened when the
plan reported to hdave crashed? I will
show you how contradictory the report
is, There was ;ound of some explo-
sion in the plane and the propellar
fell. The plane nose~lived. I just
ask you to imagine: in a bomber plane
where there is no seating arrange-
ment and no seat belt if that plane
nose-diveg what will happen®~—All the
persony will be jumbled together be~
fore the cockpit, That will be the
natural conclusion. Now, look who
died in such a circumstances? Pilot,
co-pilot and navigator. Thesge three
persons were to carry Netaji's plane
to Dairen, Gen. Shadei was to es-
cort Netnii to Dairen in Manchuria.
He alsp died, And who else died?
Died the principal hero of the drama,
Netait Subhash Chandra Buse. The
others on board were all safe but with
minor injuries, like noil burns, or
ear burns. Such accidental coinci-
dence of selective thoice for death.-—
persons who were regiired to be
killed, they were killed. Others mira.
culously escaped with just mimor in-
juries. Such providential miracle even
perhaps Goq cannot verform, These
strange things did not strike Khosla.

Then what about the announcement
of the report of the plane crash?
Plane crash took place on 18th August,
1945, On 23rd «n arnouncement was
made bv Demei agency in Tokyo
that at 8 pm. a plane crash took
place at Taihoko and Netaji was
flown to Tokyo, where he was given
medical treatment in the hospital, but
there he died at midnight. The im-~
perial Headquarters at Tokyo hac
sent a signal to Saigon headquarters,
In it they reported that hig body was
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seriously injured and his body had
been flown to Tokyo by the Formosan
Army and the Formosan Army had
been asked to collect proof of his death
in the plane accident. alongwith his
remains, photographs, etc. Then it
was found that they had done a great
mistake because Netaji's body was
not flown to Tokyo. The signals were
sent by the Imperial Headquarters of
Japan. After five days of the re-
ported plane crash. the news was
broadcast on® 23rd August, rnot by
Japan but Aiyer was asked to make
the broadcast from Tokyo, There was
a mistake in the broadcast, because
Netaji's reported body was flown to
Tokvo. but actually nothing was flown
to Tokyo. On 25th August Taiwan
Shimbhum reported something at
Taihoko. I have produced all these
documents before the Commission.
Formosa Military headquarters quick-
ly corrected the mistake. A news
was published in Taiwan Shimbhuin
that Netaji died at Zero hour on 19th
August at Taihoko.

I will not go into details today.
When I will give you details, ali of
vou will be simply startled to know
how this man Mr. Khosla arrived at
the conclusion unless he has something
else in his mind,

The Government of Japan only got
four documents tco produce before the
Netaji Enquiry Commission. They
said that all other documents related
to report of plane crash were Cestroy-
ed. Now, about these four documents:
four signals they left at Saigon HQ.
where all the other papers, in
Saigon and Bangkok were burnt. Four
signals. Death certificate of (ieneral
Shedei: death certificate of Netaji
Subhash Chandra Bose; another dccu-
ment they produced is the cremato-
rium certificate of Netaji, This is the
reporl of the signal. I will quote
what Mountbatten in his diary and the
British infelligence in their investiga-
tion said about the signals what was
the reason.-—they argued,—for leaving
these documents  undestroyed. when
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they destroyed a'l other documents?
Why nothing else was left? Why they
left only four signals about Subhash
Bose?
was nothing but 2n attempt to mis-
leading the investigation and enquiry
work aboutg the report of plane crash.
Meunthatten headquarters also inter-
cepled a message from Shanghai sent
by a British military intelligence man.
He said in that message that Netaji
Bose—according to Mountbatten diary
was not in the plane. Another plane
was sighted; it had gane back fowards
Bangkok.

I will read all the dccuments men-
tioned in Mounioatlen's diary. These
four signals were sent only to mislead
the British 'ntelligence men pursuing

Netaji, In that signal there was &n
instruction: ‘“‘keep pholographs of
Netaji". Shahnawaz Committez and
Khosla committee produced many

photographs. these photvgraphs of the
crasheq plane, photograph of Habi-
bur Rahman sitting with bandages
at the side of a casket reported as
containing Netaji’s ashes. The Ja-
panese could take photogranh of
Habibhur Rahman: they could take
all the other photographs. Do you
recognise this? Do they know
how to take photographs?

not

9.50 hrs,
[MR. SPrEAKER in the Chair}

The unusually photo-minded Japanese
could take photographs of other
things, bul why not of the reported
dead body of Netaji? Why have they
not taken that particular photograph?
The Government of Japan were so
anxious, so eager to prove to the world
that Netaji really died, it was neces-
sary for them to take a photygraph
of the body of Netaji: they could have
produced that photograph to convince
Anglo-Americans atout the viracity of
the report of Netaji's deatn.

I will mention about another signi-
ficant thing., Col. T'abibhur Rahman

Their conclusion was that it~

=i

¥ il
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was the only Indian who was said to
have accompanieq Netali. Whether
he really accompanies Netaji from
Touraine is also a matter of doubt.
In his statement Col. Habibur
Rahman stated that Netaji’'s body was
cremated on 20th August 1945, This
statement he wrote on 24th August

‘1945 and said that “this s‘atement of

mine should be kept along with the
casket carrying ¢he ashes”, When the
Japanese made the broadcast, it was
said that the body was cremated on
22nd August, Look at the person!
The man who was in 7Taiwan and
who claimed to have accompanied
Netaji, the man who claimed that he
was present at the time of Netaji's
death and cremation, he changed the
date within three or four days.

These are the photlegraphs of the
crematorium certificate and the death
certificate of Netaji. In 1956, the
Government of Japan with a forward-
ing note submitted these two photo-
stet copies of the certificates to the
Shahnawaz Enquiry Committee.
Thereafter, they have submitied themn
lo the Netaji Enquity Cecmmission.
Harinshah collected copies of these
certificates in 1946 from Taihoko
and submitted them to Pandit
Jawaharlal Nehru. This time we
collected them from the Health Board
of Taipie and produced before the
Commission. The miracle of miracles,
the surprise of surprises is that when
these death certificate and cremato-
rium certificate which were subm.iied
by the Government of Japan as the
official document of Netaji's death
certificate and crematorium certificate
and when they were ftranslated, it
was found that these were not the
death certificate and crematorium
certificate of Netaji but the death
certificate of a 44 year old Japanese
soldier ~Japan was so eager and So
anxious to prove to the world thatl
Netaji really died But why did it
not produce the real death certificate
of Netaji if there was any real death
certificate at all? What stood in the
way of their having a photograph of
Netaji if there was any dead body at
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all?

Sir, if you give me two hours time,
1 will analyse document after docu-
ment—not  today, but next time to
show how Netaji’'s death story is a
myth.

‘Gen. Fuzyara was In charge of
one of the sectors of the Imphal cam-
paign and he was one of the importl-
ant persons in Japan's military hier-
archy during war tine, When he
came to present Netaji's sword—Mem-
bers of Parliament received it in Delh1
also—he wag askad in the Netaji
Bhavan, ‘“What do you think about
Netaji? Do you believe Netaji is
alive?” The English {ransiator was
sitting by his side and I quote whai
General Fuzyara said: ‘“Yes, yes, yes.
We had given enough hints to the
people of India. Tke military head-
quarters in Tckyo declared him dead
and you accepted it through your
Parliament. So you and your Govern-
ment have something to do about
it.”

I do not want to argue und justify
whether Netaji is alive. When the
sun rises, everybody sees the sun.
If th sun rises again, they will see the
burning son of India’s destiny.

Our “whole purpose in the Netaji’
Inquiry Commission was to disprové
with facts. documents and arguments
that Netaji did not die in any rlane
crash. But I repeat that a man like
Mr. Khosla who sat over thirteenth
the Commission of the Government,
having a permanent bungalow, hav-
ing a permanent staff, perhaps,
aspiring to be the Chairman of
Commission after Commission till he
is alive, has produced such a frivilous
document and, I repeat further,—if
the Government produce this report,
itls documents, arguments and
evidence to any Bench of the Judges
of the Supreme Court, they will say,
this report is a classical—an atro-
ciously classical,—example of a judi-
cial chimera.

Sir, I would like tog continue the
next time provided the House conti-
nues.
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MR. SPEAKER: Yes: he may con-
tinue next time,

——————

MR. SPEAKER: Now, there jsg the
Resolution of 8Shr1 Shyamnandan
Mishra.

SHRI SIIYAMNANDAN MISHRA
(Begusarai): We may take it up
during the next session if it is the
pleasure of the House.

MR. SPEAKER: Is it the pleasure
of the Hcuse?

IION. MEMBERS: Yes.

MR. SPEAKER: So, it will be taken
up in the next sgession.

SHRI S. M. BANERJEE (Kanpur):
Sir, before you adjourn the House
sine die, 1 have a reguest 10 make

FEI 919 w1 = qARRGATH fyF W77,
ar I B {70 AGERI FEAT L |

weaw atew - W flt qva st At
andET aW faw o, o ag 9 w1
wg & fp & s aM 1 AW o7
iKT ! 1

Now, there is no other business
left. The gession has now econcluded.

This has been a very strenuous and
eventful session.

I must say that the probiems in the
country are the problems of the
people and the problems of the
people would become the problems
of the Members, Naiurally, when the
Members see the people outside, the
people approaching them, and the
electorate is not so small as in any
other country—a Member of Parlia-
ment represents a litile more than
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one million people and & oig area—
you can imagine when such a mass
of people fece him, he {fesls very
strongly about the problems of the
people and his feeling' trieg to find
expression in this House sometimes
in a cool manner, in a moderate
manner and, sometimes, the tempers
run high. Bu! there is nothing wrong
in that so long ag we survive. And
we must survive.

The democracy which runs through
many strains and stresses and where
the people are so vigilant and where
Members arc so careful in bringing
the grievanceg and the problems of
the people before this House and the
opportunilies are given to ‘hem that
democrac) is bound to survive There
is no other system in the world bet-
ter than the system of parliamentary
democracy

I thought I must appreciate it and
convey my gratitude and good wishes
to you. All the best of luck to you
Recoup yourselves; spend some time
with your families

SHRI SAMAR GUHA: Is it the
Swan-song of this Lok Sabha?

MR. SPEAKER: You forget abou:
all the problemg for some time, you
refresh yourselves and come more
sironger for the next session.

All my best wishes and greetings
to vou for the New Year. May God
bless you. May you all flourish. May
your families find you in a very
happy mocd when you go back. All
my best wishes for them. Thank you
very much.

The House stands adjourned sine
die.

The Lok Sabha then adjourned sine
die,





